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LEGISLATIVE ASSEMBLY.
. Monday, 23rd September, 1929,

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN.

Mr. Philip Graham Rogers, C.I.LE., M.LL.A. (Director General of Posts
and Teclegraphs).

QUESTIONS AND ANSWERS.

ALLEGED AFFLIOTION WITH LEPROSY OF A MACHINE FOREMAN IN THE (GOVERN-

MENT OF INDIA PrEss, CALcuUTTA.
t

665. *Mr. 8, 0. Mitra : (a) Is it a fact that persons suffering from
infectious and contagious diseases are not allowed to continue in service
in Government offices ?

(b) Is it a fact that Esak, a machine foreman in the Government of
India Press, Calcutta, is suffering from leprosy !

(¢) Is it a fact that, in spite of his disease, he is still working in the
Press ¢

(d) Will Government be pleased to state (¢) if the said Ksak has
been mediecally examined ; and (#) if so, when, where and what has been
the opinion of the medical authorities {

(e) If replies to parts (b) and (c¢) be in the affirmative, will Gov-
ernment state the reasons therefor ¢

The Honourable Sir Bhupendra Nath Mitra : (a¢) Yes, if they are
declared unfit for further service by a competent medical authority.

(b) No. '

(¢) Does not arise.

(d) A medical certificate of fitness submitted by him on the 16th
March, 1928, indicated that he suffered only from severe burns. He was

sent for further medical examination to the Professor of Surgery,
Medical College, Calcutta, who also certified that he was fit for duty.

(¢) Does not arise.

INCREASE OF ABDUCTION CASES IN BENGAL,

666. *Mr. 8iddheswar Prasad Sinhs : Has the attention of Govern-
ment been drawn to resolution No. 6 of the Bengal Provincial Hindu Con-
ference held at Dacca in the last month in regard to the alarming increase
of the cases of abduction, enticement, rape and other offences against the

( 1163 )
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1164 LEGISLATIVE ASSEMBLY, [23rD Sepr. 1929.

modesty and honour of women by organised gangs with a set purpose,
and also containing a suggestion to make the law for these offences
stiffer, and to make whipping compulsory in all such cases 1 If so, do they
propose to take any action to remedy the evil ¢

The Honourable 8ir James COrerar : The Government of India Lave
not received a copy of the resolution referred to, but they have seen a
Preoss report to the effect that resolutions were passed calling upon Gov-
ernment to take ‘‘ precautionary and punitive measures’’ for the
detection and conviction of offenders, and for ‘* the permancnt eradtcation
of the evil ’’ and urging that whipping should be made compulsory in
cases of rape, indecent assaults and similar cases, As I stated to the
Honourable Member in reply to his question No. 6564 or the 18th instant,
I have no reason to think that the Local Governments are not fully alive
to their responsibilities in the matter.

ForcIBLE REMOVAL 0OF A RAILWAY PASSENGER TRAVELLING WITHOUT A TICKET.

667. *Mr. Gaya Prasad S8ingh : (a¢) Has the attention of Government
been drawn to a case reported in the Amrita Bazar Patrika, dated the 21st
August, 1929, in which the Special Railway Magistrate of Allahabad has
made the following remarks in course of his judgment :

““ T huve made a careful and critical study of the provisions of the Indian Railways
Act to determine whether a railway servant is authorized by law to eject or remove
a passenger forcibly while travelling in a railway compartment without a proper pass
or ticket ; and I have arrived at this conclusion that the railways do not derive this

power from the legislature which has purposely withheld it with a view to avoid
accidents '’

(b) Are Government aware that, in the course of his judgment, the
Special Railway Magistrate refers to section 113, and section 132 of the
Railways Act, under any of which such a person should be dealt with ¢

(¢) Have Government received a copy of this judgment ?

(d) Is it a fact that crewmen, or other railway employees on the
East Indian Railway, and on other railways, are instructed to, and do,
eject or remove a passenger forcibly while travelling in a railway com-
partment without a proper pass or ticket ; and are Government aware
that a constable who was so removed by a crewman lost his life as a resul
of an accident at Allahabad Station recently ? :

(e) Will Government please state what railways have issued instrue-
tions to their employees to eject or remove such passengers from the com-
partments ; and under what law ¢

(f) Do Government propose now to issue orders asking Railway
Administrations to withdraw such instructions ! If not, why not ¢

The Honourable 8ir George Rainy : Government have seen the news-
paper article referred to, and the Agent of the East Indian Railway has
been asked for a copy of the judgment and for a full report on the
matter. On receipt of the Agent’s report, the Railway Board will
consider what further action should be taken. T shall communicate later
with the Honourable Member.

Regarding part (d) of the question, the orders to crewmen on the
East Indian Railway are to prevent passengers entering a carriage with-,
out a proper ticket and, if a passenger is found in a train without &

\
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proper ticket, to recover the fare and penalty. In the event of a pas-
senger not having any money or refusing to pay, he is to be handed
over to the station staff to be placed before a Magistrate.

It is reported that recently a constable, who was found by a crew-
man without a ticket, subsequently purchased one from the booking
office, and attempted to board the train while in motion. His foot slip-

ped and he fell under the train and died from the result of the injuries
Teceived.

GRANT oF K1na’s CommMIssioNs TO INDIAN OFFICERS OF THE RoYAL GARHWAL
RirFLESs.

668. *Mr. Gaya Prasad 8ingh : (a) Will Government be pleased to
say how many Indian Commissioned Officers are there in the Royal
QGarhwa! Rifles ¥ And how many of them have been given King’s Hono-
rary Commissions since 1918 ¢ ‘

(b) Have Government given King’s Commissions, other than Honorary
to any Indian Commissioned Officer of the Royal Garhwal Regiments 1

(¢) Have Government given direct Indian Commissions to sons of
Indian Commissioned, Officers or soldiers of the Royal Garhwal Rifles.
And did any of them offer for such Commissions 1

(d) How many sons of Garhwali soldiers or officers have been sent
to the Royal Military College, Dehra Dun ?

(e) What was the approximate total number of Garhwali soldiers that
were sent to Europe during the German War ; and how many of them were
killed and wounded ?

Mr. G. R. F. Tottenham : (g) 70, of whom one is an Honorary King’s
Commissioned officer.

Honorary King’s Commissions were first granted in 1920, since when
five such commissions have been granted to Indian officers of the 18th
Royal Garhwal Rifles.

(d) No, Sir.
(¢) The answer to the first part of the question is in the negative.

There is no record at Army Headquarters of any applications from
Garhwalis for direet Viceroy’s Commissions.

(d) Two. One of these is the son of a pensioned Subedar Major
of the 18th Royal Garwal Rifles and another the son of an officer of the
Tehri-Garhwal State Forces. I am glad to say that both these boys were
successful in the last Army and Air Force Entrance Examination and
will proceed to Sandhurst next January.

(e) The approximate numbers are 2,461 and 1477, respectively.

CARRIAGE oF Mams To HrLn Starions BY CONTRACTORS.

669. *Mr. Gaya Prasad 8ingh : (a) What are the hill stations in
Northern India to which mail is carried in motors by contractors, and
what is approximately the annual cost of carrying mails to those hill
stations separately ?

(b) Are tenders invited for such contracts ¥ If so, for how many
cars are cbntracts given ¢
L16CPB(LA) A2
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, .
(¢) When were the centracts given last in each case ¥ Were the
‘lowest tenders accepted in each case 1

(d) How many contractors were new, and how many old, when the
ocontracts were given last time in each case ?

Mr. P. G. Rogers : (a), (b) and (¢). The hill stations in Northern
India, to which the conveyance of mails by motor contract is made, are
Kasuuli, Sabathu, Dalhousie, Dharamsala, Kulu, Murree, Srinagar and
Tanmurg (for Gulmurg) in the Punjab : and Rajpur (for Mussooree),
Chakrata, Lansdowne, Nani Tal, Ranikhet and Almora in the United
"Provinces of Agra and Oudh. A statement is being furnished to the
Honourable Member giving him the approximate annual cost of the
service to each of the hill stations separately. The information asked
for in parts (b) and (¢) of the Honourable Member's question is also
included in the statement.

(d) When the contracts were last entered into, seven new, and eight
former contractors were engaged.

TRAVELLING ALLOWANCE OF CoMMIssIONED OFFICOERS OF THE INDIAN MEDICAL
DEPARTMENT,

670. *Lieut.-Colonel H. A. J. Gidney : (a) Is it a fact that Commis-
gioned Officers of the Indian Medical Department employed in State
Railways in general, and the North Western Railway in particular, are not
considered as officers of 1st grade for purposes of travelling allowance ?

(b) Is it a fact that, in reply to an inquiry on this subject made by
the Agent, Eastern Bengal Railway, on the 22nd June, 1922, the Railway
Board, in their letter No. 927(22, dated 25th August, 1923, stated that
Commissioned Officers of the Indian Medical Department are 1st grade
officials and that they are eligible for advantages attached to their military

rank

(¢) If the answer to part (b) be in the affirmative, do Government pro-
pose to issue orders to all the other State Railways, including the North
‘Western Railway, drawing the attention of the respective A.d{mjniatrntions
to thiy fact 1

(d) Will Government please state why these officers are denied the
privilege of taking eight months’ furlough eontinuously on average salary 1

Mr. P. R. Rau: (a), (b) and (¢). In their letter dated the 25th
of August, 1922, to the Eastern Bengal Railway, the Railway Board ruled
that Commissioned Officers of the Indian Medical Department employed
on State Railways should in future correspond in status to officers of
the local State Railway services and be treated as officers of the 1st
grade for purposes of travelling allowance. The Agents of the North
Western Railway and Oudh and Rohilkhand Railwhys were also inform-
ed of this decision. Government understand that these orders are being
followed on the North Western Railway and have no reason to believe
that they are not being applied on other State-managed railways also on
which Commissioned Officers of the Indian Medical Department are
employed. The attention of the Agents of all State railways will, how-
ever, be drawn to the decision of 1922, ’
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(d) Because the leave rules to which they are subject do not provide for
the grant of such furlough. In this conneetion, I would invite the.
Honourable Member’s attention to Army Department letter 7605|1 (D.
M.lg.), dated the 9th August, 1929, in which the position was explained-
to him.

SALE AT A REDUCED PRICE oF GOVERNMENT QUININE FOR MALARIA,

671. *Lieut.-Oolonel H. A. J. Gidney : (a¢) Are Government aware of
the enormous mortality in India from malaria ?

(b) Is there an enormous excess stoek of Government quinine !
(¢) Have Government under consideration the question of selling the

drug at a reduced price so as to make it available to all ¥ If not, are they
prepared to consider the question ?

8ir Frank Noyce : (¢) Government are aware that the number of
deaths in India from malaria is large.

(b) The excess stocks are considerable, but can hardly be'described as
enormous.,

(¢) Government will consider the question in connection with the re-

commendation made by the Royal Commission on Indian Agriculture

- for the Imperialisation of the provincial cinchona departments ; that
recommendation is already under examination.

LETTER ISSUED BY THE AUDITOR GENERAL TO ACCOUNTS AND AvuDIT OFFICES,

672. *Mr. Abdul Latif 8ahib Farookhi : (a) Is it a fact that a letter
No. 6-N.G.E.-94-Pt., dated the 28th February, 1929, was issued by the
Auditor General to all the Accounts and Audit offices under his adminis-
trative control ?

(b) If the reply to part (a) is in the affirmative, was a copy of this
endorsed to the Financial Commissioner of Railways §

(¢) If the reply to part (b) is in the negative, will Government be
pleased to state why a copy was not supplied to him, and whether it is a
fact that most of the establishment serving under the Auditor General,
has recently been transferred from the Auditor (General’s administrative
control to the Financial Commissioner of Railways !

(d) If the reply to part (b) is in the affirmative, will Government
be pleased to state if the copy was endorsed to all the heads of the Depart-
ments under the control of the Financial Commissioner of Railways, and
if 8o, whether the proposals contained therein were given effect to ¢

The Honourable Bir George Schuster : (¢) The number and date of
the letter quoted by the Honourable Member are incorrect. If he is
referring to letter No. 6-N.G.E.|94-E.-28, Part I dated the Sth January,

1929, the reply is in the affirmative.

(b) No.

(¢) The circular letter contains instruetions to heads of Accounts and
Audit Offices under the control of the Auditor General for the recruit-

ment of members of minority communities in the Audit Department.
The Financial Commissioner of Railways and the offices under him are~
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not under the Auditor General’s control. It is a fact that a portion of
the establishment, formerly under the control of the Auditor General, has
been transferred to that of the Financial Commissioner, in connection
with the separation of accounts from audit on the State Railways ; and it
will now be for the Financial Commissioner, Railways, to issue hls own
orders on the subject, as may be necessary, for application to the estab-
lishments under his control.

(d) Doee not arise.

RECRUITMENT TO A NEW SECTION IN THE RAILWAY CLEARING ACCOUNTS
OFFICE.

673. *Mr. Abdul Latif S8ahib Farookhi : (q¢) Is it a fact that a new

section by name the Late Register Section has been opened in the Railway
Clearing Accounts Office ¢

(b) How many men have been taken into that section and how many
out of them have been newly recruited, showing the figures direet or out-
giders and transferred from other offices or branches separately ?

(¢) If transferred from other branches of the existing office, how

many new men were taken in their posts in those branches and how many
of them are Mussalmans !

(d) Were these posts advertised or was any examination held ?

(e) Were there no passed candidates on the list of candidates who

passed the recent examination condveted by the Controller of Railway
Accounts ?

Mr. P. B. Rau : (a) No new section has been opened in the Railway
Clearing Accounts Office, but some staff has been employed as an experi-
ment to test the possibilities of preparing rate registers. This work has
no connection whatever with the Railway Clearing Accounts Office.

(b) Altogether 57 men are employed for eonducting the experiment,

28 of these men were newly recruited- and 34 transferred from other
offices.

(c) The number of new men employed in the Railway Clearing Accounts
Office in the vacancies caused by the withdrawal of experienced men for
the experiment is 31, of whom 8 are Muhammadans,

(d) No.

(e) Thede are purely temporary posts and have been sanctioned for a
period of six months, and were filled by the Director of the Railway
Clearing Accounts Office. The examination held by the Controller of
Reilway Accounts was for the selection of permanent staff, and the list

of candidates who were not selected for permanent appointments was not
circulated to other offices. I shall consider whether this should be done

in future in order to enable offices subordinate to the Controller of Rail-
way Accounts to select candidates for temporary vacancies,

APPOINTMENT OF MusLiMS To AccounTts OFFICES UNDER THE FINANCIAL
CoMMISSIONER OF RAILWAYS.

674. *Mr, Abdul Latif 8ahib Farookhi : (¢) Was an examlnatmn con-
ducted by the Controller of Railway Accounts for recruitment in the
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Accounts offices under the administrative control of the Financial Cor-
missioner of Railways 1. If so, how many Muslim candidates appeared for
that and how many ¢f them passed 1

(b) Were any of them provided with a post !

Mr. P. R. Rau: (¢) Yes. 25 Muslim candidates appeared for the
examination, of whom only 4 were considered to have passed.

(b) All four were offered appointments, but three of them accepted
the offer.

DESTRUCTION IN THE OFFICE OF THE RATILWAY BOARD OF A PAMPHLET CALLED
“ In THE OFFICE .

675. *Mr, Abdul Latif 8ahib Farookhi: (q¢) Has the attention of
(Fovernment been drawn to a pamphlet by name ‘‘ In the Office ”’ ¢

(b) If the reply to part (a) is in the negative, did the Railway Board
authorise the then General Clerk (Ranpart Rai) and duftry to destroy
such literature before submission to the officers ¥ If not, what steps do
G(}v;:rnment propose to take so that all the d@k may reach the officers
safely ¢t

Mr. P. R. Rau: The reply to both parts of the question is in the
negative.

DiscLosURE OF RAILWAY AccounTs EXAMINATION PAPERS.

676. *Mr. Abdul Latif S8ahib Farookhi : (a) Is it a fact that recently
the cxamination to be held by the Controller of Railway Accounts was post-
poned on account of the question papers being disclosed ¥ If so, will
Government be pleased to state who was responsible for making the papers
public ¢

(b) Are Government aware that the paper for the Traffic Accounts for
which Rai Bahadur Faquir Chand was the examiner was known to certain
persons in the Railway Clearing Accounts Office ¢

(e) Did Mr. Teluram solve the paper himself and distribute it to
others ? If so, what action have Government taken or propose to take
against them ¢

Mr. P. R. Rau : It is a fact that an examination to be held by the
Controller of Railway Accounts had to be postponed on account of
some of the question papers being known before the date of the exami-
nation. The investigation into the responsibility for such leakage is, I
understand, not yet complete, but the Controller of Railway Accounis
informs me that he is convinced that the allegations against.the Officers
named are baseless.

Mr. Gaya Prasad Singh: What steps do Government propose to
take to prevent unauthorised leakage of information from their offices
which is subversive of discipline {

Mr. P. R. Rau : I shall not be in a position to reply to that question
till the investigation has been completed.
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Pay or AN Orriox Boy 1N THE RarLway CLEARING ACOOUNTS OFFICE.

677. *Mr, Abdul Latif 8ahib Farookhi: Is it a fact that one offlce
boy was recruited on Rs. 60 in the Railway Clearing Accounts Office
when the pay of the clerks is only Rs. 40 and the candidates for clerkships
are required to have passed in the first division whereas therc is no
J]:gcessity for having passed even the Matriculation examination for office

yE ¢

Mr. P. R. Rau : The answer is in the negative.

ALLOTMENT OF QUARTERS TO PrEss EmpPLOYEES.

678. *Mr. Abdul Latif Sahib Farookhi: (¢) Is it a fact that about
eight years ago, 21 quarters in the Indian clerks barracks'were placed at the
disposal of the Press for allotment to the Press employees § 1f so, is there
any principle according to which allotrnent of these quarters is made to the
Press employees !

(b) Is it a fact that since these quarters were placed at the disposal
of the Press, some employees of the Press are in oceupation since the very
beginning and the allotment made in the beginning has continued up to this
time 7 If so, will Government please state under what circumstances these
men have eontinued to hold these quarters ?

(¢) Is it a fuct that some of the employees drawing salaries,
ranging from about Rs. 80 to Rs. 200, are occupying two quarters each ?
1f so0, will Government be pleased to state reasons for this ?

(d) 1f the answers to the above questions be in the affirmative, do
WJovernment propose to consider the advisability of ‘making some rules

according to which the allotment of the quarters should be made in
future ¢

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes. Allotments
are made after taking into account considerations of pay, length of
service, exigencies of press work and also individual cases of hardship at
the time of allotment.

(b) Yes. Owing to the limited number of quarters, there is likely to
be considerable contention and dissatisfaction among the staff if allot-
ments are changed annually, and to avoid this it has been econsidered
desirable to make no change unless quarters are vacated on accourt of
death, transfer, retirement or other causes.

(¢) Accommodation has been allotted to the statiomery keeper and
the assistant section holder in order to ensure their residing within
reasonable distance from the Press, their attendance being necessary
during pressure of work and during emergencies. Two rooms have
been allotted to each of these two officers as their status entitles them to
larger accommodation than is provided by one room.

(d) The existing arrangement is considered suitable, and Govern.
ment do not propose to make any change, but I am prepared to consider

any concrete proposals which are likely to satisfy the majority of the
staff concerned.
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BBECRUITMENT TO THE SIGNALLING BRANCH OF TBE TELEGRAPH
DEPARTMENT.

679. “Mr. M. 8. Besha Ayyangar : With reference to the report of the
Standing Finance Committee (Item 18, page 340 of the 24th January, 1929)
and to the Memorandum issued in August 1928, will Government be
pleased to furnish :

(1) the number of candidates from outside ;
(2) the number of counter-clerks ; and

(3) the number of postal signauers to be taken to the Signall_ing
Branch of the Telegraph Department for (a) General Service,
() Station Serviee ?

The Honourable 8ir Bhupendra Nath Mitra : The numbers are now
being settled in consultation with the finanecial authorities.

RECRUITMENT OF TELEGRAPHISTS.

680. *Mr. M. 8. S8esha Ayyangar : (a) With reference to clauses
C, D and E of paragraph 5 to item I of the Memorandum issued in August,
1928, regarding the recruitment of Telegraphists, will Government be
pleased to state whether they propose to remove the age restrictions for
those counter-clerks who have learnt signalling privately and select them
for tbe Signalling Branch

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state whether they propose to grant such exemptions to
outeiders also 1

Mr. P, G. Rogers : (a) No.
(b) Does not arise.

HoLipaYs FOB SUBORDINATES OF THE TELEGRAPH DEPARTMENT.

681. *Mr. M. 8. Besha Ayyangar : (a) With reference to the reply
to question No. 529 by Mr. Anwar-ul-Azim regarding the public holidays
given in the Assembly on the 30th September, 1928, will Government be
pleased to state whether those holidays also refer to the subordinates of
the Telegraph Department !

(b) If the answer to part (a) be in the negative, will Government be
pleased to state whether they propose to consider and grant the holidays
as enjoyed by the Government servants in other Government offices ¢

(¢) With reference to the reply to question No. 31 put by Mr, M. K.
Acharya given in the Assembly on the 31st January, 1927, will Government
be pleased to state whether they propose to fix the Dipavali and Ramzan
days as telegraph holidays 1

The Honourable 8ir Bhupendra Nath Mitra : (a) Question No. 52)
by Mr. Anwar-ul-Azim was replied to on the 13th September and not
on the 30th September, 1928, as stated. Some of the publie holidays, viz.,
New Year’s Day, Good Frldax the King’s Birthday and Christmas Day,
are telegraph holidays.
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_ (b) Government do not propose to increase the number of telegraph
holidays.

. (e) As the days on which Ramzan and Dipavali are observed differ in
dlﬂ'er?nt parts of India, Government do not consider that it would be
practicable to declare them as telegraph holidays.

PrINCIPLES OF SELECTION OF STATION SERVICE TELEGRAPHISTS FOR GENERAL
. SERVICE.

682, *Mr. M. 8. 8esha Ayyangar : (a) With reference to commnni-
cation No. Staff-A-0193|28, dated the 3rd January, 1929, from the Director
General, Posts and Telegraphs, will Government be pleased to state the
principles that have been adopted in the recent selection for General
Service from the Station Service Telegraphists ?

(b) Will the Government be pleased to state whether all the men

Bei:zcte(’i will be transferred to General Service immediately, and, if so,
when '

Mr. P. G. Rogers : (a) No selection has yet been made.
(%) Does not arise.

ResoLuTioN oF THE INDIAN TELEGRAPH A8BS0CIATION CONFERENCE,

683. *Mr. M. 8. Sesha Ayyangar : Will Government be pleased to
state whether they have received a copy of the resolutions passed in the
Indian Telegraph Association Conference held in the third week of July,
1929, and if so, will Government be pleased to state whether they propose
to consider them favourably and grant the demands prayed for early ?

The Honourable 8ir Bbuperdra Nath Mitra : Government under-
stand that a copy of the proceedings of the Conference referred to by the
Honourable Member has been received by the Director (ieneral. The
proposals will receive due consideration from Government when they
are received with the Director (General’s recommendations.

SUPERSESSION OF INDIAN SUPERINTENDENTS IN THE ARMY DEPARTMENT
AND ArRMY HEADQUARTERS.

684. *Maulvi Muhammad Yakub : (a) Will Government please state
whether any Indian Superintendents in the Army Department Sec-
retariat and at Army Headquarters have been superseded by Europeans
for promotion, permanent or acting, to posts of Assistant Secretary or Officer
Supervisor, respectively, in the last two years t If so, what is the number
of such Superintendents !

(b) Will Government please state the names of the Indian Superin-
teridents, so superseded, and their educational qualifications, as well as the
names of the Europeans who have heen promoted, or brought from outside,
over the heads of the Indian Superintendents in guestion, and their educa-
tional qualifications 1
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Mr. G. R. F. Tottenham : (a) So far as permanent appointments
are concerned, the answer is nil. In two leave vacancies (one of Assist-
ant Secretary and the other of Officer Supervisor) European officers have
been selected in preference to Indians after considering the yualifica-
tions of all concerned. In the first case there were four Indian Super-
intendents who were affected, and in the second case there was one
Indian Superintendent, but as T have explained before, both these classes
of appointment are filled by sclection and no one has a right to them. -

(b) Government are not prepared to give the names or to publish
the qualifications of the men referred to.

Mr. A. Rangaswamy Iyengar : Were Europeans selected, because
they were Europenns f

Mr. G. R. P. Tottenham : No, Sir.

Post oF EsTABLISHEMENT OFFICER, ARMY HEADQUARTERS.

685. *Maulvi Mubammad Yakub : (a) Will Government be pleased te
state when the appointment of the Establishment Officer for Army Head-
quarters was created ?

(b) What are the emoluments of that appointmeﬁt H
(¢) Has the appointment ever been held by an Indian ?

(d)_ Are Government prepared to consider the advisability of
appointing a junior Indian® Civil Service officer to the post, when it next
falls vacant ¢ :

Mr. &. R. F. Tottenham : (¢) In April 1921,
(b) Rs. 1,500--50—1,750.

(¢) No, Sir.

‘(d) Government will no doubt consider all possible candidates for
the post when the time comes. It is desirable, however, that its holder
should have a knowledge of the working of the Army Ileadquarters
offices.

NumBers or Hinpus AND MUSLIMS EMPLOYED IN ARMY HEADQUARTERS.

686. *Maulvi Mubammad Yakub : (a) Will Government please state
the total number of educationally unqualified clerks who have been employed
in the Army Headquarters and central military offices during the last one
year and how many of them are Hindus and how many Muslims 1

(b) Will Government please state how many pensioners were re-
employed at the Army Headquarters and central military offices during
i}le ]}ast one year and how many of them were Hindus and how many

uslims ¢

_Mr. G R. F. Tottenham : (2) The information is being collected and
will be furnished to the Honourable Member separately.

_ (b) Two pensioners have been re-employed. They ;were both
Hindus. -
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Mr. Huhamnud Raflque : May I, with your permission, Sir, put the
questions standing in the name of Mr. Abdul Haye !

Mr. President : Yes.

NumBER oF MUSLIMS APPOINTED A8 PERMANENT WAY INSPEOTORS ON THE
Norta WESTERN RAILWAY.

687. *Mr. Muhammad Rafique (on behalf of Mr, Abdul Haye) : Will
Government please state how many persons have been recently appointed
as Permanent-Way Inspectors on the North Western Railway and how
many of them are Muslims ¢

Mr. P. R. Rau : For reasons already explained, Government regret
that they are not prepared to supplement with figures for individual
offices or posts the information in regard to communal representation in
railway services given in the Annual Administration Report on Indian
Railways,

Rerorts oF PROVINCIAL COMMITTEES CO-OPERATING WITH THE SIMON
CoMMISSION.

688. *Mr. Muhammad Rafique (on behalf of Mr. Abdul Haye) : :c)
‘Will Government please state whether they intend to publish the Reports
of the various Provincial Committees appointed to co-operate with lhe
Simon Commission ?

(b) If so, when will these printed Reports’be made available to the
Members of the Indian Legislature ? .

The Honourable 8ir James Orerar : (a) The publication of the
Reports of the various Provincial Committees appointed to co-operate
with the Simon Commission is a matter for the Committees themselves
to decide.

(b) Copies of these Reports, as they are received by the Govern-
ment of India after publication, will be placed in the Library of the
‘Legislative Assembly. Copies have so far been received from Bengal and
‘the Punjab and have been placed in the Library.

ReceNT Froops IN THE PunJaB AND NorTH WEST FRONTIER PROVINCE.

689. *Mr, Muhammad Rafique (on behalf of Mr. Abdul Haye) : (a)
‘Will Government please make a full and up-to-date statement regarding the
havoe and loss of life and property caused by the recent floods in the
"Punjab and North West Frontier Province !

(b) What steps have the Local Government and the Government of
India taken to grant relief in the affected area ?

(¢) What loss and damage has been caused to the Railway by these
floods ¢

Bir Frank Noyce : (a¢) and (b). A statement containing the latest
‘information available regarding floods in the Punjab and North West
Froutier Provinee is laid on the table. Complete reports cannot be
expected until a careful survey of the damage has been made, communi-
cation with dsolated placer restorcd and the people who left their homes
have returned to them. The grant of relief in the affected areas is a
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matter for the Local Government and the local Administration respec-
“tively and the action they have taken in this direction as regards the floods
'in the Dera (hazi Khan District and those in the North West Frontier
..Province is described in the statement. Further information on the sub-
~jeet will be obtained and furnished later. I may, however, add for the
Honourable Member's information that the Board of Management of
the Indian People’s Famine Trust have sanctioned a grant of Rs. 1,25,000
for the relief of distress in the Punjab. No application for a grant
‘from the Board has so far been received from the North West Frontier
Province,

(¢c) The information is being collected and will be furnished to the
Honourable Member in due course. .

PUNJAB.
’ L
Report on the floods in the Dera Ghazi Khan District, dated August 20, 1929.

The average rainfall in the Suleman hills in the tribal area adjoining the Bxitish.
district of Dera Ghazi Khan is about 12 inches at Fort Munro. In the district proper
at Ders Ghazi Khan the average annual rainfall varies from 3 inches in the south to
6 inches in the north. On the night of the 25th July, 14 inches of rain fell at Fort
Munro in one day, and at the same time in Dera Ghazi Khun town 6% inches fell in 13
hours, and ns far as can be gathered, this downpour in the plains was general throughout
the distriet. It will be seen that in one day both in the hills and in the plains the
downpour was double the average annual rainfall.

2, Ae u result of this torrential rain, hill torrenta which are many in number broke
with irresistible force right through the network of cmbankments in the hill torrent
country adjoining the foot-hille and swept over the canal irrigated urea adjoining the
Indus, carrying everything before them, and converting a great part of the canal area
into an enormous lake. %n the Dera Ghazi Khan tahsil, the force of the torrent may
be gauged by the fact that the Maoka canal, which stretches for 50 miles between
the tail of the hill torrent embanked terrain and the western limit of the eanal area,
was breached in no less than 915 places, receiving the full force of the torrents.

#, 1n 1917, a similar Gowugour visited Fort Munro, which tore away the ronds and
awept irresistibly through the distriet, but the damage done in 1917 was not so great
as has been done this year for two reasons, first the exceptional rains in the plains
that caused the canal area to awim with wuter before the advent of the hill torrents,
and secondly the bursting of the hill torrent flood into the already saturated tract at
night enusing great confusion, alarm and loss of life.

4. On receipt of information from the Deputy Commissioner at the beginning of
August that the new town of Ders Ghazi Khan, which was re-built some 17 years ago
on the old town being washed awa{hhy the river, had come within an ace of destrue-
tion, the Honourable Member for Revenue proceeded from Simla to inquire into the
extent of the disnster which has now overtaken the district of Dera Ghazi Khan. In
Dern Chazi Khan an attempt was made to appraise the loss by means of the revenue
staff, and on the 13th of August roports from various circles in the tahail indieated
that, in addition to the loss of 157 lives, damage has been done to property to the
extent of at least eight lakhs, mainly by way of destruction of house property, though:
thousands of cattle are reported to have been drowned. This is an estimafe of onme
tahsil only. There are ‘three other tahsils. No detailed information is available re-
gn.rdipg the northern tahsil, Banghar, but it is known that on the SBanghar tornrent
one villuge hus been wiped out, and 317 houses destroyed in another big village. Fur-
ther north in the tahsil, the Vahon torrent has caused damago to a dozen villages, which
lie in its course, most of these villages having been, by an irony of fate, left high and
dry for the lnat three yenrs owing to insufficient flow from the hill torrent which sorves
them. Tt may perlmgs be mentioned that, for the past three years, the hill torrent
area throughout the distriet has not obtained wnything like its mormal cropping owing
to inadequate ﬂo\}r f1_'om the hill torrents, and this disuster comes at u time when food
supplies in the distriet and the resisting powers of its inhabitanta are at their lowest
chh, ‘E\'un in the canal tracts in which the inundation canals nfford supplies from the
river in the summer, the main crop, rice, has been for the last two or threo years very
-severely damaged by the growing rice borer pest.
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5. Bouth of the Dera Ghazi Khan tahsil is the Jampur tahsil, the southern part
of which was swept away by the Eaba hill torrent, the discharge of which on the
morning of the 26th of July has been estimated at between 50 and 70 thousand cusees.
The waters of three hill torrents impinging on the cauals in the south of the Jampur
tahsil and carrying everything away with them, swept through the Qutab cirele of the
Rajanpur tahsil for a length of 30 to 35 miles before they breached the éuatern most
eanal to druin slowly into the river. No estimates have been received of the damage
Adone in the Rajunpur tahsil for the simple fact that all the villages in this tract of nt
least 30 miles by g to 10 miles are marooned, and the SBub-Divisional Officer up to the
18th of August has only succeeded in getting information to the Deputy Commissioner
that the big towns are sufe and there has been no loss of life, u stutement which
requires further verification. It is estimated that, on this one night and day, the
torrents brought down three lakhs cusccs into the distriet. With the Indus still in
flood, the diffieulty of draining off these huge lakes of water needs no explanation,

6. A further disadvantage in the present floods has been the time of their coming.
The present floods have come at p time when no kharif sowings are possible in the
eanal tract, and in the hill torrent country where the heavy rain rather than the spates
hay made large arens culturable, the kharif sowing time is passing and indeed will be
at an end by the 25th of August or i few days lnter. The demand for seed miay be
gauged from the fact that jowar is selling at 2 to 24 seers a rupee, or more than treble
the ordinary price, but any rabi eropping in the hill torrent country is out of the ques-
tiom, and in the canal tract it remains to be seen whether it will be possible to extond
tubi sowings on the swamped and sodden areas.

7. In the %:ust winter, owing to acute scarcity in the hill area beyond the regular
administrative border, the Punjab Government sanctioned a grant of Ra. 30,000 out
of the Provincial Famine Fund for the building of tanks and by way of relieving
deatitution. On receipt of the news of the present flood, Rs. 2 lakhs of taccavi were
placed at the disposal of the Deputy Commissioner, and the same is being distributed
partly for seed and partly for cattle, but mainly for relief of distress. A second sum
of Rs. 2 lukhs taccavi is being allotted for the purchase of seed for the replacement of
cattle and partly for the rehabilitation of damaged wells. It is also proposed ta allot
a sum of Rs. 50,000 from the Provincial Famine Fund for the relief of destitution and
ﬂaviaion of fund in the areas swept by the floods. A sum of probably Rs. 15,000 will

ranted by the Provincial Red Cross Society. There is no jower or bajra (staple
foods) in the district, and except in Rajanpur, there is no rice. There is a certain
amount of wheat in the district, but the intensity of the presont distress will be pro-
longed till the harvest in the Pachahd ripens about Xmas, unless the present rice cro
in places where its maturing is still possible, comes to the rescue, and there is reasonable

hope that the efforts of the Canal Department will succeed in maturing the rice in
favourable localities. .

8. The rabi revenue outstanding 1} lnkhs is being suspended, and the desirabilit;
of converting this suspension into a romission will be considered when further dotai
arc available. It should be explained that, in the canal tracts in the south-western
Punjab, and particularly in the Dera Ghazi Khun District, the country people do not
live for the most part in nucleated villages, but pursue their cultivation in scattered
hamlets with the well as a unit. The loss of houses and property would have heen
muel less if the villages were nucleated as in the Punjab proper us regular villages
are places of refuge, while outlying hamlets built anywhere on the site of the well
simply disappear with the flood of this kind.

9. Information subsequently rcceived estimates the loss of- life in the Sanghar
tahsil at 14, und the loss in the way of damage to houses and grain at Ra. 2} lakhs.
Little information is available about the loss in cattle. In the Jampur tahgil, no lives
seem to have been lost, and the estimated loss is put at 23 lakhs, including the losa

to standing crops which, in the southern part of the tahsil, seem to have been irretricv-
ably drowned. For Rajanpur the rest is still silence.

II.
The Report on the recent floods in the Indus, Jhelum and Chenab rivers, dated September
Oth, 1929,
Indus Flood.
Attock.—Lowlying areas were flooded and no estimate of losses is as Eet possible.

1t is known however that threc lives have been lost, and there has been much damage to
property, crops and walls. Heavy rain locally caused a lot of houses to collapse. In
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sddition to damage in the tiverain proper, the Malakmala band burst and destroyed
500 houses in t.hrs;;ee villages without giving the villagers time to save their household
effects.

Mianwali—The whole of the extensive riverain area was swept by the flood, demo-
Mshing habitations and sweeping away cattle. The Deputy Commissioner wired on the
29th August, ‘* No help possible for some villages in the Kacha, as boats frot‘n‘ Kala-
bagh cannot be sent owing to heavy floods '’, and again on the 2nd September, ¢ Boats
can now ply and people are being brought down from trees—several villagos havo been
washed away ', .

Dera Ghazi Khan.—The Dera Ghuzi Khan Distriet has beeun in imminent danger,
but though various groynes and smaller bands collapsed, the main embankments held.
The damage from the present flood has been com arutively insignificant and nothing to
what was feared. This district, as has. already been reported, was devustated by hill
torrent floods in July this year.

Jhelum fiood.

Jhelum—The Commissioner, Ruwalpindi, writes on the 1st September that the
damage inflicted is much greater thun last year. In the town itself great havoc was
wrought, and there is 4—6, inches of silt deposited everywhere. The Civil Station was
partly submerged. Communication to Pind Dadan Khan is cut off, but the town is
reported to be in ruins. Many villages in the Jhelum rivernin have been washed away,
and the Commissioner’s estimate on the analogy of last year is that 160 villages are
involved in greater or less degree. Most of these villages are still inaccessible. Some
loss of life is reported, and it is feared there will be more when the full cffects of the
tion at present.

Gugjrat.—The Chenab Flood was not so serious, though three villages have been
totally destroyed in the Phalia tahsil and 27 partially damaged. The Jhelum flood
totally destroyed 11 villages in the same tahsil ns well as one village opposite Jhelum.
It is only from Gujrat that some definite information has been received of number of
villages involved. In other districts the disaster does not admit of any such computa-
tion at present.

Shahpur—~Certain sreus in the Shahpur District which lie low always receive the
full force of floods in the Jhelum damage. The damage done in Shahpur by ‘last
year’s floods was very extensive. Up to the present little official information has been
received. The present flood hus far exceeded last year’s flood and the lntest telegrum
can only report that the flooded areas are still out of reach and such reports as have

been received show immense damage to property. The damage to house property has
been unparalleled.

Jhang—The Jhang riverain has also been swept by the Jhelum and Chenab floods.
It is estimated that the damage in all tahsils will be considerable.

Combined Indus and joint Chenab and Jhelum floods.

Muzaffargarh.—This district is sandwiched in between the Indus and Chenab. It
was fresly swept by Indus floods in 1924. The full force of the Indus flood reached
Muzaﬂurgarh on the 31st August and protective embankments and bands right down the
western front breached one after another. There are now at least five breaches open,
through which water is pouring down to the south. The railway line from Mahmudkot
north has been breached in several places, and the line to Ghazi Ghat has gone. The
Punjab Government arranged to send 13 pontoons and a detnchment of 100 Sappers
to Muzaffargarh to rescuc marooned people, and the pontoons have done good rescue
work from lst Beptember onwards. ny deaths are reported, and at Leiah on the

2nd Beptember it was telegraphed that about one thousand people, mostly women and
children, were rescued in n deplorable condition, .

The joint Chenab and Jhelum flood on the other side of the district rose above
last year’s level on the 2nd Beptember and overtopped the railway line from the
Chenab bridge to Muzaffargarh. Telegraphie information of 4th Beptember is that
though the Chenab has begun to fall, o breach on the Chenab side is responsible for
an inundation whieh is converging on the incoming waters from the Indus in the
neighbourhood of Shahr Bultan, 35 miles south of Muzaffargarh town. There is 40
miles of peninsula, south of this anticipatod junction, which is in danger of being
blotted out, and it includes the most fertile traet in the district.

6. The Gujrat, Jhelum, Shahpur and Jhan

. & g districts wero visited last i
similar affliction, though on a lesser scale. cople yoar with &

The riverain people in Mianwali and
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Muzaffargarh are notoriously poor and indeed, the economic condition of the Mugaflar-
garh district has in recent years attracted the speciul attention of the Punjab Legisla-
tive Council as & backward and impoverished tract. The ‘Eeople have no reserves and
little stamina, and the present flood is a catuclysm, the like of which has never been
experienced before.

NORTH WEST FRONTIER PROVINCE.

III.

Reports as to floods in the North-West Frontier Province, dated SUth and 31st August
and September Znd, 1929,

On 20th August, 1929, river at Attock rose nine feet higher than during recent
8hyok flood, causing heavy backwash at Nowshera. Road wis breached on both sides
of Attock bridge. Flood in Indus was accentuated by floods in Bwate Kuabul rivers
tahsil and bungalows at Nowshera north of Mall evacuated. Rond was also breached
east and west of Nowshera, but railway embankment still intact, though threatened in
neighbourhood of Akora railway bridge botween Nowshera and Mardan reported un-
safe : heavy flood in Swat river caused inundation on island between Khiali and
Charsadda bridge completely cutting off Charsadda. Same villuges have been destroyed
but uo loss of life so far reported. Abbottabad has been completely cut off on both
sides. Due to collapse of ruilway and road bridges Kunar river at Guarhi Hubibulla
has changed its course and gone north of road bridge cutting through villuge und
removing large sections of 10ad. Flood reached Dera Ismail Khan at 16-00 hours on
2&th and up to 21-00 hours on 28th has risen two fect higher than level reached during
recent Shyek flood und slightly higher than record of 1924 although bund under uction
of flood. So far as is known at present, no damage has been done, and there has been
no loss of life. Flood hag slightly fullen since gix hours 20th August. Latest reporta
from Peshawar are that flood in SBwat river hus nlmost subsided, but floods at Now-
shera were still high on 29th. Revenue Commissioner visited flooded areas in order to
ascertain action necessary to provide immediate relief for sufferers from flood in
Peshawar Distriet.  Relief in form of food, medical attendance and blankets were
supplied to villagers in floeded areas. Flood situation Dera Ismail Khan on 31st
August : Protective Bund at Dern lsmail Khan hus undergone very severe test from
longitudinal face sevur undermining of spron and wave action against bund slope but
appears to have stood test nlthough scour outside apron 15 to § feet inner part of
apron remains intact. As result of warning inhabitunts of Khanu Khel nine miles cast
of Paharpur were isoluted some of the villagers and eight policcmen spent 24 hours
up trees. Although no loss of life reported so far communications most difficult and
unreliable und casualtios are feared. Every effort made by means of rafts and jalas
to rescue Khanu Khel from Paharpur. At Dera Ismail Khun water has subsided to
17.5 and steamer is making up streum with small boats for evacuution and all M. E, 8.
flat-bottomed boats have been pressed into service. Relief parties have also been
detailed from Paniala to work south-cust along foot Khaisor Hills in direction
Bilet which is worst area at present reported for immediate relief measures.
Posts with grain, firewood, ete., being established at point sabove present water level
in northern area and eimilar depots will be opcned in southern tract round Parca.
Rufts from Paharpur have rescued 140 stranded villugers, one women reported drowned
and considerable loss of cattle feared. The Chief Commissioner visited most badly
aftected urea in Peshawar district on the 2nd September, namely botween Abazai and
Charsadda. Damage nnd suffering serious several villages having practically disappear-
ed. For instance 120 out of 126 housea and 46 jaribs of land and 600, jaribs of
standing crops have gonc.” Amount required for taccavi is being worked out by
Revenue Commiesioner. Meanwhile further immediate measures to utterly destitute
being neccssary, fifteen thousand rupees were plnced at disposul of Doputy. Commis-
gioner a8 an advance. A meeting of locul gentry at Town Hall Peshawar for the
purpose of starting relief fund was held on the lsat September, 1929, and, in spite of
very short notice and absence in Hills of many leading ecitizens, n subscription of
Rs. 2,500 was colleeted on spot. Further meetings were nlso arranged. Reports from
Dera lsmail Khan mere reassuring. Villages were flooded but not swept away.
Danger at Abazai and Amandarra ineluding training works over. Heavy repairs
vecessary but works can function. Heavy expenditure will be required to restore com-
munications in Hazara and elsewhere. Loeal Officers and  Zaildars been working
splendidly.  Very little if any loss of life.

Mr. E. L. Price : May I ask, Sir, if nothing is granted for Sind t
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8ir Frank Noyce : Yes, Sir: Lis. 1,25,000, the same as for the
Punjab.
Mr. E. ;. Price : Thank you.

DeoreasE oF MygLivs IN THE DEPARTMENT OF EpucartioN, HEALTH aND
Lawps.

690. *Mr, Muhammad Rafique (on behalf of Mr. Abdul Haye) : (a)
Will Government please state if it is a fact that, since 1924, the number of
Muslim permanent first, second and third division elerks, stenographers, and
Superintendents in the Department of Education, Health and Lauds has
considerably decreased ?

(b) Will Government please give the number of these clerks, steno-
graphers and Superintendents for 1924 and 1929 ¢

(c) If there is a fall in the number of Muslim clerks, stenographers and
Superintendents in this Department, will Government please state the
cause {

8ir Frank Noyce : (a) Seven first division assistants and three
third division clerks are mow employed as against nine and five res-
pectively in 1924, There is no decrease in the number of Superintend-
ents, second division clerks or stenographers.

W Y1924 1929
Superintendents .. nil nil,
Assistants (first division) .. 9 7
Clerks (Second division) .. 9 9
Clerks (Third division) . 5 3
" Stenographers 1 1

(¢) The decrease is due to the fact that two Muslim Assistants
were transferred to service under the Punjab Government and two
clerks to the office of the Inspector General of Forests, Dehra Dun.

REcrRUITMENT OF SEAMEN BY THE PENINSULAR AND ORIENTAL AND BRITISH
Inp1a BTEAMESHIP COMPANIES,
691. *Mr. 8. 0. Mitra : Will Government be pleased to state :

(1) whether they are aware of the system of recruitment of seamen
in the Peninsular and Oriental and the British India lines
of ships ;

(2) whether the system is essentially different from the system of
recruitment on other lines ;

(3) whether it is a fact that the crews are recruited without the
medium of the shipping brokers ;

(4) whether some subordinates of the two shipping companies
favour the Bombay Seamen’s Union with orders for supply of
Crews ;

(5) whether Government is aware of any illegal gratifications and
other corrupt practices on the part of one Ligorio Pereira, a
clerk of the Peninsular and Oriental Steam Navigation Com-
pany, and some persons of the above Union ; and

(6) if so, what steps do they propose to take in order to check the
evils ?

L16CPB(LA) B,
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The Honourable 8ir George Rainy : I assume that the Honourable
Member’s question relates to the state of affairs in Bombay :
(1) Yes. R
(2) Yes. The Peninsular and Oriental Steam gNavigation Com-
pany and the British India Steam Navigation Company
maintain registers of serangs and butlers in their regular
employ aud these leading ratings are selected at the Com-
panies’ offices by their own r;fﬁccru The lower ratings
are also reernited by the Cowmpanies’ officers with the aid
of the leading ratings. In the case of the other shipping
companies, an employment register of serangs and butlers
is maintained at the Shipping Office and these ratings are
selected by the Company’s officers at an open muster held
at that office. The lower ratings are recruited by the Com-
pany’s officers with the aid of the leading ratings.

(3) Tt is believed that the broker has been largely eliminated as
an intermediary in the selection of the crews.

(4), (5) and (6). Government have seen allegations to this
effect in a pamphlet published by the Social Service
League, Bombay, but they did not find sufficient reason to
institute inquiries.

CHARGE FOR A DuPLICATE CERTIFICATE ISSUED TO SEAMEN.

692. *Mr. 8. C. Mitra : Will Government be pleased to state :

(1) what fee is generally charged in the case of seamen for a
duplicate certificate of service which is issued when the
original is defaced, torn or lost ;

(2) whether the duplicate can be issued free of cost also as is
provided in the foot-note on certificates of discharge issued
under scetion 43 of Act T of 1859 ;

(3) whether the discretion to charge any fee or issue the duplicate
free of charge is vested in the Shipping Master ; and

(4) why so much latitude is given to him ?

The Honourable 8ir George Rainy : With your permission, Sir, I
will answer questions No. 692, 693 and 695 together. The information
asked for by the Honourable Member is being collected and will be

supplied in due course.
»
FEES CHARGED FOR RENEWAL oF CERTIFICATES OF SEAMEN,

1693. *Mr. 8. 0. Mitra : Will Government be pleased to state :
(a) what fee is charged in the case of seamen when the certlﬁcate
of service is ‘‘ renewed for a mext higher issue’
(b) whether any receipt is passed for issue of a renewal certlﬂ-

cate ;
(¢c) the number of renewal certificates issued during the official year

1927-28 ;

t For unswer to this queatior'i: see answer to quutimt No. 692, )
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i 7 (d), the total amount of fee realised during the year on that
account ;

(e) whether any complaints regarding levy of higher fees have been
made by the seamen to the Shipping Master, Bombay ; and

(f) if so, what action was taken by him thereon ?

APPOINTMENT OF A PRINcIPAL OFFICER TO SUPERVISE SmIPPING OFFICES.

694. *Mr. 8. C. Mitra : Will Government be pleased to state :

(a) whether it is a fact that, consequent on the transfer of the control
of Shipping and Navigation from the Local Governments to
the Government of India from 1st April, 1929, they have had
under contemplation the appointment of a Principal Officer to
supervise the working of Shipping Offices at various ports in
India ; and

(b) (¢) whether the Principal Officer’s appointment has been made,
and, if so, (4#4) the name of the incumbent, (#44) his qualifica-
tions, (tv) the date from which he has taken charge, (v) his
office address, (v:¢) the period during which he is on tour
during the year, and (vit) when he is required to be in
Bombay on his duty of supervision ¥ .

The Honourable Sir George Rainy : Government have no proposal
‘under contemplation for the appointment of a Principal Officer to super-
vise the working of Shipping Oflices at the various ports in India.
Under the scheme for the centralisation of the mereantile marine ad-
ministration, the coasts of India will be divided into districts based on
the major ports of Aden, Karachi, Bombay, Madras, Caleutta and Ran-
goon, and each district will be placed in charge of an officer to be called
the Principal Officer, who will be the chief executive officer of the Govern-
ment of India in the distriet in all matters relating to mereantile marine
administration. He will also exercise general supervision over the whole
of the district staff administering the Merchant Shipping Acts, includ-
ing the Shipping Masters. Principal Officers have so far been appointed
at Calcutta and Rangoon only. Both these Officers are Captains in the
Royal Indian Marine.

FEES CHARGED FOR RENEWAL OF DISCHARGE CERTIFICATES OF SEAMEN.

1695. *Mr. 8. 0. Mitra : Will Government be pleased to state :

(a) whether the fee of Rs. 2°(two) for renewal of a discharge certi-
ficate is cxcused in some cases of seamen at the discretion of
the Shipping Master, Bombay, as per the footnote in the dis-
charge certificate form ;

(b) the number of cases of such free renewal certificates issued
during the calendar years 1927 and 1928 ;

(¢) whether it is a fact that there is a considerable number of cases
in which more than Rs. 2 per renewal has been paid by sea-

men ;
+ Por anawer to this question, se¢ answer to question No. 692
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(d) whether such cases of extra payments have come to the
knowledge of the Shipping Master ; and

(¢) if so, what action was taken by him ¢

DiscHARGE OF CREwWs OF MERCHANT SHIPS.

696, *Mr, 8. 0. Mitra : Will Government be pleased to state :

(@) whether it is a fact that the crews of certain merchant ships
are discharged in six weeks, while they have been'signed on
for six months and are willing to serve for the full period ;

(b) the number of such cases of discharge of crew during the
calendar years 1927 and 1928 ; and

(¢) whether any crews have been specially remunerated for such

premature discharge and, if so, the names of the ships, the

I classes of crew, their number and the total amount of such
remuneration {

The Honourable Bir George Rainy : The information asked for is
being collected and will be furnished to the Honourable Member as soon
as possible,

LocatioNn oF THE BomBay SmipriNg OFFICE.

697. *Mr, 8. C. Mitra : Will Government be pleased to state :

(a) the reasons for removing the Bombay Shipping Office from
Princess Dock to the present site ;

(b) the period during which it was situated in the former place ;

{¢) whether they have heard of any inconvenience caused to seamen
by the office being located in the present premises ;

{(d) whether there is any proposal to re-accommodate it in its former
place ; and

(e) if the answer to part (d) is in the negative, whether, and if so
) when they propose to make proper seating arrangements for
. 'w Seamen in the present premises of the Shipping Office !

The Honourable 8ir George Rainy : («) The Shipping Office was
removed in 1927 from the Branch Customs House at the Prineess Docks
to the ground floor of the Development Department building, because
the Branch Customs House was considered unsuitable for a Shipping
Office. The latter office is situated at a considerable distance from the
offices of the various shipping companies, the Banks and the Main Cus-
toms House and is in a very noisy loeality. Moreover the Customs
Department wanted the accommodation for its own use.

() For about 6} years,
(#) No.
(@) No.

(¢) Instructions have been issued for the early comstruction of a
pucca waiting shed for the use of seamen visiting the Shipping Office.
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RECRUITMENT oF CREWS BY THE PENINSULAR AND ORIENTAL AND BRITiSH
IND1A StEAMSHIP COMPANIES.
698. *Mr. 8. C. Mitra : Will Government be pleased to state :

(a) whether it is a fact that, unlike other shipping companies, the
crews in the Peninsular and Oriental and British India lines
are recruited directly by the Companies’ officials themselves
without the shipping brokers’ intervention ;

(b) whether the shipping brokers get less commission on advances
they make to the crews of the Peninsular and Oriental and
British India lines.than in other companies ;

(e) if so, what are the rates of commission in either case ;

(d) whether it is a fact that, even the advances to crews in the
Peninsular and Oriental and British India lines are, of late,
made by the Companies themselves without the medinm of the
brokers ; and if so, whether the services of the brokers are
entirely dispensed with by the two Companies ; and

(¢) the approximate annual gain to the Companies in the form of
brokers’ commission 1

The Honourable Sir George Rainy : I assume that the Honourable
Member’s question relates to the state of affairs in Bombay :

(¢) The crews required for the vessels belonging to the Penin-
sular and QOriental Steam Navigation Company and the
British India Steam Navigation Company are recruited

" very largely by the Companies’ officers without the inter-
vention of the broker.

(1) to (¢). Government have no information, but the points
raised will be examined at the first convenient opportunity.

Mr. K. Ahmed : Are Government aware that the Clow Committee
recommended five or six years ago that the broker system should be abo-
lished and that officers for recruitment should be appointed ?

The Honourable 8ir George Rainy : Government are certainly ac-
quainted with the recommendations of the Clow Committee.

Mr. K. Ahmed : But is it not a fact that the abolition of the broker
fystem was recommended some years ago f

The Honourable Bir George Rainy : T am afraid I must ask for
notice. The details of the Clow Report are not sufficiently clear in my
mind at the moment to ensble me to answer my IHonourable friend’s
question,

Mr. K. Ahmed : But the broker system is a nuisance, and in view of
the fact that the Honourable Member is not aware of it, will he expedite
the matter and bring the facts to the notice of the Whitley Commission 1

The Honourable Bir George Rainy : T have not the least doubt that
the facts will be brought to the notice of the Whitley Commission. I
am sure the Honourable Member himself is in a position to secure that
result.

Mr. Jamnadas BI. Mehta : Will that be for the benefit of the
coantry ? (Laughter.)
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RuULES FOR THE ALLOTMENT OF CLERKS QUARTERS IN Dzrur.

699. *Mr. 8. 0. Mitra : (a) Is it a fact that the Delhi clerks’ quarters
allotment rules provide that 8 man who is in occupation of any quarter on
the 1st January is able to establish his lien for the future {

(b) Why was this particular date fixed for the purpose {

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes, provided that
he is in occupation of a quarter of his proper class.

@) Because the lien is only established if the clerk is in occupation
for the major portion of the season.

RuLEs FOR THE ALLOTMENT OF CLERKS QUARTERS IN DELmI.
700. *Mr. 8. 0. Mitra : (a) Is it a fact that the Delhi allotment rules
provide for the surrender of quarters in some cases ¥
(b) Are such quarters allotted to other clerks who want them ¢

(¢) Are they allowed to retain their liens on such quarters if they
occupy them before 1st January { '

(d) Do they retain their lien if they occupy them after 1st January ?

(e) If the reply to part (d) be in the negative, will Government please
state the reasons ¢

The Honourable 8ir Bhupendra Nath Mitra : (¢) Yes.
(b) Yes.
(¢) Yes.
(d) No.

(e) The reason is given in the reply to part (b) of the Honourable
Member’s question No. 699.

’

]

InsurFICIENT QUARTERS FOR CLERKS IN NEW DELHI.

701. *Mr. 8. 0. Mitra : (¢) How many men of the Government of
India attached and Secretariat offices, who move from Simla to New Delhi,
and who wanted D and C type quarters could not be provided with quarters
last winter ¢

i (b) Did Government make any arrangements to accommodate them in
Delhi ¢

. (c) Isit a fact that private accommodation in New Delhi is not suffi-
cient and very expensive ?

(d) Did Government give any relief to those who could not be pro-
vided with quarters ?

(e) Is it a fact that such men who made their own arrangements in
New Delhi were not given any house rent although they had to pay much
more than what they have to pay for Government quarters ?

( f) Wh_at steps do Go_vernment propose to take in future to remove
the difficulties of their migratory establishments tn the matter of resi-
dential accommodation ¢
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The Honourable Sir Bhupendra Nath Mitra : (a) 523 (excluding
single men).

(b) No.

(¢) Yes, Private accommodation is more expensive than Govern-
ment accommodation.

(d) Yes, a monthly house-rent allowance was granted subject to
certain conditions to those clerks who lived outside New Delhi.

{e) Yes.

(f) 150 more quarters are under construction and the position
generally is under review,

ProvisioN or QuaRTERS IN NEw Derat ror CLERKS OF THE ARMY
_DEPARTMENT.

702. *Mr. 8. C. Mitra : (a) Is it a fact that the Army Headquarters
offices will be located in New Delhi next winter ?

(b) Will those clerks who occupied quarters in Old Delhi last winter
be able to get quarters in New Delhi ¢

Mr. G. R. F. Tottenham : (a) Yes.

(b) Some will,

ALLoTMENT OF QUARTERS TO NON-MiGRATORY CLERKS IN NEW DELHI.

703. *Mr. 8. C. Mitra : (¢) What percentage of the total number of
D type quarters in New Delhi were allotted last winter to the non-migra-
tory staff ¢

(b) Is it a faet that no provision was made for the accommodation of
the local Public Works Department staff when the number of quarters to
be built was decided and the quarters were built for the requirements of
the Sceretariat and attached offices ?

(¢) If the reply to part (b) is in the affirmative, why are so many

quarters given to the local staff and the migratory staff compelled to go
without quarters ¢

The Honourable Sir Bhupendra Nath Mitra : (az) 64 per cent.
(b) Yes.

(n)_ Under the rules governing allotment, the loeal staff have as
much right to quarters as the migratory staff.

QuarTERS FOR OFF101ALS AND CLERKS 1IN NEw DrLmHI.

704, *Mr. 8. C. Mitra : (¢) Is it a fact that almost all the migratory
-officers who require quarters at New Delhi are provided with them ?

(b) Is it a fact that most of the high paid officials are provided with
‘Government. residences and that many of the low paid clerks are left to
make their own arrangements ?

The Honourable Sir Bhupendra Nath Mitra : (¢) No. There is a
gerious shortage of accommodation which has resulted in many officers
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having to share accommodation with others or to make private arrange-
ments in other ways.

(b) It is recognized that the shortage of clerks quarters is even
greater than that of officers quarters.

ProvisioN oF QUARTERS FoR CLERES IN NEw DgLmu1.

705. *Mr, 8, 0. Mitra : (a) Is it a fact that some of the clerks of the
Government of India belong to far off provinces such as Madrag and
Agsam ¢

(b) Are all of them provided with quarters at New Delhi ¢

(¢) If not, what steps do Government propose to take to remove their
grievances ?

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(b) No. i

(¢) The position generally is under review, but there is no idea of

according preferential treatment to clerks who belong to far off pro-
vinees,

_QUARTERS FOR CLERKS IN NEw DELHI

706. *Mr. 8. 0. Mitra : (a) What is the number of migratory clerks
who have applied for quarters in New Delhi for the next winter season 1

(b) How many of them will be provided with quarters ?
(e¢) What were the figures in respeet of parts (a) and (b) last year ¥

The Honourable Bir Bhupendra Nath Mitra : (a) 1,303 excluding
single men,

(b) 711 excluding single men, for 176 of whom there is accommo-
dation leased to the Secretariat Association and others.

(e) (a) 1,255 (b) 657.

Errctric LicrTs IN “ D™ CLAss QUARTERS IN NEw DELHI.

707. *Mr. Biddheswar Prasad Sinha : With reference to the reply
given to my starred question No. 1301, dated the 28th March, 1929, will
Government please state whether an electric point has now been provided
in the godown room of ‘‘ D *’ Class quarters in New Delhi t If not, when
will it be done 1

The Honourable 8ir Bhupendra Nath Mitra : The electric points in
the godown room of the ‘*‘ D’ class quarters have not yet been provided.
The matter is still under consideration.

Fees 1N ScHooLs 1N DeLHY ProviNcE,

708. *Mr. Siddheswar Prasad 8inha : With reference to my starred
question No. 1212, dated the 22nd March, 1929, will Government please state
what action has been taken regarding the raising of the limit of income
for payment of donble fees in the schools in the Delhi Provinee ?
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8ir Frank Noyce : The Chief Commissioner, Delhi, was addressed
in the matter and he has intimated that the secale of fees in Delhi is
regulated by the orders eontnined in the Punjab Education Code, which
has been adopted for use by the Administration. At present there is
no proposal under consideration to revise the grades of fees in schools
in the Punjab and there has been no move in that direction in Delhi.

SHORTAGE OF CLERKS’ QUARTERS IN NEw DELHI

709. *Mr., Siddheswar Prasad 8inha : (¢) Is it a fact that more
than half of the members of the ministerial establishment of the Govern-
ment of India migratory offices who had applied for allotment of Govern-
ment quarters in New Delhi for 1928-29 had to make their private arrange-
ments in New Delhi and Delhi city for want of sufficient number of Gov-

ernment quarters {

(b) If so, what steps have Government taken since the last year to:
remove this inconvenience 1

The Honourable 8ir Bhupendra Nath Mitra : (a) No.

(b) Does not arise, but I would refer the Honourable Member to the-
reply given to part (f) of question No, 701.

SHORTAGE OF CLERKS’' QUARTERS IN NEw DErLrmI.

710. *Mr. 8iddheswar Prasad 8inha : (a¢) Is it a fact that the office
of the Director General of Posts and Telegraphs and certain other offices
have recently been transferred from other places to New Delhi ?

(b) If so, had Government taken the requirements of residential accom-
modation for them into consideration when construeting the quarters in
New Delhi ?

(¢) What percentage of them had, during the last winter, to go with-
out quarters ¢

(d) Is it a fact that as a result of no provision having been made for
residential accommodation of most of the non-migratory offices at present in-
New Delhi there is a great shortage of quarters !

(¢) Do Government propose to construct more quarters to accom-
modate all non-migratory office establishments in a separate area leaving
all the existing quarters for the migratory staff for whom they were pri-
marily constructed ? If so, when ?

The Honourable Bir Bhupendra Nath Mitra : (¢) Yes. Portions of
these offices have recently been brought to New Delhi.

-(b) To a partial extent only.
(¢) The information has been called for from the local authorities
and will be communicated to the Honourable'Member in due course.
(d) Yes. For this and other reasons,
(e) The position generally is under review.

Lieut.-Colonel H. A. J. Gidney : Will the Honourable Member state
whether it 18 a fact that the inadequacy of aceommodation for the staff
of the Telegraph Department has been under the consideration of the
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Government for many years, and may I ask how many more years do

Government intend to wear its cap of consideration before coming to a
decision in the matter 1

The Honourable Sir Bhupendra Nath Mitra : I did not quite catch
the Honourable Member’s question. If he is referring to the Tele-
graph Department generally, I submit that that does not arise out of
the main question. If he is referring to the office of the Director General,

Posts and Telegraphs, that office was moved to Delhi within the last two
vears,

Lieut.-Colonel H. A. J. Gidney : I submit, with all respeect to the
Honourable Member, that the office of the Director General, Posts and
Telegraphs is part and parcel of the entire Department.

Mr. President : That is not a question.

Lieut.-Colonel H. A. J. Gidney : The question refers to the staff

accommodation for members of the Telegraph Department under the
Director General’s office,

Mr. President : Mr. Siddheswar Prasad Sinha.

GRANT oF HousE RENT To CLERKS NOT PROVIDED WITH (JOVERNMENT
QUARTERS IN NEw DELHI.

711 *Mr, Siddheswar Prasad Sinha : (¢) Is it a fact that Govern-
‘ment have under consideration the question of renewing the old practice
of allowing honse rent to those clerks who, for want of Government

quarters, have to make their private arrangements for residence in New
Delhi ¢

(b) Are Government aware that those who make their own arrange-

ments in New Delhi have to pay much more rent than 10 per cent. of pay
charged for Government quarters ?

(¢) Do Government propose to sanction house rent allowance for m.u,-h
clerks who have to make their private arrangements in New Delhi during
the ensuing cold season ?

The Honourable 8ir James Orerar : (¢), (b) and (¢). It has been
decided to grant house rent allowance to those clerks who, owing to
the insufficiency of (Government accommodation, have to make their own
arrangements for residence in private houses in New Delhi.

MepicAL ATTENDANCE FOR CLERKS IN NEw Dgrml.

712. *Mr. 8iddheswar Prasad Sinha : With reference to the reply
given to my starred question No. 1216 in the Legislative Assembly on the
22nd March, 1929, will Government please state what progress has since
been made to improve the arrangements for medical attendance for Gov-
ernment employees in New Delhi ¢

8ir Frank Noyce : The detailed seheme for providing both 0Old and
New Delhi with an up to date hospital, which will provide ample accom-
modation for all classes, is being worked out and it is hoped that the
work will be started shortly.

The New Dispensary for New Delhi is nearly completed.

At
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MEeDICAL ATTENDANCE FOR CLERKS IN DELHI AND SiMLA.

713. *Mr. Siddheswar Prasad Sinha : (¢) Is it a fact that the names
and addresses of the medical officers specially appointed for the Govern-
ment of India employees at Delhi and Simla are not communicated every
season to the various offices and the Associations of the establishments
concerned {

(b) Are Government aware that the doctors in question are not usually
present at their houses and dispensaries at the fixed hours and are often
out for private practice ? .

(¢) Do Government propose to issue instructions that the doctors
should always be present at their fixed places at the fixed hours ?

(d) Will Government please lay on the table a statement showing the
names of the doctors specially appointed for attendance on different
classes of Government servants at Delhi and Simla, stating the rules for
their consultation and the hours and places where they are required to be
on duty ?

8ir Frank Noyce : (a) The names and addresses of the medical
officers specially deputed to attend the Government of India clerks who
reside in Delhi City are communicated each season to the several Depart-
ments of the Government of India for the information of those con-
cerned. Similar information for Simla is communicated to the offices
concerned whenever there is a change of incumbents.

(b) No. '

(¢) No instructions are neccessary, as the medical officers eoncerned
arc always present at fixed places during fixed hours, except swhen they
are called out on urgent work,

{d) Information is being collected and will be supplied to the
ITonourable Member in due course,

ProvisioN oF A ScrooL ForR THE EDUCATION OF THE SoNs AND WARDS oOF
THE MIGRATORY STAFF OoF THE (GOVERNMENT OF INDIA.

714. *Mr. Biddheswar Prasad Sinba : (a) Is it a fact that the sons
and wards of some of the Government of India employees ecould not secure
admission in the Government School, Simla, in April and May, 1929, on
:account of overcrowding in the school ¢

(b) 1Is it also a fact that the matter had to be reported to the higher
authorities and it was with their intervention that the students were
admitted ¢

(¢) If replies to parts («) and (b) be in the affirmative, what steps
have Government taken to prevent the recurrence of such trouble ?

(d) Do _Gnverm.nen‘r. propose to start an additional school (moving
between Delhi and Simla) to overcome overcrowding and other troubles in
conneetion with the education of the sons of the migratory staff of the
Government of India ¢

8ir Frank Noyce : (a) Yes.

(b) The matter was reported to the higher authorities who already
had nnder consideration arrangements for a larger admission of pupils.
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As a result of these arrangements a number of additional pupils were
admitted to the school.

(¢) and (d). The matter is under consideration.

ProvisioN oF FACILITIES FOR THE EDUCATION oF THE CHILDREN OF THE
MIGRATORY STAFF OF THE (GOVERNMENT OF INDIA.

715. *Mr. 8iddheswar Prasad Sinha : (¢) Is it a fact that Simla
and Delhi are under the jurisdiction of different Universities, and the
Matriculation text books at both the places are different ?

(b) If the reply to part (a) be in the affirmative, what steps have
Government taken or do they propose to take to afford necessary facilities.
for the education of the children of their employees moving between Delhi
and Simla ?

(¢) Are Government considering the question of making special
arrangements at Simla for the preparation of Matriculation students for
the Delhi University * If not, why not ¢

8ir Frank Noyce : (a) The answer to the first part of this question
is in the affirmative. As regards the second part, the books prescribed
in some subjects are different.

(b) and (¢). The matter is under consideration.

The Revd. J. O. Chatterjee : Are Government aware that the
University of Delhi have nothing whatever to do with the eonduct of the
Matriculation examination {

8ir Frank Noyoce : I really do not know.

GRANT oF INCREMENTS TO CLERKS FOR PAST TEMPORARY SERVICE.

716. *Mr. Biddheswar Prasad 8inha: (a) Is it a faet that
all those temporary men in the Government of India Secretariat who were
confirmed in their appointments in 1924 were granted inerements for their
past service {

(D) Isit also a fact that some other temporary men with equal or longer
serviece who were confirmed after 1924 for no fault of their own, but for
the individual circumstances of the Department in which they were em-
ployed. were not allowed similar increments ?

{¢) Have some clerks in the Army Department been recently granted
increments for their past temporary service 1

(d) If replies to parts (a), (b) and (¢) be in the affirmative, do Gov-
ernment propose to extend the same concession to clerks in other offices
confirmed after 1924 to remove the anomaly 1

The Honourable 8ir George Bchuster : (a) and (b). When the time-
seales of pay were introduced in the Government of India Secretariat in
1919, it was laid down that temporary employees should remain on a
fixed rate of pay and should not begin to count service for increments
until they were confirmed. Since, however, during the war many em-
ployees had been retained on a temporary footing for long periods, and
in view of the fact that the principle of counting temporary service to-
wards inerements had been allowed in the case nf men who were holding
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permanent appointments in the Secretariat on the 1st December, 1919, it
was decided in 1920 that some concession of this kind might be extended,
in individual cases of special hardship, to temporary men also on the
occasion of their being confirmed. This was intended to be a special
temporary exception to the ordinary rule referred to above, and was
stopped on the fixation of the permanent strength of the Departments
after consideration of the recommendations of the Retrenchment Com-
mittee and the introduection of leave reserves in Departments generally

in 1924,

(¢) The fixation of the strength of the Army Department, however,
was more difficult than that of the civil Departments for the expansion
during the war had of course been muech greater. It was always re-
cognised therefore that this Department must be regarded as a special
case and be kept under continuous review for a long period. The result
war that, in the case of the Army Department, an unusually large pro-
portion of posts was kept on a temporary footing for a long period. In
1924, on the occasion of the fixation of the strength of the other Depart-
ments, to which I have already referred, it was thought that sufficient
knowledge was available at least to fix a minimum strength below which
the Department could not be reduced. A number of the temporary
posts were therefore made permanent ; and the concession referred to
in my answer to part (b) was extended to the men confirmed on that
occasion. But this minimum was considerably below the actual strength
at the time, and a large number of temporary posts were still main-
tained. In 1928 a second attempt was made to fix the regular strength,
and some more permanent posts in excess of the 1924 minimum: were
added. On this occasion the Government of India, recognising that
facts had in the end demonstrated that it would have been justifiable
to make the posts in question permanent in 1924 took the view that the
employees affected should not be prejudiced by the decision having
been deliberately deferred. They were therefore given the same con-
cession that they would have got in 1924.

(d) Government do not consider that any question of anomaly
arises because, as I have explained, special circumstances made it impos-
sible to fix the strength for the Army Department in 1924 as definitely
as was the case with the civil Departments. Government consider that
the ordinary rule in all ordinary cases should be adhered to and that no
nndue hardship is involved, but if the Honourable Member has in mind
any individual case of special hardship analogous to those 1 have men-
tioned a;]nd if he will give me particulars T shall be glad to have it
exXamined.

RECKONING OF SERVICE oF CLERES RETRENCHED AND RE-EMPLOYED.

717. *Mr. 8iddheswar Prasad Binha : (a) Is it a fact that, as a
regult of the late Inel-wape Committee’s Report, some qualified men having
long temporary service were retrenched and were allowed travelling
allowance to their homes as en transfer:t '

: (b) Is.it a faet that some of the.retrenched men were again take
n service after a short period ? : ' agan'luta o
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(¢) 1f the reply to parts (a) and (b) be in the affirmative, is it the
intention that any interval between the date of retrenchment and re-em-
ployment in the case of the clerks referred to in part (b) should be included
for the purpose of increment, pension and leave 1 If not, why not ¢

The Honourable Bir James Orerar : (a¢) and (b). Ves.

(¢) As regards increment and leave, individual cases were dealt
with on their merits at the time. As regards pension, the general rule
is that temporary service does not count ; but in cases of long temporary
service the question of allowing it to count in whole or in part for
pension ix one which could only be considered on its merits when the
officer actually retires. Government do not consider that any general
instruetions are now called for.

RECRUITMENT OF CLERKS FOR THE FIRST Di1visioN OF THE SECRETARIAT,

718. *Mr. Biddheswar Prasad 8inha: (a¢) Is it a fact that
those candidates who had appeared for second division of the Secretariat
offices in the examination held by the late Staff Selection Board in 1922,
and had obtained a certain percentage of marks were afterwards declared
qualified for the first division ?

(b) Do Government propose to extend the same concession to those who
appeared in the 1926 examination for the first division and obtained the
same percentage of marks ?

The Honourable 8ir James Orerar : (z¢) Departmental ecandidates
in the 1922 examination who obtained enough marks were declared quali-
fied for ‘the first division, even though they appeared for the second
division,

(b) No. The 1926 examination was competitive.

L1QUIDATION OF THE “‘ INDARPRAST STORES ’’, DELHI.

719. *Mr. Biddheswar Prasad 8inha: (a) Is it a fact that
a limited company under the name ‘‘ Indarprast Stores’’ was started in
Delhi in 1921 and went into liquidation after working for about two years ¢

(b) Is it a fact that more than six years have since elapsed but the
liquidators have not so far been able to liquidate the transactions of
two years ?

(¢) Have Government any control over such liquidations to save the
public from fraud and misappropriation ¥ If so, what action do Gov-
ernment propose to take in the matter ?

The Honourable Bir George Rainy : Inquiry is being made from the

Local Administration and a reply will be sent to the Honourable Member
in due course.

ProvisioN oF A CoNVENIENT MORNING TRAIN FROM SANGLA TO LAHORE.

720. *Mr. BSiddheswar Prasad Binha: (a¢) Is it a faet that
there is no train running from Sangla which reaches Lahore at about
9 o’clock in the morning—the time at which most of the passengers have
to come to Lahore to attend offices and courts ?
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(b) Is it a fact that a motor lorry service is running on that section
between Chuharkana and Lahore and that railway earnings have decreased
as most of the passengers travel in the lorries in the morning 1

(c) In order to provide facilities to passengers and in the interests of
railway revenues, do GoYernment propose to alter the time of train No. 27148
Down or start a new local train to reach Lahore before'the court time 1 If
not, why not ?

Mr. P. R. Rau: The information required is being obtained und
will be furnished to the Honourable Member on receipt.

New PensioN RuLes oF THE GOVERNMENT OF INDIA.

721, *Mr. 8iddheswar Prasad S8inha: (¢) Is it a fact that
the Government of India started the drafting of new pension and gratuity
rules in or about 1921 ¢

(b) Is it a fact that the rules have not yet been issued ? If so, what
is the present stage {

The Honourable 8ir George Schuster : I can best reply to the
Honourable Member’s question by taking both parts of it together. When
the Fundamental Rules were being compiled out of the Civil Service
Regulations, in and about 1921, the pensions portion of the Civil Serviee
Regulations was reserved for separate treatment, and the Fundamental
Rules werc¢ published without a pensions «chapter. A pensions chaptor
for the Fundamental Rules was in due course prepared and sent to the
Secretary of State for sanction, but he withheld his sanction owing
to developments meantime which culminated in the promulgation in
1926 of the (ivil Services (Governors’ Provinces) Delegation Rules.
Under those Rules the power to make pension rules for all but the
All-India snd Central Services was transferred from the Secretary of
State to the Governments of Governors’ Provinces, and that draft
pensions chapter became a mere model which they might or might not
adopt as they saw fit. The question remained whether the Secretary
of State should apply the draft pensions chapter to the balunce of
tovernment servants ; but that course was likewise not adopted
owing to the further development that the Secretary of State proposed
to transfer to the Governor General in Council the power to make rules
determining the conditions of service of all the remaining Government
servants with the exception only of the All-Tndia Services. It iy ex-
pected that that proposal will soon be carried out : meantime the pen-
sions chapter in the Civil Service Regulations continues in foree with
such modifications only as the Governments of Governors’ Provinces
T‘;t‘;;‘ have made in the exercise of the powers which they acquired in

J20,

ExpEDITING THE DELIVERY OF LETTERS IN SIMLA.

722, *Mr. 8iddheswar Prasad Binha : (¢) What is the time of the

first postal delivery in Simla and at what time does the trai i
e postal delivery _ oes the train carrying the

_(b) Is it not possible to bring the mails from Kalka to Simla by motor
earlier than at present ?
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The Honourable 8ir Bhupendra Nath Mitra : (a) The first delivery
at Simla is timed for 10-30 .M. The train carrying the mails issued by
this delivery arrives at Kalka at 2-25 a.mM.

(b) Yes, but the employment of additional motors for the purpose
would involve an expenditure out of all proportion to the volume aund
importance of the mails carried.

Earuer Deuvery or Mans i New Dermi.

723. *Mr. Biddheswar Prasad 8inha : (¢) What is the time of first
postal delivery in New Delhi and at what time does the mail reach Delhi
City Railway Station ?

(b) Is it not possible to distribute the mails earlier in New Delhi than
.at present ?

The Honourable 8ir Bhupendra Nath Mitra : (a) The first delivery
in New Delhi is made at 8 A.m., and the mails arriving ‘at Delhi Main
Station up ‘to 4-45 o.M, are included im it.

(b) An earlier delivery is not practicable without entailing hard-
ship on the staff, nor have any representations been received that the
present hour is inconvenient.

SQUARES AND INDIAN CLERKS’ QUARTERS IN N Ew DELHI

724. *Mr. Biddheswar Prasad B8inha: (¢) Is it a fact that
some of the squares in New Delhi are without light and grass ?

(b) Isit a fact that some of the Indian clerks quarters are not properly
repaired and furnished before the date of occupation notified to the Estate
Officer ¢ If so,.do Government propose to instruet the officers concerned
to attend to such things properly ?

The Honourable 8ir Bhupendra Nath Mitra : (a) In all cases the
Squares in the Clerks’ Quarters in New Delhi have lights on the roads
which run through them, but lights are not provided in the grassed
areas of the Squares. All the Squares have been grassed.

(b) A few cases have occurred in which it has not been possible to
finish the annual repairs and to furnish the quarters properly, owing to
the hot weather tenants of the quarters having failed to vacate the
quarters on the due date. Every effort is made to have the quarters
ready in time.

CLERICAL STAPF OF THE GENERAL PosT Orrice, BoMBay.

725. *Mr, M. B. Aney : (a) Is it a fact that the Postmaster Qeneral,
Bombay, has ordered retrenchment in the clerical staff in the Bombay
General Post Office by keeping the appointments vacant as recommended by
Rai Bahadur Ganguli and that the Presidency Postmaster, Bombay, has
carried out these orders 1

(b) Is it a fact that simultaneous recommendations of that officer sup-
ported by the Presidency Postmaster and the Postmaster General, Bombay,
have been turned down by the Director General ?

(¢) If the reply to part (b) be in the affirmative, will Government be
pleased to state whether 'they propose to reconsider the recommendations: of
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the officer specially appointed by them and sanction the appointments 1- If
the reply be in the affirmative, when ¢ If the same be in the negative, why"

not ? o

The Honourable 8ir Bhupendra Nath Mitra : (¢) Yes, out of sixty
appointments recommended for reduction, twelve have so far heen kept
vacant. .

(b) A proposal for 18 additional selection grade posts was made by
the Special Officer, while the Postmaster (General, Bombay, asked for
five such additional appointments. The case was carefully examined by
tke Director General who was unable to accept either proposal as he did.
not consider that there were adequate grounds to justify the creation
of ihese additional selection grade appointments.

(c) I shall look into the matter, though I cannot obviously hold
out any hope that the Director General’s decision will be modified.

INCREASE OF SELECTION GRADE POSTAL APPOINTMENTS IN BOMBAY.

726. *Mr. M. 8. Aney : (a) Will Government be pleased to state
whether a representation for an increase in the number of selection grade
appointments showing full justification for each such appointment was
submitt®d by the Honorary Secretary of the Bombay Postal Unpion in the
year 1923 ?

(b) Is it a fact that the Postmaster General, Bombay, had assured
the Honorary Secretary from time to time that the question was being
sympathetically considered ! If so, will Government be pleased to state
whether, and when, they propose to review the ‘question in detail and
sanction the required appointments to fill up all the important charges
enumerated 1

Mr. P. Q. Rogers : (a) A representation addressed to the Director
General was received in 1923 from the Honorary Secretary, Bombay.
Postal Clerks’ Club. I am not prepared to admit that full justification
was shown for each appointment.

(b) The Postmaster General, Bombay, has assured the Secretary
that the question was being considered. Some additional supervisory
appointments in the selection grade have since been sanctioned. Others
are under consideration and will be sanctioned if found justified, and
as funds permit,

Mr. M. 8. Aney : Within what time, Sir ?
Mr. P. G. Rogers : As funds permit, Sir.

PROHIBITION OF INDIAN ADVOCATES FROM PRACTISING IN BURMA.

727. *Mr. Sarabhai Nemchand Haji : (¢) Are Government aware of
the fact that the Bar Council of Burma framed a rule prohibiting the
Advocates of other Indian High Courts from practising in the subordi-
nate courts of Burma without obtaining express permission of the
presiding Judge in every case !

() Are GoVernment aware that the Bar Councils have no power to

make rules with regard to subordinate courts ¢ If so, was the attention
IJ]“CPB(LA) [
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of the Burma Bar Council drawn to the rule being ultre vires of its powers
and the necessity for cancelling the same 1

‘(c) 'Hgs the attention of Government been drawn to a statement made
by Earl Winterton in the House of Commons promising an inquiry regard-
ing the said rule made by the Burma Bar Council ¢

(d) Has the Government of Burma been addressed on this point 7 If

50, will Government be pleased to lay on the table any reply that may have
been received ¢

The Honourable 8ir James Crerar : The Honourable Member is
referred to the answer given by me on the 10th September, 1929, to
starred question No. 259 asked by Mr. K. C. Neogy. -

LAND REVENUE LEGISLATION.

728. *Mr. A. Rangaswami Iyengar : (a) Will Government be pleased
to make a statement as to the progress made in regard to the steps taken
by Provincial Governments to give effect to the Joint Parliamentary
Committee’s recommendation in 1919 regarding Land Revenue legislation !

(b) Will Government he pleased to make a statement on the exact
scope and objects of the Conference of Land Revenue Members of the
Provincial Governments, and the conclusions arrived at by the said Con-
ference ¥ Will Government be pleased to lay on the table a copy of the
proceedings of the said Conference §

(¢) Have the Government of India received reports or memoranda
from Provinecial Governments regarding the present and proposed methods
of Land Revenue settlements and their revision * If so, have the Govern-
ment of India taken any action on the same

(d) Will Government be pleased to state what is the cause of the delay
in publishing the Resolution that was announced to be issned shortly
regarding Land Revenue legislation ¢

8ir Frank Noyce : (a) A statement giving the information asked
for is laid on the table,

(b) The attention of the Honourable Member is invited to the Press
communiqgaé issued on the 15th May, 1929, a copy of which was placed
on the table of the House on the 4th September, 1929, in reply to the
Honourable Mr. Kelkar’s starred question on the subjeet. The Govern-
ment of India regret their inability to lay on the table a copy of the
Proceedings of the Conference, which were confidential.

(¢) None, other than those which were involved in the fresh legis-
lation in pursuance of the Joint Parliamentary Committee’s recommenda-
tion regarding land revenuc legislation.

(d) As Land Revenue is a provincial subject, the announcement
that the Resolution would be issued shortly was perhaps too optimistic.
No Resolution could be issued without asking Local Governments to sce
it, to examine it, and to offer suggestions regarding it, if they so desired.
Then, the subject is such that it impinges on a number of other Depart-
ments, and it was only right that those Departments should be consulted.
The delay in part, but in part only, has been due to changes in adminis-
tration, and. finally, to the Assembly being in session.
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Statement showing the progress made by Provincial Governments in the matter of
embodying the principles of Land Revenue Asscssment in Statute.

Bills have becn passod by the Legislative Councils of the Punjab, the United
Provincos and the Central Provinces. Legislation has not been considered necessary in
Bengal and Bihar and Orissa, as large territories in these provinces are under permanent
settlement. In Madras and Assam attempts to secure legislation regarding assessment
of land revenue have not proved successful. In Bombay a Bill is under preparation
and it is expected that it will be introduced in the local Legislative Council in February,
1630. In gurma, on account of its special loeal conditions, the Local Government
has, after careful consideration, decided to postpone for the present the introduetion of
revenue legislation,

Mr. A. Rangaswami Iyengar : May I know, Sir, when the Govern~
ment of India expect to be able to issue the Resolution on the subject §

S8ir Frank Noyce : In view of the explanation I have given in reply
to part (d) of the Honourable Member’s question, I hesitate to make
any statement on that point.

Mr. A. Rangaswami Iyengar : Are Government aware that the
Bombay Jovernment have suspended settlement operations pending the
enactment of land revenue legislation in that provinee ¢

8ir Frank Noyoce : I believe that is so, Sir, but I hardly see how it
affects this question,

Mr. A. Rangaswami Iyengar : May I know if the Government of
India, when they addressed Local Governments, considered the question
of suspending existing settlements pending the enactment of land revenue
logislation in their provinces f

8ir Frank Noyce : I am not in a position to say what was the nature
of the communications which passed between the Government of India
and the Local Governments on this subjeet.

Mr. A. Rangaswami Iyengar : I am asking, Sir, whether the Govern-
ment of India have considered the question of suspending the existing
settlemenis pending the enactment of revenue legislation in the provinces,

8ir Frank Noyce : I should like to have notice of that question, Sir.

Mr. Ja.l_nna.du M. Mehta : Have the Government of India advised

gxe I;Irovi?nmal Governments to follow the example of the Government of
ombay

8ir Frank Noyce : The Honourable Member, Sir, is evidently anxious
to ascerfain in advance the contents of the Resolution which the Govern-
ment of India are about to issue. I am sorry I am not in a position to
supply that information. '

Mr. A Rangaswami Iyengar : I am asking. Sir, as the Honourable
Member says that this matter is going to take such a long time in investi-
gation and formulation of conclusions by the Government of India,
whether they have considered the question of asking Provincial Gov-
ernments to suspend settlements, pending the enactment of legislation
on lines which their Resolution may hereafter lay down.

Bir Frank Noyce : I have not given the Honourable Member any
grounds for the inference that the Government of India are proposing
cither themselves to introduce any legislation on the subject nr to ask

Local Governments to do so. As regards th i :
L16CPB(LA) g e first part of his quesgtlon,
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I can. only say that every effort will be made to issue the Resolution as.
soon as possible.

Mr. A Rangaswami Iyengar : I am again asking—I regret 1 have
not got my answer—whether the Government of India have considered..
the question of asking Local Governments to suspend settlement opera-
tions pending legislation ?

8ir Frank Noyce : I am not in a position to give the Honourable:
Member that information.

Mr. A. Rangaswami Iyengar : Will the Honourable Member furnish
me with rhe information subsequently ?

8ir Frank Noyce : No, Sir.

Mi. A Rangaswami Iyengar : I want to know why, Sir,--why the
Government of India are not prepared to furnickh me with the information
which I want.

8ir Frank Noyce : The Government of India are hoping shortly to
issue a 'Resolution on the subjeet and that will contain all the information
that the Honourable Member requires. T am not in a position to give any
information on the subject in advance of the issue of that Resolution.

Mr. A. Rangaswami Iyengar : 1 was asking the Honourable Member
some time ago what time he would take. He now says, the Government
of India will shortly issue a Resolution. When I ask for time, he will
not give me the time, I therefore ask whether, pending the time they
will take over this Resolution, they have considered the question of asking
Local Governments, or would consider the question, of suspending settle-
ment operations.

Bir Frank Noyce : Government do not propose to issue any instrue-
tions to Local Governments ; they will issue a Resolution shortly.

Mr. Jamnadas M. Mehta : What exactly is the connotation of
‘“ ghortly ’’ ? Since the recommendation of the Joint Parlinmentary
Committec, ten years have elapsed. Is that not short enough ?

8ir Frank Noyce : The statement I have placed on the table shows
the action which has been taken by Provincial Governments on the Joint
Parliamentary Committee’s recommendations.

Mr. M. 8. Aney : Have the Government of India received a repre-
senfation from the people of the Central Provinees to the effect that,
pending the enactment of new legislation, the settlement operations
should be suspended in their provinces ?

8ir Frank Noyce : T am not in a position to answer the Honourable
Member’s question off-hand. All T can say is that no suech representations
have come to my own notice. Whether they are in the office or not, I
cannot say, but | should be happy to inquire and let the IHonourable
Member know.

Faciurties For APPRENTICESHIP OF CADETS OF THE “° DUFFERIN .

729. *Mr. K. C. Neogy : Will Government be pleased to state what
facilities they propose to afford to the cadets of the ‘‘ Dufferin ’’ to under-
go their apprenticeship course on sailing vessels after they have completed
their three years’ training next year on the ‘‘ Dufferin ' 1
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The Honourable Bir George Rainy : With your permission, I will
reply to questions Nos. 729 and 730 together. Eleven shipping companies
have agreed to accept as apprentices cadets who have completed the course
of the Training Ship. With a view to assit such ecadets in securing
apprenticeships, the Captain Superintendent of the Training Ship is in
communication with the shipping ecompanies on the subject, and it is
hored that it will be possible to place most, if not all, of the cadets as
apprentices,

FACILITIES FOR APPRENTIOESHIP OF CADETS oF THE ‘““ DUFFERIN.”

1730, *Mr. K. C. Neogy : Are Government in communication with the
various shipping companies to admit a certain number of cadets of the
‘“ Dufferin ’’ on their steamers as apprentices ¥ If so, will Government be
pleased to state if all the cadets are likely to be absorbed by the companies
as apprentices 7 °

RECRUITMENT OF INDIANS TO THE RoYAL INDIAN MARINE.

731. *Mr. K. 0. Neogy : (¢) What is the total strength of superior
appointments in the Royal Indian Marine in India ?

(b) How many vacancies occur every year in the superior appoint-
ments in the Royal Indian Marine in India ?

(¢) How is the number of vacancies determined ?

(d) Have Government laid down any percentage of recruitment of
Indians for appointments in the Royal Indian Marine as in the Indian Civil
Service 1 If so, what is the pereentage of vacancies proposed to be reserved
for Indians every year !

Mr. G. R. F. Tottenham : (a) The total strength of King’s Com-
missioned officers of the Royal Indian Marine is 126,

(b) and (¢). The number of vacancies varies each year, and
derends on the number of casualties and retirements. The Honourable
Member will, however, realise that, with such a small cadre, the number
of vacancies a year is never likely to be large,

(d) Yes. One-third of the vacancies is reserved for Indians, pro-
vided that suitably qualified candidates are fortheoming.

SvsTEM OoF RECRUITMENT FOR THE ROYAL INDIAN MARINE.

732. *Mr. K. O. Neogy : Are Government aware that under the
present system of recrunitment, the cadets who join as apprentices on beard
‘the vessels to complete their sea service will be unable to compete for the
Royal Indian Marine appointments within their age-limit and that they
will have no facilities for higher literary studies on board the ships when
working as apprentices ?

Mr. G. R. F. Tottenham : With your permission, Sir, I propose to
arswer questions Nos, 732, 733 and 734 together,

TInder the existing rules, entry to the Executive Branch of the Royal
Indian Marine is regulated entirely by open competitive examinations

——

t For answer to this question, sec answer to question No. 729.
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held in England and in India ; and neither the training ships in England
nor the Indian Mercantile Marine Training Ship ‘‘ Dufferin ’’ in India
have any means of direct entry. The attention of Government has been
drawn to the possible disabilities under which the cadets of the
“‘ Dufferin ’’ may suffer in competing at the open examinations in India
and they are examining the question of altering the conditions in such

a way as to give them g better chance of securing commissions in the
Royal Indian Marine.

RECRUITMENT TO THE RovAL INDIAN MARINE oF CADETS oF THE “ WoOR-
CEBTER "’ AND “ CoNwaY ".

1783. *Mr. K. C. Neogy : (a) Will Government be pleased to state
how many cadets are recruited every year in the Royal Indian Marine
;l};l_-ect%y from the ‘‘ Worcester ’’, ‘* Conway '’ and other British training

ipr

'(b) Will QOvernment be pleased to state whether the same privileges
of direct entry into the Royal Indian Marine have been extended to cadets

of the *‘ Dufferin ’’ as are enjoyed by the cadets on the training ships in
England ¢

(¢) If the answer to part (b) be in the negative, are Government
prepared to consider the desirability of putting the cadets of the
** Dufferin *’ on a footing of equality with their compeers on the British
training ships in the matter of direct entry into the Royal Indian Marine {

CoMmpPETITIVE EXxaAMINATION FOR ENTRY INTO THE ROYAL INDIAN MARINE.

1734. *Mr. K. 0. Neogy : Are Government aware that the present
system of competitive examination for entry into the Royal Indian Marine
conducted by the Army authorities does not give the cadets of the
-““ Dufferin *’ an equal chance with those competing direct from the Uni-
versities as a part of the training of the cadets is in vocational rubjects
which are not ineluded for the competitive examination ?

SCHOLARSHIPS FOR TRAINING ABROAD IN MARINE ENGINEERING.

735. *Mr. K. 0, Neogy : (¢) Will Government be pleased to state
how many candidates have been selected this year for scholarships for train-
ing abroad in marine engineering 1

(b) How many of these scholarships have been reserved for cadets of
the ‘“ Dufferin ’’ ¢

(¢) What safeguards do Government propose to provide in the case of
candidates who woyld be recruited from the colleges to ensure that, aiter
granting them scholarships to go abroad, they will continue the sea-going
profession {

The Honourable 8ir George Rainy : (a) Three scholarships have been
awarded this year for training in Marine Engineering in England.

(b) None of these scholarships was reserved for cadets of the
‘¢ Dufferin 7.

t For answer to this question, see answor to question No. 732,
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(¢) The scholars have not been required to give any undertaking
that tbey will adopt the sea as their profession. It is, however, expected
that, having been trained as Marine Engineers, they will seek employ-
ment as Engineers on sea-going vessels,

FarLure or Prants FOR THE ELECTRIFICATION OF JAIPUR, RAGMALL AND
JHANSL

736. *Mr. Ram Narayan 8ingh : (¢) Will Government be pleased
to state whether the Indian Stores Department purchased three plants for
the electrification of Jaipur, Ragmall' and Jhansi, and if so, what is the
history of these plants since the day of the purchase till today !

(b) Isita fact that these plants are not working satisfactorily, and, if
80, has the matter been inquired into and has any action been taken against
the officers responsible ¥ If not, why not §

The Honourable 8ir Bhupendra Nath Mitra : (a) The Indian Stores
Department made contracts for eleetrical power plants for
Jaipur and Jhansi. In neither ecase has the . contract been
completed. No contract has been made for such a plant at Ragmall.
Part of the plant at Jaipur and Jhansi proved defective at the official
tests and was rejected by the Indian Stores Department. The defective
part of the plant at™Jaipur has now Dbeen partially replaced by the
contractor and the entire portion will be offered for official test in a
short time. The replacement of the Jhansi plant is still under con-
sideration, a decision having been postponed until the arrivai of the
contractor’s representative from England. As already stated, the
contract in neither case has been completed, and the Government still
retains the rights provided for therein.

(b) Does not arise.

DirrERENCE IN PaY OF SHORTHAND WRITERS IN THE SECRETARIAT AND IN
ATtTACEED OFFICES.

737. *Mr. Ram Narayan 8ingh: (¢) Will Government Dbe pleased
to state their guiding principles in fixing the pay and also the grade of a
post at the time of its creation ?

(b) Is it a fact that the qualifications necessary for a post, the nature
and the volume of the work to be discharged by the holder of the post and
also the standard and cost of living prevailing in the locality are the
basic principles which Government generally follow in preseribing the
pay and prospects of a post at the time of its creation !

(¢) Is it a fact that the shorthand writers of both the Sceretariat and
the attached offices of the Government of India are required to possess the
same qualifications, have to discharge duties of the same volume and nature
and have also to maintain the same standard and cost of living ?

(d) Is it a fact that the shorthand writers of the attached offices
have, in addition, to deal with technical questions ¢

(e) If the answer to part (c¢) be in the affirmative, how is the differ-
ence in the scale of pay obtaining for the shorthand writers of the Seecre-
tariat and the attached offices explained 1
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(f) Isit a fact that men recrnited by a common examination for the
customs, the Indian Audit and Accounts Service and Military Accounts
Services are on equal scales of pay on the principle of equal pay for equal
quaiifications ? Ir so, why is not the same principle followed ir ‘L case
of shorthand writers of the Secretariat and attached offices ?

. (g) Are the Stenographers in the Government of India Secretariat
who are attached to Joint Secretaries and Honourable Members in receipt
of monthly allowances of Rs. 50 and Rs. 150, respectively ?

(h) Do the conditions justifying the above allowances exist in the
case of stenographers attached to the heads of the attached offices who
rank with Secretaries and Joint Secretaries ¥ If not, why not ?

The Honourable 8ir James Crerar : (a) The general principle is that
salaries should be regulated by the criterion that so much and so much
only should be paid as is necessary to enable Government to obtain
suitable recruits and maintain them in such comfort and dignity as will
protect them from temptation and keep them efficient throughout their
service,

(b) The factors mentioned by the Honourable Member are comprised
in the principle mentioned above.

(¢) The initial qualifications required are the same, but the duties
and responsibilities are not.

(d) Shorthand writers are not required to possess any technical
qualifications beyond an adequate knowledge of shorthand and typing.

(e) It is explained by the difference in responsibilities.

(f) It is a fact that the three services mentioned are recruited on
the results of a ecommon examination, but a ecommon examination does
not imply equal pay. In the case of the stenographers in question, a
Committee examined the matter four vears ago and came to the conclu-
sion that the distinction should be maintained.

(g) The reply is in the affirmative,

(h) No, because broadly speaking the work and responsibilities are
heavier.

MEMORIAL FROM STENOGRAPHERS OF ATTACHED OFFICES.

. 738. *Mr, Ram Narayan 8ingh: (¢) Is it a fact that Government
received a memorial from the stenographers of the attached offices for
the extension of the Secretariat scale of pay to them ?

(b) Will Government be pleased to lay on the table a copy of the
said memorial with their orders thereon %

The Honourable 8ir James Crerar : (a) Yes.
(b) T am not prepared to place a copy of the papers on the table.

IDENTIFICATION OF ATTACHED OFFIOES WITH THE SECRETARIAT.

739. *Mr. Ram Narayan 8ingh : Will Government be pleased
to give a detailed history of the origin of the attached offices and also the
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rcusons that stand in the way of their being identified with the Secretariat
in all respects ?

The Honourable 8ir James Crerar : As regards the request contained
in the first part of the Honourable Member’s question I am afraid it
would entail an amount of research and labour which Government would
not be justified in undertaking. As to the second part, a Commitiee,
which cexamined the matter fully some years ago, made it clear that
differential treatment was justifiable in the case of the staff of the Secre-
tariat owing to the more arduous nature of the work and the speeiul
conditions of service,

CADRES OF ASBISTANTS AND CLERKS IN DEPARTMENTS OF THE GOVERNMENT
oF INDIA.

740, *Mr, Abdul Latif 8ahib Farookhi : (a) Is it a fact that the posts
of assistants and clerks in the various Departments of the Government of
India are not and have never been treated as in the same cadre 7

(b) Was the question of constituting the establishments of all or some
uf the Departments of the Government of India into one cadre ever con-
sidered and, if so, when and with what results ? -

The Honourable 8ir James Crerar : (a¢) Yes.

(b) The question of combining the Upper Division appointments
of the various Departments into a single cadre was examined in 1922

but was not proceeded with because of the practical difficulties involved
and the strong objections expressed by many of the Departments consulted.

APPOINTMENT OF MUSSALMANS AS ASSISTANT SURGEONS ON STATE RarLways,

741. *Khan Bahadur Haji Abdulla Haji Kasim : (¢) What is the
number of Assistant Surgeons in the State Railways ! How many posts
of Assistant Surgeons are held by Mussalmans ?

(b) Did the Railway Board fill in any posts of Assistant Surgeons
since 1926 ¢ If so, have they considered the claims of qualified Muslim
candidates for the posts and taken up any Muslim candidate ? If they
have not, on what grounds were the applications of Muslim candidates

rejected ?
(¢) Do the Railway Board propose to take steps to see that there is a
just and proper representation of Mussalmans in the Medical Department ?

(d) Do Government propose to see that qualified Mussaimans are
duly represented in the reorganised Medical Service of the North Western

Railway ¢

Mr. P. R. Rau : Government regret that, for reasons which have
previously been explained, they are not prepared to give figures of com-
munal representation in individual offices or branches of railway service.
Posts of Assistant Surgeons are not filled by the Railway Board, but
by the Railway Administrations. The Agents of all railways, including
‘the North Western Railway, are aware of the policy of the Government
of India to prevent preponderance of any particular community in the
railway services, and (tovernment have mo reason to believe that this
policy is mot being followed by Railway Administrations.
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APPOINTMENT OF MUHAMMADANS IN THE CoMMERCIAL AUDIT Braw cH.

. 742, *Maulvi Muhammad Yakub : (a) Is it a fact that there is not a
single Muhammadan gazetted officer in the Commercial Audit Branch 1

o (b) What steps have Government taken to reduce the communal
‘mequahty in this Branch in the superior and inferior grades 1

(¢) Do Government propose to take some senior Indian Civil Service
Mubammadan officers in that Department and also some Muhammadan
probdtioners of the Indian Audit and Accounts Service for training there 1

‘The Homourable 8ir George Schuster : With your permission, Sir,
I will deal with questions Nos. 742 to 744 together.

Ingwiry is being made and a reply will be sent to the Honourable
Member as soon as possible, '

APPOINTMENT OF A MUHAMMADAN AOCOUNTANT GENERAL.

T?43. *Maulvi Muhammad Yakub : (¢) Is it a fact that the Indian
Audit and Accounts Service has been completely Indianised ?

(b) It it a fact that there is not a single Muhammadan Accountant
Ueneral in India ?

PROPORTION OF MUHAMMADANS IN THE SUBORDINATE ACCOUNTS SERVICE.

t744. *Maulvi Muhammad Yakub : Are Muhammadans being taken
as probationers in the Subordinate Accounts Service in the ratio of one-
third ¢ If not, why not ?

INADEQUACY oF WAITING AND GOODS SHEDs AND WATER BuppLy AT ONGOLE
STATION.

745, *Mr, B, P. Naidu : (a) Is it a fact that the third class waiting
shed and the goods shed at Ongole Station on the Madras and Southern
Mahratta Railway are incommodious for the present traffic needs at that
station ? If so, will Government be pleased to state when improvements
will be effected to these sheds ?

(b) Are Government aware that the water-supply at Ongole Railway
Station is not sufficient ¥ If so, what steps do they propose to take for
improving the same ! Do they propose to consider the possihility of
geiting enough water throngh pipes from (fundlakamma river, which is
ouly ahout four or five miles from the station ?

Mr. P. R. Rau: (¢) and (b). Government have no information.
These are matters which lie within the competence of the Agent, and can
most suitably be taken up by the Local Advisory Committee.

GRANT OF THE PRIVILEGES OF THE PRrEss RooM To THE VERNACULAR PRrESS.

746. *Mr. B. P. Naidu : Will Government be pleased to state if the
privileges attached to the Editors’ Table have been granted to the Vernacular
Press, including weeklies ¥ If not, why not ¥ If any applications were
received for that purpose, how were they disposed of §

tFor answer to this question, see amswer to question No. 742.
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The Honourable Bir James Orerar : If the Honourable Member is
referring to the privileges of the Press Room of the Government of
India, I may explain that copies of Government of India reports,
notifications and the Qazette of India (Part I) are supplied to those
representatives of newspapers stationed at the headquarters of the
Government of India who are admitted to the Press Room. A represen-
tative of the vernacular Press has been admitted to the Press Room of
the Government of India.

If the Honourable Member is referring to the free supply of Govern-
ment of India publications to the Press, I would invite his attention to
the answer given by me in this House on the 16th September, 1929, to
Mr. Siddheswar Prasad Sinha’s question No. 509 on the subject. Since
1927 applications have been received from foir vernacular papers for
the free supply of Government of India publications, but on ground of
economy such supply is restricted to newspapers with a large circulation,
and as none of the newspapers in question satisfied this condition it was
not possible to accede to the applications.

APPOINTMENT OF THE LIBRARIAN OF THE IMPERIAL SECRETARIAT LIBRARY.

747. *Mr. Abdul Haye : (@) Is it a fact that the clerks working in
the Traperial Secretariat Library are part and parcel of the clerieal cadre
of the Department of Education, Health and Lands, three posts being
borne on the roster of the second division and one post on.the roster of
first division clerks, and thus classed as second and first division posts
in the gradation list of that Department f

(b) Is it a fact that the clerks and assistants constituting the clerieal
cadre of the Department of Education, Health and Lands, are reeruited
from the candiddtes who have passed the late Staff Selection Board or
Public Service Commission examination ¢

(c¢) Is it a fact that second division clerks employed in the Department
of Education, Health and Lands, Library Branch (besides their training
in the library science), are equally eligible for an upper division post, in
the Department !

) (d'__‘r‘ Is it u fact that the post of an upper division clerk (Librarian)
in the Library Branech (previously held by a Muslim) fell vacant, which
ar a rule was subject to the same recruiting conditions as are other posts
in the upper division plus training in the library science ?

(e) Is it a fact that, amongst the applicauts for this post, there was a
Muslim candidate who, besides being a B.A., LL.B., had passed the npper
division examination of the Staff Selection Board ; had worked as a second
division clerk in the Imperial Secretariat Library ; had on previous occasions
ofticiated as Librarian of this Library and had passed the Government of
India test in the library science 1
) (f) Is it a fact that the Department of Education, Ilealth and Lands,
instead of appointing this candidate, asked the Public Service Commission
to advertise for the post !

(g) Has there ever been a previous case in which a vacanev in the
upper division borne on the regular cadre of a Department, however
technical, was advertised in this manner ¢
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(k) Is it a fact that the candidate to whom the Department has now
sent their offer is a non-Moslem who has not passed the required Staff
Selection Board or Publie Service Commission examination for the upper
division in which this vacancy is ?

(i) Are Government prepared to reconsider their decision and appoint
a superior and better qualified candidate belonging to a minority com-
munity ? e

8ir Frank Noyce : (a) Yes.
(h) Y.fe.s.

(¢) Yes, provided that they are qualified by examination held by
the Public Service Commission for the Upper Division.

(d) Yes. But recruitment for the Librarian’s post, which requires
special technical qualifications, is made by the Public Service Commission.

(e) Yes. The .candidate officiated as Librarian only on one occasion
for a brief period. There is no Government of India test in library
science.

(f) Yes. Tt is no longer open to Departments to recruit candidates
for posts requiring special or technical qualifications, without reference
to the Public Service Commission.

(g) Not in the Department of Education, Health and Lands, in
which the only techuical post in the Upper Division is that of Librarian.

(h) Yes.

(i) No. The candidate who was considered by the Public Service
Commission most suitable has been appointed on probation to the vacancy,
whick is at present temporary. ’

DEVELOPMENT OF THE INDIAN MERCANTILE MARINE.

748. *8ir Purshotamdas Thakurdas : Will Government be pleased to
state if they propose to take, before the Delhi Session, any steps for the
development of the Indian Mercantile Marine {

The Honourable Bir George Rainy : Addressing the annual meeting
of the Associated Chambers of Commerce in December last, iy Exeel-
lency Lord Irwin referring to the Coastal Traffic Reservation Bill spoke
as follows :

‘¢ But 1 think that I am correct in saying that the main impulse behind the Bill
I have referred to is not a mere desire to secure for Indian capitalists the profitsa which
now are made by British companies. Rather it is an ambition—und who shall say
that it is an uaworthy ambition ¥—that India should have its own mercantile marine and
that the ships of that mercantile marine should be officered as well as manned by
Indinns. The problem then as T see it is whether we can help Tndia to realise this
ambition without resort to methods of confiscation, and I should like you to regard
it from this point of view., Stated in this way the problem may be less difficult. T
hope indeed that a solution may he found in a spirit of co-operation and goodwill,
and I commend this to your consideration. For gg tl;m political progress of India seoms
to me the logical and necessary outcome of the politicul genius of the English people,
just go should British and Indian industry and commerce work together, as allies rather
than antagonists, for Tndia's commereial and industrial advancement.’’

It is the earnest hope of the Government of India that, as stated by His

Excellency. a solution of this difficult question may be found in a spirit
of co-operation and goodwill, and they would be reluctant to proceed
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upon other lines, until it was clear that there was no hope of an amicable
settlement. They have therefore decided to bring the matter specially
to His Excellency Lord Irwin’s attention on his return to India in the
hope that a full and frank discussion between the representatives of all
the interests affected might lead to mutual understanding and agreement,
and that the good offices of Government might contribute to a solution of
the question of an adequate participation of Indian shipping in the
coastal and overseas trade of India.

2. The possibility that an agreed settlement might in the end prove
impossible must, of course, be faced. In that case, a situation would
be created which Government could not ignore, and it would be necessary
to explore fully the question by what means the obstacles in the way
of the development of Indian shipping could be removed. In particular,
the possibility of preventing the ruinous rate-wars which from time to
tinie break out upon the coast and the desirability of legislation to bring
under control the system of deferred rebates and other trade practices
which tend to restrict the freedom of the shipper would have to be
examined, and also the question how far direct financial assistance by
Government to Indian shipping could justifiably be given. These ques-
tions are full of difficulty, and the final outcome cannot now be predicted,
but Government would be ready to set on foot the necessary inquiries
directed towards the developmeént of an Indian Mercantile Marine.

Mr. M. R. Jayakar : Will Government be pleased to state by what
time they expect the result of the Conference to be
made known to the public ¢

The Honourable 8ir George Rainy : I think, Sir, I cannot add to
the statement ] have just made. The matter will be brought specially to-
the attention of His Excellency Lord Irwin on his return to India, but
the action then to be taken will rest largely in His Excellency’s hands,
and ] am afraid I am not in a position to amplify what I have said.

. Mr K. 0. Neogy : Is it expected that the result of this Conference

wiil be available to the public well in advance of the next Delhi Session ?

The Honourable 8ir George Rainy : I think, Sir, that I can answer
that question to this extent, that for obvious reasons any prolonged delay
in initiating any discussion that may take place is very much to be
deprecated, and T am quite sure that the importance of this consideration
will be present to the minds both of the Government of India and of
His Excellency.
_ Mr. Jamnadas M. Mehta : What is meant by the phrage ‘¢ all
interests ”’ ?

The Honourable Bir George Rainy : I am afraid I cannot amplify
further what I have said.

Mr. Jamnadas M. Mehta : Surely there ought to be some meaning
for the phrase ‘‘ all interests ’’.

12 Noon.

SHORT NOTICE QUESTION AND ‘ANSWER.
SaLe or DiRTY SALT FROM KHARAGHODA AND SHORTAGE OF STOCKS OF
SALT AT SAMBHAR.

8ir Purshotamdas Thakurdas : 1. (¢) Will Government be pleased to
state if dirty salt from Kharaghoda, which was being sold in Ahmedabad
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and Kaira in 1926.27, and about which protests were officially made by
the Ahmedabad Munieipality, the public in Nadiad and the Palanpur
State, is being put on the market again in some of the areas in Guzerat !

(b) If the reply to the above be in the affirmative, will Government
be pleused to issue orders forthwith that no salt be offered for sale from
Kharaghoda in Guzerat except salt of the average standard quality ?

2. (a) Will Government be pleased to state the quantity of salt
destroyed at Sambhar on account of floods during the last July ?

(b) s it true, that, as a consequence, the stock ‘of salt at Sambhar
is not sufficient to meet the normal demand on the source till the end of
September, 1930, when the next season’s output will be ready for issue ?

(¢) if the answer to () is in the affirmative, will Government he
pleased to state what steps they have taken or propose.to take to supply
salt from other sources for the areas ordinarily consuming Sambhar salt,
and thus prevent a shortage of stocks, and the danger of profiteering by
dealers ¢ ’

The Honourable 8ir George Schuster : 1. (¢) The salt produced at
Kharaghoda in 1921 was of an inferior kind since it was powdery and
became mixed with dust at the time of storage. Great difficulties were
experienced in selling it, and in 1926 the price was reduced to three
annas a maund. But the reduction in price failed in its object as the
merchants refused to purchase it. Moreover, certain municipalities
objected to its sale on the ground that a portion of it was mixed with
sand and dirt. An experiment was then made of sifting it, and in
September last, an agreement was made with a contractor for five years
in which he contracted to sift the salt and to sell the sifted salt at the
ordinary rate of four annas three pies a maund, his remuneration being nine
pies a maund for sifting and five pies a maund as commission. In
February last a proposal of this contractor that he should also be allowed
to sell the salt unsifted, at three annas a maund, to any of his customers
who might be willing to take it was accepted, commission being allowed
at five pies a maund. Very little unsifted salt has been issued and the
quantity of sifted salt which has been sold is comparatively small.

(b) I am arranging for an immediate inquiry to be made regard-
ing the disposal and quality of this salt and am also issuing instructions
that none of this salt, which has not been sifted, shall be sold pending
the result of the inquiry. I would add that it is entirely at the option
of purchasers to take this salt or not, and that there are ample stocks of
good salt at Kharaghoda which any one desiring to do so may purchase.
At the same time, I agree with what I understand to be the implication
of the Ilonourable Member’s question, that the Government ought not
to offer for sale for human consumption any salt regarding the fitness
of which for human comsumption there is any doubt, even although’ it
is purely voluntary on the pari of the buyer whether he takes the salt
or not. )

2. (a) An exact figure cannot be given until the stocks have been
cleared, but it is estimated that over 10 lakhs of maunds of salt have
been destroyed.

(b) Yes.
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(¢) Sambhar salt is consumed chiefly in the United Provinces and
Nortlh Bebar. In the eastern distriets of the former and in the latter
it meets with competition from the similar salt produced at Kharaghoda
in the Bombay Presidency and the adjoining source at Kuda and from
the rock salt of Khewra in the Punjab although the freight on these
classes of salt has been considerably higher than that on Sambhar salt
owing to the great distances involved. There is an adequate supply of
salt at Kharaghoda and Kuda (without touching the accumulated stocks
of old sult referred to in part 1 of the question), and for present pur-
poses an unlimited supply at Khewra. The Bombay, Baroda and
Central India, the North Western and the East Indian Railways have
been approached and have, 1 am glad to say, given very valuable conces-
gions. The Bombay, Baroda and Central India Railway has agreed
to reduce by 3% annas a maund the rate on the salt despatched from
Knda to stations on its nmarrow gauge line east of Muttra. The North
Western Railway will reduce its freight. on Khewra salt to stations ecast
of Saharanpur by 1 anna 7 pies a maund and a further reduction will
be given by the East Indian Railway from Saharanpur to stations on
the Oudh and Rohilkhand section of its line. The amount of the reduc-
tion to the various stations is being worked out and will, it is hoped, be
announced shortly. The concession given by the Bombay, Baroda and
Central India Railway will be limited to three months within which
period it is hoped to be able to despatch to the United Provinces and
Behar the whole of the good salt at Kuda amounting to 63 lakhs of
maunds and 4 1|3rd lakhs of maunds of Kharaghoda salt, since salt
from the two sources will be issued in the proportion of three maunds
of the former and two of the latter. Issues from Kharaghoda and Kuda
will commence on October, 24th, and will be under the control of the
Commissioner, Northern India Salt Revenue, who will work in eclose
consultation with the Collector of Salt Revenue, Bombay. The Govern-
ment of India trust that the measures which have been adopted will be
sufficient to protect the public interests and to prevent undue profiteering
by salt traders. They will continue to wateh the situation closely and
will be ready to take further action if necessary.

8ir Purshotamdas Thakurdas : Regarding the Honourable Member’s
reply to (1) (b), do the Government of India realise that when they
allow inferior quality of salt to be put on the market, dealers are likely
to mix it with superior quality, especially when the difference is as much
ag one anna per maund and thus pass on to the consumer sgomething
which is below the standard quality of salt ¢

The Honourable 8ir George Schuster : I think that it is quite likely
that the Honourable Member may be correct. That will be gone into
in the inquiry which I have asked to be undertaken. I can quite appre-
ciate the Honourable Member’s point.

Mr. N. O. Kelkar : Is there any rule that beyond a certain period
heaps of old salt should not be preserved but destroyed ¢

The Honourable 8ir George Schuster : I am afraid I have not suffi-
cient knowledge of the chemical and other cffects of storage nn the
quality and composition of salt to answer the Honourable Member’s ques-
tion off-hand, but I will look into the matter.
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Mr. Gaya Prasad 8ingh : Do I understand that salt from the Kuda
salt works is allowed to enter into the United Provinces and North
Bihar !

The Honourable 8ir George Bchuster : That is the intention of the
programme which I have just announced.

UNSTARRED QUESTIONS AND ANSWERS.

Pay or Sta¥r orF THE CurrENcY OFFICE.

185. Mr, 8. 0. Mitra : Will Government be pleased to state whether
it is a fact that the Controller of Currency received a deputation of
representatives of the Currency office employees in May, 1919, and pro-
mised an ad interim relief to the whole of the Currency office staff in the
shape of allowances at rates varying from 5 to 20 per cent. over the then
prevailing rates of pay, viz., Rs. 35 to Rs, 100 * If so, was the relief
referred to granted ¥ If not, why not ¥

The Honourable 8ir George Schuster : I propose to reply to questions
Nos. 185 to 189 and 192 together.

The records of the past ten years relating to the matters to which
the Honourable Member has referred are being carefully exanrined
in order to provide a full and accurate reply to his questions. Naturally
this must take some time ; but information will be sent to my Honourable
friend as soon as possible.

Pay oF StarF oF THE CURRENCY OFFICE.

1186. Mr. 8. C. Mitra : Will Government be pleased to state whether
the increasc of pay sanctioned in April, 1920 for the Currency Depart-
ment employees was intended to be commensurate with the enhanced cost
of living compared as between 1915 and 1919 ? If so, will Government
pleuse furnish a statement showing the gradual rise in the cost of living
as well as in the revised pay of the Currency office staff during the cor.
responding years ?

Pay oF Starr oF THE CURRENCY OFFICE.

$187. Mr. 8. 0. Mitra : Will Government be pleased to state whether
it is a fact that in November, 1921, Mr. (now Sir) McWatters addressed
the Government in the capacity of the Controller of Currency suggesting
a revision of pay for the Currency office staff to meet the existing in-
creased cost of living ¢ If so, will Government please lay on the table
the recommendations made by the said Controller of Currency ¢ Will
Government also state whether the recommendations were accepted n
toto ¥ If not, why not ?

DeBTs 0ONTRACTED BY CURRENCY OrricE EMPLOYEES.

1188. Mr. 8. C. Mitra : Will Government please state if it is a fact
that the Controller of Currency <ubmitted a note to the Government in
December, 1921, reporting therein that a good many of the Currency office

t For answer to this question, sce answer to question No. 185,
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employees had run into debt ¥ If so, what steps were taken by Govern-
ment to meet the situation and what relief was sanctioned !

-

Pay oF StarrF oF THE CURRENCY OFFICE.

$189. Mr. 8. 0. Mitra : Will Government be pleased to furnish a
statement showing what immediate benefit was derived from the revision
of pay suanctioned in June, 1924, by such Currency office employees who,
according to the length of service, reached the maximum of the clerical
grade in January, 1920 ¥ And what immediate benefit would they have
derived had the recommendations of the Controller of Currency of
November, 1921, been sanctioned in tofo at the time ?

NumBgers oN NEw DEsigN oF CURRENCY NOTES.

190. Mr. 8. 0. Mitra : (¢) Will Government please state-the reasons
why, in the new design Rs. 100 notes, the serial letters and numbers have
been printed in smaller types than those in the old design notes of the
same denomination 1

(b) Why have the numbers been printed in the four corners ¥ Why
have they not been printed at the same positions and in larger types as
in the old pattern of notes of the same denomination ?

(¢) If there are no specific reasons, do Government propose to
modify the printing arrangements accordingly !

The Honourable Bir George Schuster : (a) and (b). The 100-rupee
notes of the present design are much smaller than the old notes both for
reasons of economy and because small notes are more convenient for the
public to handle. At the same time, the opportunity was taken of intro-
ducing a more elaborate pattern and colour scheme as a protection against
forgery. C(onsequently there is no room for four sets of numbers on each
note, and it does not seem necessary that each half should bear more than
one number. When the new note was originally printed in England, the
figures were small and printed on a dark ground so that they were
difficult to read. This has been altered in the notes printed at Nasik,
which have larger figures printed on a light green background, so that
they can be read easily. Any trouble which arises is due to the undesir-
able practice of cutting notes. When notes are carelessly cut, the number
on the right half is occasionally mutilated, but the remedy lies in the
abandonment of the practice of cutting notes, i.e., in the hands of the
public themselves.

(¢} No alteration is contémplated for the reasons stated in the pre-
ceding answer.

CurreENcY Notes REFUND RULES.

191. Mr. 8. 0. Mitra : (a) Will Government be pleased to lay on the
table the objections raised against the Currency Notes Refund Rules
which came into force from the lst July, 1927, by™many different public
bodies and forwarded to the Government ?

"7 77777 4§ For unswer to this question, sce answer to question No, 185,
L16CPB(LA) D
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(b) Will Governme: . be pleased to state the principles underlying
the arrangement that while the claims on mismatehed notes of Rs. 50
and Rs. 100 denomination will be paid, the claims on similar notes of
Rs. 5 and Rs. 10 denominations will be refused ?

(e) Will Government please furnish a statement showing the number
of mismatched notes of Rs. 5, Rs. 10, Rs. 50 and Rs. 100 denominations
tendergd at the Currency offices in each quarter since the introduction
of the new Refund Rules, i.e., July, 1927 ¢

The Honourable Bir George 8chuster : (a) Copies of the communi-
cutions received from different public bodies are laid on the table.

(3) The attention of the Honourable Member is invited to the Govern-
ment of India, Finance Department Resolution No. F.|20-XI.F., dated the
15th October, 1925 (published in the Gazette of India, dated the 17th
October, 1925) which explains the object of the new rules. As was then
explained, the main object is to discourage the practice of the cutting of
notes, which had been proved by the repeated experience of the Currency
Department to lend itself to the commission of fraud, and which also
involved considerable expenditure on ecurrency office establishments to
minimise delay in the examination of divided notes. As, however. for
practical reasons the habit of remitting money by half notes had to be
recognised to some extent, for the time being at any rate, the new rules
were framed on conservative lines and payment was refused only on half
or mismatched notes of denominations not exceeding Rs. 10, on the ground
that the cost of remitting sums under Rs, 50 by money order is small. A
similar restriction was also in force under the old rules in the case of
notes of Re. 1 and Rs. 24 denominations gnd the new rule extended the same
prineiple to the denominations of Rs. 5 and Rs. 10.

(¢) As under the new rules, mismatched notes are not recognised as
such, but are looked upon as two separate half notes, entries in respect of
their receipt at Currency offices are made on this basis and the separate
registers to record the receipts of mismatched notes prescribed under the
old rules have been discontinued. As claims on half notes when the other
halves are reported missing are recorded in the same way, it is not possible
to furnish the figures required by the Honourable Member for mismatched
notes.

No. 1.—LETTER FROM THE CHAMBER OF COMMERCE, HAPUR, No. 54, DATED THE 5TH
NoveEMBER, 1025,

My Chamber has learnt from the papers that the Government propose to
make somec chunges in the rules concerning the G. C. Notes. The proposed changes
as given in the papers mostly concern the dividing of notes in parts on which
restrictions are to be put.

In this connection I respectfully venture to asubmit that the restrictions
proposed will cause a great deal of hardship to the business community and the
general public and the currency note cireulation which is just gaining its former
popularity after the great war will ugain receive a set back.

The business people generally remit money by insured postal lotters enclosing
helf notes in them and remitting the sccond halves on receipt of ucknowledg-
ment of the first halves, thus ensuring the sufety of the remittance. But under
the prnfposed change if one halves are loat the owner is entitled to recover only
the half value of the notes, the balance to be subject to the rules governing lost
G. C. Notes. As for smaller notes they are in every day use and change hands
so frequently and are handled by so many ignorant and uncducated people that
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very soon they are torn in four and the proposed rules will not allow any pay-
ment for such notes. It will not be out of place to mention-here that even under
the present rules the village people ure not generally willing to receive payment
in G. C. Notes.

The proposed rules will cause further inconvenience to the trade and the publis
especially in smaller localities, where no other means of remittance exist. The
inconvenience and hardship thus caused to the public will certainly react on the
elrculation of G. C. Notes and my chamber believes the Government does not
propose to restriet the circulation of G. C. Notes.

Under the circumstances my Chamber is of opinion that it will be in the
interest both of the public as well as the Currency to engage more staff for the
detection of notes other than genuine ones than to put restrictions on the present
practice and rules regarding circulation and payment of G. C. Notes.

No doubt my Chamber belongs to a very small town and it is not aware what
opinion other bigger and more important bodies (which by the way may not feel
the inconvénicnce to the same cxtent as we do owing to banking and other
facilities) hold on the subject, but beclonging to a small town puts us in better
touch with the general ignorant public than the bigger bodies can claim and it
is in this capacity that 1 have ventured to approach you on the subject. I hope
our views though coming from a comparatively small and unknown bedy, will
receive due consideration at the hands of the Government before any final decision
is arrived at.

No. 2~LETTER FROM THE CHAMBER OF COMMERCE, Bousay, No. 2831-377 or 1925,
DATED THE 6TH NoOVvEMBER, 1085,

I have the honour to refer to your letter No. F.-20-XI-F., of the 15th ultimo,
on the subject of certain proposed amendments in the Currency Notes (Refund)
Rules, 1921,

2. In reply 1 am directed to say that while my Committee are in general
sympathy, with the objects which it is sought to effect by means of the proposed
amendments they desire to put forward the following® observations for considera-
tion by the Government of India before final action is tnken in the matter.

3. In the first place my Committee desire to point out that the habit of using
notes on a large scale is of comparatively recent growth in this country and that
any attempt to discourage the practice of cutting, which they understand is very

eneral, may tend to impair public confidence iu notes particularly in up-country
istricts where there are mo banking facilities. As Government are well aware
the general acceptance of notes by the Indian publie was only achieved with
dificulty, and my Committee fear that the proposed amendments, consarvative
though they may be, will endanger their popularity.

4. But there is a further consideration which carries even greater weight with
my Committee, Indian Currency is extensively used in countries outside India,
¢g., East Africa, Aden and Iraq. In the latter country my Comuittee are
informed that the law provides that cut notes only may be transmitted through
the post. Moreover there is no Curreney Office in Iraq and my Committee under-
stand that the note issuc often gets into a deplorably dirty condition with the
result that mutilauted notes are by no means uncomnion. 1f therefore obstacles
are placed in the wny of meeting cluims on cut and mutilated notes the use of
Indian Currency will certainly be discouraged in Traq, in which country it has
only been established since 1916 and this in its turn may prove a hindrance to
trude with that country.

5. My Committee would be glad to know whether this question of the use
of Indian Notes outside India has been fully considered by the Government of
India and I am to express their opinion, in the ahsence of further information, and
perding the further growth of banking facilities in India, that the proposed rulay
would appear to be premature. .

No. $.—LerTER FROM THE UPPER INDIA CHAMBER OF COMMERCE, CAWNPORE, DATED
THE 197H NovEMBER, 1925.

. I am directed to refer to your No. F.-20-XI-F., dated the 15th October, forward-
ing for the information of this Chamber n copy of a Resolution No. F.-20-XI.F. of

L16CPB(LA) »2
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the same date issued by the Finance Department on the subject of the amendment
of the Curreney Notes (Refund) Rules published in the Gazettc of India under
Notification No. 3201-F,, dated the 24th November 1921.

While my Committee are prepared to assent to the proposals now put forward:
such assent must be modified by the observation that these proposals will tend
greatly to discourage the practice of sending notes by post.

Under present conditions there are mauy places in Indin to which Banks or
banking facilities have not yet penetrated and unless the measures now proposed
are carefully regulated and unless the procedure to be adopted is, in the words
of the Resolution *‘ cousiderate and cautious '’ they will gravely interfere with
financial operations in the country.

My Committee are not without an apprehension that one result of the
measures proposed will be to depreciate, to u moderate extent, the value of the
Government Currency Note and they would not be surprised if the levy of a
permanent discount on Government Currency Notes comes to be a normal feature
¢{ banking in India in the near future.

No. 4—LETTER FROM THE PUNJAR CHAMBEE OF COMMERCE, No. 793-148—205, DATED THE
- 3rp DECEMBER, 1925,

With reference to your letter No. F.-20-XI F., dated the 156th October lust, forward-
ing for the information of this Chamber a capy of the Resolution No. F.-20-XI-F.,
dated 13th of October, 1925, on the subject of the amendment of the Currency Notes
{Befund) Rules, 1921, the proposed amendments have been considered by the Managing
Committee of this Chamber.

The Committee appreciate the views of the Government on the subject, but they
consider that the facilities for cheap remittance in this country are not at present
sufficiently universal to justify rules framed to discourage the making of remittances
by half notes. It is considerably cheaper, under certain circumstances, to make remit-
tances to many mofussil stations by half notes, und until there are greater facilities for
remittance b{ other methods, the Committee consider that mensurcs framed to dis-
courage this long standing practice should not be passed.

This Chamber is opposed to the proposed amendments in the Curreney Notes
(Refund) Rules, 1921.

No. 5.—~LETTER FROM THE MILLOWNERS’ ASBOCIATION, BoMBaY, No. 1419-148, DATED THE
8TH DECEMBEER, 1023.

I have the honour under directions of my Committee to nddress you on Government
Resolution No. F.-20-XI-F., dated the 15th October, 1025, in connection with the proposed
amendments of Currency Notes Refund Rules.

2. My Committce note that the object of the proposed amendments is to dis-
courage the cutting of notes, which practice, in Government's opinion, lends itsclf to the
commisgion of fraud. It is also stated in the resolution that in view of the facilities
for cheap remittance which are given by Government and the Imperial Bank, by
means of Bank transfers, currency transfers, money orders and postal insurance of

notes to the value of Re. 2,000 the proposed amendment will not seriously inconvenience
the public.

3. T am directed to point out that the general public have a decided proference
for making remittances by Currency Notes rather than by the other procedures mon-
tioned by Government. The reasons nre not far to seek. ank facilities are not avail-
able everywhore, and besides the rates for money orders and the commission churged
for bank drufts, etc., make it difficult for the general public to avail themselves of these
facilitics and lead them to remit money by curroncy notes cut into halves. It is my
Committec’s considered .opinion that the rates for money orders should be substantinlly
reduced so as to make this systom of remitting money more popular umong the general
public. My Committee have little doubt that a reduction in the rates for money orders

will in the long run bring in larger revenucs to (lovernment by imcreasing the number
of money orders.

4. In my Committee’s opinion, the proposed innovations in the most popular
system of making remittances will not be received favourably by the small remitters

unless Government first popularise the moncy ord t y i i
the existing. raton. pop y order system by effecting reductions in
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5. As stated nbove, Bank facilities are not available everywhere and when hundies
can not be obtained, merchants have to send currency notes. The post office will not
accept any insurance for over Rs. 2,000 and when remittance of, say, Ra. 5,000 has to
be made the sender will bave to make three insured packets. This will seriously incon-
venience the recoiver who hus to take delivery from the Post Office.

6. In my Committee’s opinion the best course for Government to adopt it to make
the new rules applicable only in the case of currency notes of lower denominations
than Ra. 100, and even that only after the cxisting rates for money orders are suffi-
ciently reduced so as to make the small remitter fuvourably inclined towards this system

of remitting moncy.

No, 6—LETTER FROM THE MARWARI ASSOCIATION, CALCUTTA, No. 143-1925, DATED THE
10TH DECEMBER 1925,

I am directed by the Committee of the Marwari Association to submit the follow-
ing representation with refercnce to the proposed amendment of the Currency Notes
Refund Rules, 1921, published in a recont issue of the Gasette of Indis together with a
Rosolution of the Finance Department.

It is proposed that no claims on half of mismatched Notes of the denominations
of Bs. 5 and Rs. 10 will be admitted and that on half Notes of the denominations of
Rs. 50 and upwards, only half value of the Note will be paid at a currency office
fourteen working days after its presentation, but if full value is claimed on a half
Note, payment will not be made till after the lapse of 5 or 8 years.

The object underlying the proposed changes is to discourage the practice of cutting
currency Notes which has been prevalent in the country with the sanction of law,
since the very introduction of paper money. In sanctioning the practice, the Govern-
ment, my Committee believe, was actuated by the sole desire to provide a cheap,
convenicnt and safe means of remittance by post and messenger and to popularise
currency Notes which, in the absence of banking facilities, were essential to the
economic progress of the country. The system of Enying the full value of Notes
shortly after the presemtation of half Notes, which has acted as an effective check
aguinst theft in course of transmission by post and otherwise, was also, evidently,
devised with tho same object in view, with the result that Notes have become very
popular. Thus it is no exaggeration to say that the practice of cutting Notea has

roved an important factor in increasing the circulation of Notes and thereby in
eveloping the trade and commerce of the country.

It cannot however yet be said that the object which the Government had in view
in permitting the cutting of Notes has been fully attnined. While there is still a great
room for development in the trade and commerce of the country and industrially the
country is still very buckward, bunking facilities still continue to be inadequate and
for want of a cheaper, more conveniont or safer means of remittance, the people,
specially these engaged in trade, commerce and industries, still ind themselves under
the necessity of cutting Notes for remittance either by post or by messenger. If, in
such circumstances, the refund rules are amended as proposed, the cutting of Notes
will become extremely risky, theft will become very easy and, for remitting money,

eople will have to resort mostly to the poatal insurance system which, ulthough safe,
1s cxpensive and troublesome and not convenient to the largest uscrs of Currency Notes,
namely, the commereial people, who have constantly to remit large sums of money in
Notes. It is also o common practice with business people to carry cut Notes with them
while travelling, as a sufcguurd against loss by theft or otherwise, but it will not be
safe to do so if the rules arc umended us proposed and for these remsons, my Com-
::l;ittav feel they cannot too strongly urge the desirability of letting the rules remain as

ey are. . )

In urging the withdrawal of the %ropoaal to amend the refund rules, my Committee
do not loge sight of the fuct that the universalization of Currency Notes of certain
denominations and the expansion of circulation of Notes havo made the examination of
divided Notes somewhat morc diffieult than before ; but that difficulty is not insur-
mountable and all that is needed to cope with the situation is to appoint some addi-
tional staff or to establish .some more currency centres. It will ontail some additional
expenditure of money to meet the cost of the increased establishment, but having regard
to the fact that the proposed restriction against the cutting of Notes is caleulated
to affect their circulation by shaking popular confidence in them and consequently the
progress and development of the trade, commerce and industries of the country also,
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my Committee submit that it will be false economy to allow the question of some
mfditionnl cost to stand in the way of the aEpnintment of a Inrger establishment which
is so necessary in the larger interests of the country. As regards the argument put
forward in support of the proposed restriction against the cutting of Curremcy Notes
that it lends itself to the commission of fraud, my Committce fear they cannot agree
with this view. Their experience is, as has been stated in a previous paragraph, that
it rather minimises the temptation to dishonesty and the possibility of theft.

In the opinion of my Committee, it will be time to consider the question of amend-
ing the Currency Notes Refund Rules on the lines proposed when the country is amply
provided with faeilities for chenp and sufe remittance and the system of payin%l by
cheques can be more widely resorted to. My Committee are aware that steps have
already been taken in this direction, but a grent deal yet remains to be done and it is
therefore premiature to think of amending the Refund Rules. The eireulation of Notes
still requires to he encournged to help forward the growth and development of the
trade, commerce and industries of the country and nothing should be dome which may
‘have a restrictive effect upon cireulation.

In conclusion, I am therefore to express the hope that in the best interests of

the country, Government will see their way to withdraw the proposal for the amendment
of the Curreney Refund Rules, 1921.

No. 7~Lrrrer rroM THE KArAcHI INDIAN MERCHANTS’ AssoclaTioN, No. 11-26, paTED
THE 15TH JANUARY, 1926.

Under the direction of my Committee, I beg to convey to you the following resolu-
tion passed b{ them, which speaks for itself, and to request you to see that the
d

econtemplated idea of the Government to abolish the system of cutting currency notes
into halves is not given effect to.

¢¢ That this meeting of the Karachi Indian Merchants’ Association have heard with
surprige the contemplated idea of the Government to abolish the system of eutting the
currency notes into halves. This proposal, if adopted, will not only h r the trade
immensely but that an extra premium and risk will be imposed upon the mercantile
community by their having to make remittances through other means.’’

‘¢ This meeting also records its protest for not comsulting this Association in a
matter so important and concerning the merchants of Karachi.’’

** That the copies of this be sent to the Finance Member to the Government of

%',ndia, the .Commissioner in Sind, Indian Merchants’ Chamber, Bombay and to the
rems.’’

No. 8—LETTER FROM THE INDIAN MERCHANTS' CHAMBER, No. T.|100, DATED THE 18TH
JaNvary, 1926,

I am directed to send hereby the views of the Committee of this Chamber on the
subject of the nmendments of the Currency Notes (Refund) Rules published in the
Gazette of India under Resolution No F..20.XI-F., dated the 15th October, 1925, in
reply to your letter No. F.-20-XI-F., dated the 15th October, 1925,

My Committee have very carefully considered all these Rules.. The proposed
amendments may well be divided into two parts—one relating to the 3 and 10-Rupee
Notes and the other to the 50 and 100-Rupee Currency Notes.

With regard to the first part, my Committee beg to point out very strongly
that the proposed changes in the said Rules will interfore with the further popularity of
the Currency Notes. In their opinion facilties provided at present for sending half
gieces of Currency Notes through Post should be continued as the business community

nds the same very useful.

With regard to the second part, the Committee in particular would like to draw
the attention of the Government to the following words in their resolution :

‘¢ In short the effect of this change is to make it easier for the public to obtain

half value on a half note but to make it more difficult for them to obtain
full value on half note.’’

’

The effect of this change, in the opinion of my Committee, will be a great encourage-
ment to dishonesty and thefts because the ease of encashment now to be provided will
be a great temptation to those into whose hands half pieces of Currency Notes fall
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to misappropriate the same. It will no doubt incrense the risk of cutting Currency
Notes but will also incrense the chances of thefts and fraud as shown above.

My Committec therefore beg to urge upon the Government in view of all these
eircumstances the desirability of continuing the old practice which has been found to
be suitable to the circumstances of the country and which has contributed to the
populurity of Currency Notes. It is true that in other countries there is no practice,
to he found of cutting Currency Notes uxcaptinf Eust Africa, Aden and Iraq, but the
eircumstances there are different, and these fucilities have been in vogue in this
country for muny years without any serious inconveniemce or loss to the Currency
Department, so far as my Committee are aware.

At the same time, my Committec would beg to draw attention to another point.

Under the existing rules the period for recovery of the amount of the claim of a
lost Note appears to my Committee to be rather too long and they would, therefore,
sugpest that efforts may be made to modify the regulations in this rogard so as to
shorten it a2 much as possible.

No. 9~Lrrrer FrRoM THE SoUTHERN INDIA CuaMerr oF CoMMERCE, Mapras, No,
@.-53, DATED THE 28TH JANUARY, 1926,

My Committce have considered carefully the amendments proposed to be
made in the Currency Notes (Refund) Rules 1921,

My Committee fully appreciate the difficulties experienced under the existing
Rules, but are unable to concede either that there is any organised attempt to
commit fraud at present, or that the existing rules by remson of their inmheromt
defect nllow of such fraud, or that the currency offices have been defrauded in
spitc of all possible scrutiny. Neither are my Coémmittee convinced, that the
examination of divided notes entails, as stated in the above mentioned Resolution,
the expense of much time and care and consequent delay and inconvenience.

Considering the fact that businessmen all over India have been long accus-
tomed to that form of Romittance of Notes by J;out both on the score of economy
and of convenience, and considering that the difficulties do not eall for such &
drastic remedy as is proposed, my Committeo are disposed to think that Govern-
ment would not be well-advised in bringing the amended rules into force before
banking and credit facilities are available in all small towns and villages. I am
thercfore directed to request that the proposed amendments may be withdrawn.

No. 10.—LETTER FROM THE BUYERS a\\N‘D SBHIPPERS CHAMBER, KArAcHI, No, 281, paTED
THE 3RD FEBRUARY, 1926,

With reference to tho amendment of the Currency Notes (Refund) Rulea
published in the Gazette of India, dated 15th October, 1925, I am directed by my
Chamber to address you as under :

The mercantile community have well appreciated the facility of sending by
post half pieces of Currency Notes and it this be put a stop to, there will be a
great inconvenience to the trade and my Chamber fail to understund why it has
been proposed to adopt such a course speciully as the long existing practice of
eutting Currency Notes has not so far ever proved to be projudicial to the
interests of the Currency Department. '

Further my Chamber regret they cnunot subseribe to the principle of making
it easier for the public to obtain half value on a half note and making it more
difficult for them to obtain full value on hnlf Note. On the very face of it, it
is quite obvious that ns an immediate efiect thereof, half Notes will begin to be
enshed for half value in the bazar. Thus such a course is bound to serve as an
indirect encouragement to the non-bona fide holders of half notes owing to case
of cneashment with no possibility of risk whatsoever.

My Chamber will here impress upon the Government the desirability of
‘eontinuing the old practice so far found to be quite suituble.

However, my Chamber will invite the attention of the Government to please
shorten the period for recovery of the amount of a lost Note as far as is possible,
preseribed period being rather too long.
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No. 11—~Lrerree yeoM THE BurMA INDIAN CHAMBEE or CoMNERcE, No. G. L.|270|25,
DATED THE 2ND FEBRUARY, 1026.

The Committee of this Chamber have been informed that the Government
of India are contemplating the discontinuance of the long established practice of
cutting currency notes into halves for remittance purposes. If so, my Committee
are of opinion that such discontinuance will put the mereantile community to a
good deal of loss and hardship. They believe that Government would not take
any uction in this direetion without first consulting the interests concerned.
They will therefore feel obliged if you will be so good as to let them know if
the Government of Indiu contemplate taking such action and if so, whether the
various representative commercial bodies have been consulted on the point.

No. 12—LerTek FroM THE BoMBAY NATIVE PIiecE-Goobs MERCHANTS' ABBOCIATION,
Bousay, No. 20, DATED THE 8TH FEBRUARY, 1026,

In reply to your letter No. F.|20-X-1-F., dated the 15th October, 1925 on the
subjeet of the amendment of the Currency Notes (Refund) Rules published in
the Gazette of India under Resolution No. F.-29-X-1-F., dated she 16th October,
1925, we are directed by our committee to state that they have considered the
proposed amendment to the Currency Notes (Refund) Rules carefully and think
tiat the proposed change will affect commercinl community adversely. They
consider that the present system has worked satisfactorily and so far, there is
no complaint. Of course, the proposed change may be desirable from Government
point of view, but the present aystem is preferred by merchants, because, at
small costs, remittances can be affected under the present system.

The cost of remittances through the Bank is prohibitive and the cost through
Insured postal registered letter is also equally costly.

In absence of suflicient and cheap Banking facilities in this country it would
cause great hardship in the interior and rural areas and the chauces of dishonosty
there, will be great. The proposed system, if adopted would lead dishonest
people to temptation and go to help such people materially and give them facility
to encash half notes and cscape detection.

Under the circumstances, the proposed change is not desirable in the interests
of the commercial community.

No, 15~LETTER PBOM THE FACTORY OWNERS’ ASSOCIATION, CENTRAL PROVINCER AND
Berar, KnamMeaoN, No. 844|1164, pATED THE TTH FEBRUARY, 1926,

I am directed to convey to you the resolutjen No. VII, dated the 31st January,
1926, passed unanimously at the Third Annual General Meeting of my Aasocia-
tion and to roquest the favour of your kindly seeing that the contemplated idea
of the Government to abolish the systemm of cutting Currency Notes into halves
is not given effect to.

Copy of Resolution No. VI1I, dated the 31st January, 1926, passed unanimously at the
Third Annual General Mceting of this Association.

That this Meeting of the Factoryowners’ Association, . P. and Berar,
Ehamgaon, has learnt with surprise the contemplated iden of the Government
of Indin to aubolish the present systom of cutting currency notes into halves,
per Notification No. F.-20-XI-F., dated the 15th October, 1925, from the Govern-
meni of India, Finance Deopartment, Simla, This proposal, if adopted, will not
only hamper trade immensely, but an extra promium will be imposed upon the
public and the mercantile community in their having to make remittances
through other means.

That this Meeting also records its protest agninst the Government for not
having consulted the Association in so important a matter.

That the copies of thia resolution be sent to those concerned.

No. 14—LeTTER ¥ROM THE UNITED PLANTERS’ ASSOCIATION OF SOUTHERN INDIA,
Mapras, No. 9767, paTep THE 19TH MakchH, 1926,

With reference to your Resolution No. F.|20-XI-F., dated the 15th October,
1025, 1 have the honour to advise you that the matter of the proposed amendments
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to the Currency Notes (Refund) Rules was considerod at o Meeting of the General
COommittee of this Association held at Ootacamund on the 23rd of February.

Tt was pointed out that, owing to the great distances of estates from Banks
and Treasuries, planters usually finance their estates by means of small notes
remitted by insured post. It is not only during transit by post that danger of
loss oceurs but, more particularly, between delivery by the post office and arrival
on the estate. In the majority of cases the post offices do not make actual
delivery to estates, but only to mossengers sent from estates. A cuse recently
occurred in Coorg in which the measenger bolted with Rs. 3,000 and last year
the tapal mun of the Hereford Estate in Travancore was murdered and Rs. 1,500
carried off.

The amendment of the Rules therefore to provide that no claim on half notes
of the denomination of Rs. 10 and less should be admitted will entail u great
hardship on communities placed similurly to planters in remote districts far from
ordinary banking facilities.

The following resolution was carricd unanimously :—

4¢ Thut the Association protests against the proposal of Government to
amend the Currency Notes (Refund) Rules and requests that they
may be allowed to remain as at present.’’

No. 15~—LETTER FROM THE BECRETARY, BENGAL CHAMBER oF COMMERCE, No. 1005-—
1926, paTED CALCUTTA, THE 318T Marcu 1026.

I am directed by the Committee of the Bengal Chamber of Commerce to refer to
your letter No. F.|20-XI-F., dated 15th October 1925, with which you forwarded a copy
of your Department’s resolution No. F.|20-XI-F., dated 15th October 1925, proposing
certain amendments in the Currency Notes (Refund) Rules, 1921.

2., The Committee have discussed these amendments, and they have consulted the
members of the Chamber with regard to them. They observe that the object which
the Government have in view is to discourage the practice of cutting notes. For
this practice has been proved, the resolution states, to lend itself to the commission of
fraud. It is also said to entail the expenditure of much time, and the exercise of much
eare, in the officer of the Currency Department, with resulting delay in encashment and
inconvenience to the public. The Government propose therefore so to amend the rules
as to increase the risk of cutting notes. The praecticc of cutting will not be prohibited.
It will be indeed easier for the public to obtain half value on a half note of Ra. 50
or upwards than it is now. But it will be much more difficult for them to obtain full
value on a half note. For claims to full vulue on a note of which only half is presented
will be dealt with in the same way as claims on lost, or wholly destroycd, notes are
dealt with. Claimants will not obtain payment till after the lapse of flve or six ycurs,
instead of obtaining puyment after the lapse of a period varying from six months to
a year. And no cluims on béhalf of mismatehed notes of the denominations of Rs. 5 and
Rs. 10 will be admitted,

3. The (‘;ommittac do not offer any criticism on the amendments as such, except that
they are inclined to think that the risk of theft will be increased by the provision that
payment will be made, within fourteen working days, of half value in respect of half
notes of the denomination of Rs. 50 and upwards. Thoy are concerned more particularly
with the question of the effect of the rostrictions which, by the operation of these
amendments, will bo i)ln.ced upon the practice of cutting notes. And they have no
hesitation in saying that the mercantile community of Caleutta are mot prepared to
accept the opinion expressed in the councluding paragraph of tho resolution, namely,
thut the public would not be seriously inconvenienced if notes were never cut for
remittance by post, in view of the facilities for cheap remittance which are now'
Oﬂgmd’ by the Government and the Imperial Bank. On the contrary, the Committes
maintain that the commercial public will be very seriously inconvenienced if the con-
templated restrictions are imposed, and that they would be still more reriously incon-
venienced if the practice were prohibited altegcther.

4. It is agreed that the Government and the Imperial Bank of Tudia havo of recent
years devecloped their facilities for cheap remittance. But these facilities have not yet
reached a stage so advanced as to enable merchants and bankers to dispense with the
Practice of cutting. Had they boen davcloged to that extent the Chamber would not
take exception to the present proposals. For the Committee quite agree that there
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jacti i i y . But in existing circumstances
are objectious to the practice of remitting by cut notes : ce
the practice cannot, in their opinion, be chip;nsid \wg:ghit ::r:q iggesg«:r_); xf;;:: t:lm;g
4 ime rer. ankers mi g d
must be tolerated for some time longe For B bk would naturally like

support the proposals for restricting the practice. 1
topgce r.-utting plrohibited, or discouraged, in view of the extra work involved in the

matching and piecing together of the half notes. But ‘Baukm? opinion in Calcutta
is clearly against the contempluted restrictions, recogmising as it does that in many
instauces there is no satisfactory alternative way of remitting ; and this view is sup-
ported by the up-country branches of the Banks.

5. Mereantile opinion is also, for the same reason, _opposed to the contemplated
restrictions. The practice of remitting by half notes is general among mercantile
houses und banks in Culeutta ; and very large suma are involved. For inmstance,
remittances to tea gardens are commonly made in thie way ; and, if the practice is
restricted, ten ugency houses will bo placed in considerable difficulty in the matter of
financing wome of their estates. In many other branches of business it is also usual
to remit by half notes, as being the most convenient and least oxpensive mothod. One
instance which has been mentioned is the purchase of silk in the cocoon-producing
districts of Bengul. There are no Banking facilities in these districts ; and the
only currency office available is not often in a position to disburse large sums. It
follows that remittance by half notes is unavoidable. Numerous other cases might be
quoted ; but the extent to which the practice is followed will be evident from the
fact that during last year ome Calcutta firm remitted a sum of no less than Rs. 16
lakhs by half notes to tea gardenms, collieries, ete. Of this amount Ra. 14} lakhs
covered remittances ranging from Rs. 5,000 to Rs. 35,000.

. 6. When remittances are made on this scale by one firm it is obvious that the
aggregatec amount remitted by all the firms and banks must be, as the Committee
have already indicated, very large indeed. The firm mentioned, like many other firms,
only resort to half notes when no other means of cheap and expeditious remittance—-
whether provided by the Government or by bankers—is available. As is the general
practice they avail themselves of such facilities as are offered by the Government
and by the Imperial and other baunks. And they have also made arrangements in ome
district to take over cash coMections from the local post office in exchange for o
cheque on Caleutta. They suggest—and the Committee agree with them—that am
extension of this praetice would probably be welcomed by merchants, and that similar
facilities might be arranged with the railways. But even if the fullest advantage is
taken by remitters of these alternative methods it is nevertheless clear to the Committee
that the practice of sending half notes will still have to be permitted. For the
Bnrticulara which they have quoted show clearly that the time has not yet arrived whem

can be restricted without causing grave inconvenience to the mercantile community.
To send whole notes insured to their full value would be both expensive and trouble-
uomeL; and the remittance by money-order of large sums is not a practicable pro-
posa

7. Not only is remittance by whole notes expensive and troublesome, but there is
also considernble risk attached to it. For instance, a member of the Chamber has
cited a case where an insured packet containing whole notes was sent from Culentta
to a colliery. It was delivered to an authorised servant of the addressce nt the Post
Office some four miles from the colliery. It showed no signs of having been tampered
with. But upon the cover being opened it was found to contain loose paper only.
A clean receipt had been, however, given for it ; and the sender was accordingly pre-
claded from making any eclaim on the Post Office or on the Insurance Company.
Remittance by whole notes is nlso objectionable in that, in the event of n shortage, it is
fmpossible to fix responsibility ; and suspicion is apt to rest on the despatching staff or
on the recipient.

8. Finally, the Committee would urge that if it is a convenience and an advantage
to the public to cut notes, as it admittedly is, no obstacle ought to be placed in thew
‘way. Nor should they be penalised by the deferred payment of half notes as is now
proposed. The wide circulation and general acceptance og curreney notes throughout the
country, and particularly in the outlying districts, is of tho utmost importance, Notes
are now-a-days becoming popular, and every effort should be made to increase their
popularity, and so to accustom the public, to the use of instruments of credit ns opposed
to the practice of hoarding, But the present proposals will, the Committee believe,
tend to detract from this developing popularity ; and they conmsider that this is an
objection which altogether outweighs the advantages which the Government expect to
derive from the restrictions. As they have alres!; pointed out, the time has not vet
come for discouraging or prohibiting’ a means of remittance which is so useful and’ se
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popular. Discouragement and prohibition ought only to follow a wide extension of
alternative facilities for cheap remittance. But the present proposals make no advanca
in that direction. They will merely increase the risk attendant upon what is in fact
an ossentiul method of remittance. The Committee, therefore, recommend strongly
that the proposals should be withdrawn.

No. 16~—~LETTER FROM THE BSECRETARY, NORTHERN INDIA CHAMBER OF COMMERCE,
Lanore, 70 THE GOvERNMENT oF THE PuNsas, No. F.[20(28, DATED THE 20TH
Marcn 1926,

I have the honour to refer to your No. F.|20.XI-F., dated 15th Octoher 1925,
and enclosure and to state that my Committee have carefully considered. the
proposed amendments to the Currency Notes (Refund) Rules, 1921, and whilst
they sympathise with the object of the proposed amendments they coumsider that
the facilities for remittances referred to in the Resolution are entirely inadequate
to counterbalance the inconvenience and hindrance to trade which would result
if the present rules were altered, and are therefore not prepared to support the
amendment,

2, It appears to my Oommittee that in framing the amendments the case of
large business concerns and remittances between big towns only have been
taken into consideration. The Imperial Bank of India have at present 178
Branches but they will never have, and cannot be expected to have, branches
at & very large number of small towns where considerable sums of money are
dealt with. This applies specially to the Punjab and the North-West Frontier
Province which are entirely agricultural and have large produce markets scattered
all over the Provinces. '

8. The Post Office offers two methods of remittanee :
(a) By Money Order—
This is restricted to certain offices, costs Re. 1, per eentum and not more

than Rs. 600 can be remitted in one Money Order. This is of no
value therefore for the remittance of large sums of money,

(b) By Insured Post—

The rate for this is 2 annas per cent. plus postage and registration charges.
The amount that can be remitted is restricted to Ra. 2,000 in any
one packet. It will therefore be seen, that to remit any large
amounts by this method would entail a considerable amount of
extra labour. It will also be seen from cases reported in the

' press from time to time that this method of remittances is not
entirely a safe one, as the responsibility of the post office is limited
according to the rules, to—

‘‘ Where there is no visible damage to the cover or Seals, it being
understood that the sender must so pack the letter or parcel
that its contents cannot be touched without visible damnge as
aforesaid, being caused.'’

4. As against the above methods of remitiances, we have the ono at present
in vogue of sending half notes by post. This is by far the safest and quickeet,
and the cost is infinitesimnl. There are no restrictions, except the size of packets,
as to the amount that cun be sent at any one time to any post .office. This
appeals specially to all classcs from the big firms to the smallest shopkecpers
and private individuals wherever they may be resident. The cost of all remittances
under present conditions of business is an important item, and this c¢heap method
has helped business, and my Committee consider that until equally chenp and
safc methods of remittances can be offcred that Govornment should not interfere
with progress by adopting the proposed amendments.

6. In conclusion my Committee ask that before the proposed amendments are
sonsidered Government should explore the possibility of cheapening remittances
and increasing facilities by—

(a) The Imperial Bank of India reducing their remittance Charges and
granting freer facilities to non-constituents. )

(b) By utilizing the sub-treasuries.
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(¢) By redueing the charges of post office and increasing the amounts that
can be despatched in any one Money Order or insured paekage.

No. 17~LETTER FROM THE ASSOCIATED CHAMBERS OF CoMMEECE or INDIA AND
CeyLoN, No. 263-A. C., pDATED CAWNPORE, THE 8TH JULY 19826,

I am directed to advert to your letter No, F.|20-XI-F., dated the 15th October
1925, and to inform you that the majority of Chambers of Commerce in India
are opposed to alteration of the Refund Rules, 1821, in regard to payment of
claims on behalf of mismatched halves of cut Currency Notes.

The facilities for transferring money from the larger Indian cities to towns,
mines, plantations and agricultural estates in the mofussil are insufficient to
meet the requirements of Commerce and Industry, and the public wounld be, very
seriously inconvenienced if the restrictions outlined in your letter referred to
above were imposcd. Bankers and merchants consulted on the subject see no
alternative to the practice of remitting money in halves of currency notes to
trading and industrial concerns away from the larger Indian cities, and obstacles
ought not therefore to be placed in the way of those who resort to the practice.
The wide circulation and general acceptance of currency notes throughout the
country, particularly the notes of small denominations, is of the utmost importance,
o8 tending to accustom the public to the use of instruments of credit in prefer-
ence to minted coin, and diseouraging hoarding of the precious meotals. The
proposals contained in your letter would tend to detract, from the developing
popularity of currency notes,. and this objection outwoighs the advantages which
Government expect to derive from the proposed restrietions. The time has not
yet come for discouraging or prohibiting a means of remittance which is so
useful and so popular, and there is reason to apprehend that curtailment of the
privilege of cutting notes will cause u permanent discount on currency notes in
places where they at present circulate at par or at a small premium.

I am further directed to remind you that Indian Currency Notes are used in
countries adjacent to India. In Irak the law provides that whole notes shall
not be remitted by post, and Indian trade in that country, as also in Baluchistan,
Bouth Persia, the Persian Gulf, Aden, Somaliland, and the East Coast of Africa
would be seriously hampered if obstacles to meeting claims on cut-notes were
imposed in India.

Thia Association will be glad to be informed whether the Government of
India still contemplate any alteration of the Refund Rules, 1921, and whether
means cannot be found for further popularising the use of currency notes, parti-
cularly of the smaller demominations, so as to foster their usc and discourage
the hoarding of minted coin.

No. 18 ~LETTER FROM THE SECEETARY, BENGAL OHAMBER OoF COMMERCE, CALCUTTA,
No. 1623-1927, paTeEDp TEHE 8TH JUNE 1927,

T am directed by the Committee to acknowledge the receipt of your circular
letter No. F.-4-(XV)-F.|27, dated the 20th May 1927 enclosing copies of the Finance
Department’s notification of 19th idem publishing certain amendments in the
Currency Notes (Refund) Rules which are to come into forece as from 1st July
1627, The proposul to give effect to these amondments was the subject of
letter No. 1005, dated the 31st March 1926, from the Chamber, to the Government
of India, Finance Department, in which the Chamber gave expression to the
very strong objection taken to them by the mercantile community of Calecutta.

2. It is a matter of considerable regret to the Committee that the Government
of India should have proceeded with the alteration of the refund rules notwith-
stunding the rensoned protest submitted by the Chamber.» The objcet is to
discourage the cutting of notes, and the Government of India recognised that
exception could be taken to the amendments on the ground that, if they were
ndopted, the risk of remittance of notes by post would be increased; but
Government considered that the public would not be seriously inconvenienced if
notes were never cut for remittance by post in view of the facilitics for cheap
remittanee now offcred by the Government and the Imperial Bank. The Chamber
expluined at considerable length that the mercantile public of Caleutta were
unable to accept the Government’s view, and that on the contrary they would
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be very seriously inconvenienced if the contemplated zestrictions were imposed.
The Committee are aware that commercial opinion throughout India is not
unanimous on the subject, but they would not expect it to be, because the
econditions of trade vary in different parts of the country. So far as regards the
aren in which members of this Chamber are concerned, there is no question that
the system of note-cutting is a convenience and an advantage, and the Committee
contend—ns was -argued by the Chamber in their previous letter to Government—
that the facilities for remittance made available by Government and the Imperial
Bank have not yet reached a stage so advanced as to enable merchants and
bankers to dispense with the practice of cutting.

3. The Committee do not propose to recapitalate all the arguments which they
have already submitted for the consideration of Government, but they desire to place
on record their strong protest against tho imposition of unnecessary restrictions”
on a facility that hus been enjoyed by the trading public of India for many
years.

No. 19.—LETTER FROM THE SoUTH INDIA CHAMBER or Commrrck, No. G.|187, paren
THE 28TH MaircH 1028.

My Committee’s attention has been repeatedly drawn to the serious incon-
voniences and loss caused to the mereantile community by the operation of the
amendments infroduced during the course of the year 1927 in the above said
rules. The present facilities for transferring money from the larger Indian
nities to the towns and villages in the interior are extremely defective and much
delay is emsused in trunsit and in delivery. Such restrictions are a serious
obstruction to the growing popularity of paper money and so to the habit of using
credit instruments, and further are apparently based on no experience of loss
caused to Government by the more liberal rules previously in existence. My
Committee also desire to point out that Indian Currency Notes are also used in
tho neighbouring countries of Baluchistan, Persia, Aden, Somaliland. Iraq, and
East Africa, where therc is large Indian population constantly in need of making
remittunces home from places far removed from post offices.

In these circumstances I am directed to request that Government may be
pleased to rescind the amendments brought into foree in 1927,

No. £0.—LETTER FROM THE SECRETARY, UNITED PROVINCES CHAMBER OF COMMERCE,
CawnNPorE, No. 4400|9, paTeD THE 2ND NoOVEMBER 1928,

I am directed by the Committee of the Chamber to uddress you regarding
the rules for the refund of value on half currency notes, tho other halves of whic

are lost in tranmsit,

The interpretation placed by the Controller of Currency on the refund rules
in a recent Cawnpore case has caused considerable surprise and dissatisfaction
in local business circles. The facts of the case arc briefly these. Half notes
belonging to a local firm were lost during transit to the firm’s agents at Calcutta.
The firm claimed full value of notes on the strength of the other halves which
were in their possession. They proved to the satisfaction of the Curreney
authorities that they were the last lawful holders of the entire mnotes, but
aceording to the Rules, as interpreted by the Curreney authorities, the firm was
further required to prove that they were lost in such a way that there was no
possibility of their being presented for payment at any future date. Bince the
notes were lost in transit it was impossible for the clnimant in question to establish
such a proof to the satisfaction of the Currency authorities. The claimant was
called upon to receive half the value of the notes in full and final scttlement.
Anﬂum.ing that this interpretation of the existing refund rules is correct, my
Committee are strongly of opinion that the rules are mneither logical mor fair.
The eclaimant in such n case cither was or was not the last lawful holder of the
entire notes. If it is once accepted that he was he is entitled to the full value
of the notes. It may be argued that the proofs of claim furnished by him to
the Currency authorities may satisfy them for the time being but ultimately
they might be found to be defective and Government may be called upen to pay
value to another person at a future date, who may produce the other halves and
establish conclusive proofs of ewnership. This objection would, however, apply



1224 LEGISLATIVE ASSEMBLY. [23rD Sepr. 1929,

with equal force to any payment, half or full, to the present claimant, if refund
is to be made on the principle that only a lawful holder should receive value, It
is no justification for asking the present claimant to accept only half the value
in full and final settlement of his claim. If the other halves of the notes, having
been altogether lost or destroyed, are never presented the Government do not
pay to anyone half of their indebtedness on the notes in question. If at a future
date the other halves are presented by some one who establishes his claim to
the entire notes, will Government pay such person full value or half value? If
only half value is paid it would mean that half the value is paid to the lawful
holder of the entire notes and the other half has been paid to one who was not
the lawful holder and had therefore no claim. It is difficult to believe that this
eould have been the real intention of the framers of the rules. My Committee,
therefore, would strongly urge the Government of India to suitably amend the
rules with a view to remove this anomaly. A claimant on half notes, who satis-
fies the currency authorities that he was the last lawful holder of the entire
notes, may be paid half the value on account, the payment of the other half heing
deferred for a period of say, 5 years. The eclaim may be duly advertised. If
duoring this period the other halves wre presented by some other person, the first
claimant must be duly informed and given an opportunity to contest the right of
second claimant., This is only fair to the first claimant sinee his eclaim to the
entire notes was accepted by the currency authorities and the presumption must
be that the second claimant is not a lawful holder. If within 5 years the other
halves are not presented, they should be taken to be lost entirely, the balance of
the value should be paid to the first claimant and no further eclaim in respect
of those notes should be admissible under any circumstances from any person.
If this suggestion is not accoptable to the Government, my Committee would
recommend that the claimant, who satisfles the currency authorities that he was
the lawful holder, may he given the option to receive no payment immediately,
but to receive payment in full nfter the expiry of a period of five years, if, his
claim having been duly advertised, no other claimant appears during this period.

My Commitiee hope that the matter will receive the ecareful attention of the
Government of India and that the refund rules will be suitably amended.

No. #21.—LerTER FROM THE BoUTHERN INDIA CHAMBER OF CoMMERCE, No. G.|296, DATED
THE 6TH APRIL 1929,

I am directed to draw the attention of Government once again to the un-
necessary loss and difficulties caused to merchants by the new rules introduced
in Notification No, F.-4-(XV)-F.-27, dated the 19th May 1927 imposing special
restrictions in refunds on half and mismatched currency notes of the denomins-
tion of Rupees five and ten. My Committee have been repeatedly protesting
against the new rules since the draft rules were first referred to them and it is
understood that Govermmeont have received similar proof of the hardship from
both Indian and European Chambers of Commerce in other Provinces. The
Government have not so far been in a position to rescind the rules that have
provoked such widespread protest, and my Committee are led to think that
Government have derived considerable advantage from the new rules so as to
compensute for the hardship caused to the publie. My Committee therefore
desire to know the extent of benefit the new rules have done to the Government

and whether the Government propose to rescind them in view of their extreme
uppopularity.

Pay oF SHROFFS.

1192. Mr. 8. 0. Mitra : (¢) Will Government be pleased to state
whether it is a fact that they do not propose to revise the scales of salaries
of the shroffs because no difficulty is being experienced by them in getting
recruitd for the shroffing department of the Currency offices on the
existing scale of pay as stated by the Honourable Member in his reply
to question No, 700 (b) in the last Session of the Legislative Assembly ?

t For answer to this question, see answer to ‘question No, 185,
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If so, is it & fact that the present revised scales of salaries for the shroffs
are duc to difficulties arising in getting recruits 1

(b) Is it not a fact that the scale of pay is based on living wages
(irreducible minimum) and standard of living ¢ If so, why is the same
consideration being denied to the shroffs ?

(¢) If the reply to part (b) be in the negative, will Government be
pleased to submit statistics of living wages of the different provinces ?

(d) Will Government be pleased to state if there is any difference
between the employees of the State Railways and those on the non-
pensionable footing handling His Majesty’s valuables on the Treasurer’s
side of the Currency offices in respect of faithful service ¥ If not, why
is no reward in the shape of gratuity given to the latter ¢

IncrEASED HousE RENTS IN BoMBay.

193. Mr, Jamnadas M. Mehta : (¢) Are Government aware of a reso-
lution passed by the Municipal Corporation of Bombay in a recent meet-
ing requesting Government to re-introduce the Rent Act in Bombay in
view of the abnormal increases in rents of residential buildings ?

(b) is it a fact that, on the request of the Bombay Postal Union, the
General Secretury of the All-India (including Burma) Postal and Rail-
way Mail Service Union had approached the Director General for the
grant of a suitable house rent allowance for the clerical staff in post offices
in Bombay ¢

(¢) Are Government prepared to consider sympathetically the ques-
tion of granting a house rent allowance 1

The Honourable 8ir Bhupendra Nath Mitra : (a) Government have
no information.

(b) The Honourable Member’s attention is invited to my reply to
part (a) of his unstarred question No. 172 given on the 16th September,
1929,

(¢) As I have already explained to the Honourable Member in my
reply to part (¢) of his unstarred question referred to above, the factor of
high rents has already been given full consideration in fixing the rate of
pay of the clerical staff of the Bombay General Post Office, and Government
do not therefore propose to grant any house rent allowance to such staff.

ProrESsIONAL LETTER-WRITERS IN PosT OFFICES,

194. Mr. Jamnadas M. Mehta : (¢) Is it a fact that professional
letter-writers were allowed to work on post office premises free of any
foes with the obligation to sell stamps to the public ?

(b) Is it a fact that the Presidency Postmaster, Bombay, had invited
tenders in the year 1926 for the provision of professional letter-writers
at various sub-offices in Bombay by contract ¢

(¢) Is it a fact that, on a representation from the Honorary Secretary
of the Professional Letter-Writers’ Association, the orders were modified
and that an annual license fee was fixed for each post office and the same
men were allowed to continue as professional letter-writers ?
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(d) Is it a faect that in the year 1929 the Presidency Postmaster,
Bombay, had departed from this procedure and had again invited tenders
for farming out the work by contract ¢

(e) Is it a fact that tenders were offered only in the case of four post
offices out of 60 1

(f) Is it a £act that one Sangar Khan, whose tender has been accepted

for the Byculla Post Office, was previously convicted by a court of law,
and that the second tenderer was bound over for good behaviour {

(g) Is it a fact that, under the old system, there was not a single case
of an undesirable person being appointed as a professional letter-writer
before the introduction of the contract system f

(k) If the replies to the above be in the affirmative, do Government
grt)pose to issue orders for the appointment of professional letter-writers

y issuing licenses to be held as long as the person concerned is of good
behaviour 1

The Honourable 8ir Bhupendra Nath Mitra : (a) No, except at
Bombay until 1927.

(d) No. In 1927.

(¢) Arrangements renewable from year to ygar were made with the
writers on certain conditions, but no assurance was held out that their
tenure would be continuous.

(d) Yes.

(e), (f) and (g). Government have no information, nor do they pro-
pose to make any inquiries in regard to a matter which rests entirely with
the diseretion of the Postmaster General.

(h) Government do not propose to issue orders on the lines indicated.
But a copy of the question and this reply will be forwarded to thc Post-
master General, Bombay, for such action as he may consider necessary in
the case.

Pay orF Starr oF THE ADEN Post OrpicE.

195. Mr. Jamnadas M. Mehta : (¢) Will Government be pleased to
state if it is a fact that the revision in the year 1925 which was sanctioned
for Bombay was not extended to the Aden Post Office staff ?

(b) Is it a fact that the Aden Post Office staff are Rs. 10 per month
behind the clerieal staff in Bombay 1

(¢) Is it a fact that simultaneously with the revision of the year 1926
the local allowance at Aden was reauced by Rs. 10 ?

(d) Is it a fact that the locally recruited staff is not given free housing
accommodation {

(e) TIs it a fact that the staff had submitted a representation on all
these points 1 If so, do Government propose to reconsider their decision ¥

The Honourable 8ir Bhupendra Nath Mitra : (a¢) Yes.

(b) No. The scales of pay for both Aden and Bombay have been
identical since March, 1927.

L]
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{¢) The compensatory allowance was reduced from Rs. 30 to Rs. 20 for
permanent staff and raised from Rs. 15 to Rs. 20 for reserve clerks. The
existing incumbents of the former class, however, continued to receive
Rs. 30.

(d) Yes. After reviewing the position, it was decided that there was
no justification for the grant of free quarters to locally recruited staff.

(¢) Government understand that representations from locally recruited
clerks, in connection with the withdrawal of the concession of free quarters
ouly, were received by the Postmaster General, Bombay, and were disposed
of by him. No representations to higher authority have been received.

ReporT ON PosTAL TIiME-TESTS.

196. Mr. Jemnadas M. Mehta : (1) (a) Will Government be pleased
to state the date on which Mr. G V. Bewoor, the officer appointed to
inquire and make his recommendations on the postal time-test, submitted
his report 1.

(b) Is it a fact that Mr. Tarapada Mukerjee, General Secretary of
the All-India (Including Burma) Postal and Railway Mail Service Union,
who was ussociated with Mr., Bewoor in the inquiry agreed with Mr.
Bewoor in his report ?

(¢) When is it proposed to give effect to the recommendations t

(2) (a) Is it a fact that the following branches of work were outside
the scope of the inquiry entrusted to Mr. Bewoor :
(i) Accounts Branch ;
(#4) TForeign Exchange ;
(¢ii) Office of the Superintendent of Post Offices and Railway Mail
Service ;
(iv) Inspector of Post Offices ; and
(v) Postmen and village postmen.

(b) Do Government propose to appoint a Committee, like the Bewoor
Committee, to inquire into and prepare time-tests for the above-mentioned
branches of work ! _

The Honourable Sir Bhupendra Nath Mitra : 1. (¢) 31st January,
1929.

(b) Yes.

(¢) Government are unable to state precisely when effect will be given
to such recommendations of the Special Officer as may be accepted by
Government.

2. (a) Yes.

(b) No time-test Committee was appointed, nor is the appointment of
a Committee to prepare time-tests for the branches of work referred to
in part 2 (a) of this question at present under the consideration of Govern-
ment.

CHARGES OF THE PuNJsaBI MoTOR SERVIOE COMPANY IN AJMER-MERWARA.

197. Rai Bahib Harbilas Barda : (a) Are Government aware that
the Punjabi Motor Service Company enjoys a monopoly to ply motor lorrles
L16CPB(LA)
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on hire between Nasirabad-Kakri and Deoli in Ajmer-Merwara and charges
ni the rate of 9 pies per mile, while in places where there is‘no monopoly
in Ajmer-Merwara, the charge is only 3 pies per mile ¢

(b) Are Government aware that the monopoly given to the Punjabi-
Motor Service Company and their exorbitant charges have resulted in
hardship and great discontent among the people of the arcas concerned ¥
Has the attention of the Government been drawn to the agitation in the
District and in the Press of the Province ?

(¢) Are Government aware that the people induced another company
to ply its lorries between Nasirabad and XKekri by another route wia
Bhinai, but that the Commissioner of Ajmer-Merwara cancelled its permits
within a week, on the plea that the road was unfit for motor traffic ?

(d) Is it a faet that the inhabitants of Keckri, Bhinai, Deoli canton-
ment, and other localities concerned submitted several representations
to the Commissioner of Ajmer-Merwara against the exorbitant rates charged
by the Punjabi Motor Service Company, and prayed for a cancellation of
the monopoly or a reduction in its fares ?

(e) How much do (Gtovernment pay annually to the Punjabi Motor
Service Company for carrying the dék ?

(f) Will Government state the reasons for giving a monopoly for
piying lorries to one particular company not belonging to Ajmer-Merwara ¥

(g) Are Government aware that, in other parts of Ajmer, companies
are working with profit while charging only 3 pies a mile ¥ What are
the grounds on- which Government permits a monopoly to this Punjabi Motor
Company, while it charges 9 pies a mile ?

(h) Do Government propose to redress this grievance of the people
concerned at once by either cancelling the monopoly or permitting the
Company to charge only 3 pies a mile ¥ If not, will Government give
reasons why it is bound to continue the monopoly and allow the people
of the province to be exploited by an outside company ?

The Honourable 8ir Bhupendra Nath Mitra : The necessary informa-
tion has been called for from the local authorities and will be communi-
cated to the Honourable Member in due course.

PaY OF CERTAIN GRADES OF PosTaL OFFICIALS.

198. Pandit Nilakantha Das : Will Government be pleased to state -

(a) whether under their order No.‘11-P.T.E., dated 8lLa March,
1928, in the Department of Industries and Labour, they have
conceded the benefit of officiating service in the grade of
Rs. 175—10—225 under Fundamental Rule 27 ;

(b) whether prior to 1924 the Postmaster General’s Officc and the
Dead Letter Office at Bombay had a grade of Rs. 170—10—
225 in Traffic Branches ;

(c) whether officials in Circle Offices and Dead Letter Offices were
-ordered by the Director General to be granted the ‘benefit
of officiating service in the grade of Rs. 170—10—220 under
Fundamental Rule 32 and the Awmdit Office has deelared the
rule inapplicable ;
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(d) whether Government, are prepared now to issue orders extending
the benefit to Cirele Offices and the Dead Letter Offices under
Fundamental Rule 27 with retrospective effect as was done in
the case of their co-workers in the Traffic Branches !

Mr. P. G. Rogers : (a) Yes.
k), () and (d). An inquiry will be made and the result will be com-
municated to the Honourable Member in due course.

BuriaL oF 4 MosLeM WATER CARRIER FROM THE NEW DEeLH1 CoMBINED
HosprTAL.

199. Mr. Abdul Haye : (a) Is it a fact that a Moslem water carrier,
an employee of the New Delhi Gymkhana, was admitted as an indoor
patient in the New Delhi Combined Hospital in June last where he died,
and that no arrangements for his burial were made for two days 1

(b) 1Is it a fact that, during this period, several co-religionists of the
deceuased approached the Hospital authorities and asked for the dead body
but the same was not delivered for two days ?

(¢) Will Government please state who was responsible for this delay
in the disposal of the dead body 1

(d) Is it a fact that there is no Moslem doector in this Hospital 1

8ir Frank Noyce : (a) A Moslem water carrier in the service of the
Iniperial Delhi Gymkhana Club died on the morning of the 4th June, 1929,
in the New Delhi Hospital. It is not a faet that no arrangements were
made for his burial for two days. The body was buried at Government
expense within 28 hours of death, as mneither the Club nor certain co-
religionists who had asked to be allowed to make arrangements for burial,
did so in time.

() No. The co-religionists who offered to bury the body were given
permission, but failed to make arrangements.

(¢) The answer is apparent from the reply given to parts (e¢) and (b)
of the question.

(d) Yes.

PrororTioN oF MusLiM OFFICERS EMPLOYED IN CrLass I RaiLwavs.

200. Mr. Abdul Haye : (a) Are Government aware that on 1st April,
1928, the proportion of Muslim officers to the total number of ofﬁcera
employed ir: Class I Railways was only 3 per cent.?

(b) Is it a fact that in the year 1927-28, 96 vacancies of officers were
filled on Class I Railways and only 3 of them were given to Muslims as
brought out in the statement at page 60 of Railway Board Report on Indian
Railways, Volume I ¢

(¢) Are Government aware tl_ls,t, out of 75 officers attached to the
Agency Departments of Class I Railways, there are only two Muslims 1

(d) Are Government aware that in the year 1927-28 the proportion of
Muslim officers to the total number of the officers on the Great Indian
Peninsula Railway was reduced from 2.4 to 1.6 per cent. 1

LI6CPB(LA) E2
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(e) Are Government aware that on 1st April, 1928, the proportion of
Muslim upper subordinates to the total number on Class I Railways was
only 3.8 1

(f) Are Government aware that in the year 1927-28 the proportion of
Muslim upper subordinates to the total number on the Assam Bengal,
Bombay, Baroda and Central India, Rohilkhund and Kumaon and South
Indian Railways was actually reduced {

(g) Are Government aware that there is not a single Muslim Super-
infendent in the offices of the Railway Board, the Agent, North Wes.ern
Railway and all the Divisional Superintendents of the North Western
Railway ?

(h) If the answers to the above are in the affirmative will Govern-
went please state how they reconcile this state of affairs with the pledges
so often given by the Government that 33 per cent. of all new posts are
reserved to redress communal inequalities in Government services ?

(+) Will Government please state if they are prepared in actual
practice to take any effective measures for the redress of these inequalities ¢

Mr. P. BR. Rau : The answer to clauses (a) to (f) of the question and
to the first part of clause (g) is in the affirmative. Government are not
aware of the present position in the offices mentioned on the North Western
Railway. As regards clauses (k) and (3), in the three years fromn 1925
to 1928 the total percentage of Muslim officers on Class I Railways has
risen from 2.3 per cent. to 3 per cent.,, and that of subordinates from 3.1
per cent. to 3.8 per cent. The policy of Government to prevent pre-
penderance of any one community, which includes the reservation of
33-1i3rd per cent. of posts filled by competitive examination for qualified
members of minority communities, came into effect only comparatively
recently, and changes in the communal composition of the railways as a
whole must necessarily be somewhat slow.

Lack or MusLim OFFICERS IN OERTAIN RarLway OFrricEs.

201. Mr. Abdul Haye : (a) Are Government aware that there is not
a single Muslim officer in the offices of Director of Railway Audit, Chief
Auditors, North Western Railway, East Indian Railway, Fastern Bengal
Railway, Burma Railways, Railway Clearing Accounts Office and all the
Government Examiners on Company-worked railways !

(b) Is it a fact that not a single Muslim officer has ever been posted
in the office of the Accountant General, Railways, during the whole life of
that office, while over a dozen Hindu officers were appointed there, from
time to time, as Deputy and Assistant Aecountants General ?

(¢) Will Government be pleased to state if it is a fact that not a single
Muslim accountant ‘has ever been promoted to the rank of Assistant Audit
Officer in the Railway Audit Department during the whole history of that
department !

(d) If the answer to part (c¢) is in the affirmative do Government
propose to investigate the causes of this state of affairs and remove them 1

(e) Will Government be pleased to state if it is a fact that mnearly
sixty men have passed Part I of the Subordinate Railway Accounts Service
examination held in May last and not one of them is a Muslim ¢
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(f) Will Government be pleased to lay on the table a statement showing :
(1) the number by communities of officers, accountants and eclerks
selected for the Chief Auditor’s Office, North Western Rail-

way, Liahore, which was started in April last ; and

(+#) the number of officers, accountants and clerks by communities
appointed 'in permanent or temporary vacancies after the
formation of that office up-to-date t

The Honourable 8ir George Schuster : Inquiry is heing made and a
reply will be sent to the Honourable Member as soon as possible.

A
APPOINTMENT oF MusLiM OFFICERS IN RalLway Accounts OFFICES.

202. Mr. Abdul Haye : (g) Is it a fact that there is not a single
Muslim officer or Superintendent in the office of the Controller of Railway
Accounts whereas there are three Hindu officers and a large number of Hindu
Superintendents attached to that office ¢

(b) Do Government propose to consider the advisability of posting at
loast one Muslim officer and two Muslim Superintendents in that office !

(¢) Will Government please state if it is a fact that not a single Muslim
officer or Superintendent has ever been appointed in the Railway Clearing
Accounts Office, Delhi ?

(d) Do Government propose to appoint at least one Muslim officer
and two Muslim Superintendents in that office !

(e) Will Government please state if it is a fact that the number of
- Muslim accountants in the office of Chief Accounts Officer, North-Western
Railway, is very small and the non-Muslim element preponderates 1

(f) Is it a fact that certain non-Muslims who had not passed the Rail-
way and Subordinate Accounts Service examination have been appointed
as Superintendents in the office of the Chief Acecounts Offieer, North Western
Railway 1

(g) Are Government prepared to keep in view the paucity of Muslim
accountants and extend similar concessions to Muslims who deserve special
treatment ¢ .

Mr. P. R. Rau : (a), (¢) and (e). Government regret that, for reasons
already explained to the House, they are unable to supply information about
the communal composition of individual offices.

(b), (d) and (g). The policy of Government to prevent undue pre-
punderance of any one community in the public service is known to the
Coutroller of Railway Accounts, under whose control all these offices are.

{f) I understand there is no Superintendent at present in the office
mentioned who has not passed the Subordinate Accounts Service Exami-

nation.

TRAVELLING ALLOWANCES OF CREWMEN.

203. Mr. Amar Nath Dutt : Will Government be pleased to state
whether the travelling allowance of Rs. 15 of the crewmen on the East
Indian Railway is a consolidated one or whether they are only entitled to it
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for the period during which they have to travel 1 If the latter, will Gov-
ernment state reasons for not granting a consolidated travelling allowance
to the crewmen ¢

Mr. P. R. Bau : The information has been called for from the Agent.
On receipt of the reply I shall communicate with the Honourable Member.

Lrave oF CREWMEN ON THE EasT INDIAN Rainway.

204. Mr. Amar Nath Dutt : Will Government be pleased to state
whether any rules have been framed as regards casual and privilege leave
of the erewmen on the East Indian Ra;ilway 1

Mr. P. R. Rau : The information has been called for from the Agent.
On receipt of the reply I shall communicate with the Honourable Member,

Hours oF Dury or CREWMEN.

205. Mr. Amar Nath Dutt : Will Government be pleased to state
the number of hours for which the crewmen are required to be on duty
during a week ? Is it a fact that they get only 60 hours rest in the course
of a4 week ? If so, do Government propose to increase the hours of
rest ¥ If not, why not ¢

Mr. P. R. Rau : | am collecting the information for the Honourable
Member and will send it to him in due course.

PErMANENCY OF THE SERVICE OF CREWMEN.

206. Mr. Amar Nath Dutt : When do Government propose to make -
the service of the ecrewmen permanent {

Mr. P. R. Rau: The crew system is at present in an experimental
stage. The matter will be considered if and when it is decided to adopt
the ¢rew system as a permanent arrangement.

ORDERS FROM THE INDIAN STORES DEPARTMENT FOR THE KUMARDHUBI
ENGINEERING WORKS.

207. Mr. Amar Nath Dutt : Is it a fact that the Kumardhubi Engineet-
ing Works receive orders from the Indian Stores Department {

The Honourable 8ir Bhupendra Nath Mitra : It is a fact that the
Kumardhubi Engineering Works receive orders from the Indian Stores
Department,

Pay oF AssisTANT StaTiON MASTERS ON THE BENGAL NaAGPUR RaArLway.

208. Mr. Awar Nath Dutt : (a) Js it a fact that in the Bengal Nag-
pur Railway the pay of the Assistant Station Masters in Class III
(80—5—120) or IV (60--5—100) desiring promotion to Station Masters’
grade, Class VIII (52—4—80) was reduced owing to the scale of pay of
the former being higher than that of the latter t

(b) Is it a fact that some Station Masters in the Bengal Nagpur
Railway were made Assistant Station Masters on higher pay and they
are asked to revert to lower pay, if they ask to be appointed Station
Masters 1 If so, will Government be pléased to state Whether such
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anomalier exist in other Indiam Railways ? If not, will Government
be pleased to state whether they took any steps to prevent such
anomalies ¢ If not, why not ?

(¢) Is it & faot that Assistant Station Masters in large stations with
higher pay are asked to revert to lower pay if they desired promotion
to Station Masters’ grade even after serving 10 years as Assistant Sta-
tion Masters in big stations ¥ If so, will Government be pleased to state
whether such a practice obtains in any other Indian Railway 1

Mr. P. 'R. Rau : I am obtaining the information and will communi-
cate with the Honourable Member on receipt.

FIRM8 RECEIVING STATE ProTECOTION, BOUNTIES AND SUBSIDIES.

209. Mr. Amar Nath Dutt : (¢) How many firms in India are now
receiving from the State :

(1) protection ;
(2) bounty ; and
(8) subsidy ;
and on which items ?
(}b) What are the amounts of protection, bounty, or subsidy in each
case

(¢) TIs there any report as to how far they have progressed by such
protection, bounty or subsidy ?

(d) Will Government be pleased to state what definite steps have
been taken by the firms receiving State protection, bounty or subsidy
to improve the condition of labour in wages, training, housing and other
like facilities ?

(e) Will Government be pleased to state what definite steps have
been taken by the firms receiving State protection, bounty or subsidy to

encourage Indianisation in management and the employment of technically
trained Indians in service 1

(f) Will Government be pleased to state what definite steps have
been taken by the firms receiving State proteetion, bounty or subsidy to
cheapen production in this country 1

The Honourable Bir George Rainy : (a). (1) Protection has not been
granted to any particular firm but to the following industries :

(¢) the Iron and Steel Industry,
(#) the Paper Industry, and
(i17) the Match Industry.

(2) and (3). No firms in India reeeive at present any bounty or sub-
sidy from Central revenues.

(b) The Honourable Member’s attention is invited to Part VII of
Schedule I1 to the Indian Tariff Act, 1894, as amended, copies of which are
available in the Library. This shows the amount of tariff protection
afl'orded to the industries named.

(¢) So far as the iron and steel industry is concerned the Honourable
Mcember is referred to the Tariff Board’s Report on the Statutory Steel
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Enquiry, Chapters II and XIV of Volume I and Chapter II of Volume
VIII. Copies of both volumes were supplied to the Honourable Member
on publication.

No information is readily available as to the effect of protection on the
paper industry.

As reéards the match industry, the protective duty being the same as
the original revenue duty, the advantage enjoyed by the industry remains
the same as before.

(d), (e) and (f). The Government of India have no information.

CONSTRUCTION OF THE DAcoA-ARICHA RaiLway.

210. Mr., Amar Nath Dutt: (a) Has the attention of Government
been drawn to resolution No. 41 passed at the annual meeting of the
All-India (including Burma) Postal and R. M. 8. Union, Dacca Branch,
held at Manikganj on 4th August, 1929, and published in its mouthly
organ Samifee for August, 1929, urging the early construction of the
Dacca-Aricha Railway for safety and facility of the mails for Manikganj
from Dacca and Caleutta sides §

(b) Will Government be pleased to state when the construction
work of the Dacca-Aricha Railway line, already sanctioned, is expeected
to be completed and when the mails from Caleutta and Dacea are ex:
pected to be carried on this line 1

Mr. P. B. Rau: (a) Yes.

{(b) I would refer the Honourable Member to the reply given by the
Honourahle Sir George Rainy to Mr. K. C. Neogy's question No. 61 on
the 3rd September, 1929.

RuLes IN THE PosSTAL DEPARTMENT FOR SENDING COMMUNICATIONS FRER
ON PosTAL SERVICE.

211. Mr. Amar Nath Dutt : (¢) Are Government aware that, under
rule 90 (3) of the Post Office Manual, Volume 1 (old edition), postal
officials are prohibited from sending eommunications relating to leave,
transfer, leave allowance, fund subscriptions, etc., free on postal gervice !

(b) Is it a fact that subordinate employees of the Post Office Depart-
ment are rcquired to submit such communications through their imme-
diate superiors and that the latter while they can forward such communi-
cations to the sanctioning officers free on postal service are, under the
operation of rule 90 (3) cited above, themselves debarred from the
privilege, while sending such communications relating to their individual
eases to their superior officers ?

(¢) Has the attention of Government been drawn to the representa-
tion made by the Honorary Secrctary, All-India Union, Dacca Branch,
to the Deputy Postmaster General, Dacca Range, in his communication
No. P.R.-10, dated the 5th November, 1928, pointing out the inconsist-
ency of the rule and urging its relaxation which has been published in
the Samiiece of last July issue ?
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(d) Is it a fact that, under the spirit of a letter issued by the
Director General, Posts and Telegraphs, referred to in the Dacca Secre-
tary’s letter, the rule has been relaxed in its operation in all postal and
R. M. 8. divisions except in the Dacca Division where the Superintendent,
Mr. N. Banerjee, has issued a speeinl order rigidly enforcing the rule
on his subordinates specially prohibiting them from sending such com-
munications free on postal service ?

(e) Is it a fact that Mr. N. Banerjee himself infringed his own
ruling by sending his application for casual leave tc the Deputy Post-
master General, Dacea Range, during the last Puja holidays free on
postal service ?

(f) Do Government propose to relax the rule in case of officials in
active service ?

Mr. P. G. Rogers: (a) Yes. The prohibition is repeated in the
current Posts and Telegraphs Manual.

(b) Yes.
(¢) No. Government have not seen the representation referred to.

(d) The provisions of the rule have nowhere been relaxed. The
reason for drawing special attention to the orders in the Dacca Divisiom
was their frequent infringement.

(e) No.

(f) The answer is in the negative.

EmrLoYMENT OF RELATIONS AND NoMINEES OF MR. A. N. Roy, DepuTy Pos?-
MASTER-GENERAL, BENGAL AND AssaM.

212. Mr, G. S8arvotham Rao : (a) Will Government be pleased to state
whether there are any relations and nominees of Mr, A. N. Roy, Deputy
Postmaster General of DBengal and Assam, who are on the list of
candidates for employment in the Postal Department in Bengal and Assam f
If 80, what is their number and when will the list be exhausted ?

(b) Will Government be pleased to state whether there are any rela-
tions of Mr. A. N. Roy, still waiting in the list of candidates maintained at
(1) Alipur H. O. Division, (2) Hooghly Division, (3) Presidency Division,
and (4) Calcutta General Post Office 7 If so, what is their number ¢

(¢) Will Government be pleased to lay on the table a full list of
learners sent to the T. T. classes during the past 18 months by the Post-
master General of Bengal and Assam ! Are any of the men sent fromr
Alipur, Caleufta, Hooghly Division, Murshidabad Division, Midnapur
Division, Nadia Division and Presidency Division, either relations or
nominees of Mr. A. N. Roy ¥ If so, how many ?

(d) Are there any relatives or nominees of Mr. A. N. Roy, who are
working in the Nadia, Calcutta, R. M. 8., C,, E. and N. Divisions 1 If so.
bow many % -

(e) For how long has Babu (angesh Chandra Bhattacharji beem
working as Post-Master, Krishnagar ¢ How long did this partieular
officer work as head clerk of the Superintendent’s office, Nadia Division
Is he in any way related to Mr. A. N. Roy ¢ Ig it a fact that as a result
of inspection of the Krishnagar FI. O. by an independent officer during
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Mr. A. N. Roy’s absence from office, the Post-Master General passed orders
transferring Babu G. C. Bhattacharji for unsatisfactory work ! Did
Mr. A. N. Roy after resuming office put up a long protest against the
order in support of Babu G. C. Bhattacharji !

(f) Is it a fact that a junior officer still on probation and occupymg
a position at the bottom of the list was posted as Postmaster, Barrack-
pur ? Isit a fact that there were over 200 men senior to him ¢ Has the

order been cancelled ¥ If so, why * Was the junior man a nominee of
Mr. A. N. Roy ?

(g) Is it a fact that Mr. A. N. Roy has been holding appointment in
the Circle throughout his whole career ¢ If so, why 1

Mr. P. G. Rogers : The information necessary for complete replies to
unstarred questions Nos, 212 and 214 is being collected and will be com-
mnnicated to the ITonourable Member in due course.

ExPERIMENTAL Post OFFICES.

213. Mr. G. S8arvotham Rao : Is it a fact that no experimental post
offices have been sanctioned from April this ycar ¥ Will Government be
pleased to state the number of refusals with reasons for such refusal ¢

The Honourable 8ir Bhupendra Nath Mitra : The answer to the first
part of the question is in the negative.

Ag regards the second part, the provision of funds for opening new
offices in the Budget for 1929-30 had to be restricted owing to the financial
pusition of the Department, and this must have led Postmasters General
to refuse requests for opening new offices. Government have no informa-
tion about the number*of such cases ; and in view of what has already been
stoted, they do not consider that any useful purpose would be served by
making inquiries.

EmrPLOYMENT OF BaBU JATINDRA NaTH BOSE, CONTINUOUSLY FOR BEVERAL
YEARS 1IN THE BENGAL AND Assam PosT™ASTER GENERAL'S OFFIOE.

4 214. Mr. @. Sarvotham Rao: Is it a fact that Babu Jatindra Nath
Bose has been in charge of the Bill and Accounts Branch of the Bengal and
Assam Postmaster General’s Office for several years ¥ Is it a fact that,
whenever any question of his fransfer to any other branch arises, the
Office Superintendent puts up his protests 1 Is it a fact that Babu Amar
Nath Bose is a brother of Babu Jatindra Nath Bose 1

TRANSFER OF AN OFFICER OF THE OFFICE OF THE POSTMASTER GENERAL,
BENGAL AND AssaMm.

215. Mr. @. Barvotham Rao : Is it a fact that one officer of the per-
wonal staff of the Postmaster General of Bengal and Assam has been
transferred after a short interval and compelled to take leave ¥ If gso,
why ¥ Has Mr. B. B. Bhattacharji. S. Hooghly, been transferred to
'Dacca les:on 7 If so, why ¢

t 'F‘or answer to this queshon, srr answer to quaatlon No. 212,
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Mr. P. G. Rogers : It is presumed that the Honourable Member
refers, in the first part of his question, to Mr. N. K. Dutt, who was trans-
ferred after holding the appointment of Assistant Postmaster General for
ope year and four months. Ile was not, however, compelled to take
leave, but did so to suit his own convenience. As regards Mr, Bhatta-
charji, the facts stated by the Honourable Member are substantially
correct. The transfers of both officers were within the competence of
the Postmaster General, Bengal and Assam, and were made in the intercsts
of the public service.

LaDY CLERKS APPOINTED IN THE PosTAL DEPARTMENT IN BENGAL.

216, Mr. G. Barvotham Rao : Is it a fact that several lady clerks in
the General Post Office cadre in Bengal have been agppointed ! If so,
will Government be pleased to state the number of such clerks, their ages
and qualifications {

Mr. P. G. Rogers : There are seven lady clerks employed in the
G. P. 0. at Calcutta :

Age. Qualifications,

No. 1 47 Typist.

No. 2 40 (Clerk (transferred from Madras
Cirele).

No. 3 36 Typist.

No. 4 33 Typist.

No. 5 30 Knowledge of packing goods,

No. 6 27 Shorthand Typist (Passed Senior
Cambridge and High School).

No. 7 .. .. 32 Typist. :

AMALGAMATION OF THE DARJEELING-SikKIM-TiseT Postar DivisioN wWITH
THE JALPAIGURI DIVISION.

217. Mr. G. Barvotham Rao: (a) Is it a fact that the question of
abolition of the separate division named Darjeeling-Sikkim-Tibet and
its amalgamation with the Jalpaiguri Division was finally decided in the
Director General’s Office on the recommendation of two Postmasters
General 7 ls it a fact that Mr. Raha made his recommendations after a
careful personal inspection of the work of Darjeeling-Sikkim-Tibet
Division ? . Did the Director General of Post Offices accept the recom-
nviendations finally ¥ If not, why not ?

(b) Is it a fact that the officer holding at present the charge of the
division is against the abolition and is supported by Mr. A. N. Roy, Deputy
Postmaster General ? Ts it a fact that the division has got no work to justify
the cost of maintenance of the staff T What is Mr. Raha’s report ¥ Do
the mere numbers of sub-offices indicate the real amount of post office work
in a division like Darjeeling-Sikkim-Tibet ¥ Is it a fact that all post
offices are combined offices in this division 1

Mr. P. G. Rogers : (a) The question of the abolition of the Darjeel-
ing-Sikkim-Tibet Division and its amalgamation with the Jalpaiguri Divi-
gion, was finally decided by the Director General on the reports of three
Yostmasters General. Mr. Raha made his report after personal inspection
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of the work of this Division. The Director General has accepted the re-
commendation of the present Postmaster General of Bengal and Assam
Circle, who reported on the question last. The Division has not yet tfeen
abolished.

(b) Government have no information whether the officer now holding
charge of the Division is against its abolition and is supported by Mr. A. N.
Roy. The Division was not created by Sir Geoffrey Clarke to provide
for Mr. Grange. It is not a fact that the Division has no work to justify
the cost of maintaining the staff. Mr. Raha reported that, in his opinion,
the postal work did not justify a separate postal Division and that, although
the Superintendent was in charge of the tclegraph traffic and telegraph
esgineering, the entire work did not justify a whole-time officer. He also
stated that on the abolition of the Division and its amalgamation with the
Jalpaiguri Division, the latter would be a very heavy Division and he
recommended a special pay to the Superintendent of the Jalpaiguri Divi-
sion. The mere number of sub offices does not indicate the real amount of
post office work, It is not a fact that all post offices are combined offices in
this Division.

CoMPLAINTS AGAINST MR. D. F. Tawse, ASSISTANT SUPERINTENDENT OF
Crews, Easr INDIAN RarLway.

218. Mr, Amar Nath Dutt : (a) What are the qualifications of Mr.
D. F. Tawse, Assistant Superintendent of Crews, East Indian Railway !

(b) Is it a fact that there are several complaints of favouritism and
ill-treatment of subordinates by Mr. D. F. Tawse !

(¢) Do Government propose to inquire into these charges against
Mr. Tawse and try to find out the reasons of favouritism, if any t

Mr. F. R. Rau: Mr. D. F. Tawse has been chosen for his present
appointment by the local Railway Administration, who are fully competent
to judge of his qualifications. The Honourable Member’s question has heen
forwarded to the Agent, for disposal.

CompLAINTS AGAINST MR. M. A. H. SuIrAJI AT HOWRAH STATION.

219. Mr. Amar Nath Dutt : Is it a fact that one M. A. H. Shiraji has
been all along posted at the Howrah Station ? If so, why ! IHave any
complaints been received that he ill-treats poor passengers 1 o

Mr. P. R. Rau : Government have no information. The pusting of
stafl is a matter within the competence of the local Administration to whom
it is presumed any complaints of ill-treatment would be made direct.

CoMPLAINTS AGAINST S. GorPaL, AssisTANT LINE INsPECTOR, EasT INDIAN
RarLway.

220. Mr. Amar Nath Dutt : Are Government aware that one 8. Gopal,
an Assistant Line Ingpector on the East Indian Railway, treats the pas-
sengers harshly and even cruelly ¥ If so, will Government be pleased to
state why he is still retained in service 1

Mr. P. B. Rau : Goveriment have no information. Complaints of ill-
treatment would persumably be made direct to the Local Administration
who are {ully competent to deal with the matter,



MOTION FOR ADJOURNMENT.

TREATMENT OF BUDDHIST MONKS IN JAILS IN BURMA,

Mr. President : The Honourable Member from Burma, Mr. Munshi,
desires to ask leave of this House to move the adjournment of the busi-
nesy of the Aseembly for the purpose of discussing a definite matter of
urgent publie importance. Ilonourable Members are aware that it is de-
sirable and also necessary that we should get through the Sarda Bill today,
and if we allow the adjournment motion to break through the ordinary
business of the Assembly today, it may not be possible to finish the Sarda
Bill. I would, therefore, sugzest to the llonourable Member from Burma
whether he should not agree to take up this motion tomorrow.

Mr. Jehangir K. Munshi (Burma : Non-European) : Sir, I would be
the last person to stand in the way of the Child Marriage Bill, and I
gladly accept the suggestion of the Chair. 1 only hope that advantage will
not be taken of this to say tomorrow that the motion is not urgent.

Mr. President : If any objection is taken on that score, the Chair
will protect the Honourable Member,

THLE INDIAN INCOME-TAX (PROVIDENT FUNDS RELIEF) BILL.

The Honourable 8Bir George S8chuster (Finance Member) : Sir, I beg
to move that the Bill further to amend the Indian Income-tax Act, 1922,
for ceriain purposes (I’rovident Funds Relief), as reported by the Select
Committee, be taken into consideration. -

I do not think it is necessary for me to expound in detail the nature
of the amendments introduced in Select Committee, as they are very
clearly explained in the Report of the Select Committee. Also in view
of the urgency of other business before the House, and in view of the ex-
planations which T have already given about this Bill, I do not propose
to go over the ground again or deal with the main objeets. T would only
like to say this ; that 1 wish on this occasion to acknowledge the great
assistance which I have received from the representatives both of the
Indian Chambers of Commerce and the representatives of the Associated
Chambers of Commerce in working out this very complicated and difficult
piece of legislation. The Bill is a short one and has not attracted much
public attention ; but I venture to say that, taking all the ntatters which
have come before the House this Session, the results of this Bill will be
more felt in the shape of definite benefit to some of the poorer classes of
this country than the results of any other business which the Assembly
has discussed.

The motion was adopted.

Clauses 2 to 5 were added to the Bill,

Clausz 1 was added to the Bill, _
The Title and Preamble were added to the Bill.

The Honourable 8ir George Bchuster : Sir, I beg to move that the
Bill, as amended, be passed.
The motion was adopted.

( 1289 )



THE HINDU CHILD MARRIAGE BILL—contd.

Mr. President : The House will now resume discussion of clause 1 of
the Child Marriage Bill,

The question is :
‘“ That elause 1 stand part of the Bill.’*
Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural) :

Sir, the umendment which I have the honour to move runs as follows :

‘“ That in sub-clause ($) of cluuse 1 of the Bill for the words and figures *¢ the
1st day of April 1830 ’' the following be substituted :

‘ such day as the Local Government of a Province or Presidency, with the

approval of the majority of the clected Members of the Local Council may
determine, and in cnse of centrul]{iadministered area, the Governor General
with the approval of the elected Members of the Council of State and the
Legislutive Assembly muy determine '.’’

It would not have been necessary for me to make any speech on this
amendment, had it not been that the House has been carried away by its
reforwing zeal. Be that as it may, I feel it my duty to move this amend-
ment which will at once show to the people at large and also to the world
whethes certain people or a certain section of the people want legislation
in this matter or not. There are various opinions about this Bill and the
Bill as passed has hardly even satisfied the zealous supporters of social
reform. A bandful of men and the heterogeneous representatives of the
various sections of our community think that they have a right...... '

Mr. President : Order, order. I am afraid I cannot allow the
Honourable Member to go into the merits of the Bill. The Honourable
Member must confine himself to the amendment before the House, which
is that if the Bill is passed, it should come into operation under certain
conditions., The Ilonourable Member cannot go into the question whether
the Bill should be passed or not,

Mr. Amar Nath Dutt : T am not going into that question, Sir. I am
going into the question whether the several provinees of this vast country
should have one law ; because we have the opinion of at least one Pro-
vineial Government that conditiens vary in different parts of the country.
In fact India is a vast continent, almost the size of Europe, excluding
Russia. If that is so, I think no one here, at least none of my Ionourable
friends who come from across the seas, will ever think that they can have
one law for the whole of Europe As I have said before, owing to climatic
variations and other eonditions in India, puberty in different provinces
appears at different ages. It has been admitted that this Bill is mainly
aimed against pre-puberty marriages. We are not concerned with that,
but as T have submitted, conditions vary in different parts of the country
and that being so, it would be better if we leave it to the consideration of
the people of those particular provinces and the views set forth by the
elected Members of their Legislatures. I think no'reasonable men can
object to this unless they think that they are a superior body of men with
superior heads on their shoulders and also a superior right to coerce peoplc
of the various provinces. Sir, in this view I am backed by the opinion ?f'
certain Provincial Governments. (An Honourable Member : ‘‘ No.”’)
Punjab, if you care to read the Report........

An Honourable Member : What about. the Punjab ?
( 1240 ) '
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Mr. Amar Nath Dutt : The Punjab Government has said..........
{Interruptions from Honourable Members). I belong to the same pro-
vinee 10 which the Honourable Advocate General belongs, and if I have
not got the same amount of courage and grit as be has, at least I can fol-
low in his footsteps and ignore these interruptions. Sir, what objection
can there be to an amendment -like this T fail to understand, unless as
1 have said, people are swayed away by feelings of their own importance ;
and I think in a Ilouse like this, where reason is not always........

Mr, President : Order, order : I cannot allow the Honourable Mem-
ber to cast aspersions on the House.

Mr. Amar Nath Dutt : In a House like this I do not wish to say more
than this, that T think my amendment will commend itself to the approval
of all reasonable men,

The Revd. J. C. Ohatterjae. (Nominated: Indian Christians) : After
listening to the trend of the debate, I am convinced that the moving of
my amendment* will not be in the national interests and so 1 request your
leave not to move it,

Mr, President : No leave is necessary: the Honourable Member need
not move his amendment,

Mr, Muhammad Yamin Khan (United Provinees : Nominated Non.
Official) : On a point of order, may 1 ask, if Mr. Chatterjee does not move
his amendmen: which is similar to Mr. Kelkar'’s amendment No. 5, what
will be the effect on Mr., Kelkar’s amendment ¥ Will he be entitled to
move it ¢r not ¢

Mr D. V. Belvi (Bombay Southern Divigsion : Non-Muhammadsn
Rural) : The amendment which I wish to move runs as follows :

‘‘ That in sub-clause (8) of clause 1 of the Bill, for the word and figures ¢ April,
1930 ' the word and figures ¢ January, 1932 ' be subsatituted.’’
The House will see that I desire that the people of the country should
be given a sufficient period of time to understand the provisions of this
Bill. It has been stated in this House more than once that ours is a very
large conntry, that there are more than thirty crores of people in it,
and that there are people of various opinions. Most of them, at least
ninety per cent, of them, are absolutely illiterate. It is necessary to give
the people sufficient time to be aequainted with the provisions of this penal
measure. We are legislating here for people who include hill tribes and
men who scarcely ever come to towns. It is for people of all grades that
we are legisluting, and therefore I do not think that a period of two years
will be long enough, and therefore 1 request that there should be no hurry
in enforeing this penal measure. I know that some of my friends are in
a great hurry to enforce this measure all at once, but I think that they
should be satisfied when this Bill passes into law and they should give
reasonable time to people to get acquainted with the provisions of this
measurc. I do not think that a longer or more elaborate argument is
n;ces}smry in support of such a simple proposition as 1 am placing before
this ITouse.

* ‘* That in sub-clause (8) of clanse 1 of the Bill, for the words and figures * the
ltu'ttu dt:ar of April 1980 ’, the words and figures ¢ the 1st day of Jamuary 1931’ be sub-
sti T
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Mr, K. Ahmed (Rajshahi Division: Muhammadan Rural) : T do not
believe that there is any sense in this amendment simply because my
Honourablo friend says that he is representing the hill tribes in this

Assembly ; he represents a constitueney.......
doi Mr. President : Order, order : what is the Honourable Member
ing ¥

Mr. K. Ahmed : I am making a speech on the amendment moved, Sir,

Mr. President : Ile is not in order in making a speech unless he has
})leen :imlled on to do so ;.he is now a Front Bencher and ought to behave
imself.

Mr. N. C. Kelkar (Bombay Central Division: Non-Muhammadan
Rural) : Sir, 1 move:

‘‘ That in sub-clause (3) of elause 1 of the Bill for the word and figures ¢ April,
1930 ' the word and figures ¢ January, 1931 ’ be Lubstituted.’’
My friend, Mr, Belvi has already moved his amendment to prolong the
date of operation of this Bill to 1932. e is of course reasonable, but I
think T am more reasonable still. A witty friend of mine has described
my amendment as a measure of matrimonial moratorium But I think
that there is more of alliteration than of truth in it. But even sup-
posing that it is a kind of moratorium, I think that it is necessary for
saving the credit of all concerned—of those who have supported the Bill,
and those thut have almost come to bankruptey by having their efforts
to get useful amendments made defeated, and also in the interests of the
Government, because they have already drawn a very large draft upon
their credit with the people by trying to thrust this penal legislation upon
them. So I say that, in the interests of all concerned, this little mora-
torium is neeessary. But I think I have got other very good grounds
for moving this amendment. In the first place it is a golden mean between
two opposite extremes : on the one hand we have here Mr, Sesha Ayyangar
who is going to move that the date of operation of this Bill be postponed
to 1933 ; and on the other hand I know of certain friends of mine who
are so imnpatient over this Bill that they would like to support the Gov-
ernor General if he would issue an ordinarce and bring the Bill into
operation as soon as it is passed here—they are impatient even over Lhe
little delay that is provided for in the Bill.

But, Sir, there is another reason of mine for this amendment and that
js simply an arithmetical remson. If you look to clause 1 of this Bill
as passed by the Select Committee, we find the first section reads :

¢ This Act may be called the Child Marringe Restraint Aect, 1928."’

And the same Select Committee says that it shall come into foree on the
first day of April 1930. That means that the Select Committee with its
own hands is giving a saving period of fifteen months for the operation
of the Bill Lefore the Act comes into operation ; and in my amendment
I think T am asking for precisely the same period of delay and mnothing
more. What T am doing is no more than what the Select Committee at
one time did intend. This House has, through the proceedings on the
Bill, affected and cven professed to treat the Select Committee Report as
sacrosanct ; and I hope that in this matter at any rate they will treat
that Report as sacred and not interfere with its intentions as I have just
expressed them, namely, that of giving a period of fifteen months at least
before thi» Act comes into operation,
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Now, it may be said that the public has had notice owing tg the fact
that this Bill was hanging fire for the last fifteen months ; but, Sir, T must
say that notice of the Bill is not notice of the Act, if I may use a some-
what legal phrase ; and there is very good reason for my saying so. It
is not only technically that I am saying it, but there is a very good reason
for it. For one year no doubt the people have known that the Sarda Bill
was before the Assembly, but people have got a very good idea as to
what chances there are for private Bills in this House, and therefore when
they came to know simply that there was such a Bill before the Assembly,
they did not like to take it very seriously ; and if I may put it perhaps
more plainly, 1 must say that my friend, Rai Sahib Harbilas Sarda would
have had absolutely no chance of carrying this Bill through if Govern-
ment had not come to his help and reseue and given him the grace of the
neeessary days for piloting the Bill through the House.

Now, something has thus happened which is absolutely unprecedent-
ed. And how ean we expect the people to credit the Government with
these intentions to help Mr. Sarda in this matter over this Bill 1 They
usually suppose or are under the impression that there is absolutely no
chance for uny lengthy private Bills in this ITouse, and they might have
therefore casily rested on their oars, expecting all along that such a lengthy
and contested 131l conld not he passed in the Assembly with one or tivo
days at hest that might be otherwise devoted to it. Therefore, again I
say that the notice of this Bill is certainly not the notice of the Act. '

Then, looking at it from another point of view, after all, what will be
lost if we give the people one year or 15 months to reconcile themselves
to the new situation that is created by the Bill ¥ A lot of propaganda, it
is admiited on all hands, will have to be done before people even know
that such an Act has come into being and that they must obey the Aet.
Primarily, T think it is the duty of this Government to carry on all the
necessgry propaganda for allowing this Bill to filter down to the lowest
masses, and I should certainly feel thankful if Government would do for
this Bill at leart as much propaganda as they did for securing the War
Loan. T do expect that they will do even a little more propaganda for
this Bill among the masses than they did at the time of seecuring the War
Loan, heecause eertainly this Bill is more important to the publie than the
War Loan for which they did a good deal of propaganda. Now, what is
the ordinary procedure by which people come to know of the Bills that
are passed in the Legislature ¥ These are published in the Governnient
Gazettes. How many people are there in this country who read the Gov-
ernment Gazettes and who can understand the vernacular translation that
is made of these Acts in the Government Gazettes § After dll, they have
got to go to their own friends and relations to understand what is passing
in the country and what is happening in the country, and it is not through
the Government (Gazette, but through their own friends and rela-
tives, that people will ultimately, in the mofussil at any rate, come to
know that such an Act has been passed, and that its penal provisions are
so and so and so and so. Therefore, I say that here is an instance in
which very great propaganda is needed, and in the first instance it will
be the duty of the Government to carry on this propaganda very effec-
tively so as to educate the people properly. Though I am suggesting
the 1st of January 1931, T may in passing refer to one great opportumity
whiel: Government will be getting for making this propaganda, and that

L16CPB(LA) T F
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[Mr. N. C. Kelkar.]

is on the occasion of the Census. Of course, the census will be coming a
month or two later than January 3lst, but I hope, if 1 put it to Govern-
ment, it will be relevant that they will take that occasion to instruet each
enumerator to tell each one of the members of the family, when he is
going to take the enumeration details from the people in the country, that
such and such an Act has been passed already and that they should beware
how they contract the marriages of their daughters and sons thereafter.
All this knowledge is necessary for the public and for the masses especially
in the mofussil, because no one knows what the attitude of the Govern-
ment and the law courts will be if this Bill is passed and put into operation
immediately. There may be judges who may take the view that, onee they
begin with deterrent punishment, 'it will be half the battle won. Others
may take the view that the law courts may begin with administering the
Act in a gentle manner, but the ({overnment have so far expressed no
opinion as to what their poliey will be in the matter. Therefore, I may
asswre the worst, and assuming the worst [ must say that these 15 month«
are absolutely necessary for the contents of this Bill to filter down to the
masses. For these reasons T say that this amendment should be sup-
ported whole-heartedly so that the masses might know all about the pro-
.visions of this Bill

Mr, M. 8. 8esha Ayyangar (Madura and Ramnad cum Tinnevelly :
Non-Muhammadan Rural) : Sir, T hee to move:

‘¢ That in clause 1, sub-clause (3) for the flgures ¢ 1930 ’ the figures ¢ 1633 ’ be
substituted.’’
I hope, T am not less reasonable than my friends Messrs. Belvi and Kelkar.
There is another ground, in addition to the one urged by the previous
speakers, in favonr of this amendment. 1 may bring to the notice of the
House that, when the Bill was introduced in 1927, the figure ‘‘ 1930
was inserted in this clause, thereby .t can be clearly understood that the
Honourable the Mover was really serious in giving at least three years’
time for the Bill to become law after it had been passed...... :

Mr. President : He thought it would take three years to pass the
Bill |

Mr. M. 8 Sesha Ayyangar : I am only adding three years from now
and put it as 1933 ; and I adopt ulso the arguments of my friends Messrs.
Belvi and Kelkar. I would also add to them by saying that the prin-
ciples ungerlying this Bill, the drastic provisions contained in the Bill
and the penalties imposed by the Bill, are so very comprehensive that really
three years’ time and somewhat more than that will be necessary for the
people 1o make themselves familisr with the provisions of this Bill so that
no one in this country may be taken unawares when this Bill becomes
operative. Therefore, T beg to move the amendment,

Mr. Amar Nath Dutt : May T move my amendment, Sir ¢
Mr. President : Ts there any amendment ?
Mr. Amar Nath Dutt : Yes, Sir ; the last one.

Mr, President : That is not on this subject. The question is :
* That in clause 1 (3) for the figures ¢ 1930 ’ the figures ¢ 1938 * be substituted.’’

The motion was negatived,
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Mr. President : The question is :
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-

‘‘ That in sub-clause (3) of clause 1 of the Bill for the word and figures ¢ April
1030 ’ the word and figures ‘ January, 1932 ’ be substituted.’’ & pr

The motion was negatived.

Mr. President : The question is :

‘¢ That in sub-clause (3) of clause 1 of the Bill, for the word and figures ¢ April,
1930 ’ the word and figures ¢ January, 1931 ’ be substituted.’’

The Assembly divided.
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Mr. President : Thr- only remaining amendment® is that standing in
the name of Mr, Amﬂr Nath Dutt. [ want to know from the Honourable
Member how that amendment is in order, because the cffect of the carry-
ing of that amendment by the Assembly would be thdt the House would
stultify itsell by going back on its own deeision which it had arrived at
on the motion of Mr. Sesha Ayyangar which sought to exclude Brah-
mins and certain other communities. T should have thought that Brahmins
a}md certain other communities mentioned by Mr. Sesha Ayyangar were
{indus,

Mr. Amar Nath Dutt : The part does not include the whole and I
am moving thisz amendment for the whole of the Hindu community,

Mr. President : The whole includes the part.
Mr. Amar Nath Dutt : But the part does not include the whole.

Mr. Présidant: And, therefore, if the amendment is carried as it
stands, it would apply to the part and to that extent the Assembly would
go back on its own decision.

Mr, Amar Nath Dutt : Am I to understand, in that case, that such
amendments are not to be allowed ¥ Though the smaller amendment was
not carried, it may be that the Ilousc may agree to the bigger thing....

Mr, President : It was quite open to the Honourable Member to
move this amendment at the time when Mr. Sesha Ayyangar moved his
amendment with regard to partloulal classes of Hindus, If I now allow
the House to discuss this amendment; it means thdt the House is asked to
go back on ity decision to that extcnta

Mr. Amar Nath Dutt : May I point out to you that at the time when
amendments were being moved the Chair was ealling upon cvery Member
in whose name the amendments stood at that time. Unfortunately my
amendment was on a separate paper' and I was......

Mr, President : That does not alter the rules or the law.

Mr. Amar Nath Dutt : That is quite true, but we have not the power
here to question anything done by the Chair in the matter of calling Mem-
bers and sc on. We were on the horns of a dilemma. We would either
be called to order by the Chair or.....

Mr, President : T would ask the Honourahle Member to be more
deferential in referring to the Chair,

Mr. Amar Nath Dutt : T am not casting any aspersion.

Mr. Jamnadas M. Mehta (Bombay City : Non-Muhammadan
Urban) : I submit that the question of the application cf the Bill to various
communities was on the agenda, and if Mr. Sesha Ayyangar’s amendment
was narrower than the amendment of my friend Mr. Amar Nath Dutt, it is
only right that the wider amendment should be discussed first and the
narrower one later on.

Mr. President : It was open to Mr. Amar Nath Dutt to get up and
say ‘‘ T want to move my amendment "’

* ¢4 That after sub-elnuse (3) of clause 1 of tImHBill the following be added ;
* (4) Tt shall aot apply to the Hindus '’ -
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.Hr. Jamnadas M. Mehta : The Chair is seized of the fact that there is
u wider amendment and the order is in the hands of the Chair.

Mr. President : Kvery Member is expected to protect his own in-
torests,

Mr. Jamnadas M. Mehta : There is also the interest of the House.

Mr. President : 1 will not allow anything to be donc which would

stultify the House itself. If we allow this amendment and supposing the
House goes back on its own decision, the House will be stultifying itself.

Mr. Amar Nath Dutt : What about my other amendment, Sir.

Mr. President: I will now put it to the Iouse.

The question is:

*‘ That in sub-clause (5) of clause 1 of the Bill for the words und figures ¢ the
1st day of April, 1930 ’ the following be substituted :

‘ puch day as the Locul Government of a provinee or I’residency, with the
upproval of the majority of the eleeted Members of the Local Council may
determine, and in the case of centrally administered areas, the Governor
General with the approval of the clected Members of the Conneil of Btate
and the Legislative Assombly may determine .’

The motion was negatived,
Mr. Amar Nath Dutt : I call for a division,
Mr. Presidemt : Those who are in favour of the motion will stand in
their places,
(Only about 2 or 3 Members stood.)

Those against :
(As a large number of Members stood up, the @hair declared that
the request for a division was frivolous,)

Mr. Amar Nath Dutt : May [ take it that my amendment has been
disallowed ?

Mr. President : Yes.

Rai 8ahib Harbilas S8arda (Ajmer-Merwara : General) : I rise to
move that the Bill, as amended by the Seclect Committee, be passed. In
doing so, 1 do not propose to traverse the whole ground covered by the
Honourable Members in this House during the seven days debate this
Session.

As regards the religious aspeet of the question, I would only say that
the Vedas are the highest religious authority amongst the Hindus and the
Vedas inculcate adult marriage. (Some Honourable Member : ‘‘ No ")
They do, the Vedas,—Rig Veda and Atharva Veda,—say that brides shpuld
choose their husbands, and no girl of 1, 2, or 3 or 8 is in a position to choose
her husband.

Mr. President ;: What is the Honourable Member doing ?

Rai 8ahib Harbilas 8arda : I have moved, Sir, that the Bill as amended
by the Sclect (Committee be passed,

Mr, President : Before he does that, I must put clause 1 to the vote.
Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

Mr. President : Rai Sahib Harbilas Sarda. o
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Rai 8ahib Harbilas 8arda : I move that the Bill, as amended by the
Select Committee, be passed. I was saying, Sir, that the Vedas inculcate
adult marriage. Dr. Moonje has stated that the Shastras in difterent
times prescribed 12, 14 and 16 years as the marriageable age for girls.
He has divided India into two parts, Southern and Northern India, and by
some manipulation of medical topography,—because he is a doctor,—he
has included Bengal in Southern India. Now, as regards the Madras
Presidency, the collection of opinions which the Government have received
clearly shows 1hat the Madras I’residency is in favour of the Bill. 97 per
cent. of the people of that Presidency are non-Brahmins.

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural): No.

Rai Sahib Harbilas 8arda : If my friend is prepared to throw over-
board everything that is authoritative, the Census Reports and others, he
is at liberty to do so. 97 per cent. of the population unanimously supports
the Bill, and of the remaining 3 per cent., the opinions show that a majority
of them are in favour of the Bill. I will give you onc instance. Mr.
Williams, Joint Magistrate at Guntur, says that he consulted 22 respect-
able people of the distriet and of these 22, 13 were Brahmins. Of the 13,
only 3 were against the Bill, and 10 were in favour of it. Sir, 1 am receiv-
ing telegrams daily from every part of the Madras ’residency demanding
that the Bill be passed at once. I will refer to only one of them. It is
about a meeting promoted by Sir Sivaswamy Aiyer and Diwan Bahadur
Rangachariar. Both these DBrahmin gentlemen are well known to
Members of this Ilouse, A public meeting was held under the presidency
of Sir Sivaswamy Aiyer and a resolution was passed that the Bill should
be passed at once, and the telegram says that this was attended by many
orthodox Brahm’gs. It reads :

‘¢ To-duy’s public meeting presided over by Sir P, 8. Bivaswamy Ayer and led by
Diwan Bahadur Rangachariar, the Honourable V. Ramdas, T. R. Venkatruma Hastri and
other Brahmin orthodox leaders have nccorded its whole-hearted support to the policy
and principles of the Child Marringe Bill.”?

But the complete crushing answer to the opponents’ objection is the fact
that the Madras Legislative Council has unanimously passed the following
Resolution :

‘¢ This Council recommends to Government that it may bo pleased to communicate,
to the Government of India that, in the opinion of this Council, legislation raising the
marriageable age of boys and girls to at least 21 and 16, respectively, is necessary,’’

There was not one single dissentient voice, though there are many eminent
Brabmins as Members of the Counecil,

 As regards Bengal, much has been made of the fact that the Provincial
Hindu Conference at Dacca refused to accord its support to this Bill.
Those who are acquainted with the circumstances of that Conference know
the peculiar condition in which this was done. But, here is the opinion

of the Bengal I’rovincial Hindu Sabha. The Secretary of the Provincial
Bengal Hindu Sabha wires :

‘‘ Bengal Provincial Hindu Sabha in general meeting unanimously passed resolu-
tion supporting Barda Bill.”’ g ¢ d

And my Honourable friend, Dr. Moonje, the President of the All-India
1 e, Hindu Mahasabha, will not disown the Bengal

) Provincial Ilindu Sabha. The telegrams which
I have received every day, almost every hour, during the last few days
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that meetings have been held in different towns of Bengal and many by
ladies in Eastern Bengal and all unanimously demand that the Bill should
be passed, and say that those who say that East Bengal does not want the
Bill, do not represent the opinion of that provinee, (Hear, hear.) 1 have
received elegrams from almost every part of India, Sir, asking when the
Bill is going to be passed. They show that people in the different parts
of India are anxiously waiting to see that the Bill is passcd.

Sir, I come now to the charge brought against me by my Iionourable
friend, Mr. Kelkar. Speaking on the amendment of the Ifonourable
I’andit Nilakantha Das for making exemptions in cases involving hardship,
he said :

¢« That first point is this that this was an idea originally embodied in Mr. Sarda’s
own Bill when it wus first introduced. 1 do not think he will deny it, if I put it to him,
The Honourable Member unfortunately is in the hands of the Select Committee. If
he has convictions of his own, he will stand up and say, * I aceept this amendment,
whatever the fate of other amendments ’. 1 cannot sympathise with him over this
matter when he is going aguinst his own convictions by uot supporting this amend-

mept. "’

My answer to my Honourable friend is : I deny that this idea as
supposed by Mr. Kelkar was embodied in the original Bill. 1 deny that I
am going against my convictions. My IIonourable friend was not right in
saying that, if 1 had any convictions of my own, I would have accepted the
amendment., There is no eonnection whatever between the amendment pro-
posed by the ITonourable Pandit Nilakantha Das and the provision which
I made in clause 6 of my Bill. That clause reads as follows :

¢ The Magistrate of the distriet shall grant a licence for the marriage of a Hindu
girl to her guardian, who files a written application for the grunt of such liconce with
an affidavit swearing to the fact that the girl Las completed her cleventh year, and
that the guardian conscientiously belicves that the tenets of the religion which the girl
professes enjoin that the girl should not be kept unmarried any longer.”’

‘This clause, Sir, provides for the conscientious objector. The objection is
founded on religious tenets., The amendment supported by Mr, Kelkar
bas nothing to do with the ** conscientous objector.”” It provides for cases
in which gnardians are compelled to solemnise a marriage the non-per-
formance of which would involve a hardship to the girl or her family.
Hardship to the girl or to the family, for instance, the illness of a guardian
or the lack of means, is certainly not the same thing as a conscientious ob-
jection. I am sure, Sir, that had it not been for the annoyance caused to
my Honourable friend by the House summarily rejecting all his amend-
ments, or had he had the provision of my Bill, which I have just quoted,
before him at the time he was speaking, he would not have been unfair to
me. He has today objected, Sir, that Government gave me several days
which were reserved for official business for this Bill and that this was
a very peculiar thing and was not warranted. Probably, the Honourable
Member will remember that when during the last Session. Government
voted for the postponement of this Bill, they promised the House that in the
Autumn Simla Session they would provide sufficient time for the passing
of this Bill and would place at the disposal of the Ilouse as many days as
necessary in order to see that this Bill was passed. No one can therefore
complain that Government, in fulfilment of that promise, are giving all
the facilities necessary for the passing of this Bill.

A word, Sir, with regard to what fell from the Honourable Pandit Madan
Moban Malaviya. Sir, he is the Leader of the Party to which I belong.
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1 have the highest respect for him, as I am sure everybody elsc in the
House has, for his high sense of duty and sineerity of purpose, his un-
doubted patriotism, and for the great services he has rendered to this
country. It gives me pain to differ from him. It was a little disappoint-
ing to see him use all those great oratorical gifts with which God has en-
dowed him in support of a ﬁilatory motion. And only the other day in
mellifluous accents, in those soft, persuasive tones, so characteristic of him
and which we all admire, he moved for lowering the marriageable age of
girls. Much as I should like to follow him, Sir, I feel that more powerful
than his eloquence are the tears of the child widows, the woes of the child
wives, the sufferings of the victims of this evil custom that call for justiee
and that beckon us to the path where lies our duty to the women of our
country and our motherland. It is, however, a matter of some satisfaction
that I do not differ from him in this Bill on any important matter of prin-
ciple. He supports the Bill ; he does not want that the Bill should be
wrecked, he wants that it should be passed. He only differs in a matter of
detail ; he wants that the minimum marriageable age of girls which is fixed
in this Bill at fourteen should be reduced to twelve.

Sir, he said the other day that for the first time in the history of the
world penal legislation in respect of the marriage age was being passed in
this country. Is this, Sir, not a concession to orthodox opinion '.?‘ ‘When
the Bill was first introduced, no penal clauses were attached to it. But
the orthodox people would not have it. In other countries where marriage
legislation has been enacted, the legislation is far more drastic. In those
countries, marriages contracted below the minimum marriageable age are
void. It is not so in this country. Even when this Bill is passed, the
marriages of girls of two and three and cight will still remain marriages,
and will not be held to be void, which is not the case in other countries.
Consequently, Sir, it serves no purpose to compure the marriageable age
fixed in this Bill with the marriageable ages fixed in other eountries,

It is a matter of salisfaction. Sir, that all the Ifonourable Members of
this House recognise the evil of child marriage. There may be a difference
of opinion with regard to the method to be pursued, and the measures to
be employed to remedy this evil.

A request way made by one of the Honourable Members that QGovern-
ment should not vote for the Bill hut should remain neutral. That request,
Sir, is tantamount to a demand that Government should not perform its
primary funection, which as everybody knows is to protect an individual
or a class of its subjects from the invasion of his or its rights by another ;
and, Sir, when Government finds that this evil exists on a very large scale,
Government is bound to interfere. The Honourable the Home Member
in the brilliant speech which he delivered on the 4th September in this
Assembly on this Bill said :

‘* The first and the most reasonable conclusion, the inevitable conclusion in reference
to the particular contents of this Bill, is thut there exists a great and a corroding evil
in this country which is clamorous for a remedy. That cvil, Bir, is one which afflicts,
in the first instance, the most defenccless, innocent scetion of the community, those
who have the greatest claims for our protection. The evil is not only limitod to that.
It is not r;nereli;o;ha large number of young girls who year by year either dic or
sustain serious ily injury ; but those who are acquainted with tho cnse, those who
have atudied the evidence, those more pnrticularly who have come into contaect with
the practical facts and the practical consequences, cannot contemplate them without—
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I put it no hi;l;her than this—the most scrious senrchings of mind, heurt and conscienco.
It is not merely that generation ufter goueratiou of young girls should be expoacd to or
should suffer from these evils, but there are dangers to the future generations of the
country from which, if the country is not willing to adopt u remedy, it will undoubtedly
suffer in its most vitul and important interests.’’

And he concluded by sa_vin_g :

‘¢ We are convinced that this evil exists ; we are convinced thaf the measure of

Rai Subib Harbilws Surda is, nt any rate, a first step in the dircction of seeking u
practicul remedy. Where we find so great un cvil and where we find a promising
romody, we feel that we must support what we think to be right. I trust, 8ir, the great
majority of this Housc will econcur in that view. I trust they will conrur in the view
that this measure is & meusure in the right dircction and that it is their duty to support
it with their suffrage.’’
I take this opportunity to offer my grateful thanks to the Honourable Sir
James Crerar for the very eloquent, alle and closely reasoned speech in
which he announced the fullesi support of Government to this measure.
That announcement has been received from one end of the country to 'E!le
other with satisfaction and thankfulness. (A woice ; ¢ With horror ’.)
It reminds me of a line of Shakespeare. The greatest of the poets says :

¢ That the divine quality of mercy is doubly blessed ; it blesscth him who gives
as well as him who takes.’’
The support of Government to this measure is also doubly helpful—it w.ill
help the people to get rid of a widespread and a corroding evil, and it will
also help Government inasmuch as it will strengthen the bonds between the
Government and the people, as the people think that the Government is
trying to help them in remedying this evil. In giving this support, the
Honourable Sir James Crerar has therefore done a service to the Govern-
ment. o

Sir, in order to show with what intense anxiety and almost breathless
suspense, people in diffevent provinces of India are waiting to see this Bill
passed into law, [ will read a few lines from a telegram which T have
received. It is from Montgomery. Rai Bahadur Ram Rakha Mal wires :

‘¢ Kindly accept and convey all concerned sincerest gratitude and congratulations
on Government’s just wise support for wenlth and honour, nay, life-giving and
untion-building Barda Bill, for which millions helpless minor daughters, sisters and
sons now sacrificed at altar of superstition like old Suttec will bless all supporters for
saving them from ruination by atrocities on minors which are cognizable offences Jike
grievous hurt or rape under overy civilized constitution.’’

Then he goes on to say that he is sending a cheque of Rs. 500 for a certain
purpose. ’

8everal Honourable Members : What purpose 1

The Honourable 8ir James Orerar (Home Member) : May I say, Sir,
that I have returned the cheque with many thanks for the donor’s inten-
tions. '

Rai 8ahib Harbilas 8arda : Ile says that the names of all supporters
to this Bill should be engraved on a column in the Assembly. That is,
however, a matter with which I have no concern. I have quoted the
telegram to show that the country appreciates the support given by
Government to the Bill.

This Bill, Sir, is a very moderate and a very mild measure. Moderate
as it is, it will go a long way to rehabilitate this country in the world
opinion. Only the other day. we read a telegram published in the Pionecr
and other papers saying that thc Observer of London, a powerful paper,
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says that the welcome given to the Child Marriage Bill in the Assembly
shows that a new India is in the making. In this connection, Sir, I will
read to the House a passage which gives the opinion of one who is entitled
to the highest respect and consideration. That passage will show that
child marriage and forced widowhood, pardeh and other similar cus-
toms have been reacting against the liberties of our nation. 1 read from a
book called ** The India we served ’’, by Sir Walter R. Lawrence, where he
describes an interview between the Prince of Wales and Mr. Gokhale :

‘¢ Mr, Gokhale was the ablest Indian of his time. He was just then President of
the Indian Congress and was newly arrived from Benares, where he had made an im-
portant speech which had interested the Prince. ‘1 gather ’, suid the Prince, ¢ that
you think that the people of India would be happier if they were governed by Indiuns
rather than by the British. 1 may be wrong, for L can only read by their eyes, but
my impression is that the peopls I have seen are fairly happy. Are you sure that
they would be happier if you changed the present system of Government f' ‘I canuot
suy, Bir, that they would be happier, but at any rate they would focl a pride in thinking
that they were managing their own affairs, and tuking their pluce among the sclf-
respecting nations of the world.” ¢ Ah,’ esaid the Prince, ‘ 1 cun quite understund
that ambition, but how can you achieve this while the women of Indin remuin as they
are at present in the unenlightened dark background f’ Mr. Gokhale admitted that this
was the blot, the weak point in the Progressive Progrumme.’’

This Bill, Sir, is the first step towards removing that blot. The Prince of
Wales is now our King-Emperor. 1n conelusion, I ask the llonourable
Members to remember the times we are living in and act accordingly.
When India was self-contained, when it was more or less isolated, when
steamships, telegraphs, railways and airships had not conquered distances
and broken the barriers, behind which India lived a sheltered and independ-
ent life, when these had not pulled her out of her isolation into the full
blaze of publicity and exposed her to force emanating from all quarters of
the world, much of what is evil passed without doing her serious material
or moral injury. But things have changed now and the 1mpaetl of foreign
influences is not only disintegrating our life but, unless we fortify ourselves
with all the strength that we can command and get rid of the evils which
are eating into the vitals of-our nation, they will shatter our society into
pieces. 1t is absolutely necessary that every man, woman and child in
this country should grow to his or her full growth and be able to work
without shackles for the good of the country till we reach the goal which we
have set before ourselves. I beg you gentlemen to brush aside all objections,
sacerdotal or profane, ancient or modern, based on tradition or custom,
which stint our growth, or stand in the way of our achieving our goal.
Listen not, gentlemen, to antediluvian notions which have spent their force ;
stick not to the worn out dead ideas, but live in the present, the living
present, and fix your eyes steadfastly on the future, the glorious future of
our country which we must achieve if we are to prove ourselves true and
worthy offspring of our worthy forefathers, whose bones lie mingled in the
dust of our sacred land and call upon us to uplift our country from the
slough of degradation, wretchedness and slavery into which our own deeds,
our own sins of commission and omission have thrown her,

Sir, I move that this Bill be passed.

Maulvi 8ayyid Murtuza S8aheb Bahadur (South Madras : Muham-
madan) : Sir, seeing that a mighty drama has been cnacted in this
House in connection with this Bill, the Government being the chief actors
thereof, I do not propose to inflict any speech on the House, but I want
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to make a statement on behalf of the elected Muslim Members who are
dead against the Bill which undoubtedly tampers with our personal law.
We are fully convinced that this measure, if passed by a non-Muslim
majority, will be an infringement of our shariat (Islamic law) which we
regard as more important.-than any legislation made by this House. In
this connection, 1 cannot help expressing the view that we are being sub-
Jected to the tyranny of the majority in this Ilouse. Need 1 bring to
your notice, Sir, that when I rose to meet the arguments put forward
by my Honourable friend Mr. Shervani, and to explain to him and to the
House the religious point of view, an additional dramatic turn was
taken........

Mr. President : Order, order. The Honourable Member is not en-
titled to reflect on the vote of this llouse, namely, the acceptance of
closure by this House.

Maulvi 8ayyid Murtuza Saheb Bahadur : There can be no Parlia-
mentary objection, Sir.

Pandit Madan Mohan Malaviya (Alluhabad und Jhansi Divisions :
Non-Muhammadan Rural) : Any Member of the Ilouse is entitled to ex-
press his opinion upon a decision of this llouse. 1 do not think it is
wrong,

Mr. President : It is the rule of Parliamentary practice that no
Member is entitled to reflect on the vote of the House.

Pandit Madan Mohan Malaviya : I submit that that should not be
the pructice of this House.

Maulvi Bayyid Murtuza S8aheb Bahadur : I wanted simply to refer to
the fact that an additional dramatic turn was given by the part which the
(Government played in successfully making Mr. K. Ahmed a tool in their
hands. (Laughter.) I do not criticisc the decision of this House. I am
only criticising the action taken by the Government. The Government
have already treated our oral and written representations with contempt,
and they have displayed a spirit of intolerance by carrying the motion
for closure and thus depriving the Muslim Members of the right of ex-
pressing their opinion on such u momentous question, that too, knowing
full well that an overwhelming majority of the Muslim public is opposed
to the Bill. We have therefore decided that the only self-respecting
course open to us is not to take any part in the further discussion either
by speeches or by votes, but to allow the Government to carry the day
with them in the teeth of Muslim public opposition. Before concluding
my remarks, Sir, 1 will quote one couplet of that famous I’ersian Poet,
Saadi, who says :

‘¢ di 2abardast sairdast azar
Garm ta kai bimanad cen baazaar.’’

which, when translated, means :

‘“ Oh | tyrant, you take delight in oppressing the helpless who are
now under you. You should realise that this kind of business, this state
of affairs cannot be kept up long ’’. (Hear, hear.)

With these remarks, Sir, I beg your permission to withdraw myself
from the Chamber for the present, :

(The Honourable Member then walked out of the Chamber.)
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Mr. President (while the Honourable Member was in the process
of walking out) : When will the Honourable Member come back 1 After
this Bill is finished ?

Maulvi 8ayyid Murtuza Sahib Babadur : | may come back then only,

Sardar Kartar S8ingh (East Punjab : Sikh) : Sir, I rise to support
the motion that the Bill be passed. Before submitting my reasons, 1
may at once clear the ground by saying that my community will remain
substantially unaffected by the Bill, for in my provinee, i.c., the Punjab,
especially among the Sikh community to which I have the privilege to
belong, post-puberty marriages are more common than child marriages,
and my duty to my country in this connection 1s my only excuse for my
participation in this debate. As a practical man ‘congemed_ more with
the hard facts of actual life than with an academic discussion of what
our forefathers in the past considered to be right or ({\roper accord-
ing to the circumstances of the time in which they lived, I cannot but
express my surprise that, in this Ilouse, gentlemen of erudition and
learning who have always advocated the application of reason and
rdtionalism to every measure that has come up here for discussion should
have raised the ery of religion in danger against a measure which is
intended to improve the race physically, morally and intellectually, and
which is admitted on all hands to be necessary for this purpose on medi-
cal grounds. Sir, the world has had enough of the exploitation of the
name of religion for maintaining the established order of things, and
every rational socicty has come to one and the only proper conclusion
that religion proper as distinguished from ceremonial and supersti-
tions has really very little to do with matters of detail relating to secular
life. I maintain, Sir, that in marriage matters, the only prineciple of
religion involved is that sexual infercourse between persons not married
to each other is a sin. It necessarily follows, therefore, that true religion
preseribes restraint upon the gratification of sexual desire and it is, T
humbly submit, nothing short of a perversion to exploit the name of
religion for the purpose of enabling persons of undeveloped physique
to indulge in this gratification, simply because the offsprings of child
marriages attain precocious puberty. The question as to the age at
which people should marry and other matters of detail such as prohibitive
degrees and so on are mere matters of details which every community
and society has to decide in the light of reason and medical science and
with which religion as such has, in my humble opinion, no real connec-
tion. I, therefore, submit that the ery of religion in danger has no
foree. I feel fortified in this view by the fact that T have been told by
my Hindu and Muhammadan friends that neither the Vedas nor the Holy

Koran say anything against post-pnberty marriages ; rather they favour
such marriages.

Pandit Nilakantha Das (Orissa Division : Non-Muhammadan) : Is
not the Honourable Member criticising the decision of the House ¢

Mr. President : Order, order.

Sardar Kartar 8ingh : As far as Smritis are concerned, they cannot
be said to contain the commandments of (lod, and it is also doubtful
whether they can be looked upon as books of law as distinguished from
wmere compilations of custom in vogue at the time of their preparation.
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The point is however not of importance. The real point, as I have al-
ready submitted, is that, even if they are supposed to contan laws, these
laws have in my opinion outlived their. utlity, and a change in them is
long over due, and as a matter of faet laws contamu@ in the Smritis have
on many points, particularly in regard to the suceession, been long super-
seded by custom. T take {his opportunity of reminding the Honourable
Members of this House, and I take particular pride in this fact, that no
culture in the world has probably produced more free thinkers than
Hindu culture. In the domain of spiritual philosophy itself it has pro-
duced six different schools of thought. It is really surprising that the
deseendants of such free thinkers and tolerant people, even in matters
relating to striet religion, should raise the ery of religion in_danger
against this Bill simply because some of the Smrithikaras (}onsldered it
proper to enjoin pre-puberty marriages on account of the cirenmstances
of the time in which they lived. The Bill therefore should be judged on
its merits and not in the light of what is contained in the Smrithis. The
present Indian nation is perfectly entitled to have a Smrithi of its own
according to modern eonditions of the country.

As far as Islam is concerned, it is a clear prineiple of Muhammadan
law that any pre-puberty marriage of a girl by a person other than her
father or grandfather can be repudiated by her on ” attaining puberty
unless she has already ratified it by consenting to consummation. I
take it to mean that Islam is not in favour of pre-puberty marriages.
It is true that father and grandfather have the power to give the girl
in marriage before puberty, but this provision of Muhammadan Law is
only an enabling one and does not enjoin the pre-puberty marriage of a
girl on any father or grandfather. This power was moreover given to
them because they were considered to he the best custodians of the in-
terests of their minor daughter or granddaughter and was to be exer-
cised in their interests. Experience has however shown that pre-puberty
marriage is not in their interest and therefore any interdiction of them
cannot be said to be opposed to true Tslam.

Sir, T have so far made an attempt to show that this Bill, if passed
into law, would not offend against any religion.

The next argument advanced is that the masses are not in favour
of the Bill and that this House has no moral right to inflict it upon them
and that its advocates are not their true representatives. My Honour-
able friend Mr. Belvi has even gone to the extent of indulging in a
gquotation from Burke and has compared them to half a dozen grass-
hoppers making a noise in the forest while the masses are compared to
hundreds of big animals resting under the oak. Sir, we on this side of
the House have been too long aeeustomed to hear an argument like this
from the Treasury Benches in reply to our demand for political reforms
to take it seriously. An argument like this is always advanced by the no-
changers and should not deceive anybody as to its motive. Could
slavery in England have been abolished if Parlinment had decided to
wait for a demand for its abolition from slave dealers before legislating
on the point 7 Did the masses ever demand the abolition of Suttee and
female infanticide, and did they ask for the crcation of this House ?
Have they even now asked for further advance for the reforms ¢ Do
they know what Dominion Status is, which is at present the most lively
political issue in the country ! The answer must be an emphatic No.
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Merged in ignorance and superstition, they are not in a position to know
what a baneful influence child marriage is exercising upon the develop-
ment of the future generation, and they cannot therefore demand its
abolition. 1t is for us and us alone to prevent them from doing what is
baneful to themselves. It is not only in our power to do so but also our
duty. In all climes and ages, reforms, whether social, political or eco-
nomical, have always been demanded and introduced by men of light
and learning, and it is idle to expect the contrary in the matter under
discussion, .

The Bill therefore should be considered, not from the point of view
of the evil practice among the masses on the point at issue, but from the
point of view of its utility to the people at large. And I have not yet
heard a single word against its utility, except a hint from my Honour-
able friend Dr, Moonje that it might lead to an increase in abductions
of minor girls. Even those gentlemen who have advocated the cause of
child marriage are unanimously against pre-puberty consummation. I
take it therefore to be the sense of the House that pre-puberty consum-
mation should not be allowed. As a matter of fact the Indian Penal
Code has raised the age of consent to 14 years and there does not seem
to be any serious objection to its being further raised to 16. If that is so,
1 as a practical and commonsense Punjabee am unable to appreciate the
insistence on pre-puberty marringe upon what appears to me to be
merely sentimental grounds. This insistence ignores the faect that the-
performance of marriage before the age of consummation involves the
risk of widowing the bride even before consummation in a society in
which widow re-marriage is not popular and is therefore capable of
doing a lot of harm to ‘the country without any corresponding good.
This point was certainly in favour of my friend Mr. Mukhtar %ingh’s
amendment, but T have also to consider the faet that the presentday boys
and girls are the offsprings of child unions, and as such peculiarly prone
to precocious puberty. I am therefore of opinion that it would not be
safe in the present state of society to raise the marriageable age to 16 at once,
and we must proceed cautiously in the matter, I have therefore decided
to vote for the age fixed in the Bill itself, not because I consider it to be
the ideal minimum but because I want to be eautious.

I do not propose to discuss the question of economic waste caused by
early marriage, but cannot help submitting that they unduly interfere
with the education of both boys and girls, which interference means a
national loss.

Now T come to the question of abductions raised by my Honourable
friend Dr. Moonje. Ile has not, in his speech, stated who the abductors
are and what the causes of abduction are, and my Honourable friend
will correct me if I am wrong, but I take it that the abductors belong to
communities who do not practise early marriage and are therefore sex-
ually and physically stronger than the males of the communities to
which the abducted girls belong and which probably practise child
marriage resulting in precocious puberty in females and sexual weak-
ness in males. The only way to meet the evil is to remove the root cause
viz., child marriage, and not to leave things as they are. Nor has m):
Honourable friend stated the percentage of child widows among the
abducted girls, and T venture to think it must be fairly high. Prevent
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child widowhood and precocious puberty among females and make the
race physically stronger by raising the marriageable age and the abduc-
tions will automatically cease, The abductions referred to by him there-
fore are in my opinion a further and stronger argument in favour of
this Bill.

My friend Dr. Moonje wants Indians to be a self-reliant nation.
He wants that Indians should be made fit for military service and that
they should be given military training. He also wants that the military
schools at Jhelum and Jullundur should be thrown open to all Indian
boys, irrespective of the fact whether they be sons of Indian soldiers or
not, May T ask him if he expects that the products of child marriages
could ever be efficient officers in the Army ¥ If he wants that Indians
should become fit to defend their country and if he wants the future
generations to be strong and healthy, he should support the age given in
" the Bill. As an experienced medical man, he has told us that girls
should not become mothers before they are 16 years old. Then he
should rise equal to the oceasion and vote for 14 as the minimum marriage-
able age for the girls.

The only other point to which I should like to refer iz that some
Honourable Members have, in a bantering tone, asked the advocates of
the Bill whether they want to follow Eastern or Western culture in its
entirety. While doing so, they probably wanted to convey a warning
against what they believe to be the craze for an apish imitation of West-
ern life. My reply is that no society contains only angels and therefore
none is free from defects. Abuse is no argument, and to adopt such a
course serves no useful purpose. Instead of wasting time in such seur-
rilous attacks upon each other, retain what is best in Indian culture and
supnlement it by what is best in the other.

With these remarks T do whole-heartedly support the motion that
the Bill be passed.

The Assembly then adjourned for Lunch till a Quarter to Three of
the Clock.

The Assembly re-assembled after Lunch at a Quarter to Three of
the Clock, Mr. President in the Chair.

Mr. B. P. Naidu (Guntur cum Nellore : Non-Muhammadan Rural) :
Sir, T feel not a little nervous to speak on this occasion, for mine is a erv
in the wilderness. We are about to place on the Statute-book a piece of
legislation which is acknowledged to be the first large step in social reform
in this country. This legislation has had a chequered career. Tt began
with eleven years as the age limit and it is about to end with fourteen
years. Tt began as a civil law, but it is to end as a criminal law. So,
whichever way you look at it, it is an extraordinary piece of legislation,
which is.going to affect the vast millions of India either for good or for
evil. Sir, if we only think of the ruthlessness with which all the amend-
ments that have been moved by various Members of the House have been
thrown out one after another, with machine-like precision and regularity,
we cannot but feel that, lo ! here is really an extraordinary law, which
was made untouchable by the zealous guardians of social reform. Like
overy other question which has provoked a large controversy, this question
has many aspects to be considered. The penal provisions of the Aect and
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the application of them are the most important, They have naturally
evoked considerable opposition, and the best efforts of those that wanted
to mitigate the severity of punishments by deletion of the clause relating
1t;’o i;nprisnnment and by reduction of fine in the several cases proved
utile.

Sir, this House is now launching on this country a law which radically
affeets the sentiments and social customs of the land in a manner never
heard of hefore, It is legislating for a people who are mostly illiterate and
who do not know what Government is and what its functions are and who
are solely guided by age-long custom, and whose respeet for it cannoti be
got rid of except by means of education. The whole ground has been
so ably and lucidly traversed by the Bhishma of the Iouse, 1 mean the
Honourable Pandit Madan Mohan Malaviya, the other day, that it is un-
necessary for me to go in detail into the several reasons why it is inadvis-
able to have legislation of this radical character. The main reason, as I
have already pointed out, is that the people of the country are mostly
illiterate and it will take some time before they emerge out of the strong
grip of custom ; and when we arc dealing with such people, we must
move slowly and steadily but not hurl thunderbolts on themn and force on
them, all at once, a new state of things to which they have not been
accustomed, and a sudden restrietion of the liberties they have been en-
joying for ages past. They have to be gradually put in the way and a
reform aimed at, step by step, by means of a natural process has a better
chance of being understood by the people and followed without much offence
to their feclings and without mueh dissatisfaction. Sir, this view, I am
sorry to note, has had a very cold reception at the hands of the Govern-
ment and those over enthusiastic reformers who would see the whole
country rid of child marriages in one day. However much we, some of
us here, may be in favour of stamping out the evil of child marriage in this
country, the above attitude is one which we cannot understand. We think
it rather tends to injure the cause which is so dear to our hearts. Let
me refer to the experience of others in this matter. Mysore started with
8 and Baroda has 12. We, in British India, are not better situated than
the people there ; when those States have observed caution in the matter
of this legislation, why should we here disregard it ¢ To me, Sir, it is a
most inexplicable podition. If we look at Appendix XTI of the Age of
Consenf Cowmittee’s Report, we note that Baroda is having, year after
year, a steady course of prosecutions, even with 12 years as the age limit,
and the offénces have not in any way diminished till now. This one fact
ought to ecounsel us to considerable caution, which, unfortunately, has
not been the case with us row,

Sir, the Ilonourable Mr, Keane, while speaking the other day on this
Bill, remarked that the Government knew how to administer the law
when the Bill was passed. Whatever might be his meaning thereby,
judging from our past cxperience of this Government, T cannot enter-
tain any high hopes that this law will not he enforced rigorously but will
be preserved, on the other hand, safely in the archives of the Government
of India as a dead letter. Sir, if the latter be the idea, it would not have
been pushed through this House with this energy, not giving any quarter
even to the most reasonable exemption elause moved by my friend,
Mr. Nilkantha Das, and approved by my Honourable Leader, Pandit
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Motilal Nehru. It took awAy our breath to hear Mr. Jayakar opposing
that eminently reasonable amendment, which finds a place in every one of
the statutes on this subject in the Indian States, and advancing the as-
tounding argument that provision will be made later on as we gain
experience, as if it is not the duty of a legislator to foresee things and
legislate in advance. Sir, I expected very much that the Bill, when it
came out of the hands of this House, would be shorn of many of its objec-
tionable features and presented to the country at large as a most practical
and acceptable instrument of reform. But I am grievously disappointed.
The law, as it has been now shaped, has all the potentialities for develop-
ing into a huge instrument of tyranny and oppression and is liable to be
abused in several ways. Much as T desire—and I yield to none in that
regard—that this blot on our social life, the evil of child marriage, should
be relentlessly effaced, 1 feel that it my painful duty not to support this
Bill in its present form.

Lala Hans Raj (Jullundur Division : Non-Muhammadan) : Sjr,
I rise to support this Bill. (Hear, hear.) I shall be as brief as possible
a8 the time at our disposal iy limited.....

Mr. President : Plenty of time.
Maulvi Muhammad Yakub : There is no time limit now,

Lala Hang Raj: The speeches I have heard in this House from the
Honourable Members posing as Pandits and Maulvis of their respective
religions have, I must say, shaken my faith in their religious books, for
which I had great respect, on which they wish to take their stand. It would
have been more instructive and helpful to the House, if these exponents of
religious ideas had given reasons on which those quotations are based,
instead of repeating the Ayats and Mantras from their holy books.

There cannot be any dispute that early marriage stands in the way
of proper education, and T hope that both the Maulvis and Pandits will
admit that we cannot rise as a nation as long as there is insufficiency of
all-round education, I cannot imagine how, by some magic wand, these
religious luminaries will finish the education of children before the age
of ten or twelve years.....

Maulvi Muhammad Yakub : Will they finish at fourteen ?

Lala Hans Raj: Much better. The natural consequence of good
sound education will be that our children will claim independence in the
matter of marriage. I may mention that 1 honestly believe that inter-
marriages encourage unity, which is a great need of India, and inter-
marriages can only be possible when there is enough education among the
coming generation. There is no need to give instances where intermarriages
have brought about unity in two communities. There might be some
friends in the gallery above who would bear me out on this point.

The other aspect of these intermarriages is economic. We have been
hearing so much of the loathsome system of dowry in Bengal and other
parts of the country, which in some cases have driven sensitive girls to
end their lives, bdcause theéir parents could not arrange for the dowry
asked for by the would-be sons-in-law. When the boys and girls are
educated and they use their discretion and have a voice in selecting their
better halves, the question of dowry eliminates itself. I know of quite
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a number of intermarriages among the upper middle class people where
no dowry was given. I may also mention that this will break the caste
system too, which is admitted to be a great curse for India.

In my opinion, Sir, these intermarriages will help to wipe out the
word ¢ abduetion ' from the Indian legal dictionary, which creates so much
bad blood among the two major communities of India. 1 may touch here
on the argument put forward by my friend Dr. Moonje against this Bill,
that the Muhammadans abduet Hindu girls, and that this Bill, if passed,
will encourage such abductions. My advice to him is that we should treat
our girls better and give them greater freedom to seleet their partners.
Naturally, this Bill will help in improving the lot of girls and consequently
there will be no abductions and no trouble then. There is the adjoining
independent territory of Afghanistan, which is more populated by
Muhammadans, but rarely do we hear of cases of abduction of Hindu girls
by Muhammadans there. Nor do we hear of such cases in the North West
Frontier Provinee, If anybody doubts my statement, my Honourable
friend the Nawab Sahib from the Frontier will bear me out.

My next point in favour of the Bill is that, by passing this legisla-
tion, we will have more unfettered patriots like the martyr Das and lions
of the type of Bhagat Singh and Dutt, who are all unmarried.

Now, Sir, as to the working of the Bill, I fear no difficulty. 1 come
from the Punjab and from a district adjoining to which there is the
enligchtened State of Kapurthala, which I understand has had a somewhat
similar law for the last five years. Its broad-minded, educated and well-
travelled ruler is a Sikh Prince, and the Prime Minister, who has to carry
out the law, is a Muhammadan, and the population in the State is mostly
Muhammadan. 1 had a talk with Diwan Abdul Hamid, the popular
Prime Minister of the State, and he told me that no difficulty was ex-
perienced in its working, and the Muhammadans and Hindus have had no
complaints against the working of the law.

Last of all, Sir, I see a change in the angle of vision among the
Government Benches, and this fills me with the hope that the prophecy
of our worthy Pandit Madan Mohan Malaviya, that India will get Swaraj
in 1930, is goinz ta be fulfilled. The help extended by Government to
support this Bill and the acceptance of the amendment of Mr, Kelkar,
to circulate the IInnger Strike BRill is a clear dawn of Swaraj. I hope
the Government will continue this co-operation with us, which they have
80 recently begun.

With these remarks, I support this Bill as strongly as T can.

Naweb 8ir 8ahibzada Abdul Qaiyum (North West Frontier Province:
Nominated Non-Official) : Sir, I am glad to see that this measure of
reform. like a frail barge, has crossed a very tem-
pestuous and stormy sea of ohstruction and
ceriticism in this House and is nearing the shore. I hope that this measure
will be passed into law before the House rises toduy. It shall have my
humble support. (Applause.) But, Sir, T would not like to record a
silent vote on this occasion. I also trust that the Bill will not meet the
fate of a similar measure moved by Sir Hari Singh Gour, and that we
shall really find it on the Statute-book before long.

3 M.
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Sir, this measure, as I have said on a previous occasion, iz a very
useful one, and I, according to my belief and intelligence, do not “consider
it against the tenets of Islam. (Applause.) I, however, do look upon it
as the curtailment of our social liberties and the taking away of certain
rights and privileges that we have been enjoying for some generations,
or in other words it interferes with our personal laws, but if those rights and
liberties are misused, I do not see why we should not put a stop to such
misuse. (Applause.)

Sir, it is not enjoined on us, according to our law, to contract carly
marriages. It is only permissible, and permissible under certain very
strict conditions, just like the permission to marry four wives instead of
one. But if one will only go into the text of the Holy Book where this
permission is granted, T am sure that you will not find a single man in one
lakh of people who could fulfil the econditions laid down therein for
marrying more than one wife. In practice, Sir, that permission 1is
availed of by luxurious people only. The permission for marrying more
than one wife is, as I have said, very limited, and the word used in the
Koran for it is ‘‘ taa'dilu .

Maulvi Muhammad Yakub: Sir, is the IHonourable Member
relevant in talking of four marriages in connection with this Bill ¢

Nawab Bir Sahibzada Abdul Qaiyum : I will not enter into a dis-
cussion with my friend Maulvi Muhammad Yakub on this or any other

point. I know that there are honest differences of opinion on this question,
and I will not blame any person if he holds a different view from the view
that | hold. All that I crave for is the indulgence of my Mussulman
friends to give me an opportunity to express my personal views on the

subjeet.

But, Sir, there is one thing which I cannot really understand or
follow, and that is the extraordinary hurry and the great zeal and
enthusiasm in certain quarters to push the Bill through. Perhaps they
have found a favourable opportunity to support a piece of useful legisla-
tion and they are anxious and really earnest to see it through. (An
Honourable, Member : *“ That is so ’.) But T thought there ought to
be no great hurry about it. As a matter of fact, the Bill as originally
introduced has altogether changed in its shape, aspects and application.
The large number of amendments brought in by Members of this House
and the very long discussions we have had on them show that the Bill
is not yet as perfect as it ought to be. One would have, in the ordinary
course, expected some additions or alterations to or omissions from the
Bill after the receipt of the Report of the Age of Consent Committee, but
T do not see that a single word from the Bill has been expunged or added
to as the result of the laborious work of the Committee and the voluminous
Report which has been submitted by that Committee. When I .was
listening to the various arguments brought in support of the numerous
amendments by the Members of the House, some of them appealed to me
as suggesting a great improvement, and I wondered why they did not
veceive sufficient consideration. I will particularly refer to the very
eloquent speech made by my friend Pandit Malaviya Sahib. He thought
that a greater unanimity could be obtained on a lower age of 12, but that
was not acceptable to the majority of this House. But what I fail to under-
stand is that an amendment brought in by my Honourable friend over there,
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in favour of raising the age to 16, was also similarly ignored. If we are
trying to raise the age for some useful purpose and if we are prepared to
go against the wishes of the orthodox sections in this House, however
insignificant these may be, then why not go straight for the higher age
of 16 and bring in a real improvement in the situation ! Similarly, an
amendment was introduced by my Honourable friend Mr, B. Das con-
fining the marriage of elderly people to widows only. But some of the
Honourable Members in the House only latghed at it and ridiculed the
amendment, while I should have thought that it was a very useful measure
for finding husbands for the poor child widows who were condemned
under the present system. That amendment also deserved a much better
consideration than the House gave it. My Honourable friend Pandit
Thakur Das Bhargava said that the very object of the Bill would be
frustrated if the security condition was allowed to remain in the Bill.
No notice was taken of that either. So it looks as if the Bill, as it has
emerged from the Seleet Committee, is something like gospel truth and
that it should not be touched in any way, not even as the result of the
Age of Consent Committee’s Report !

Pandit Nilakantha Das : On a point of order, Sir. Is this not
eriticising the decision of the House ?

Nawab 8ir S8ahibzada Abdul Qaiyum : These were some of the
observations that T wanted to make, not that I did not look upon the Bill
as a necessary or useful measure, but if we had been given another three
or four months it would have given us an opportunity of considering the
Bill more thoroughly in the light not only of the Report of the Age of
Consent Committee, but also of the evidence if made available to us. In
that case, as Pandit Malaviya Sahib said, there might have been a greater
unanimity of opinion about this reform. However, that stage has now
passed and I hope that this measure, however defective it may at present
be, will be passed. My worthy friend Mr. Jayakar said that whatever
defects there might be in the Bill or whatever defects might come to light
as the result of its working could well be removed by the introduction of
amending Bills. 1 hope that that will be the case.

Now, Sir, as I have said before, I do not consider this Bill against the
tenets of Islam, but I certainly consider it a violation of our personal
rights and also of the rights of other minorities. We thought that the
rights of minorities were safe by some unwritten law or custom in this
House and we believed that nothing in the personal law of a minority com-
munity would be changed without the consent of three-fourths of the Mem-
bers of that community. But if this joint voting becomes the rule of the
day, one does not know where one’s private rights will be. Perhaps, the
orthodox Hindus, the Mussalmans and other minority communities will
be nowhere if a coalition like the one that is at present working behind
this Bill were to be formed and interfere with their personal laws. Tt is
this which makes me a little suspicious and frightens me of the
consequences of this procedure, because somebody may take it into his
head and it may be that next time my Honourable friend Maulvi Muham-
mad Yakub might bring in a measure prohibiting polygamy ! Though I
shall be supporting him on that occasion, still the Members of my minority
community may not like it and that is my fear about the procedure that
has been adopted in hurrying this measure through this House. I do not
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want to take up the time of the House any more, but I hope that the Bill
will receive the support of the majority of the Members, if not, of the
whole of this House,

Mr. Gaya Prasad h (Muzaffarpur cum Champaran : Non-
Muhammadan) : I should like to make a few observations before this Bill
becomes law, but I shall try to be as brief as I can be.

The first question that is sometimes asked is whether this Legislature
is competent to enact a law of this nature, as it is said that legislation of
this nature impinges upon the social and domestic life of the people.
With regard to that, I will say that legislation like the Bill which we have
under consideration exists on the Statute-books of almost all civilized
eountries in the world, including, I understand, Turkey and Egypt.
There are other laws, Sir, like the Prevention of Juvenile Smoking,
Temperance, and so on.  These are also laws which affect the domestic and
sccial life of the people ; but they find a place on the Statute-books of
gome of the provinces in the country, and outside it. On our own Statute-
book we have such legislation as the Suftee Abolition Act, the Hindu
Widows Remarriage Act, the Freedom of Religion Aet, the Age of Con-
sent Act, and so forth. From all these considerations it appears to me
that there is certainly no objection to legislation like the Bill which we
have under consideration being discussed and passed by a body such as this
House. Apart from polities the greatest practical achievement of the
League of Nations lies in the social and moral work which it has been able
to accomphsh It has passed resolutions raising the age of consent, pre-
venting traffic in girls, suppressing disease, Iimiting the use of intoxicants
to medicinal purposes, regulating child labour, limiting hours of work,
preventing dissemination of obscene publications, and on many other
details affecting health, hygiene and morals. In this connection, I shall
read to the House just one quotation from tho American Prnfeasor, Scott
Nearning, in his book, ‘‘ Social Adjustment ’. This is what he says :

‘“In a large community, maladjustment, (i.e., social maladjustment) cun be re-
moved only by concentrating public opinion in the form of legislation. Among large
groups, public opinion may relieve maladjustment temporarily ; but permanent reform
can be effected only through legislative expression.’’

In some of the Indian States, such as, Mysore, Baroda, Rajkote, Kashmir,
Gondal, Indore, Limbdi, Mandi and others, snch legislation exists, and it
is therefore no valid criticism to say that this House, constituted as it is,
is not competent to pass legislation like this.

Ceming to the Bill itself, I may say that it can be looked at from
three points of view—-from the point of view of the girl herself who is the
party most vitally interested, from what has been called the religions
point of view, and froin the medical point of view, With regard to the
first point, I am sorry to see that the Government of India. with a singular
lack of chivalry and imaginations, have not thought it fit to nominate a
lady Member to this House, who should have heen able to give the House
an expression of opinion of the sex most vitally eoncerned in this matter.
T asked a question in the Delhi Session. and T repeated my question here ;
but the reply was the usual legal quibble indulged in by my Honourable
friend the Law Member, who said that the Government of India have no
nower to make a nomination like that. The other dav. when the Bill
known as the Hunger Strike Bill was under discussion. they brought out
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Mr. Emerson with the express object of assisting the passage of that legis-
lation. When that legislation was out of tllle way, Mr. Eplemon also dis-
appeared. What was the difficulty in nominating a qualified lady Mom-
ber to assist us 1t

Mr. K. Ahmed : Why do you not vacate {

Mr. Gaya Prasad Singh : If a qualified lady Member was avuilable,
she ought to have taken her place in this House.

Now, Sir, I must at the outset clear my position by saying that this
Bill, if it is passed into law, will not affect my community very greatly,
because in my community, the Kshatriya or the Rajput community, early
marriages are not common. In times of old, the Kshatriyas had an
institution called the Swayamvar ceremony. As its name implies, that
was a ceremony in which the girl used to choose her own bridegroom. A
number of eligible bridegrooms were collected together, and the girl had
to choose her own husband. In my community early marriages are not
common, and the Report of the Age of Consent Committee, so far as Bihar
and Orissa is concerned, will bear me out. I am very pleased to see in the
Hindustan Times of the 23rd instant that in this city of Simla the Rajput
Sabha passed a resolution strongly supporting the principle of the Child
Marriage Bill and favouring the fixation of the minimum age for the
marriage of girls at 14 and for boys at 18. It is well known that infantile
mortality is greater in India than in other countries. It is double that of
the United Kingdom, Denmark and Germany, three times that of Norway
and Sweden, about five times that of America, and nine times that of
Switzerland. T will here make one remark. Some of our ardent social
reformers, in their anxiety to support the Bill, have gone out of the way
and depicted the evil as heing very deep-rooted and widespread. I deny
that aceusation, Child marriage exists in India and T am here to lend
whatever support I can to the eradication of that evil : but it is not quite
correct to say that consummation immediately follows marriage in all
parts of the country and to the same extent. I will give you an instance,
Sir, of how a girl of tender age was subjected to cruel treatment at the
hands of her husband. This case came up before the Allahabad High
Court last year, and T will give one quotation from the judgment. The
hushand was 34 vears of age, and the child wife was only 11 years of age.
His Lordship in the course of the judgment said : '

‘¢ This appeal exposes in a marked degree the evil effect of the pernicious ecustom
of early marriages which unfortunately prevails among the lower classes in this country.
A man aped 34 years was married to a child of 11 years about a year ago. Her
parents, who eannot under the existing law be touched at nll, have exhibited an almost
incredible cnllonsness in not only getting the marriage performed, but in sending tho
girl to her husband’s house to live with him. One eannot use too strong a Innguage
to condemn such reprehensible conduct. - The result has been what might well have
been feared by any man of rense. On a night when the other inmates happened to ho
away from the house, the child' wife was raped by her husband. The medical evidence

establishes beyond a shadow of doubt that the injuries caused to her person were due
to sexual intercourse.’’

Further on the judgment says :

‘‘ Partly due to modesty and partly to her being under the control of her husband’s
tolations, the girl does not ndmit what waas dome to her, and has been tutored to put

:ll:l;]w:l:'d the defenco that she got hurt by falling en a peg on which s goat used to be
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Whether instances of this kind are common or not, we as Members of this
Legislature have a responsibility cast upon us to see that such things do not
occur., My Honourable friend Rai Sahib Harbilas Sarda complimented
the Honourable the Home Member on the brilliant speech which he made
the other day. While I give my own praise to the Honourable the Home
Member for the speech which he delivered on that occasion, I must qualify
it by saying that we should like to hear this sort of speech from him on
occasiong when political questions are also under discussion. I do not
want that the speech of the Honourable the Home Member, or for the
matter of that the speech of any other Honourable Member who supports
the Bill, should go out into the world as a confirmation of the exaggerated
accounts depicted by globe-trotters like Miss Mayo in her book.
Having said so, I shall now come to what is called the religious aspect of
the question. Sir, to my mind, religion leads to the moral, physical and
material progress of the community or race, and anything which militates
against this object should not be supported on the score of religion. I
can hardly believe that this ancient religion of Aryavarte, emanating as
it does in the dim distant, pre-historic past, from the pure fountain of the
Vedas, could be so callous, so indifferent to the welfare of children that
it would have prescribed a rule of law which would be so injurious to
them both physically, mentally and in other respects. 1 shall give a
quotation to show that child marriage, which is followed by early con-
summation, was unknown in Vedic times. Tn this connection I am going
to give a quotation from the ‘‘ Atharva Veda '’ which is an authority of
the highest standing :

¢¢ Brahmacharyena Kanya

Yuwanam bindyatay patim *’. s
The meaning is that after preserving Brahmacharya, when a girl attains
youth, she should desire marriage.

Then, Sir, Shusruta who is a great medical authority in ‘‘ Yayur
Veda ’’, says :

‘‘ Chatasro bastha sharirasya bridhir yaubanam, sampurnta, Kinohit parihanish
chete, tatra shorashat bridhi, apanch bing shater, yauwanam ; achatwaringshat sampur-
nata ; tatah kinohit parihanishchate.’’

The meaning is there are four stages of the body. Up to 16 years it is
the stage of development, up to 25 years is vouth, up to 40 is the stage
of completion of the organs, and after that the stage of decay. Further
on he says :

‘¢ Panch binshet tato barshe, puman nari tu shorashe,

Smatwa gat virjan tan janiyat kushalobhi shak.’’

A boy of 25 years of age and a girl of 16 years have their semen equally
developed, and then conception is for the good of both. There is only
one quotation whieh T shonld like to give because it is said to be a matter
of religion and medicine mixed up together.

‘“ Un shorash barshayam apraptah panch binshteem ; yadya dhate puman garbha
Kulkshitha sd@ bipadyaté ; yato wa n-chiranjiwe yawet durwalendriyah, tasmat atyant

balayam garbhadhanam n-Karayet.’’

It means that if a girl of less than 16 years of age conceives by a man of
less than 25 years of age the pregnancy results in abortion. If a child
is born, it would not live long. TIf it lives, it shall be a weakling all its
life. Therefore conception should not be allowed in early ages.
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Bir, I now come to what has been gpoken of as the r_nqdica.l point of
view. My Honourable friend Mr. Neogy quoted the opinions ?f a few
doctors in support of early marriage. (4n H onourable Mar:’aber : But he
has been disowned by the Ladies’ Association at Dacca.”) Now, Sir, I
refuse to believe that the enlightened medical opinion of Bengal or else-
where is not convinced that child marriage, followed by early_ consum-
mation, is pernicious to®the health of the gir'l. I refuse to believe that
a proposition like the one advanced by my friend could come from the
medical authorities of Bengal. I have got in my hand a book which shows
what certain eminent doctors consider fit to be the minimum marriage-
able age for girls ; and in this I find that Dr. Chandra Coomar Dey fixes
the minimum marriage age for girls at fourteen years, Dr. Charles at
fourteen years, Babu Nobin Krishna Bose, at fifteen years, Dr. A. V.
White of Bombay at fifteen or sixteen years. Dr. Mahendra Lal Sircar
at sixteen years, Dr. Norman Chevers at sixteen years, Dr, D. B. ?mxth
at sixteen years, Dr. Ewart at sixteen years, Dr. J. Fayrer at sixteen
years, Dr. S. C. G. Chakravarty, at 16 years.

Dr. Chevers says :

¢ For the sake of safe child-bearing and healthy offspring marriage ought to be
seldom allowed till the 18th year, the 16th being minimum in exceptional cases.’’

Dr. Nobin Krishna Bose says :

¢ Our girls should not be married before they have attained at least the eighteenth
year of their age. Before this period their system would not bear with impunity the
drain which maternity must establish on it.”’

Dr. Mahendra Lal Sircar, a name which is very well-known in Bengal,
if not the whole of India, says : .

*“ It is a grievous mistake to suppose that the female who has just begun to
mienstruate is capable of giving birth to healthy children.’’
The late lamented Mr. Kheshab Chunder Sen in his Town Hall speech once
gaid :

‘¢ The medical authorities in Culcutta unanimously declare that sixteen is the
minimum marriageable age of girls in this country.”’

So late as July last, the Fourth Imperial Social Hygiene Congress was held
in London under the Presidency of Dr. Drummond Shields, Under Secre-
tary of State for India. Some papers were read on the occasion, and
medical opinions were elicited on some of these points under discussion.
Now Dr. A. S. Parks, of University College. London said :

‘‘ From the physiological point of view the most suitable age for marriage for a

female wans during enrly maturity which, hospital statistics seemed to show, occurred
between the ages of fifteen and twenty.’’
There are other medical authorities also on this point, but I am not going
to tire the House by reading them. Sir, when a girl is married very early
in her life, her education suffers ; and it must be recognised that not only
on grounds of health and physical development, but also on grounds of
mental and moral development of the girl, the marriageable age should
be deferred to a somewhat later period. There are just one or two fur-
ther observations I wish to make. While supporting the Bill to this ex-
tent, I am constrained to say that there are one or two points left with
regard to the Bill which, I was sorry, were not agreed to by Government.
Clause 3 says that :

‘‘ Whoever being a male above eighteen years of age, and below 21, contracts a
child marriage shall be punishable with fine which may extend to ome thousand rupees.’’
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Now, in our socigl system the custom generally prevails that the boy
who is very often in school or college does not see the girl before
marriage ; and if the father or mother arranges that marriage for him,
and afterwards it turns out that the age of the girl was a little bit below
fourteen, the prescribed age, I could gquite understand the father being
punished, but the punishment extends to the son. This is hardly just
and fair. 1 wanted to insert some reservation in the Bill that the
knowledge must be brought home, the knowledge that he married the
girl knowing her to be below fourteen years of age must be proved
before the boy could be punished. But the Government did not think it
proper to accept this amendment. To that extent, Sir, T feel that this
Bill is defective. The other point is this, that no exception has been made
in cases of real hardship. I will not use the word ‘* hardship '’ because
if I do so I will draw upon myself the wrath of my Honourable and
esteemed friend, Mr. Jayakar. .

Pandit Nilakantha Das : Why are you afraid of him 1

Mr. Gaya Prasad Singh : But he seemed to agree that a clause must
be inserted in the Bill which would give power to marry a girl between
the ages of 12 and 14, in exceptional circumstances, under the written
authority of the District Judge. 1 hope Government will give their con-
sideration to this point ; and, when the Bill goes to the other Ilouse, they
might probably think it worth their while to introduce some such clause
to meet exceptional cases, .

With these words, Sir, I support this Bill. (Applause.)

Mian Mohammad S8hah Nawaz (West Central Punjab : Mubam-
madan) : Sir, T rise to support the motion of my mnoble and esteemed
friend Rai Sahib Harbilas Sarda, who has earned his laurels from the
Indian people as a whole. I support the passage of this Bill with the
fullest responsibility and without any fear of doubt, despite the orthodox
eriticism, despite the unfair attack on me and on the honesty of the other
Members of the Age of Consent Committee. and despite the threat to
create agitation in the country which need not frighten us. I presume
that it is but natural that there should be some opposition to a change in
the long established custom of the country. I am afraid some of the
Hononrable Members can be placed in that groove of social customs from
which it is not easy to get out. They are accustomed to a prattice which
has been in existence for a long time, and. although the evil may be
sapping the framework of the society from generation to generation, they
de not feel it because their feelings bave become blunt. If it is true. and
it is true, that the early marriage, early consummation and early materni-
ty are harmful to the framework of the society and that the early materni-
ty leads to the degeneracy of the race, then 1 see nothing either in the
Hindu religious text or in Muslim religious laws which stands in the
way of the present legislation. The orthodox people and these followers
have no right whatsoever, divine, religions or personal, to treat their
women as they please : they have no right to keep them in their present
miserable state ; and they have no right to sacrifice them at the altar of
social custom. T do not under-estimate the sinceritv and the zeal with
which they have put forward their views but there need he neither inven-
tion nor exaggeration. Some of these learned and holy men are wondering
whether the present legislation would not be in their own interest. There
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is 8o much diversity of opinion amongst the Pandits and the Maulvig that
po definite conclusion can be drawn from the orthodox opinion.

Now, Sir, my learned friend the Honourable Mr. thznavn, who ha?
now walked out, made an attack upon me. As he iy not in the Iouse,
will not make a counter attack ; but he did say that, s0 far as Bengal
was concerned, the story of early marriage and early maternity was a cock
and bull story. Sir, such an irresponsible statement I have seldom heard
on the floor of this House, As doubt has, however, been expressed whether
the evil custom of early marriage and early maternity does exist among the
Mussalmans, I shall read to the House very briefly some of 1I‘;he evidence
which was placed before the Age of Consent Committee. First of all, T
would invite the attention of the Ilonourable Members to the percentages
of early marriage which prevailed throughout India among the Ihydus and
the Muhammadans. Those percentages are given on page 95 of the
Report of the Age of Consent Committee. They run as follows =

Percentage of ! l|

girls under {- f
Province. 16 affected | Peroentage of | Percentage of
or likely tobe |  Hindus. | Musalmans.

affected by | !

| [ .
All India .. .. .. . 42-2 [ 48-4 | 37-01
Assam .. .. .. .. 26-3 27-6 | 34-1
Bihar and Orissa .. . 524 | 62-4 49-9
Bengal .. .. .. v 55-5 63-8 51-7
Oentral Provinoes and Berar . . oo | 569 62-8 31-8
Bombay .. .. .. ol 54-4 61-3 26-6
North West Frontier Province oo 12-6 19-2 12-01
Madras .. . .. | 243 2607 12-8
Punjab .. . . . 247 | 37-1 18-8
United Provinces .. .. | 53-1 .] 865 40-7

8ir Darcy Lindsay (Bengal : European) : We have read all this.

Mian Mohammsad 8hah Nawaz : Many Honourable Members have
not read them. Please have patience with me. These figures conclu-
sively show that the evil of early marriage prevails more in Bengal than
anywhere else among all the people of the province. I am very anxious to
prove this fact because the matter is very important and 1 desire to show
that there is overwhelming evidence in the Report of the Age of Consent
Committee to prove that the evil of early marriage and early consum-
mation with the consequential result of early maternity does prevail
amongst the Mussalmans. On page 67, the Report of the Age of Consent
Committee, dealing with the Province of Bengal, runs as follows :

‘‘ The evidence before the Committee confirms the inforence which mav be drawn
from the census figures. It is admitted on all hands that the practice of early marriage
is widely prevalent throughout Bengul. Witnesses may praise or condomn the system
and may refer to the ndvantages or disndvantages accruing from it, but the findn-
mental faet ia undeninble, nor is it questioned, tﬁnt early consummation almost inevit-
ably followa early marringe amongst both Hindus and Muslims. Nor are the deleterious
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-consequences of such early consummation scriously challenged except by a few witnesses,
smong whom are, surprisingly enough, some medical men. It is also established from
the evidence thut pre-puberty comsummation are common and that violations of the

Law of Consent occur in many cases.’’
Again, Sir, on page 65 the Report says :

¢ The evidence leaves no doubt that the evil of early consummation is very widely

prevalent in the Province and among large classes who are following it according to
inion, both Hindu and

custom nnd tradition and that the predominance of public
Muslim, is distinetly in favour of an advance by a Law of Marriage and an increuse
in the age of Cousent. It has only to be added that the birth rate in Bengal is ile

lowest of nll Provinces in India being 27.4 per mille, that infantile death rate is 21.4
«of the total deaths and that 52.1 per cent. of these infants die within one month of their

birth.’’

Mark these words-—52 per cent. of the infants die within one month of
their birth.

The Muslim evidence is summarised on pages 68-69. I deem it my
duty to place all that evidence before the House, as brielly ag I can, be-
cause doubt has been raised that the evils of early marriage and con-
summation do exist amongst the Mussalmans of Bengal. The point is
very important and, in spite of the desire of some Honourable Members
that I should finish soon, I shall not do so. This is what they say :

“ All other witnesses are stromgly in favour of an advance. Mr. Nur Ahmed,
Chnirman of the Chittagong Municipality, suggests 15 or 16 as the nge of Cousent,
would favour marriage at 14 und fcels that the fixation of a minimum age of marriage
will more suit public opinion. Kbun Bahadur Muhammad Ismail, M.L.C, is strongly
of opinion that consummation of marriage would be safe only after the completion of
the 16th vear and urges the need for propaganda explaining the evils of early consum-
mation. Witness was in a position to cite any number of enses that had come to his
notice where the girla had broken their health by cohabitation before or immediately
after attainment of puberty. Mr. Azizul Haq, MI.C., is personally in favour of a
Bill like that of Rai Sahib Harbilas Barda, and feels that every well-wisher of the
country will welcome it. He is of opinion that nothing in the Muslim acriptures is
agninst a law of marriage and that Muslims will not be affected at all, hecause publie
opinion amongst them is confined to the opinion of the few who can be persuaded.
Mr. M. Kagimuddin Ahmad would have the age of consent raised to 16, Maulvi
Mohammaud Quassim would have the ago of Conscnt bevond 16, would like to strengthen
the penal law and thinks that marriage ought not to be performed before the girl
hns reached her 14th year. According to the witness cohabitation before and aoon
after puberty occurs in many instances. He is clearly of opinion that a law of marriage
would not he afuinst Muslim scriptures. Mr, Jalaluddin Hasimi, M.I.C,, states that
cohabitation before ?uberty does - exist though only among Muslims of lower social
order, would have girls married after 16, and thinks marriage logislation would be more
offectivo.  The minimum age of consent according to him should be 15 years. Whea
asked if the Maulvis and Mullas will consider the enuctment of such u law as an
interference with their religion, witness stated that he did not think so and that in all
the papers ronducted by Muslims, except one, thoy have raised no objection. The
arguments of the puper which objected were met with. Khan Bahadur Maulvi Wasim-
uddin Ahmed, Chairman, District Board, Pabna, states that cohabitation before puberty
is to be f‘ound among the low classes, and that ephabitation before 13 is not infrequeat.
Dur‘mg. his experience, professionn] and otherwise, he came ncross many cases of co-
babitation before puberty with the consequences of permanent injury to the health of
the wirl. ... e The witness was of opinion that there should be legislation fixing
the minimum age of marriage at 13 with exemptions in hard cases. According to
Muulvi A bdul Sabhan Muhammad, Deputy Magistrate, cohabitation often takes place.
He thinks a law of marringe would he more effoctive. Mr. A. F. M. Rahman,
Les, proposes prohibition of marringe of girls below 18. The witness thinks that
fizing a minimum age for girls would be more acceptable. Public opinion would revolt
agninat this also in the beginning but it will subside soon, and the law would help to
educate public opinion in the long run. All things tuken together the witness preferred
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to rely on strengthening the penal law, particularly by fixing the minimum age of
marringe. Mr. Mohammad Ali, Police Magistrate, thinks that penal legislution fixing
a higher age of consent would be more in cousonunce with public opinion than a law
of marriage. Mr, Kondkar Ali Taib, Deputy Mugistrate, yme_naingh, states thu.t in
his experience child marringe is more prevalent in Bengal than in any other province.
There may be opposition to legislation ; that no importunce need be attached tfo it
as the people will gradually appreciate the improvement. Khan Sahib idaulvi Safar
Ali, Chairman, Noakhali Municipality, forwurding the opinion of the Municipality says
that except in cases of husbands who are highly educated and are of advanced ideas
generally a husband would have cohubitation with his married wife since the time of
morringe irrespective of the consideration whether the girl had attained puberty or uot.
Though the Municipal Committee are for legislation fixing a minimum age for murriage
as u more effective remedy than raising the age of Consent and considers that fixing a
minimum age for marringe would be in consonance with public opinion. Haji Chaudri
Muhammad Ismail, M.L.A., is personally in favour of the law fixing the age of mar-
ringe, but says that the Mullas and other orthodox people are against it. r. Naair-
uddin Ahmed, M.L.A., thinks that the better policy would be to fix the minimum ago
of marriage at 14. He further admits that cohabitation takes place soon after puberty
which may happen before the girl completes 13 years.’’

This_is the evidence of Mussalmans of Bengal. Can any reasonable man
say that the (ommittee have not arrived at the correct conclusion ¥ Tt
is all nonsense to say that it is a story of cock and bull. It is a story of
a provinee where cocks and bulls exist. It is a province where eruelty
and pre-puberty -consummation have been very common, and that pro-
vinee should he ashamed of it. The evidence reveals the terrible and
black state of affairs. Tt was neecessary to consider the evidence in de-
tail as the provinee contains the largest percentage (42.14 per cent.) of
Muslim population in India and as there was some misapprehension as
regards the extent of the evil and the state of opinion on the subjeet. From
this evidence it is clear that the Muslim opinion in Bengal is generally in
favour of a law of marriage and an inecrease in the age of consent, and
according to that opinion neither of the laws is against the Muslim
seriptures. Again I desire to prove from the evidence that was placed
before the Committee that the evil custom of early marriage and early
maternity does prevail amongst Muslims of other provinces. Coming to
the provinee of the Punjab, the Age of Consent Committee finds that the
evil of early marriage and early maternity is not decreasing but increas-
ing in that province. The notable witnesses are Mr. Justice Agha Haidar,
Judge of Liahore High Court. the Honourable Malik Firoz Khan Noon,
Minister for Loeal Self-Government, Nawab Muhammad Hayat Khan,
Deputy (Commissioner, Liyallpur, Sheikh Sirajuddin, Deputy Commissioner,
Jhang, Malik Zaman Mehdi, Deputy Commissioner, Mianwali, Mian Abdul
Aziz, Deputy Commissioner, Hissar and Khan Bahadur Khavaja Ghulam
Sadiq, Chairman of Amritsar Municipality. All these witnesses say that
the only remedy is to penalise marriages, and that there is no other effective
remedy. They are clearly of opinion that the present legislation is not
against the tencts of Islam. The omly orthodox witnesses who appeared
before the Age of Consent Committee were Mr. Din Mubhammad and Dr.
Mufti Mohd. Sadiq, both of whom said that penalising marriages ‘and
fixing the minimum age of marriage both for boys and girls were not
against the religious laws of Tslam. They were however in favour of
raising the age of consent to 14 years.

The two witnesses who were really against the law of marriage were
Nawab Sir UUmar Hyat Khan and Mr. Din Mubammad, M. L, C. In face
of this evidence some Honourable Members have got the audacity to say
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that the evil of early marriage and consummation does not exist in the
Punjab. It does exist among the lower classes, though in a lesser degree
than in the other provinces.

Coming to the North West Frontier Province, the evidence is unani-
mous that such a marriage law is necessary and there is no dissenting
voice except one. The Judicial Commissioner, Maulvi Saiduddin, Khan
Bahadar Mohammad Akbar Khan, District Judge, Bannu, Nawabzada
Muhammad Nazir, District Judge, D. I. Khan, Khan Sahib Mir Ahmad
Khan, Vice-President, Peshawar Municipality, Khan Bahadar Sadullah
Khan, Assistant Commissioner, almost all the Muslim judicial and execu-
tive officers of the Province are unanimous in their opinion abcut
fixing the minimum age of marriage which they think as the only effective
remedy to remove the evil and such legislation is not against the tenets
of Islam,

I now come to Sind. Out of 23 Muslim witnesses who had
placed their views before the Age of Consent Committee, there was only
one witness who was against this legislation. 1 am sorry he is absent
now, He is the Honourable Haji Abdoola Haroon, M. L. A. He said
that legislation was mnot advisable. He, however, admitted that
there was nothing in the Islamic law which will prohibit the penalis-
ing of marriages, though he said that Maulvis and others would say that
it was an interference with the religious law of Muslims,

I now come to the Muslim evidence from Madras. I see that Maulvi
Sayyid Murtuza Saheb is not here. I wish he were present here to hear
the very words of the ladies of India who are subjected to this evil and
unhealthy custom and who are sacrificed at the altar of this permicious
custom of carly marriage and early consummation. Indian women are
victimised and tyrannised, and they seek redress and justice at the bar
of this Ilouse. Can any one who has any sense of responsibility in him
deny justice to thern ! Will not the same words which Sayyid Murtuza
Saheb said bhe repeated to him ¢ Will not those noble women, sitting
in the galleries and outside in the public, who are watching the pro-
ceedings in this House, say to Maulvi Sayyid Murtuza Saheb and to
his friends of his ‘way of thinking : *“ Oh! you tyrants you have been
tyrannising over us, we shall not hear you any more, we shall not have
anything to do with your nonsense hereafter ’ ? T will not attack the
Honourable Member who is absent. 1 am not going to take any mean
advantage of his absence. I may tell him that the evidence from Madrus
is in favour of this legislation penalising the marriage below a certain
age. Mr. Bazlullah Khan, the Director of Industries, and Mr, Zynuddin,
the District and Sessions Judge, are all in favour of the fixing of the age
for marriage.

It remains only to be added that the Madras Legislative Council un-
animously passed a Resolution in 1928 recommending 16 as the minimum
age of marriage. There was not a single dissenting voice. No Muslim
Member of the Madras Council raised his voice against this Bill. Even
the orthodox Muslim opinion, though against the present evil, clearly
said that a Muslim ruler is not prevented to enact a law of marriage in the
interest 0f Mussalmans. They failed to give any argument why the exist-
ing Government could not do so. The Muslim evidence from the United
Provines is somewhat conflicting, but the weight of_the opinion 1s In
favour of the Bill (See page 83 of the Report). Men like the Honourable
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Mr Justice Vazir Hasan and Sir Syed Sadullah Khan, although against
the present legislation on other grounds, are clearly of opinion that Islamic
religious laws are not against a law of marriage. 1 have already told you,
Sir, that when 1 joined this Committee I started with a bias in my mind
against the Bill and 1 thought the evil did not exist among the Muham-
madans. But 1 have heard most shocking and most deplorable evidence.
I have seen with my own eyes mothers aged 11 and 12, and 1 do not wish
to see that misery again. And here on the floor of this House there are
some orthodox Members or some who are ready to follow the opinion of
some of these orthodox people, who say that the evil does not exist. Can
any man challenge the findings of the Committee with facts and figures ¥

Sir, 1 eome now to the religious aspect of the question. I am dealing
with the Mussulmans only. I am not dealing with the Hindus, because the
bulk of the Hindus are in favour of the Bill,

Now, the religious point of view of the Mussulmans is this. We
know that the Koran does not enjoin any age for marriage ; we know that
the Hadis say that a Moslem girl should be married after the age of dis-
eretion. I have already referred to the law in Egypt, where by a law
passed in 1923 the marriage of boy below the age of 18 or a girl below
the age of 16 was made absolutely unlawful, and the same was the case
in Turkey, vvhere a contract of marriage between boys and girls below the
age of 15 was made unlawful. But my Honourable friend Maulvi Muham-
mad Yakub says that those are Muslim countries; a Mussulman king
can make the law but this foreign Government has no business to inter-
fere with the Muhammadan law at all. The point, Sir, has no force;
it is a deliberate absurdity. We have the customary law of inheritance,
laws regulaiing adoption and many other laws being enforced in the
Tunjab. The Oudh lJaws Act 1876, the Oudh Estates Act 1869 have alter-
ed the Muslim law. '

Mr. Muhammad Yamin Khan: What about the rights of women
in the Punjab ¢ .

Mian Mohammad S8hah Nawaz : The people of the Punjab have erro-
neously deprived their daughters of the right of inheritance in the pre-
sense of sons. I do not defend them at all.

Sir, 1 am going to give you an instance which 1is directly
in point to which I think even Maulvi Muhammad Yakub cannot give &
cogent reply, and it is this. In China the Mussulman population amounts
to something like four or five crores, and the Chinese law, which was enact-
ed on the 11th November 1925, prohibits the marriage of boys and girls
below 16 That law is applicable to four or five crores of Mussulmans
and there is no Moslem ruler in China. The Mussulmans of China have
accepted this law without dissent. Sir, I do appeal to the Members of this
House to pass this Bill without dissent. The Bill is before India; it is
now fortified by the Report of the Age of Consent Committee and favour-
ed with the hlessings of the Government of India and the Leader of the
House and the Leader of the Opposition. Sir, I have given expression
to these views because T have felt deeply and hecause T have found that
the misery of women was very great. I have found that they have been
tyrannised and vietimised by an evil and unhealthy custom, and I do
hope that this House will do them justice and pass this Bill by an over-
whelming majority. Sir, T support the motion of my Honourable friend
Rai Sahib Harbilas Sarda.
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8ir Darcy Lindsay : Sir, I desire to join with my Honourable friend
Sir Abdul Qaiyum in giving my whole-hearted
, support to this Bill, and I am echoing the senti-
ments of the Members of my Group,—many of whom, I regret to see, are
not here now (Laughter),—in saying that we regard this measure as of
extreme naticnal importance to India and as saving the lives of thousands
of children and saving hundreds of thousands of children from great
sutfering. 1i has been said, Sir, on the floor of the Ilouse that the eyes
of the world are on India in regurd to this measure, and I am very
proud to think that India through the action of this Assembly is likely
to rise to the occasion and puass this great measure into law. Sir, the
success of the measure will very largely depend on the whole-hearted
support that is given to it by its well-wishers and the country at large
in explaining to the people who are affected by the Bill the beneficial
effects of its various clauses. Opposition and even indifference to it
will lavgely nullify the good that we hope to achieve. Where there is a
genuine desire to help the people. to understand the lasting benefits of
the measure, I am perfectly satisfied, the people of the country will bless
the action of the Assembly in bringing it into law. We all hope that there-
by will he ereated a happier India. 1t is a great feature, to my mind, that
this Bill is passing through the Assembly without any amendment. Numer-
ous amendments on all the clauses have been before the House, and it is
most. illuminating to find that very small support that has been accorded
to any of them. Even the very last amendment, the very last ditch, was
an effort made by my Honourable friend Mr. Kelkar and two or ‘three
others to postpone the date on which the Bill shall become law. My
Honourable friend Sir Abdul Qaiyum referred to this matter. He
seemed 16 be inelined to the view that the period might be extended. 1,
Sir, hold very strong views the other way because I see, in my humble
opinion, the great dangers that any such postponement would have brought
about,

In the first place it" might be regarded by the opponents of this
Bill as a weakening of our position. Secondly, had the measure heen
postponed until the 1st January 1931, it would have very possibly created
a great many marriages that would otherwise not have happcned below
the age of fourteen at which age the Bill aims. It is well known that the
cold weather 'is the period when most marriages are effected in India,
and if we are to go through another cold weather, that is, the cold weather
of 1930, thers will be—as was said to me in Delhi when I voted for the
postponement of the consideration of this Bill to the Simla Session, that
I was responsible for creating—another one hundred thousand widows.
If there is any truth in that statement, I say that, had we agreed to this
amendment of my Honourable friend, Mr. Kelkar, we would have been
responsible for creating possibly two hundred thousand widows.

In conclusion, Sir, I would like to pay my tribute to Rai Sahib Har-
bilas Sarda for his noble-hearted efforts and those of his many helpers
in bringing this Bill before the Iouse and carrying it to a successful
issue. (Hear, hear.) The names of Rai Sahib Harbilas Sarda and his
helpers, :neluding many ladies, will go down to history as great reformers.

Mr. N. 0. Chunder (Calcutta : Non-Muhammadan Urban) : Mr.
President, T have no desire to intervene in this debate with a view to
criticise the orities of this Bill. I have no desire to waste the time of the

4 r.M,
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House in flogging a dead horse. But, if I want to take my share in the
debate, it is because I want to remove a misapprehension and a misunder-
standing which has been created all over the House, and that is, that
Bengal is opposed to Rai Sahib Sarda’s Bill. Nothing could be more false
than that. (llear, hear.) I challenge anybody to come and hold a meet-
ing in the capital of Bengal, in the city of Caleutta, against this Bill. An
attempt was made to hold a meeting ; nobody knew that the meeting was
going to be held as a public meeting or that the organisers of that meetiny
were going to publish it broadcast to the world at large that at a public
meeting in Cajcutta it was decided that Rai Sahib Harbilas Sarda’s Bill
ought to be thrown out or something of that kind. Somehow or other
two hours before the meeting was held, information leaked out, and the
meeting, which was summoned to condemn the Bill, unanimously passed
a resolution in support of that Bill, and that happened only the other day.
I read it in the paper which was received at Simla only yesterday.

Not only that, Sir, Mr. K. C. Neogy said that some doctors of Cal-
cutta had given their evidence which went against the Bill. Well, Sir,
a Medical Conference sat in December and at the All-India Medical Con-
ference a certain resolution was passed by an overwhelming majority sup-
porting the principles of Rai Sahib Harbilas Sarda’s Bill. Mr. K. C.
Neogy quoted some unknown medieal journal-—at any rate it was un-
known to me till I found it in the report of his speech and presumably it
‘was also unknown to Colonel Gidney a doctor in Calcutta—avell, he quoted
a medical journal where it was said that that meeting was not rightly
held, there was some irregularity of procedure and things of that kind.
But I hope, Sir, that Mr, K. C. Neogy will accept this statement of
Acharya Praphulla Chandra Roy as to what happened at that meeting,
and 1 shall read out to him what Acharya Roy said about the meeting.
It can be found at pages 225 to 228 of Vol, VI—the Evidence before the
Age of Consent Committee. Ile said :

¢ T attended the Doctors’ Conference : Dr. Deshmukh presided and there were about
three hundred to four hundred doctors present and there was discussion. Ome or two
doctors said that the age of puberty should be the test for consummation. But almost
all the other doctors were of the other opinion. Dr. Deshmukh said that simply because
ou have learned to write, do you think you will be able to write a.nythingf Bimply
ause puberty has been attained, do you think a girl is fit for consummation : that
is not the case. Puberty does not show that u girl is fit for maternity. That Conference
docided the age of consummation at sixteen.’’

So, Sir, whatever the editor of the Medical Review of Reviews might say,
I doubr whether even Mr. K. C. Neogy will have the courage to say that
Acharya Praphulla Chandra Roy’s statement is not to be accepted and that
the statement of an unknown editor of an unknown paper should carry
any weight with this Assembly or any other body of reasonable men.

Then, Sir, I am asked about Babu Amar Nath Dutt. The less said
about him the better. (Laughter.) Ie is not here and so I am not going
to refer to anything that he said in this House : 1 am not going to reply
to a word of what he said abont myself personally, because I am not on
my defence. DBut let me read out to you, Sir, and through you to the
House what Babu Amar Nath Dutt said when he was giving evidence
before the Age of Consent Committee at Delhi, on the 11th October, 1928
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Flis written statement appears on page 1. Question No. 11 that was put
to him was as follows :

‘¢ During rour experience, professional or otherwise, have you come across cases
in which cohabitation before puberty or after puberty but before full physical develop-
ment of a girl resulted in injury to her health or bedy or garejud.icillly affscted her
progeny, if any ! Give details of age and injury sustained.’’

In answer to that question Mr. Amar Nath Dutt, B.A., B.L,, M.L.A., Ad-
vocate, Calcutta High Court, on the 13th August wrote :

‘‘ The general weak health and various female disorders which is so common
among the Bengali women is due to cohabitation before full physical development and

there is hardly a Bengali home which is free from it. The instances are too numerous
for a detailed description.’’

Then, Sir, in answer to question No, 20, this is what he said. Let
me read question No. 20 first : '

‘‘ Do you consider that penal legislation fixing a higher age of consent for marital
coaes is likely to be more effective than legislation ixing the minimum age of marriage 1

Which of the two alternatives would be in consonance with public opinion in your part
of the country 7'’

This is what Babu Amar Nath Dutt, B.A., B.L.,, M.L.A., Advocate, said :
‘¢ No, there is really mo public opinion in the matter. I would prefer the latter
alternative, fixing the age of marriage.’’
Then, Sir, in answer to question No, 21, which ran as follows :

‘* Would you prefer to rely on the strengthening of the penal law to secure the
object in view, or on the progress of social reform by means of education and sociul
propaganda 7 7’

Babu Amar Nath Dutt, B.A,, B.L., M.LLA,, Advocate said this :

‘¢ I prefer the latter, that is to say, education and social propaganda, but consider-
mg the indifference of the general public in the matter, the strengthening of the penal
law is desirable.”’,

There is more of it.

Our friend Mr. Satyendra Chandra Mitra, who unfortunately is
not in his place here just now,—he came here in the morning, fell ill and
went back,—put to Mr. Amar Nath Dutt this question in cross-examination:

‘“‘ You are ogposed to any legislation in social matters, but in reply to question
No. 21 you say that the strengthening of the penal law is desirable.’’

This is what Mr. Amar Nath Dutt said in his reply :
¢¢ 1 am for prevention by some method. I would prefer penal laws in the circum-
stances.’’

Mr. 8. C. Mitrs asked him then :

‘‘ In one or two anawers vou statc that you do not wamt any Btate legislation in
socinl matters, and you state that you do not want it in any stage.’’

Mr. Amar Nath Dutt’s answer was :

‘¢ Considering that we are bound to remain under this alien rule for some time
due to a cluss of our countrymen, till they undergo a change, I think we must accept
thie evil of social legislation.’’

He talked in another strain here. Why he 'did 80, I leave it to the
House to imagine. It certainly was not because there was any change of
public opinion in the meantime. Not a single well advertised meeting has
ever been held, even in the small town of Burdwan where Mr. Amar Nath
Dutt resides, where Rai Sahib Harbilas Sarda’s Bill has been condemned.
L16CPB(LA) "
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I challenge him to produce any telegram from any Member of the Legis-
lative Council of Bengal, barring of course a few gentlemen in North
Bengal like Babu Jogendra Chandra Chakrabutty and one or two others
who are well known Members of the Brahman Sabha,—I challenge him to
produce a single letter from any representative Bengalee in Burdwan
showing me that he or she condemns this Bill. Sir, I represent here a city,
-~unfortunately only one section of the pcople of that city I represent,
the Non-Muhammadans, but [ represent here. Sir, the Non-Muhammadans
of a ecity which is the biggest city in India, and there is not a single
district in Indin whose people are not represented in that city. I re-
ceived, Sir, enly one telephonic communication from a gentleman of the
name of Babu Manmohan Bhattacharjee, who was at one time tutor of
Babu Brojendra Kishore Acharya Choudhury, informing me that he want-
ed to see me in connection with the Sarda Bill. I know, Sir, that he is
one of the great leaders of the® Brahman Sabha. I told him that if he
thought he would be able to persuade me against it he was mistaken, be-
eause, Sir, I realise every day of my life the evils of early marriage and
it was not possible for anybody, not even Pandit Madan Mohan Malaviya,
for whom I lave the highest respect, probably higher than I have for
any living person in India, to persuade me to his view. Even Pandit
Malaviya, I can assure you, will fail to convince me that the system of
early marriage ought to be allowed to continue a day longer than it can
be helped.

Mr. K. C. Neogy (Dacea Division : Non-Muhammadan Rural) : Sir,
I had no desire to take part in the debate at this stage, because 1 have been
sufficiently long in this House to realise the utter futility of anything that
may be said on his particular occasion, I mean the Third Reading stage.
Membcrs have already made up their minds ; amendments have been de-
bated upon, and it is a useless waste of time to engage in a lengthy de-
bate on this particular oceasion,

But, Sir, after hearing some of the Honourable Members who have
preceded me, I have to join in this debate. I have no desire to assume 1o
myself the oracular authority to speak on behalf of Bengal which my
friend, Mr. Clunder, has done. It is a pity that his great interest in this
measure did not induce him to be present at the earlier stages of this
Bill. -If he were present on the day that the first motion was under dis-
eussion, I mean the Second Reading, he would have followed what exaectly
was said by me. I never attempted to create any impression that entire
Bengal was opposed to this measure, T do not pretend to know or to
speak anything about places about which T am not competent to speak.
What T did on that occasion was to seek to interpret, as truly as I could,
the opinion in my constitueney. And after all that has been said on pre-
vious oceasions and on the present, | maintain that my withers are abso-
lutely unwrung.

Sir, my Honourable friend Mr. Chunder has referred to meetings in
Calcutta. He has particularly referred to a recent meeting in Calentta.
We have received conflicting reports about it. This at least is clear that
the protagonists of the two opposing sections eould not express their views
in an absolutely non-violent manner. The police had to be called in, and
I have also seen a rather philosophical defence of the use of force on
such occasions attempted in a particnlar newspaper in Bengal.
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My lionourable friend, Mr, Nirmal Chunder Chunder, has assumed
that no representative Bengali has ever spoken or expressed his opinion
otherwise aganinst this Bill. I am going to draw his attention to the opi-
nion of a body with which he is more familiar than I am, a body to whose
opinion T think he would attach some importance. I am referring to the
opinion of the Bar Library Club of the Calcutta High Court. It is a body
sacred to the Barristers ; it is a body which is worthily represented in
this House by two Members, the Honourable the Law Nember and my Hon-
ourable friend Mr, Kabeer-ud-Din Ahmed. (Laughter.)

L Mr. N. . Chunder : There is Mr. Stewart-Smith. Why do you omit
im ¥

Mr. K. 0. Neogy : I am sorry I did not know that there was a third.
Expressing their opinion on the original Bill, this is what the Bar Library
Club stated :

‘‘ The Bar hus carefully considered........ "

Mind you, it is the English Bar, or at least what is called in Calcuita
the English Bar, consisting of Europeans and Indians,—Indians, all of
whom had been to England and some of whom hold very cosmopolitan
ideas about marriage. .

(An Honourable Member : ‘“ It is about the original Bill.”’) Yes, I will
ask my lHonourable friends to be a little patient. It is for them to say
how much of it applies to any Bill which seeks to effect social legislation.

‘¢ The Bar has carefully considered them and I am now directed to forward the
opinion thereof as follows. While fully conscious of the evila which the present Bill
aims at and appreciating the objeet with which it has been introdnced, the Bar is of
opinion that legislation should not be undertaken as it is sure to raise a storm of

proteat throughout the land as interference with the religious tenents and deep-rooted
scntiments of the vast majority of the orthodox Hindu population.’’

It does not at all take away from the importance of this statement......
Mr. K. Abmed : What is the date !

Mr, K. C. Neogy : The date is December, 1927. The Honourable the
Law Member was the President of this Bar at that time,

Mr. N. 0. Chunder : Mr, S. K. Sen gave evidence, do you know ¢
Bir Darcy Lindsay : Is it the Bar or the Club ?

Mr. K. C. Neogy : It is the Bar Library Club. My. Honourable
friend will pardon me. He does not know the organisation of the Calcutia
Bar and T do not think even my Ilonourable friend Mr, Nirmal Chunder
Chunder will contest the proposition that the Bar Association, which is
confined to the members of the English Bar in Caleutta, is known as the
Rar Library (lub and it is in that name that they are consulted by the
Government and it is in that name that they give their opinions to Gov-
ernment on all important measures. T will not encroach upon the consti-
tuency which is represented by my Homourable friend Mr. Nirmal
Chunder Chunder beyvond mentioning this particular fact. I would only
refer to what a prominent member of the Calcutta Bar stated. I do not
know whether my Honourable friend Mr. Nirmal Chunder Chunder woulil
consider him to be a representative Bengali ; he holds a high judicial posi-
tion : 1 -mean Mr. Justice P. R. Das, between whom and orthodox ITin-
duism there ig® absolutely nothing in common. This is what he stated,

INGCPB(LA) u2
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not upon the original Bill, but upon the Bil} as it at present stands, and ns
it is going to be enacted into law. He said :

i“ holly opposed to the Bill, It is my deliberate conviction that social
legisl.ul;:gn:cnml‘;za’A‘;r :e'gva g}: eye-wash ; but it has no effect whatever on the people. 1f

legislation be in advance of the social and moral conaciousness of the people,
tﬂlign ?tm:rill {t,:; disobeyed in practics, without any one being the wiser for it. 1? it he

the other way, then legislation is not needed.’’

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : T take
it ycu arc not personally against it.

Mr. K. 0. Neogy : I will tell my Honourable friend what my exact
position is and he need not be so impatient. I will now come to my own
constituency. 1 take it that one is entitled to speak on behalf of one's
constituency in this House and that one’s authority will not be challenged
unless any 1loncurable Member can show that what one has stated the facts
to be are absolutely incorrect upon definitely ascertained evidence. Now,
Sir, when I spoke on the first occasion, some of my Honourable friends
were disposed to question the genuineness of the letters that I had re-
ceived in response to my appeal to my constituency to let me know what
they thought about he matter. My Honourable friend Mr. K. C. Roy
wanted to see the correspondence,

Mr. K. 0. Roy (Bengal : Nominated Non-Official) : I did -not want
to see the correspondence,

Mr. K. 0. Neogy : But you wanted to know who wrote those letters.
I would have been very glad to send the whole mass of the letters that
I had received to my Honourable friend. If I was sure that he knew the
vernacular of his ancestors sufficiently well for the purpose of under-
standing the correspondence. But, Sir, I would leave it there. 1 would
refer to another test, and here I am going to refer to certain bodies, whose
opinions I take it are entitled to some amount of respect in this House,
and whose opinions particularly members of the legal profession would
not male light of. There are seventeen district and sub-divisional Bar
Associations in my constituency. Mind you, the Bar Associations are the
places where anybody who wants to hold a conference or a congress would
first go to for the purpose of interesting people in any good cause. They
are the centres of all kinds of beneficent public activities and serve as
barometers of public opinion. There are, as I have said, seventeen district
and sub-divisional Bar Associations in my constituency. Of these 16 have
so far expressed their opinions on this Bill. Of this number, 11 are
opposed to the very idea of legislation in this matter ; 3 are equally
opposed, but are prepared to accept 12 as the minimum marriageable age
for girls if legislation be inevitable ; 2 have not specifically protested but
say they are prepared to accept 12 as the age for girls. Apart from these
Bar Associations there are several influential bodies known as the Mukh-
tears” Associations representing a great body of legal practitioners in the
mofussil. Nine Associations of Mukhtears in my constituency, very im-
portant bodies, have expressed their views. (An Honourable Member :
‘“ What about indigenous Kavirajes 1’)  Out of these, 7 are entircly
opposed to this measure, one is prepared to agree to 12 as the age for
girls if legislation is inevitable, protesting all the same against this measure,
and one says that the age of 12 cann%e agreed to for girls. Here are
the original papers and I should be pleased to place them a‘ the disposal
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of any Honourable Member who wants to scrutinise them and satisfy. him-
self as to the genuineness of these messages.

Mr, K. Abmed : Personally you are not opposing the Bill, are you 1

Mr, K. 0. Neogy : My Honourable friend, Mr. Gaya Prasad Singh,
referred to the medical opinion in Bengal. What he was reading from
wus a puhlication about half a century old. I myself had a copy of it,
but I have thought it safer to rely upon more modern medical opinion. He
was also referring to certain opinions given expression to at the Empire
Social Hygienic (lonference. If my Honourable friend would do me the
honour of reading out the entire extract from the Pioneer, which I am sure
he had in his mind, he would have seen that those very experts whom he
has quoted confess that the questions about puberty are baffling, that the
facts and cirenmstances relating to one country eannot be applied to
another, and that climate and various other factors have a good deal of
influence on questions affecting puberty, marriage and motherhood.

Coming now to the Bengal medical opinion. My Honourable friend
Mr. Chunder has contemptuously referred to a medical journal as being
absolutely obscure, 1 am not a medical man myself and I do not think
it incumbent upon me to take up the cudgels on behalf of any medical
journal, but here is a statement which has been published in the papers,
and which I understand has been signed by over 60 medical men in Cal-
cutta, and two of the signatories, I dare say, would not be regarded by my
friend Mr, Chunder as obseure. Ome is Dr. J. N, Maitra, Chairman of
the Health ('ommittee of the Calcutta Corporation who was also the See-
retary of the All-India Medical Conference in 1928. The other is Dr.
Bamandas Mukherjee, Examiner in Midwifery and Gynscology to the
Caleutta University and Visiting Surgeon to the Chitta Ranjan Seva
Sudan, which is a very well-known women'’s hospital. 1 am not going to
go through the whole of this statement, but the view which they put for-
ward is certainly worthy 'of some amount of consideration at the hands of
this House, I am really sorry to see my friend Mr. Chunder seeking to
ridicule the medical opinion which is opposed to this measure. This sce-
tioy of medical opinion does not favour child marriage. What they say
is that we should ascertain facts on which a scientific inquiry can pro-
ceed, we have not got those facts ; no scientific inquiry has yet been made;
for Heaven's sake stay your hands; let us have an expert inguiry in
preference to an inquiry of the type that we have had in the Age of
Consent Committee. Thisis the main purport of this opinion. They refer
to other factors also. It may be that the doctors differ in this particular
case.

Lieut.-Colonel H. A. J. Gidney (Nominated : Anglo-Indians) : They
are only 60 out of 6,000, £ ot th y

K. 0. Neogy : Are you authorised to speak on behalf of the res
My %:‘unnxnrghle fli‘ignd, Sir Darey Lindsay, expressed his gratification
that no amendment to this Bill had been accepted. Sir, my Honourabﬁe
friend is not in touch with the mofussil of the country. If he werc,l o
would have been the first man to say that some of the amendments tla;
were tabled were of a very essential character and the non-acccpta;lce 3
them would make, the task of those who would be called ur'C;nthO ad-
minister this measure very, very difficult. It is all very \}'elﬁtha % 1;;?;
tagonists of this measure have a very large majority in this House an :
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measure is going to be passed into law in a few days. But is it neces-
sary for them also to assert that the whole country is behind them ¢
Would it not be right on their part to be a little more charitable to those
who differ from them on this particular occasion I appeal to them to
be more tolerant when the deepest sentiments of the people are involved
in a delicate maiter of this kind. There is a good deal of room for honest
differences of opinion, and this will be apparent from some of the opi-
nions, which I have already read out. They are from men" who would
not ordinarily support orthodoxy in this country. I would mention to you
one more view, and that is the opinion of the organ of the Adi Brahmo
Samaj of Caleutta which was established by Raja Ram Mohun Roy. An
cditorial comment which appeared in this paper has been sent to me with a
personal letter from the Editor. I may tell this House that the joint
Editors of this paper are well-known members of the Brahmo community
in Calentta, Ome is Dr. B. L. Chaudhury and the other is K N. Tagore.
In an editorial note, this journal says that it is opposed to the idea of
social reform by legislation. So I say it ought to satisfy the supporters
of this measure that they are passing this measure into law. Is it neces-
sary for them to suppress, to ridicule the opinion that may be held in
oppositien to them ? Sir, as T said on the last occasion I have my
sympathy certainly with the underlying objeet of this measure ; but the
issue before me is this—Am 1 entitled to impose my opinion on an un-
willing people by legislative coercion_ with the help of the vote which I
exercisc in their name in this House

Mr. B. 8. Barma (Bengal : Nominated Non-Official) : Mr. President,
I hiave been unfortunately forestalled by my friend, the Honourable Mr.
Chunder, who cleared a misapprehension which I myself wanted to
remove. The speeches of my Honourable friends, Mr. M. K. Acharya
and Mr. Sesha Ayyangar, on the one hand apd the specches of Mr.
Gbuznavi and Mr. Amar Nath Dutt on the other, have unforiunately
crcated the impression in this House that the strongest opposition to
this progressive legislation has emanated from the provinces of Madras
and Bengal. Madras is the province of my birth, and Bengal the
provinee of my adoption, and though I shall not be rash enough to incur
the displeasure of my friend, Mr. Neogy, by claiming to speak on behalf
of Bengal as Mr. Neogy did.......

Mr. K. 0. Neogy : I never did that. A nominated Member has pro-
hlably greater authority to speak in the name of Bengal than anybody
else,

~ Mr. R. 8 8arma: I say that I do not want to ineur Mr. Neogy's
displeasnre, hecause I found him questioning the representative character
of Mr. Chunder who represents Calcutta in this Agsembly.

Mr. K. 0. Neogy : I never did that.

Mr. R. 8. 8arma : You did.

Mr. K. C. Neogy : Never.
tonomirﬁ' 1B};estmrend ;fHo“lrﬁyer that may be, I have beea sufficiently in

‘ public opinion in Bengal and Madras to be able
to understund exactly the views and opinions of the majority of the
people in those two provinces. Public opinion in *a matter of this
character and in all important matters is ascertained by two well-defined
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means, the Press and the platform. (Hear, hear.) As regards the Press,
the entire Press of Madras and Bengal. ......
Mr. K. C. Neogy : No, no, not in Bengal.

Mr. R. 8. Barma : Except for a small weekly paper which my friends
flourished before the House !

Mr. K. C. Neogy : There are scores of papers in the mofussil which
the Honourable Member is not in a position to understand because he doos
not know the vernacular.

Mr. B. 8. Barma : I am only concerned with papers of importance
known to every Member of the House ; I cannot take into account every
small paper in the mofussil. With regard to Madras, there is no other organ
of publie opinion which can claim to speak with greater authority or can
claim to be a better spokesman of the views and wishes of Southern India
than the Hindu of Madras. (An Honourable Member : ‘‘ Question.’’)
The lead that that paper has given to this measure and the ample support
given by the editor of that paper, who is also a distingnished Member of this
House, is 1 think the last word on the subject as to what may be taken to
be the views of Southern India on this important question. (An Honourable
Member : “ Certainly not.’’) Dogmatic assertion is no argument, Sir.
Then, with regard to 13engal, there has not been a single question for the
last 20 years in which papers like the Statesman and the Laberty, having
such divergent views on all other questions, are unanimously agreed as on
this particular question, viz., the necessity of legislation of this character. I
believe the Liberty is a paper to which my friend, Mr. Amar Nath Dutt and
oceasionally my friend, Mr. Neogy, owe allegiance.

Mr. K. 0. Neogy : What ¥ Nothing of the kind.

Mr. R. 8. 8arma : With regard to public opinion, my friend, Mr.
Chunder has told you just now as to what Hindu Bengal thinks about this
measure. With regard to what Muhammadan Bengal thinks, I will just
read only one sentence from a leader of Muhammadan public opinion who
has written to the Statesman what Moslem Bengal think of the attitude
which Mr. Ghuznavi, representative of Bengal Muslims, has taken in this
connection. He says :

‘¢ Whatever the Fatwawallas may say, Islam does not and cannot sauction the
diabolical practice of child marriage. Mr. Ghuznavi’s having chonged into a true
Muslim is a vote-cutehing move, and it is hoped that nobody will mistake it for the
enlightened opinion of Muslim Bengal.’’

I am very sorry to quote this, and to refer to this in the absence of Mr.
Ghuznavi, hut the Ilouse knows that he is absent by his own voluntary aet.
(An Honourable Member : ‘“ He is on hunger strike.”’) Of course, clever
as they are, Mr. Ghuznavi and Mr. Amar Nath Dutt have combined busi-
ness and pleasure with patriotism, and by a dramatie show of walk out, have
kept the afternoon free to attend the football mateh. No patriotic Bengali
can afford to be away, Sir, when Mohan Bagan are playing. (An Honour-
able Member : *‘ Mr. Amar Nath Dutt is here.’’) With regard to general
public opinion in Bengal two meetings held in Bengal, one in the Albert
Hall in Calcutta, and the other last week in Dacea, give the lie direet to
the libellous insinuation that the people of Bengal are against this pro-
gressive legislation being put upon the Statute-book ; and I think, Sir,
Bengal would be judged in this House more by the part played by the two
illustrious Members on the Treasury Benches, Sir Bhupendra Nath Mitra
and Sir Brojendra Mitter and by the attitude taken by the two non-official
Bengalis, Mr. K. C. Roy ard Mr. N. C. Chunder. One word more and I
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shall finish. The Deputy President, in his speech last week, warned this
Hcuse of the evil consequences of this measure, and he went ¢n to say
that this particular législation would land Government in a catastrophe and
that the historian of the future would have some;hlng drastie to say abqut
the Viceroy who put his seal of approval to this measure. I think, Sir,
it is going to be the other way about. When in consequence of this great
progressive legislation, the social disgrace and evil of child-marriage and
child-widows in this country has been eradicated root and branch from
the so0il, and when India, thus made strong and virile, takes her place among
the free nations comprising the British Commonwealth, when we will have
in effect self-government and Dominion Status, as a result of the improve-
ment in the moral and physique of the manhood and womanhood of the
race as a result of this legislation, I think, Sir, that not only the name of
His Excellency the Viceroy who put his seal of approval on this measure
will be remembered by millions of men and women who may have benefited
by this legislation, but generations of my grateful countrymen will cherish
with loving gratitude the name of a Home Member who shewed great
courage and vision in initiating a bhold and vigorous policy ensuring that
no longer shall the dearest children of the soil of India be crucified on the
matrimonial cross,

Maulvi Muhammad Yakub : The Government will also be remembered
for nominating you to this Assembly ?

Several Members : The question may now be gut.

Mr. M. K. Acharya : Sir, to lament their lot 1s a privilege that is
always cheerfully accorded by the victors in every fight to the vanquished ;
and that is the only privilege that T today, looking ahead as carefully as I can
to the woes that are ahead of us, seek at your hands. I admit, Sir, that we
bave been defeated on the floor of the House not by the superiority of argu-
ment but by the superiority of numbers‘(Hear, hear),—not by the logic
that has been brought to bear upon the subject but by the very lack of logie.
by the very fact that scientific data, on which our conclusions should be
based, have been ignored. The logie, Sir, that has won today is the logie
of the Government bloc, the logic that is winning today is the logic of
the European Group. We bow to the logic of numbers ; but, Sir, may we
not he spared the humiliation, in this land of sages where there have alwayvs

been noble souls who said :
*“ They are slaves who dare not be,
In the right with two or three.’’

may we not be spared the humiliation of being told by the many that have
erred.?that the error of the many is going to he the law for all time to
come ?

Mr. K. Ahmed : Follow the majority.

Mr. M. K. Acharya : No, Sir. It is humiliating to be told that this
is the Igﬁt word on this subject. We have been told that from Bengal, from
the Tnited Provinces, from the whole of Madras, opinions have come which
are entirely in favour of this legislation. Sir, it is not self-respectful to
any Member of this House to indulge in such hyperbole. It might be
very well for some newspaper scribblers to say that this or that is the last
worgl on any subject ; but. Sir, responsible people ought to be careful in
making such statements. I just got a telegram from some place in the
Cuddnppgh or Kurnool district, I suppose, which was put into my hand just
when Rai Sahib Harbilas Sarda was talking. Does that telegram. Sir
congratulate the Home Member, does it congratulate Government t'
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‘‘ Government morality and honour at stake ''—that is what this telegram
says, and irom every corner (An Honourable Member : ‘‘ Is the telegram
from a man or woman 1’’) the same story comes. Sir, what a childish
question. I should ask my talented friend, Mr. Jayakar, to study the
principle of what is called the law of the bipolarity of sexes carcfully.
I should ask him to learn that :

‘“ For Woman’s Cause is man’s ; they rise or fall

Together, dwarfed or godlike, bond or free.’’

1t is childish to talk of man’s tyranny over woman, or woman's
tyranny over man. Such talk is unworthy of any cultured society. My
own impression is that very often it is woman who tyrannises over mau,
and not man who tyrannises over woman. (Laughter.) Mr. Jayakar
probably himself has experienced it at some time. Sir, the Bill is going, 1
know, to be passed ; T know that it will be as easy to bid the Himalayas
move away further north as to ask this House not to vote for this Bill :
and so T bow to the inevitable. Let Raj Sahib Harbilas Sarda congratulate
himself ; by all means I shall congratulate him too—not on his sound
arguments but on his strong numbers. Let him remember that the Bill
that is being passed today is very different from the Bill which he originally
drafted. His original Bill was a veritable lamb compared to the tiger that
is now being sprung upon the country. Let the honour or dishonour be
divided between the Honourable Rai Sahib and the Honourable Sir James
Crerar ; for, but for the solid bloc of the Government’s forty or fifty votes,
and but for the solid bloc of the European Group comprising ten votes.
this Bill would not have so much as progressed to the stage of being taken
into consideration. Let us not therefore talk in an unpractical manner.
Opinions in favour of the Bill may have come from here and there.
Opinions will come when the Government want them. They will come in
ahindance when a mighty Government on which the sun never sets wants
them. Sir, opinions can be got by thousands without any difficulty. But
if vou arce honest, you must admit that Sir Sivaswamy Aiyar and Diwan
Bahadur T. Rangachariar, though very great and good citizens of Madras,
are not religious heads. They are no more competent to speak on religious
matters than T am competent to speak about what is happening in Iceland.
Therefore let us not allow our prejudices to override the truth. T am pre-
pared to admit that, among the English educated people of India, 90 per
cent. are perhaps in favour of the Bill ; and I put the blame at the door
of the Government which has enslaved our intellects. We, the English
educated Indians, merely eram second-hand knowledge which is thrust down
our throats ; and we repeat parrot-like what others say. We have lost all
independent inquiry, original thinking, original philosophy and original
thought, which could stir the whole world. Some of my friends have
been talking cheaply of education for girls. Are they not satisfied with the
edncation that we men have had and which has made machines and slaves
of us ? T do not know where my friend the Revd. J. C. Chatterjee has had
his edueation ; T do not know if he has any educational ideals. I believe in
that education which gives us the nerve to fight, and the heart to aspire
to the highest ideals, which gives us that higher culture by means of which
even in a minority of one man will dare to fight against overwhelming
odds. This Government, by imparting its present education to us, has
enslaved our mentality ; and you want to give this dirty education to my
sisters and daughters. Sir, I will not give them this dirty and stupid
education. (Voices : *‘ Question.””) I will not give them this beastly
education. Sir, even in England great scientists, great educationists, have-
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raised huge protests against the education that is being given in England.
They say that education in England is most mechanical ; that it is respon-
sible for a lot of economic and moral evils all over England. The sume is
the case in America. And these gentlemen here still talk about giving
the present machine-making English education to our girls.

The Revd. J. 0. Chatterjee : What education did you reccive {

Mr. M. K. Acharya : I also received the same machine-making

5 P, edneation of which I am ashamed, honestly

. ’ ashamed ; but, in spite of that education, becausé

1 still happen to have one little drop of my ancient sires’ blood which says
that one should even die for truth, so 1 am speaking against the Bill.

1 am ready, Sir, to admit that we have been defeated. 'We have been
condemned without a fair trial. We wanted calm consideration. But
the great Tieader of the Congress Party, who is going to be the Premier of
the Commonwealth of India after the 31st December, said that this question
was the silliest possible question to be talked about, and we should not
bother ourselves about it ! Another mighty scion of the law declared :
““ We are the highest tribunal and we should deliver judgment without
looking into any evidence.”” He would not condemn the worst criminal,
he would not have the most unrecasonable hunger-striker tried in his ab-
sence, but he is prepared to convict thousands and thousands of his
countrymen who have been following an excellent ancient custom without
looking into the evidence against them ; and the House agreed to his
dictum ! (To Mr., M. R. Jayakar.) Yes, you will not allow one single
criminal to be tried without his presence in the court, but you are prepared
to conviet thousands and thousands of people as being guilty of the most
damnable tyranny and wickedness against the whole womankind of India
without having full evidence before you. Some of us, Sir, were not satisfied
with the inquiry and Report of the Age of Consent (‘ommittee. The House
has agreed to it. But the Honourable the Ilome Member, in the name of
his mighty Government, spoke of the Cominittee as an ideal Committee and
of their Report as an ideal report, and then the majority in the House, like
the Roman citizens of Shakespeare, cried, ‘‘ We will be satisfied ; let us be
satisfied ' | When the Government, instead of holding the scales impartial-
ly. decided to throw their whole strength on one side, what could wedo ? 1
had received protests from every part of the country, from all Hindu
religions heads of any importance. Government had received them too ;
but Government chose to ignore them completely. Against such obstinate
opposition we felt : ‘“ Ours not to reason why ! ours but to do and die ’’ !
Yes, Sir, we are ready to die before the tyranny of the majority, but our
cause will not die. Truth does not die ; eonscience does not die, and the
spirit of India will never, never be killed.

8ir, T was bombarded by some of Mr. Sarda’s heroes and heroines
at the doorway, and in my room ; and though by Dr. Hyder 1 was told
that T had no eyes to see what he saw, no ears to hear what he heard and
no Leart to feel what he felt, T too felt the persuasive logic of their lipy
and eyes. But I knew that they were in the wrong and I was in the right,
and that is the reason why I did not agree to their request to support the
Bill. Now, T will make bold to say that ours is the highest ideal of marriage
on earth, and I wish the whole of Europe and the whole of America would
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copy it. Our marriage system seeks that a girl of 11 or 12 and a boy of
17 or 18, should be brought together in a healthy environment in which they
may be helped to grow together in age and in love till their hearts are
twined into one indivisible whole, and remain so till death itself parts them
-only here on earth, not in heaven above. That is our ideal ; I claim it is the
highest ideal of marriage. It has been followed in India in spite of all
apparent drawbacks. That ideal you are penalising today. That ideal
you are killing, trampling under foot today. It does not matter to me
whether there are going to be 3,000 widows or 3,00,000 widows when this
sacred ideal is going to be trampled under foot. You may perhaps prevent
three lakhs of child-widows by this legislation ; but you will also, by this
lepislation, give room within the next ten years, to three million unmarried
women wandering about the streets, who will be either the victims of abdue-
tions and seductions or aggressive parties thereof. I am glad that the
Leader of the Congress Party and the Deputy Leader of the Nationalist
Party have both admitted that cases will arise when, in the interests of the
girl herself, we shall have to relax this age limit of 14. Cases of sexual
mishehaviour of girls and boys are sure to arise ; because as love laughs at
locksmiths, so does lust laugh at legislators,

Now I will put this question to the European Members of this ITouse.
Have you studied the vital statistics of England ¥ What is the present
morality of European society, of English society ¥ T will give some facts
and figures. The numbers of illegitimate children, of those who are
openly labelled as illegitimate, were as follows :

1922 .. .. . . 34,138
1923 .. .. .. .. 35,000

‘and so on for every succeeding year, out of a total of some 700,000 to
600,000 births. That is to say, one child out of every 23 or 24 born is
openly labelled as illegitimate. That is the morality of England. What
‘steps have you taken to prevent this state of affairs in your own country 1
Sir, virgin widowhood is no danger to society as compared to what these
huge armies of ‘‘ unmarried '’ women are perpetrating. The scientists of
ingland and America deplore the growing degradation. Tt has come to
this in the West that women want sexual intercourse without marriage ;
at best they want marriage without maternity. Such a calamity has never
happened in India ; but by passing this legislation you are paving the
way for it. What is happening in the ‘¢ civilised *’ countries of the West
will also happen in India, through these ‘* civilising ' legislation of yours.
You cannot kill nature, which is the same everywhere. You cannot destroy
human natnre ; you cannot prevent sex instinet. Penalising sex-craving
has never worked in any country of the world, and it will never work.
Therefore, you are only undermining the old moral foundations of Indian
‘society.

It is not that T do not want reform. 1 want sane reform. 1 want
strong Indians, and more than physically strong Indians ; I want Indiany
who are morally, and spiritually, not only intellectually even, the greatest
in the world. T do not care for physical strength alone. T want it hy all
means, but only as a complement to high thought and noble culture. I
want highly cultured Indians in large numbers. Are they going to be
produesd by this Bill, when the whole of our society is going to be corrupted
by +his evil legislation ¥ Do you think you can evolve a highly cultured
race out of this Bill ¥ Look at the degradation rampant in America and
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France. Are we going to get through this Bill anything like the race of
which we can well feel proud ¥ Here is a great trust of the noblegt
human culture handed to us ; but we are trampling it under foot. This
House is destroying that culture, and I only hope that posterity will not
hold us all equally responsible for it. 1 hope they will excuse us. This
Iiouse has declared that they would penalise the highest ideal of marriage.
They would put their heel upon that ideal. They would not allow any
father to say, ‘‘ My daughter will be married when she is 12 or 13 to a
boy who is 16 or 17 ; and if need be I take full responsibility for seeing
that there is no consummation before she attains 15 years of age.”’ Well,
-Sir, this ideal the House would not allow to be followed. The ideal that the
House has hefore it is only one of carnal pleasure. The House knows only
the earnal side of marriage, not its higher, spiritual side. The Houses
would allow a girl only after a particular age to be married to a bhoy after
a particular age ¥ But can any legislation say that a woman shall become a
mother at any particular age. This is the insane legislation which is sought
to be imposed upon the country. My friends talk cheaply of female
education. But what is their ideal ¥ Here is a book written by Dr. Mayrick
Rooth. one of the latest writers upon sex problems ; and there are sugges-
tions in it as to the kind of education which should be given to girls s0 as to
qualify them for their great sex duty, for their great biological duty, for
their duty to society. What is that duty ¢ A girl’s most sacred duty is to
become wife and mother, The proper work of a woman is maternity, That
is the great duty of a woman. The best scientific opinions of both Europe
and America agree in the view that the education of a girl should be such
as to qualify her for motherhood, for the great duty of motherhood. That
is the true ideal of female education. The learned author of that book
bemoans that the present education in England is not conducive to it ; he
bemoans that there are hundreds and thousands of unmarried girls who
go into offices and sell their labour cheap in competition with the boys, and
foree the hoys to be thrown out of work, and to remain bachelors. He
bemoans the unmarried state of these girls. The result, as he says, is
this vicious circle of young men without work and young women without
marriage. This is going on from day to day. The result is that the whole
Anglo-Saxon society is in a chaos. Ie tells us what is happening
theve. He gives innumerable statistics to show that maternity is going
down in England. Maternity is going down in America among the sport-
loving adolescent women. Everywhere in Europe it is going down. Even
10 per cent. of adolescent women in the West are not fit for maternity ; they
do not bear children ; all this on account of the pernicions ideals that are
now prevalent all over Europe. He comes to the conclusion that, unless
great endeavour is made to incnleate saner, more seientifically sound ideals
of sex-relations, the Anglo-Saxon race will soon come to an end. I wilk
commend the following pitiful remark to the notice particularly of Mr.
Price and Sir Darey Lindsay :

‘¢ What is hap}gcning to the domestic life of the Anglo-8Baxon race ¢ Tt is the samne
tale wherever the English tongue is spoken : more hotels, fewer homes, more divorees,
fewer children,’’

That is what is going to happen to the English educated people of
India also. Among us also will be more hotels, fewer homes, more divorees
and more loose sexual connections, more unholy sexual alliances and
unions, and lesser and fewer children. That is what we are paving the
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way for by enacting this measure. We are the guilty persons who are
parties to such a crime. The false, unwholesome ideal of my friends seems
to be that a girl should be old enough and free enough to say whether she
will marry, and if so, when and whom she will marry. This is utterly
unscientific, unbiological. In Europe, this false ideal, ‘vhich was
basec cn the superficial utilitarianism of the Victorian period is resulting in
the gradual extinetion of femininism, And in Europe and America thought-
ful writers of both sexes have begun to declare that a girl has no right to
say that she will marry only when she likes and whom she likes, and as
she likes. That is not in conformity with the higher organic view of society,
with the real basic principle of society, which says that a girl should become
a mother of the race. The race demands that every girl should become a
mother. That is the highest principle of sociology, that is the highest
principle of inter-sex moral law, that is the highest principle on which is
based the foundation of all civilised human society. Every woman, every
man, is an organic limb of the race. No wman, no woman has a right to live
for himself or for herself. This is the organic theory of society, based on
what is called the philosophy of the unity of all life. This is the teleological
view of human society that all are parts of one organie whole, each having a
funetion of his or her own, all functions tending towards the growth and
consummation of the whole. According to this view of life and society,
every boy and girl, as far as possible, should become married, for the per-
petuation of the race. This is what the latest western scientists say. But
in India, in modern India, we hear the diabolical philosophy that a girl
must be cld and mature enough to make her decision after examination
and trials as to who would best suit her as a husband ; that she must be
free to say when, how and whom she will take as her husband. This same
wicked creed has produced most baneful results in America. The same
pernicious results are happening in Europe, and unfortunately both these
Continents are getting into a state of terrible degradation. The thought-
ful writers of England, of Austria, of Germany, all have begun to deplore
the present conditions of society there. Yet we ‘‘ educated ’’ people in
India have become the intellectual dustbins of Europe and America, and
\%a}m to pick up the erumbs and the refuse that are thrown out by the
est.

Mr. K. Ahmed : Then, why do you ask for Home Rule ?

Mr. M. K. Acharya : Life is more serious than can be wasted upon
the Honourable Member—Sir, I am sorry to have to speak about this
measare. I do certainly want legislation, but legislation on sane lines. I
want reform on sane lines ; that is why I say that we must not allow con-
summation before 15 years of age. But we must allow, if possible we
must help and give facilities for a girl of 11 or 12 or 13 to enter into the
sacrament of matrimony with a boy of 17 or 18. That is the high ideal
of Hindu culture, but we are penalising that today. I am not going to
waste the time of the House now at this late stage by reading out the
inmumerable telegrams that I have received against the Bill. How many
telegrams have I got ¥ How many telegrams has the Honourable the
Home Member got ¢ IIe must know it. He has got innumerable telegrams
from respectable leaders of religion all over India. He has got telegrams
from every man who has at least half a dozen as his following. The
Honourable Member himself admitted on the floor of this House, how many
telegrams, how many representations, and how many memorials were
received for and against this measure. Let us not therefore, in a fit of
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frenzy, magnify either the one side or the other. 1 have come to this con-
clusion after great deliberation, that the bulk of the English educated people
are not independent thinkers ; unfortunately they are only seennd—r.ate
parrot-like repetitioners of what is being loosely said in other countries.
They want legislation, not on rational lines, nor on lines suited to the
genius of the Indian nation. But the bulk of the country is going to
decide the fate of every Member who is voting in favour of this measure.
The bulk of the country will decide as to who should be returned to the
next Assembly. The bulk of the country will follow their long-recognised
lerders, whether Hindu or Muhammadan. A large proportion of them
will not admit the false ideal that every girl has the righ: to say that she
will marry when she likes, whom she likes. The large bulk of the people
in this country wounld not like their girls to defy parental authority and
home discipline. The bulk of the people in this land are still fortunately
wedded to the old ideal that their girls shall not fall into degradation, that
a girl when she is 16 or 17, when sex passions are dominant in her, is not
the fittest and best person to choose her partner in life, and qualify herself
for motherhood. She is not the fittest to say whether she will marrv, whom
she will marry and when she will marry. Our ideal has been of
discipline, of control, of subordinating youthful whims to the experience
of elderly people. Every girl must take the advice of her parents. Every
boy and girl must obey the wishes of his or her parents. It is because
such discipline has been prevailing in India that we have been spared the
degrading spectacle found in the West. America is now on the stepping
stone of ruin and peril. In England great thinkers are despairing as to
what is going to happen to Anglo-Saxon society if the present conditions
were to continue any longer. In India we have come to the same stago.
We with our high ideals and noble culture have withstood the onslaughts
of countless invading ereeds, and God willing we shall stand the present
inrcad into our ideals by the enactment of this measure. I have no doubt
that sooner, much sooner than most of us think of, this legislation will be
amended so as to be made more sane and more fitting with the highest
national ideals and the culture of India, For :

‘¢ The One remains, the many change and ,
Heaven’s light for ever shines, earth’s shadows fly.’’

Amidst all the numerous changes that are being wrought in our midst.
the one cternal culture of India, the one Mernal supremely universal
religian of India which has linked the Siva and Sakti together—the
Apollonnian and the Dionysian as western seientists would call the two
aspeets today—that supreme religion which has linked Sri and Narayana
into the One Holiest Existence—the religion that has welded indivisibly the
father an.d the mother, the wife and the husband for all time, througih all
earthly,births and deaths—the Culture of that indissoluble Unity which
is the stepping stone to the higher Unity that pervades all this Universe—
that will remain, and this legislation is bound to pass away,

Pandit Nilakantha Das : Sir, T had no mind to take part in thig
debate, but I must make it clear at the outset that T was very vehemently
in support of the principle of this Bill and so I am now. My constituency
is also generally in favour of the principle of the Bill and one of the reasons
is that my constituency particularly is not much affected by this Bill.
Except Brahmins and two or three small castes, no other cagte marries
carly, and even when there is early marriage, there is no consummation
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before the girl attains her 14th or 15th year. But when I found that the
Bill was proceeded with from stage to stage I was considering whether I
should subseribe to the scope of the Bill without thinking twice, It was
said by the author of the Bill, when he first introduced it in this House,
that his main object was to eradicate the evils of child widowhood and
early or pre-puberty marriage or consummation. These two things are
really social evils. Anything else that is aimed at in this Bill is not
exactly against any particular social evil but with a view to enforeing
something which we may call social reform among the people, a substantial
section of which I now find is unwilling to accept it.

But I must say that 1 am not like many of my friends on this side of
the House against social legislation. Shastras have been quoted on both
sides, but as T have stated, my humble study of the Shastras tells me that
they appear contending to the uninitiated. When we speak of Hindn
religion, T say it is a misnomer. I never believe that there is anything
like Hindu religion. By religion we understand a preached religion,
which has got a book which is revealed, and practically it is the word of
one man who preached that religion. Hindu religion therefore is a mis-
nomer. T believe in Hindu culture. It is a culture where all stages of the
development of the human soul are comprehended. Even the pan-
theistic teachings of the Vedanta are as much Hinduism as the worship
of stocks and stones by the savage. So this culture you may find in our
Shastras and you cannot find any hard and fast rules for all time to come
and for all climes and all people. It is an interpretation according to
adhikara as it is called, the capacity of the man interpreting that will give
vou the true interpretation of the Shastras ; and in fact I find that there
ha: been legislation from time to time and marriage has been regulated.
I+ was T believe about the 12th century that, for some reasons, our
Smritikaras forbade post-puberty marriage. 1 do not know whether those
conditions have so vanished today that we can go even two or three years
after puberty in marrying our girls.

I did not understand my friends congratulating the Honourable the
Home Member for his support and some of them characterising that support
as the advent of a national government. I do not know that on any national
measure, on any measnre which we consider national, Government was ever
ko very enthusiastic, and I cannot understand, even on the present occasion.
what can be at the back of all this enthusiasm. In this Bill we actually
go forward to a measure of social reform and we look forward to a time,
as some of my friends have said, when girls will choose their own husbands
and boys will choose their own wives. But so long as that stage does not
come by education of our villagers or by any other means planned by our
national Government, I do not understand how we can raise the age two or
three ycars beyond the age of puberty and still make the parents and the
fumilies responsible for the marriage of young men and young girls. I
do not know what is the actual age of puberty in Northern India, in the
Punjab or in up-country. But I know that in the torrid heat of the south
a8 well as in temperate and delicate Bengal, twelve is the age of puberty.

(At this stage Mr. President vacafed the Chair, which was taken by
Mr. Deputy President.)

I can understand that in towns and cities from where most of my
Honourable friends come to this House and where there are educational
institutions and other things, a father can give his daughter in marriage
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after 14, but I do not understand how in the villages where there is no
education, the father or the family can be responsible for the girl after
she attains the age of puberty. Of course the time may come when measures
of social reform may advance to that extent and we may look upon that
age, or even after that, as the marriageable age, but at present I do not
understand how we can make the parents responsible, and not only res-
ponsible, but make it a eriminal offence and send them to jail for marrying
their children before 14.

Do you not understand the life in the villages ¥ Do you not realise
how there will be many cases where rightly or wrongly the father will be
compelled to give his daughter in marriage at once ¥ I do not know—the
ruain idea of the 12th century as I understand it was that the marriageable
age should be so fixed and the marriage so performed before the girl had
any sex impulse. Now, you are making it two or three years after she gets
the sex impulse ; and I am sure human nature is human nature, and youn
know the conditions in the villages ; there is no education, nothing of the
kind ; and sex impulse always goes hand in hand with sex experience in
some cases at least in this land as it is so common in the West, and this
will result in many cases in marriage after sex experience. Do you not
feel that, in such cases, the fathers will be compelled to marry their
daughters 7 In cities conditions of society may be different, but in villages,
generally people will not risk this, whereby families and not girls alone may
be ruined. The result will be that there will be the strictest of purdah in
your villages after this Bill is passed into law and after it is promulgated.
T know in my society, Karans who are just below the Brahmins, marry their
givls after puberty, and I know, at the same time, that their purdah
system in Orissa is the strictest of all. You must either have purdsh
under the present conditions in villages, or you must marry just when a
girl is on the verge of attaining puberty. Which do you choose ?

I do not understand how, in the scope of the Bill, nothing was pro-
vided as a safeguard : everything—every bit of reasonable amendment---
was thrown out in a measure like this by which we expect social reform.
If you are to pass legislation, legislative measures like this must go hand
in hand with the stage to which the people have attained, perhaps a little
in advance if possible. You cannot introduce a measure like this, a penal
rcasure : in your frenzy of what you call social reform. This is not a
social conference. This is a Legislative Assembly. Make real crimes like
forced widowhood of the child or pre-puberty consummation of marriage
penal by all means. 1 cannot subscribe to introducing measures of what
you call reform at the point of the bayonet like this.

My friends have quoted measures of social legislation. But as I
understand them, none but the measure regarding suftee was a penal
measure ; they were civil measures, and you could have made this a eivil
mieasure like the others. But by the present provision, the father will have
to go to jail and the mother will have to go to jail (An Honourable Member :
‘¢ Certainly not.”’)  or be subjected to fine, I beg your pardon. As regards
suttee, if you were to compare this with that measure, it would be like
saying that milk is beef. If milk be beef, then this measure can be com-
pared with the measure against suftee.

So, Sir, I say that, when we were going to fight against social evils
such as widow marriage and pre-puberty consummation, we have perhaps
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unwarily come to something which I am sure will not only be unpalatable
in our villages among the vast population there, but will also create some-
thing which, if realised in effect, perhaps none of my friends on this side
of the House will like. It is a cultural setback as I may call it, measures
ol reform in this subject land are yet of doubtful genuineness, so long as
our mentality is one of slavish and unassimilated imitation. Moreover
foreing measures like this with the help of an alien bureaucracy is nothing
less than a crime—a heinous offence, 1 may say, against our hoary and
liberal culture. For it is evident even in this House itself, not to speak of
penalties of courts later on, that with forty or fifty votes on those IBenches,
this measure is being forced down our unwilling throats. {Crics of ** No.”’)
I repeat it und I say that we could not get even a comma or a semi-colon
altered. 1t is a very dangerous thing. I cannot conceive of it. I could
understand the Government approving of the principles of the Bill for
fear of public opinion. If they did that, it was perhaps a part of their
duty and I do not deny that much ; but when they force this measure on
us and comnpel us to swallow it, root, trunk, branch, leaf, twig and stem—
nothing left out—nothing changed—I cannot follow the attitude of Gov-
ernment. When we were considering the measure, we did not give them
an undertaking that, whatever emerged from the Select Committee, we
would swallow the whole thing as it was. But we are now foreed to
swallow it. If we analyse the votes, we find that, besides those fifty votes,
perhaps on very small occasions you have got a majority of non-officinl
clected Memhers—representatives of those that are concerned, those that
are affected.

An Honourable Member : You never exceeded tm-renty !

Pandit Nilakantha Das : 20 or 24 I do not mind ; but from 61 if
50 is deducted it means 11. Whatever that may be, it should have been
considered thoroughly and the scope of the Bill should have been modified
so that the people could swallow it even if it still would have been like a
bitter pill in some instances. I would not mind that much of bitterness,
but I am sorry this Bill is going to be passed into law as it is ; and I
should have been very glad to support the Bill as I am in favour of the
principles of the Bill, but under the circumstances T am sorry to have
to say that I shall not be able to give my support to it, which would mean
not supporting the principle now, but supporting the entire Bill as it is.

Mr. Deputy President : I think the Honourable Member will realise
that this is a time when we should give every Member a chance to say a
few words. I do not want that any Member should think that he had not
got a chance and I hope that the Honourable Member will finish soon.

Pandit Nilakantha Das : I have finished, Sir.
Honourable Members : The question may now be put.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : Sir, I rise to join the chorus of congratulations to the
Honourable Member from Ajmer-Merwara on his having succeeded in
piloting this Bill through the House. If I remember it correctly, this is
the first non-official Bill, of a contentious character, which has successfully
gone through this House in its various stages, and I believe that the Honour-
able: Member in charge himself will agree that he could have done little,
but for the very whole-hearted support which the Government promised
him and which they have accorded so usefully. The best wish that I can

L16CPB(LA) 1
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now extend to this Bill is that it may be introduced in the Council of
State this very Session at Simla and that, before many weeks are over after
the cnd of this month, it may receive the assent of His Excellency the
Viceroy and Governor General.

. None, Sir, is more conscious of the many defects of this Bill ; I do
not think any one of the supporters of this Bill will be so rash as to claim
that it is a perfect measure in any sense. There are many omissions
which will require attention, and there are many other restrictions which
may have to be put on in course of time as experience teaches us what is
Wanting in the Bill, but there is no doubt about this, that as the founda-
tion, this Bill is good enough to enable the Indian Legislature to lay a truc

and lasting foundation.

A good deal, Sir, has been said indicating suspicion of the Government
support to this Bill. I can understand the mentality of those colleagucs
of mine who will suspect Government support, whether it be for a good
cause or for a bad cause ; but I have no hesitation in this case in saying,- -
and I say it with all conviction—that Government could not have withheld.
their support to this Bill at this very late hour. The fact that the Govern-
ment did not give support to this Bill of the Honourable Member in charge
a vear ago, we all deplore. The Government were over cautious. In the
last Delli Session they almost tried our patience, and whilst we are grateful
to the (overnment for the support that they have given now, I do not
think there is the slightest room for any suspicion. On the other hand, Gov-
ernment deserve from this side of the House cordial appreciation, and it is
our sincere wish that they may extend their support with equal cordiality
for equally good causes, hereafter.

The Third Reading, Sir, of a Bill is generally looked upon as an
ovcasion for Members, if they choose to do so, to take a short review of the
debate on the earlier readings of the Bill. I do not propose to take much
time of the House in this connection. I know that many of us perhaps
would like to leave the Chamber as early as possible, but I cannot help
referring to a few remarks made by some Honourable Members in the course
of the debate today. In this connection, turning first to my Honourable
friend Mr. Neogy, I can assure him that there is not one of the supporters
of the Bill who really rejoices at what some call their vietory in this matter,
and I feel that there are many who will agree with me that we regret, and
feel it is a misfortune of the country, that there must be differences of
opinion on this important measure. To me, personally, Sir, it is a matter
of great regret that 1 have on this occasion to differ from some of my
csteemed friends with whom I generally agree and for whose opinions I
have the very highest respect. To name only a few, I will name my Honour-
able friend Mr. K. C. Neogy from Bengal, Messrs. Kelkar and Aney, and
my estecmed friend Mr. Belvi, with whom I have been in the Legislature,
either Provineial or Central, ever since 1916. There is not the slightest
question of doubting the bona fides or the honesty of purpose of any of these
osteemed friends. It is perhaps, as my friend Mr. Acharya said, my mis-
fortune, that receiving as I have done English education, I cannot see with
the same glasses as Mr. Acharya would like to put on, but if my IHonour-
able friends will extend to us, who support this Bill, the same bona fides
and honesty of purpose which we credit them with, we need not have he
bickerings over what one side or the other said, bickerings as to who has
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the country behind him and who has not. Sir, now that the Bill is going
to be passed, let all put their strength together and see'that the measure
goes through with gencral goodwill. I do not claim, Sir, that I have the
country behind me in what I am saying. I will not even claim that I have
the whole of Bombay city behind me in what I am saying ; I do not even
suggest that I have the whole of my community behind me. I dare say
those who oppose this Bill may be reflecting the opinions of the masses, ac-
cording to their lights, more accurately than I can do : but the fact is, the
constitution is there, the House is there, and the procedure is laid down.
The House did its best to call for opinions, once, twice. It referred the
Bill to a Select Committee.

(At this stage Mr. President resumed the Chair.)

The divisions on this Bill having heen what they have been what
is the good now of saying that we still have not the country behind us
in this matter ¥ What is the good of minimising the effect of this Bill f
T ask what is the good of doing that when you, and the most leading of you,
all admit that you do not consider that child marriage does any good to the
young girl ¥ Even my Honourable friend Dr. Moonje, President of the
Hindu Maha Sabha, said that, for all purposes of the physical welfare of
a girl, the age of 12 is not the right age for marriage but other considera-
tions made him plead for 12 and oppose 14. Now when this Bill is, as it
is likely to be within a few hours, a fait accompli as far as this House is
concerned, may I appeal to my friends, from whom it was my misfortune
to differ, to sink all differences of opinion and try and help Government
to see that, should this Bill bring about any hardship on any member of
the society, such handicaps shall be as few as possible, and should this
Bill be the right measure, then it will have Godspeed and all the benefits
which some of us look forward to flow from it.

Nobady can say, Sir, that the discussion on this Bill has been any but
the most exhaustive. Both sidles have expressed their opinions freely and
frankly, so why should we not give our whole-hearted support to this
measure at this stage so that it may have a fair trial § I[f after all,
the apprehensions of some Honourable Members prove to be correct, there
is always room for an amendment, an amendment which, I am sure, the
Honourable the Home Member will consider very sympathetically. But in
the meantime, please do not put spokes in the wheel of this Bill, especially
when you know that there is in this House a very substantial majority in
favour of it. You will at least concede that, though some of you may
differ from us, there are in the country, shall I say lakhs or may I be allowed
to say, million$, who hold the same opinion on this subject as some of uy
hoid. T appeal, therefore, Sir, to both sides of the House not to wail or
weep, nor to run away with the idea of victory. Let us both feel a little
diffident, but now that this Bill is going to be passed, let us do our best to
sec that it will be as great a success as it deserves to be.

Sir, my Monourable friend from Madras, Mr. Acharya, took me to tim
land of the Rishis. Not being conversant with that part of Indian history,
I do not propose to disturb him in the dreamland which he painted before
us. But I am very much reminded of what the Honourable Member tfrom
the Central Provinces, Dr. Moonje, said that even Chanakya, if I followed
his authority, says that idealism is to be tempered with practicalism. May
I venture to ask Mr. Acharya from Madras whether his idealism is being
tempered by practicalism when he pleads what he did plead ¥ But that,

LJ6CPB(LA) 2
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8ir, was not the most serious part of what he said. What I.am afraid
rather irritated me was this. He said that those who happen to differ
frow him and support the Bill were suffering from, what Mr, Acharya chose
to call. effects of enslavement. I am sorry I have to criticise the Honour-
able Member in his absence—he does not happen to be here now. 1 strongly
protest against this allegation of ‘‘ enslavement "’ hurled at us who vote
for the Bill. Are we voting for this Bill in order to support the Cuvern-
ment ! No, we claim we have the support of Government because of the
strength oi' our convietions. It is the other way round, Sir, in this case,
and it is because that public opinion has been so c¢lear and strong on this
question that the Government have for once decided to follow public
opinion. What is the good of saying that we are suffering from the effects
of cuslavement in this matter ¢ May I venture to ask, Sir, if it is not
Mahatma Gandhi who has pronounced himself in favour of something better
and a stricter measure than this, as far as the age is concerned ? Is he
suffering {rom the effects of enslavement ¥ Sir, is Mr. Vallabhai Patel, whom
we affectionately call Sirdar Vallabhai Patel, suffering from that enslave-
ment ¢ Is Dr. Rabindranath Tagore, who has this morning given his
opinicn in the public Press and who has strongly supported the Bill---is
he suffering from enslavement ? No, Sir. The word has been wrongly
msed, and I present it back to the Honourable Member from Madras. It is
his enslavement of what he believes to be a Shastraic doctrine which pre-
vents him from seeing independence amongst us who vote for this Bill.

Sir, one word more about Mr. Acharya and I will leave him. Mr.
Acharya said, if I followed him correctly, that his ideal of society is that
every girl should marry and bear children. I need not go to America and

urope ; I need not think of the alleged vices there, There is enough in
our own homes and in our own country to engage our fullest attention,
An Indian father compelling an Indian gifl to marry—what for ¢ Not
because he thinks it is to the benefit of the girl, but because he feels that it is
a Shastraic injunction. Selling of girls for monetary consideration, giving
of girls aged 13 or 14 not to young men, but to grown up old men of 55
and 60—if Shastras say anything of that sort, I am not afraid to say that
the India of today won’t have any more to do with these Shastras ; that
they do not serve us adequately in our contemporary times. If Mr.
Acharya thinks that, to allow a girl to select a husband of her own choice
is outside the Shastras, I only wish to ask him why was there a Swayamvara
for Sita ? Perhaps, the Shastra that Mr. Acharya had in view and the
8hastra of which I have a little knowledge are two different Shastras. I
propose to stick to mine, and I can in all conscience say that this measure
i8 the right measure for India today. It is not a day too early ; on the
other hand, any one day’s delay deliberately made in putting this measure
on the Statute-book would be a erime against the people of India.
{(Applause.)

Beveral Honourable Members : Let the question be now put.

Pandit Madan Mohan Malaviya : Sir, I am not amongst those who
saspect the motives of any Member of this House. I recognise that everr
Member who has supported the Bill has done so with the best of mntiwfs,
with the most honest of convictions. I do not blame the Members on the
Government Benches for voting for the Bill merely under the command
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of the Honourable the Ilome Member. I believe that, if not all, most of
thom have got convictions that way. Nor do I blame Members on this
side of the House who have supported the Bill, or accuse them of anythin
but the best and the most disinterested of motives in adopting the atti-
tude that they have adopted. But I do deplore that, in dealing with a
nieasure of this delicacy, in dealing with a measure which very seriously
affects the tenderest interests of a large section of the people—that in
dealing with such a measure the House should not have shown greater
considerateness towards those who are to be affected by the Bill. I do
not agree with my Honourable friend Sir Purshotamdas Thakurdas in the
dexcription he has given of the supporters of this Bill. Those who have
received the benefit of western education, or modern eduecation, those who
have understood the benefits of social reform, are already marrying their
daughters and grand-daughters at late ages, not merely at 14, but beyond
14, at 15, 16, 17, 18, 20 and sometimes even beyond that. Not a single one
of them will be led by the passing of this measure to change his attitude
and to marry his or her daughters and grand-daughters early. There is
therefore no reason to say that the passing of this measure with a lower
age will be a disaster to the cause of social reform. What you have to
think of, and what I submit is the most important thing to be thought
of in this connection, is how the proposed measure will be received by
those who have hitherto married, of the masses of men, particularly the
most backward classes of our countrymen who have hitherto married
their daughters at very tender ages, at ages much below 12, and Ly those
who believe that they should marry their daughters and grand-
duughters ahout the period that they attain puberty. It is these people
whose cases have to be considered, and I submit with great regret that,
in considering how the measure will affect these people, Members who have
supported the Bill have, in my humble judgment—I say it with regret,
1 say it with respect, but I do feel it my duty to say it—that my Honour-
able friends who have supported this measure as it is, have not shown
that considerateness towards those humble individuals who have for ages
lived under the customs that obtain among -them. They will be told to-
morrow or the day after, or a week hence by publication in the Gazette of
India, which will not reach them, which they will not hear about, that the
marriages which they have performed for ages, for all the time that they
can think of,—that those marriages are banned now, that if they marry
their daughters and grand-daughters as they have been marrying them till
now, they shall be handed over to the policeman and they will be prose,
cuted—those who marry and those who help to marry under the present law.
I submit that is an aspect of the question which deserved more considera-
tion.

I need not remind the House that I have from the beginning recognised
the necessity of legislation on this matter. I have from the very beginning
nreed that the age should be fixed at 12, I am not going to argue the
point aver again ; I have already submitted to the House all that occurred
to me for consideration. T had not the good fortune of having been able
to persuade Members of this House either on that side or on this that there
was abundant reason for fixing the marriageable age at 12. But I do feel,
in view of all the speeches that have been made today, and in view of the
foct that the Bill is going shortly to be passed. I do feel it my duty not
only to my countrymen outside who have no voice here, but also to my
friends on either side of the House, to tell them to think yet, to pause yet
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for a moment, to think what the measure means to the bulk of those who
will be affected by it. I am not advocating that the matter should be left
where it is. I have only urged from the beginning that in a matter of this
delicacy, which touches the most vital interests of the community, which
touches the humblest of our people, we should proceed cautiously, we
should hasten slowly. We should recognise the need of carrying the people
with us. We are living in an age of democracy. We are anxious to have
democratic institutions. This is a democratic institution. At this moment
when a big change is going to be effected, when we are looking forward to
@ very big change in the constitution of the Government of the country,
where the franchise will be exercised by millions more of people, as some of
us hope, than it is exercised today, what is the principle upon which legis-
lation should proceed ? Should it be a disregard of the wishes of the
people, an utter contempt for the wishes and the opinions of those who may
be affected by a measure, or should it be a reasonable regard for them 7
Some of us may hold very advanced views. We are perfectly justified in
advocating those views before our humbler countrymen in whom we are
interested. But 1 ask any Member of this House to say whether he is
justified in forcing by law his own ideas of social reform, of the age at
which marriages should take place, down the throats of a large section of
the people who do not yet believe in it as some of us do t To them it will
not be a matter for arguing whether the Government and the Legislature
was competent to force the change upon them. They know und believe
that their marriage law is a personal law which has come down from uges,
from generation to generation. They have lived under these laws and
have both prospered and suffered under them. I grant that there has been
much evil under the system of child marriages. I am as anxions as my
friends on either side of the House that these evils should be done away
with, but T am anxious that, in removing one evil, I should not be per-
petuating another evil, and I feel that the Legislature, in exercising its
authority in the matter of social reform, should carry the general
consent of the community with it. The way in which this Bill has been
pushed through, the way in which the various amendments intended to
goften the rigour of the proposed law have been dealt with, the way in
which the amendment to fix the marriageable age at 12 instead of at 14
was dealt with, the way in which even the amendment for prolonging by
eight months the period at the end of which the Bill should come into foroe
‘was rejected,—all this has filled me with sadness and I regret to say that
‘in passing the Bill in the form in which it stands, this House is abusing
the power of legislation which it possesses at this moment. I do not wish
to say more. Though I am in favour of raising the marriageable age and
am anxious to eradicate the evils of early marriages as much as any other
man, it will be my duty to oppose the Bill as it stands.

Mr. V. V. Jogiah (Ganjam cum Vizagapatam : Non-Muhammadan
]flura])': Sir, T thank you, for the opportunity you
. ,have given me to express my views .on a legislative
measure of this importance, as I am very anxious not to give a silent
vote but to make my position clear,

6 Py,

I have long felt that there are innumerable advant i

[ have Ic . 3 es, in a sub-
stantial rise in the marriageable age of girls. But I do angot propose to
dwell at any length on them as these are well known. I would say only
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one thing as that would bear any amount of repetition, and that is, it has
the advantage of saving about 3 lakhs of Hindu girls from virgin widow-

hdod.

I"rom a health point of view also, there is a good deal to be said in
favour of the Bill. On this subject also, I do not like to take up the
time of the House as this aspect also has been often discussed and that
threadbare. There is overwhelming medical opinion on the deleterious
effects of early maternity below the age of 16 years. The figures
collected hy the Age of Censent Committee from hospitals and maternity
and child welfare leagues support this dpinion.

I know it iy stated as the view of some people that the evil effects
of early maternity and the large maternal death rate in this country are
due to economic causes. On a matter like this we may consult our own ex-
perience. My experience is that early marriage and consequent early
maternity have proved, even in many well-to-do families, a bane to society,
and made child mothers fall a prey to diseases such as tuberculosis and
Jaervous debility and the like.

The subject of child marriages mostly concerns women. 1 under-
stund that the orthodox deputation from Southern India stated to
His Excellency the Viceroy that the Age of Consent Committee made
no genuine attempt to ascertain the opinicn of Indian ladies and that
99 per cent. of them would shudder at the thought of post-puberty
marriages. I am surprised to read this statement. 1 have a high regard
for some of the members of the deputation, and with great deference.
I say the deputation was under a great delusion in this matter. With
dur deference, I may assure the members thereof that most of our women
who can lay any claim to any education or intelligenee, are strongly in
favour of the principle of this Bill. The members are probably not
aware of the fact, that women’s associations, all over the country, All-
Tndia-Women’s Conference, with 22 constituent conferences, have, with
one voice, denounced child marriages. It is a pity that there are mo
women representatives in this House, and I am sure, if there were women,
in our places to-day, in this Assembly, instead of men, the principle of
the Bill would have been supported by an overwhelming majority.

Coming next to the orthodox opinion about religion being in danger,
Sir, T cannot agree with it. I am one of those who have a high regard
for my 1eligion and its injunctions, and I cannot believe that the Hindu
religion which is one of the most liberal, tolerant and catholic of the
religions of the world, can ever prohibit late marriages for our children.

The orthodox deputation, I am told, Sir, stated that Hindu Law
was based on Dharma Shastras which in turn conformed with the Vedas,
and hence, they were binding on all Hindus. I agree with them, and
I say that Vedas are the bedrock of Hindu Shastra and Hindu religion.

Let us therefore see what the Vedas, the authority of which is
accepted by all Hindus, say on the subject of Hindu marriages with
regard to age. Vedas consist of two parts: one is ‘‘ Vidhis "’ or
injunctions and the other is Veda Lingas or Vedic incidents.

What are stated in Veda Vidhis, or injunctions, are mandatory
and we should ifivariably follow them. The injunections, say, for instance,
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‘“ conunit no adultery ’’, ‘‘ don’t drink wine *’, and ** do your sandhya
daily ’’ and the like,

‘* Na para daraan gacohaith

Na suraan pibarth
Aharaha sandhyam wupaseeta.’’

What ure referred to in Veda Lingas are that from which inferences
can be drawn on certain matters, such as, ritual at marriages and
recital of marriage maniras, from which inferences can be drawn. These
Veda Lingas are next in importance only to Veda Vidhis or injunctions
as authorities, and next to tkese Veda Lingas are Smriti texts which are
Rishs Vakyamsa, i.e., the sayings of Rishis. With respot to the mar!'iageable
age of girls, we have mention made in all the authorities, viz.,, Veda
Vidhis, Veda Lingas and Smriti texts. The Rig Veda is considered the
foremost of the Vedas. Let us therefore take Rig Veda first. The fourth
mantra, of the 35th Sutra, in the second Mandala, of this Veda—which is the
Vidhi portion, says : .

‘* Thasmeraa yuvali yo yuvanum

Murmujyamanaha Pariyenti apaha.'’

It means a ‘‘ Yuvati '’ shall take as her husband a ‘‘ Yuva '’ just
as rivers take to the ocean, and ‘‘ Yuvailt’’ is defined in dictionaries and
Shastras as : '

‘‘ Aashoda saath Baalaa

Aathrimsatho yuvathe ',
meuaning a female under 16 years is called a ‘‘ Baalaa *’ and one under 30
years a ‘‘ Yuvati *’, :

There is another injunction or Vidhi, in the same Veda which is the
3rd Mantra, 37th Sutra, and 55th Mandala, and reads as follows :

‘‘ Vadhuriyam pathimichchyanthe yate.’’

It means this woman goes desiring a husband. This lends support

to what is previously stated, because no female goes desiring a husband
unless amorous desires spring in her, i.e., after puberty.

" In Atharvana Veda it is said :

‘* Brahmacharyena Kanyaa
Uvanum vindathai pathim '’,

meaning a Kanya who is celibate shall take a young man as her husband,
and Vyasa Smriti defines ¢ Kanyaa ’ as,—

‘‘ Rutusnactaa thu ya suddhaa

Kanyaeti abhi daayathai ',

meaning one who attained puberty and is pure is called Kanyau,

_The fact that ‘ Brahmacharyena '’ qualifies ‘‘ Kanyaa ’ must ncces-
sarily mean a woman who has attained puberty—otherwise, there is no
meaning in saying, a Kanya who has been observing” ¢¢ Brahmacharya ',
or celibacy. -

There is, thus mention——nay sanction—if not a mandate—in favour
of post-puberty marriages in the Vidhis or injunetions-portion of the
Vedas which are mandatory, .
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In the Report of the Age of Consent Committee, I find that several other
mantras are quoted from Rig Veda and Athurvana Veda, and I therefore
content myself with those I have already referred to. One thing is
certain so far as I was able to ascertain, and that is, that there is nothing
in the Vedas advocating child-marriages.

Coming next to the marriage mantras, we find ample proof in favour
of pre-puberty marriages. The word, ‘“ Kanya Dana >’ itself shews
that the female given in marriage, is a Kanya, meaning, a woman who
has attained puberty, as per the definition given in Vyasa Sutras
already referred to. In the second part of the marriage ceremonies,
Panigrahana, which includes Saptapathi, the most important part of the
marriage ceremony, refers to solemn promises made by the bride and
bridegroom, one to the other. These shew that they must have attained
the age of discretion. In the Grahaprevasa Maniras, i.e., the third parc
of marriage, the bridegroom introduces to the bride, his parents, brothers,
sisters, and other near relatives, and puts her in possession of the house
and cattle which were the wealth in those days, and says :

‘¢ gruhaadhikaarum prayechchaait ’’,
meaning, T give yvou the mastery over the house. In the last ceremony
of marriage, Garbhadana, the mantras recited leave no doubt that the
couple are entering on the phase of ‘‘ Samavesa ’’, or sexual intercourse.

Coming to the Smirti texts, Yajur Veda says that Manu Smirti, is the
best authority in Kaliyuga :

‘¢ Ya dwai kiuchena Manuravatu
thath bhaishajul *'.

It seems whatever little Manu says, it is medicine, .¢., it is very im-
portant,

There is no guestion that its paramount authority is admitted on all hands.

And then Manu says to the father that a Kanya may remain at
home all her life if necessary, but she should not be given away to a
““ Qunahecna ’’, a person devoid of virtues :

‘* Kamaa maranaanthum thishtaith,

Gruhy Kanya Arthumapi

Na oha yenasam prayachchyaith

Guna heenaya Kurhichith !’
and he says to the danghter, if her father does not give her away for
three years after puberty, she may choose a suitable husband, and to add
force to what he said, he further stated that she or her husband could
not incur any sin by reason of the absence of Kanyaa Danaa by the father,
one of the essential ceremonies of marriage.

There are other Smirtis which favour post-puberty marriages.
Vriddha Gautama says :

Kanyaacha akshatha yoni syaath,
Kuleena pitru mathruthaha
Brashmaa the shu vivehaishu
Parincethaa yadhaa vidhi

Sa prasisthaa vararohaa

Suddha yonchi visishyathai

That woman is the best for Brahma marriage who is a Kanyae, and
Akshatayoni (meaning one not having had sexual intercourse). This
also shews that the best marriage is that of a Kaenya, f.e., a woman who

attained puberty.
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Another Smirti is *° Jaimini Sutra ”,_ which says :

‘* Findaitha Anaynikaam ”
i€, ‘“ A female who attained puberty should be married.”’

Gobhila Gruhyaparisista says :

¢ Rulumathi thu Anagnikas
Thaam pmyeciwhath Anagnikaom
meaning * 4nagmkrm is one who attained puherty that ‘' Anagnikas ’
should be given in marriage.’ .
Bruhat Parasara says :
‘¢ Sthriyaascha Purushasyaapi yatra
Wubhayaha bhavaith Vruthihi
Thatra Dharmaartha Kaamaa syuhu
Tha dadheenaa paraspara yoteha thwami
Prasvaida subhagaam dhaa thaa
Subham iohchen
Samudwahaith.’’

Wherever & man and a woman love and woo each other, there is
Dharma, Artha, and Kam.

One should marry a girl who had attained puberty.
Bodhayena Smriti also shews that pre-puberty marriage is admissible.
I do not wish to multiply quotations from other authorities.

I do not mean to say that there are no authorities in the Shastras
against post-puberty marriages, but I submit that these are not so
authoritative as those quoted by me from Vedas, Marriage Maniras,
Manusmirti and the like.

I would ask this ITouse, Sir, is it not meaningless in these circum-
stances to perform pre-pubescent marriages, chanting the same Vedic
Mantras which contemplate post-puberty marriages {

In this connection, I may state that I have long supported the late
murriages and advocated the same both in the Press and on the platforms.
I have encouraged post-puberty marriages both among my friends and
in my family circle and my kith and kin. I and my family suffered on
this account by reason of excommunication from society. So that, all
my predilections, ineclinations, and religious beliefs about the Shastric
doctrines and advantages from it are in favour of the principle of the
raising of the marriageable age,

Having given all my reasons why T amn whole-heartedly in favour
of the principle of raising the age advocated by the Bill, I must own
that there are some features of the Bill which make me waver. One
of the chief reasons is, the appeal made to me by the orthodox people.
They say this. There is a large section of Hindus who sinccrely believe
that Shastras are against post-puberty marriage,—a view, Sir, which
I am unable to accept. They feel that they would be commttfmg a heinous
sin by the performance of such marriages. They ask, where is any
moral or other right, for a secular legislature to impose its will on them
and tell them that they should disobey what they believe to be the
injunctions of Dharma Shastra and abjure their traditional religious
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belief or they would be treated as criminals and sent to jail. They say
that they believe in the utility, nay sanctity, of early marriages as
earnestly and with as much as, if not with more sincerity than, the
supporters of the Bill, and ask, is it right, is it just to punish them for
their homest convictions and opinions. It is this aspect of the case and-
a few provisions of a reactionary character that made me waver and
hesitate, in respect to the support which I had intended to give to this
measure,

] bl

I hoped that the Mover and framer of the Bill and the (Government
which has been supporting the Bill, would bring to bear on their judg-
ment greater statesmanship than they have exhibited on the present
occasion, and try their best to proceed not only with great caution, but
also on lines of least possible resistance in entering on this necessary
and important but drastic and unpopular - social legislation. Instead
of doing this, they introduced into the Bill certain objectionable pro-
vision:, and thereby incensed and exasperated the people snd alienated
the sympathy and support of some at least of those who ardently
desired to support a measure of this useful charaeter. There are
mainly three kinds of provisions to which 1 take objection. One is,
the provisions introduced into clauses 5 and 6, and the like. For
instanee, clause 5 makes all those who perform, conduet, or direct child-
marriages punishable with imprisonment or fine or both. This means
the purohit, or the priest, who officiates at the marriage, is also included
in the eluuse. The inclusion of the priest, who comes merely at the bidding
of the master of the house to perform the marriage and earn thereby
his daily bread, is to say the least, cruel. If he attempts to inquire into
the age of the parties especially of the girl, he will be considered to be
impertinent and stands a chance of losing his job. Next, to throw the
burden on him to prove that he had no reason to believe, that the
marriage was not a child-marriage, looks to me as a piece of legislation
which is altogether reprehensible. Again, in clause 6 (2), the presump-
tion inserted with reference to negligent failure of parents or guardians
of a minor to prevent a child-marriage, is equally objectionable, In
effect, these clauses, threw the burden of proving innocence on the*
accused—a thing, which is unknown to any principles of criminal law
and altogether subversive of the fundamental principles of criminal
jurisprudence.

Sir, T appeal to the experience of my lawyer friends here and’ ask
whether the placing of the burden on the accused does mnot mean
practically a foregone conclusion of his guilt and convietion. I have
‘some experience of criminal ecases both in the Sessions Court and
subordinate criminal courts, having been at the bar for over 35 years,
conducting, among others, criminal cases, both as Pyblic ‘Prosecutor and
a8 defence vakil. In my experience I never found an accused being
acquitted on the strength of defence evidence except perhaps in 3 or
‘4 per cent. of the cases. It is taken by the judge almost in all cases
that the defence evidence is of no consequence however reprehensible
may be that practice. In this state of things the provisions referred tor
virtually mean conviction of the accused.

The sccond objection of minc relates to the penal clauses, especially
those providing imprisonment. The punishment for violation of the
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«©ffences is simple imprisonment for one month, fine of Rs. 1,000, or both
in certain cases, and fine only of Rs. 1,000 or 500- in certain other cases.
I an unable to subscribe to such heavy penalties at any rate at this
stage of the country where this law will come to the villagers, even
to most of the townsmen, as a great surprise. Most of the laws
passed by us here, as a fact, are unknown to the vast majority of the
people except to lawyers and a few others. In penalising marriages
aunder a certain age what the Legislature has been doing, is to penalise,
what the people in general conmsider, a legitimate right. In this state
of the country great responsibility rests on the Government and the
leaders of public opinion to bring home to the people a knowledge of
the law and the consequences of its violation. India is a vast country
consisting of innumerable towns and villages inhabited by persons
full of illiteracy. Most people have not realised the gravity of the
evils of early marriages and they believe in their sacred character.
In my opinion it will take five years or more to give wide publicity to
this change in the law.

Sir, the Age of Consent Act was passed about 40 years age and
yet the Report of the Age of Consent Committee says that the law is
atill unknown to most people. If in the present state of affairs, when
people do not look upon early marriages as anything criminal or
reprehensible, drastic and severe punishment, such as imprisonment and
heavy fines be provided and imposed, I fear that instead of making the
remedy cffective, it may result in great harassment. The object can
‘be obtained best by raising more the moral sense of the people than by
severe punishment. One way of attaining this object is to provide a
nominal punishment for at least a few years until the law is made widely
known, and thereby, illiterate people are to some extent at least educated,
‘by means of prosecutions, which do not work great hardship if punish-
ment by way of small fines be imposed and by propaganda such as the
one suggested by the Age of Consent Committee in paragraphs 330 to
‘332 of their Report. In the meanwhile the mere payment of a nominal
“fine even will serye as a piece of education and a preliminary broadcasting
of the knowledge of this measure. I know, Sir, this nominal punishment
which T advocate will not check effectively the performance of early
marriages. But it cannot be said that the prosecutions and small fines nnder
the law will have no great moral and educative effect and will not
reduce the number of early marriages to some extent.

Further there are a number of people who are in favour of post-
puberty marriages and there are some who perform these marriagey on
the sly, i.e., without disclosing that puberty was attained. This legis-
lation would help them. Omne other advantage is that, by reducing the
punishment and making it nominal for some time, the chance of bringing
offences under the law to justice will considerably improve. If even after
all this propaganda the evil continnes or the measure threatens to be
a dead letter, then the Legislature may have recourse to severer punish-
‘ment as in the contemplated legislation with respeet to the Age of
Consent,

... These reasons apply not only against punishrﬂent provided in the
Bill, but also with respeet to sub-clause (3) of clause 1 ih respect to the
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Act coming into force on the 1st day of April 1930. In order to give
a wide publication to the Acet it should be made to come into force after
a sufficiently long time has elapsed so as to enable Government to
broadeast the provisions of the Bill among the people by extending the
period of bringing the Act into foree by at least two years.

For these reasons and on account pf certain mischievous provisions in
the 13ill, I am constrained to oppgse the Bill as it is though I quite support
the principle of the Bill. I know this attitude of mine will displease some
of my best friends and disappoint those near and dear to me at homeo.
But I am sorry T cannot support the Bill in its present form.

8everal Honourable Members : The yuestion may now be put.

Mr. M. 8. 8esha Ayyangar: Sir, rising as I do at this late hour,
I shall be very brief. The time has come for congratulations. I con-
gratulate the Honourable Mover of this Bill in having got his Bill passed
almost. He will excuse me—because 1 do not mean any disrespect to
him—when I say that he, being a dissenter from the traditional religion,
has really wreaked his vengeance upon the traditional religion by getting
this Bill passed. T congratulate the Treasury Benches and the Ilonour-
able the-lHome Member and the European Section of this Ilouse for this
reason that they have, by supporting this Bill, successfully deflected our
activities towards the attainment of Swaraj by creating a ecivil war
amongst all the communities and amongst several political parties of this
country.- 1 congratulate my politically-minded friends alse in that they
have, by their support of this Bill, really forced the Government to incur
the odium of the masses, for T am sure they will eertainly, in working
out this Bill, necessarily incur the odium of the Indian masses. To that
extent, 1 congratulate the politically-minded section of this House. Sinr,
the Ilouse may remember that the Ionourable Mover wanted to make
this a civil Bill and also to make the marriage invalid under certaimx
circumstances. The Select Committee thrust upon him this unenviable
position that this Bill must be a penalising Bill and that it must not
only apply to Hindus and other sections for whom he demanded that
the Bill ought to come into force, but also to my Muslim friends. And,
Sir, it was the turn of the Government to add to the stringent nature
of this Bill by voting down, as they did, every one of the amendments
that we on this side of the House thought fit to move on this Bill
either as necessary or reasonable. So, Sir, I am in the circumstances
forced to remind the IHouse of what occurred exactly 230 years ago in
England. T am reminded, Sir, of that obnoxious Statute of 1699 which
disfizured the English Statute-book. Edmund Burke in his Bristol
address makes an excellent reference to this. Burke says that this
legislation was enacted in 1699 by which the saying mass was forged into
a crime !exactly the same thing that is happening here today), punishable
with perpetual imprisonment. Burke goes on and deseribing the manner
in which that Bill was passed says :

‘‘ The party resolved to make the king either violate hiw principles of toleration,
or incur the odium of protecting Pnpists. They therefore brought in this Bill and
made it purposely wicked nnd absurd that it might be rejected. The then ecourt party
discovering their game, turned the tubles on them and returned their bill to them
stuffed with still greater absurdities, that its loss might lie upon its original authors.
They, finding their own ball thrown back to them, kicked it back again to their ad-
veranries. And thus this act, londed with the double injustice of two parties, meither
of whom intended to pass, what they hoped the other would be persuaded to reject.
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‘went through the legislature, contrary to the real wish of all parts of it, and of all
parties that mmpoax it. In this manner these insolent and profligate factions, as if
they were playing with balls and counters, made a sport of the fortunes and the
liberties of their fellow creatures.’’

Sir, that exactly is the situation that is happening in this House now.
Sir, I might also say that this Bill, s Burke said, really places a premium
upon blackmailers, upon the real pests of human society who would volun-
tarily and willingly disturb household peace. There in England alsc,
in the working out of that Act for sometime, all these ugly features were
found to exist, and I rely on the extent of similarity for this reason
because just as that ugly wicked Act of 1699 was repealed very soon
after, I hope that this Bill also, when it becomes law will be repealed
very soon,

Sir, in this connection my Honourable friend Mr. Gaya Prasad Singh
said that, by raising the marriage ages of our children, our posterity
would grow intellectually greater, morally greater and physically greater.
T would reply to his remarks by reading a few sentences from the pamphlet
which I hold in my hand :

‘¢ Early marriage, as we have it today, was in the recent eenturies prevalent through-

out the West, even England. 1t wus prevalent in the ancient world. It has heen in
vogue in this eountry from time immemorial. TIf they talk of it as the cause of physical
degencracy and intellectual downfall, the following T.leries arise maturally : Are the
modern peoples of Europe physically stronger thun their ancestors of the 16th century ?
Draw to your aid the findings of the ‘ The Royal Commission on Physical deteriora-
tion ’. Are they morally better ! Take help from the Report of ‘ The Royal Com-
mission on Venereal diseuses *. Are they intellectually better—we mean, the average
mun of today, in spite of all advancement in science and art which is due to the
endeavours of a few, not of the people at large T Arthur Russel Wallace’s * social
environment ' will give a fair answer to this.’’
Sir, I might also say in this connection that it pains me very much to
see that the Government, with all their might and weight, have supported
this Bill. It really comes to this, that the Government are voluntarily
wounding the religious susceptibilities of a vast section of people of
this vast country. Can the Government afford, Sir, to trample under
their feet the religious susceptibilities of a vast section of people of this
vast country ? Let ez-King Amanulla of Afghanistan answer that
question. (Laughter.) Sir, I might also be permitted to bring to the
notice of this House that, soon after the speech made by the Honourable
the Home Member, saying that there is a corroding evil and that the
Government have set their faces against it by supporting this measure,
already I see evidence, at least in my part of the country, of huge mass
meetings held—because 1 speak from the telegrams and other communi-
cations that T have received—from the pundits, from the high priests of
religion and from the Swamiji of the Ahobilam Mutt to which T have
the privilege to belong. From His Holiness downwards, there have been
mass meetings held at least in my constituency and elsewhere ; and they
have already made known their determination to repel this lawless law
and face the consequences of this pernicious religion-killing law. Sir,
I oppose this motion,

Mr. Amar Nath Dutt : Sir, T do not wish to take much of the time
of the House during the Third Reading of this Bill, for whatever was
necessary for me to say I tried to clear up at the time when I spoke when
the Bill was being considered by this House. I feel it my bounden duty
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to submit before this House my observations about the Bill as it has
emerged after the various clauses have been voted upon and when it is
about to become the law of the land. My Honourable friend Mr. Jogiah
has been pleased to show to you, one by one, the absurdities of all the
clauses of the Bill that is ‘going to be passed. I have observed before
that this Bill does not indicate either much intelligenee or good legislative
drafismanship. Jn faet the veriest junior would have drafted a bhetter
Bill, making safeguards and provisions better than what is contained in
the Bill.' 1 only wonder how the Honourable the Leader of the House
could see his way to support a Bill like this. I am also sorry that the
Honourable the Law Member too has not raised his voice of protest
against the draftsmanship of this Bill.  if this Dill is not repealed
sooner or later, it will go down to after generations, and the Honourable
the Law Member of the time would be deemed to be the author of this
Bill. Who would care to remember Rai Sahib Ilarbilas Sarda or the
Honourable Sir James Crerar ! People will take it that the Honourable
Sir Brojendra Mitter was the author of the Bill.

Mr. President : He is a Member coming from Bengal. He is a
Bengal man.

Mr. Amar Nath Dutt : Yes, Sir. I feel a legitimate pride that
Bengal intellect has to be requisitioned for higher intellectual work.
(Interruption.) I am accustomed to interruptions from my Honourable
friends. I do not care because my young friends have been carried away
by their zeal for reforms. Let them have that pleasure. Sir, T listened
to the speech of my Honourable friend Sir Purshotamdas Thakurdas-—he is
not here at the present moment—I listened to his impassioned appeal very
carefully, and 1 find that there was a genuineness in his convietion which
led him to support this piece of legislation, which we on this side do not
belicve to be necessary. I quite sympathise with him, but I could not agree
with him when he asked us to co-operate with the Government or eo-operate
in carrying out the intentions of this measure. My reasons are these, and
I must make my own standpoint clear. I hear some of my young friends
have alluded to my personal views. I do stick to those opinions. 1 am
against early marriage, but I am opposed to any interference by the’
Legislature in social and domestic affairs. I believe we have no right ta
thrust our own view-point upon others, because one need not be so
cocksure that he is infallible and the others are wrong. The mentality
which leads one to flout others’ opinions is intellectual slavery and nothing
less than that.

Sir, I am also sorry that a book has been read before this House and
upon which many of the supporters of this Bill have relied as their text-
book, namely, the Age of Consent Committee’s Report. But in every page
of it, if you go through it, you will find misstatements, misreports, For
one thing [ ecan tell this House that it is mentioned there that I said that
T was in favour of legislation. 1 say that I never said that, and it is a
falsehood. (Pandit Thakur*Das Bhargavas ‘* You wrote it.”’) Can you
show the written memorandum to me ? T challenge anybody to show me
from my evidence that I supported legislation. T know this evidence has
been edited by interested individuals and the less said about them the
better. DBut T A% not think T deserve the treatment whiech has been meted
out to me by Honourgble Members of this House by attempting to mis-
report me and misinterpret my views. (4 Voice: ‘“ You are hit
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because you hit others.””) I do not know whether I have hit anybedy
save and except when my Honourable friend Mr., Nilakantha Dus tried té
elucidate what compulsion is, 1 tried to explain that compulsion by the
example of a gentleman. If that has enraged him, let him have his say.

Sir, I have already said that my Honourable friend Sir Purshotamdas
Thakurdas has given us credit for our bona-fides, and we on our part do
not deny them the credit for their bona-fides. But there is difference
between us and it is this, You believe that when people want to reform
society it is necessary that we shonld avail of all the powers that we have
in order to make society accept what we believe ought to be soeial reform.
I submit that, with this view of social reform we entirely differ ; and if
our hot-headed social reformer friends were a little patient, they would
feel the same to be their moral defeat.

1 have only observation to make about Sir Purshotamdas Thakurdas's
impassioned appeal when he introduced the words ‘‘ land of the Rishis’’
not very seriously in his speech. We should not speak of our own mother-
land in that way and should not speak lightly of it. This ancient Aryavarta
is the sacred land of the Rishis. People may say that they do not believe in
it ; but even my friend Mr, Jogiah, who is an out and out social
reformer, quoted from Vedic texts. I do not also go with Sir Purshotam-
das Thakurdas when he guoted the opinion of three great men of this
country at the present moment who are in the limelight. But he also
might have seen that there are other great men who are against this
measure. At least we have one of them on this side of the House, a
patriot who has been serving his country from before we joined the politi-
cal movement, whose name is honoured throughout the length and
breadth of this vast continent, I mean our revered colleague, Pandit Ma:ian
Mohan Malaviya.

Sir, my friend Mr. Jogiah was pleased to observe that three lakhs of

girl widows will be saved by this. Then why not introduce widow-
remarriage ¢ Why do you fight shy of that? These are matters of
social reform, not of legislation. This Assembly is a political institution
‘where we have come for political service and nothing else. My friend
has been pleased to quote some opinion of the All-India Women's
Association, Will it surprise my friend if I say that since some ladies
convened some meetings sending their representations supporting this
Bill, it has aroused also the orthodox masses and we have been receiving
letter after letter from various associations and various meetings in Bengal
led by ladies who ask us to oppose the Bill till the last. (A voice: *“ Where
are those letters ¥ '’) 1)o you want to see them ¥ I received some of
them only yesterday. (Laughter.) In one of those letters which I re-
ceived yesterday there are certain observations about our educated ladies
which I will not quote here, but T hope my friends will not be misled by
those siren voices.

Then, Sir, somebody was saying that a ery has been raised of religiom
in danger and that that is a false ery. 1 do not know whether it lies in
our mouth to say that religion is not in danger. We who have not
studied the Vedas properly as we ought to do, and those who have not the
same burning faith in the ancient religion of our fore#athers, have no
right to say when religion is in danger and when it is not. I beg to sub-
mit that we must do away with that issue. Tt cannot however be denied
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that there is a volume of opinion against this legislation : A handful of
us who have taken to western methods of living do not represent either the
masses or the best intellects among the orthodox classes. Let us not be
deluded by that sense of overweening self-esteem. I was pained Sir, when
my friend, the Honourable Mr. Jogiah, referred to people whom he
characterised as the lower section of the community......

Mr, V. V. Jogiah : I never said that.

Mr. Amar Nath Dutt : I hope I am wrong, but if I heard him
correetly.......

Mr. V. V. Jogiah : I may assure you that you are wrong.

Mr. Amar Nath Dutt : 1 will take that assurance and shall say no
more about it. I would ask practical-minded Members, as idealism and
practicalisin have been differentiated by Sir PPurshotamdas Thakurdas, [
appesal to them, is it possible to work this legislation when we have no
birth register or marriage register ¥ I hope 1 may be permitted here to
refer to one instance. I had occasion to go to a friend of mine yesterday
evening and 1 saw his daughter, and when per age was inquired into, I
was surprised to hear she was sixteen, although she looked like an urchin
of ten or eleven. (Laughter.) This is the difficulty in cases like these. Tt
is all very well for you to laugh; I have been bearing all this, and I shall
continue to do so, and you may laugh to your heart’s content....

Mr. Jamnadas M, Mehta : You called the girl an urchin ! (Renewed
Laughter.)

Mr. Amar Nath Dutt : I thank you for your correction. I admit I
have very little knowledge of English literature and T bow to every one who
has got deeper knowledge of that literature than I have, though I know
what it is worth,

Let us now look at clause 2 of the Bill which defines a child. I do
not know if here my knowledge of English will be challenged. Probably
they are masters of English, but we know that, after 15 or 16, a boy is
not called a child at all, at least in India. But here a child has been de-
fined to be any one below 18 years, which is the age of majority.
(Laughter.) Child marriage has been defined to be such a marriage.
Then ‘‘ minor '’ has been defined to be a person of either gex who is under
18 years of age. What was the necessity for this definition when we
have a definition in the Indian Majority Aect ?

As regards clauses 3 and 4, you will see a definition of offence which
is hardly needed.

In clause 6 we have punishment about which amendments were pro-

posed but which of course were not accepted. After that we have matters
of procedure. This is the law which you are going to enact.

Before I conclude, let me quote the words of a great saint from a letter,
a copy of which has been sent to me and which I received in the hall this
morning.

Mr. T. A, K. 8hervani (Cities of the United Provinces: Muhammadan
Urban) : Is it a genuine copy ?

Mr. Amar Nath Dutt :  Yes, it is.

‘¢ Hindu community following Varnashruma order possesses vnique’featuros of its
own and which is extremely prigﬁml from all civilisod countrivs, They sincercly believe

L16CPB(LA) 3
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on strong philosophieal grounds that the socinl and religious originality uims at the
reservation of a partieular spiritual race of humanity, the preservation of a purlwigltlr
elping factor in critical times when spirituality is in danger through social or politicul
revolution and preservation of purity of blood and the mentul structure of an originnl
character. Never in the past a legislution was demanded to cffect socinl reforms
seriously affecting the religious sucrament of n particular fuith. All such reforms
were introduced without uid and interferemce of the rulers by social reformers und
religious heads. Nover was an attempt made for us to be controlled by un interference
on the part of the Government. We are already fettered from all sides nnd this now
fotter to the orthodox Hindus who are numbering more thun two-thirds of the ontire
pulation, this fetter of the Child Marringe Bill, will muke the country too hot to live
. If you have the slightest scnse of responsibility, us I am sure you have, if you
do not wish to act beyond the sphere of your legitimnte activities them it js high time
that you withhold your support to the Bill and try to get it rejected.””’
With these words, Sir, I once more appeal to the Members of this House

to reject this Bill,

Mr. K. V. Rangaswami Ayyangar (Madras : Landholders) : Sir, you
will perhaps remember the day when Lord Chelmsford held our Couneil
meeting till one o’clock at midnight when the Rowlett Bills were passed.
You and I were there together. Now you are presiding and if T solizit
you to adjourn the House to another day in order to have a leisurely
discussion on this subject, I do not know if you will listen to me. At
that time, Sir, you and T took Lord Chelmsford to task for sitting late
till one o’clock at midnight. 1f 1 should scek a favour at your hands now
to adjourn the meeting for another day in order to have a fuller discus-
sion on the subject and allow more speakers to have their say, T do not
know whether you will concede this request. If you cannot do so 1
shall have my brief say on the subject now. Perhaps it is not your wish
too to adjourn the sitting. )

Sir, I was pained to read from the proceedings of the Assembly the
other day that the Leader of the Opposition made o remark that he was
80 impatient with the opposition to the Bill that he would not even ¢on-
descend to look into the papers and petitions of the people and the pro-
ceedings of public meetings that had been sent to him. Sir, I am very gorry
that leaders should be so impatient as not even to eare to look into the
petitions and prayers submitted by tho people who naturally thought
tha'.t, if they appealed to the Ilonourable the Leader of the Opposirion
their grievances would be redressed. T am really pained, Sir, 10 see
the impatience displayed by the Leader of the Opposition in this im-
portant matter, a matter which affects large classes of people, when he
1s at least expected to look into all the papers, prayers and petitions suh-
mitted to him by the people. Here are people who are impatient of those
who have strong belief in their Shastraic texts and in their commandments
I have hea?d the other side also very patiently, and if at all T rise at this
late hour, it is because of the deep sense of duty which has impelled me
to say a few words on this matter of momentous importance, both in (he
interests of the Gover.r}ment as well as of the people. Sir, T can under-
stand the Arya Samajists and others of their way of thinking who sny
that there is no such commandment in ouf Shastras and that the inter-
pretation of the text is different, byt T cannot have patience with those
who hold that the texts and commandments in our Shastras are to he
trifled with and that this Bill should be supported against the in junctiun.{e
of the Shastras. S8ir, I may tell the House what the law at present is.
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When the Right Honourable Mr. Srinivasa Sastri, about fifteen years ago,
introduced an enabling measure in the Madras Legislative Council, it
was understood that, if o South Indian Brahman performed a post-
puberty marriage, that marriage would become invalid and that his
progeny would not inherit the patrimony. Tt was in order to validate
such post-puberty marringes that the Right Honourable Mr. Srinivasa
Sastri sought to enact an enabling measurc in the Madras Legislative
Council.  As the law stands at present, you will not admit a post-puberty
marriage in g South Indian family, and the heirs of the parties contract-
ing such u marriage will be denied patrimony. But now, what is the
present measure before the House, Sir 7 Tt is not an enabling measure
at all. Now, instead of having an enabling measure, our friend Rai
Sahib Tlarbilas Sarda is imposing on us a penal measure. This is reform
with a vengeance !

Sir, as the IHouse is aware, England offers a place to cvery school
of thought. Even a revolutionary, even Mazzini sought asylum
in England, but according to this Bill, one who gincerely believes that
post-puberty marriage is against his religion has no place under the
British Government ; he is to be sent up to prison for oheying the com-
mands of his religion, which he sincerely believes is the only righi thing
to do and disobeying it is sinful—=Sir, apart from the merits or demerits
of the B, is this the kind of law that you propose to enact ¢ Should
not such a man, who econseientioisly believes that post-puberty marriage
is against his religion, get proteetion at the hands of the British (Govern-
ment 2 Ts he to be penalised by being sent to prison for obeying the
commands of his religion, for believing in his religion ? Sir, | do not
propose to speak on the merits or demerits of post-puberty marriages.
We Tamilians in the South have got a custom of betrothal in the iirst
instance ; it is not a nuptial ccremony. Betrothal does not mean the
living together of thé husband and the wife ; it is only a sort of contract
between the parent or guardian of the bride and that of the bridegroom,
After the betrothal is over, when the girl attains puberty, she is <ent
to her husband to live as his wife. Now, Sir, T cannot see any logie
50 far in the present measure before the House. The other day our friend
Mr. Shah Nawaz said that the contract becomes illegal if it is contracted
“between minors. It is not contracted between minors, because it is the
father or guardian of the boy or girl that contracts a settlement. As
between the ripe experience of my friend Rai Sahib Ilarbilas Sarda
(with his 70 years experience) and of his grand-daughter of 14 years,
I think I should place greater reliance and confidence in the ripe experi-
ence of Mr. Iarbilas Sarda in the selection of a husband for his grand-
daughter than on that of a child of 14 years.

 Then, again, Sir, Mr. Shah Nawaz spoke the other day of the
illegality of the contract. Where is the illegality 7.... ~

Mian Mohammad 8hah Nawaz : I never said that. ...

Mr. K. V. Rangaswami Ayyangar : It is the parent that enters into
the contract. TIf a 14 years girl enters
Into &  contract, can that become
legal 1 A parent can give a hoy in adoption legally. Do you suggest
that a parent of ripe experience, knowing men and things, knowing
worldy affairs, is likely to make an undesirable contract, a contract
which is likely to mar the welfare of his son or daughter ¢ He certaiunly

7 P.ML
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cannot be expected to do anything of the kind. But if he makes a con-
tract for the welfare of his son or daughter, is that to be penalised ? Ts
a contract to be made penal ¥ What is there wrong in such a4 contract
made by a father or guardian for the welfare and benefit of his own son
or daughter, I cannot understand. Even Mr. Hilton Brown of Sulemn the
other day declared that there could not be any criminality in a contract
made by a parent or guardian for the marriage of his son or daughter,
Such a contract cannot be made penal. A boy or girl of a tender age
eannot be expected to know what is proper for him or her. That a
parent should be penalised because he makes a contract for the welfare
of his daughter or grand-daughter, because he has got better judgment
than a girl of 14 years, is a law of which this House cannot feel proud.
I certainly cannot congratulate the House if it becomes a party to an
absurd law of this character.

Sir, I do not propose to dwell on the advantages of early marriages,
I think my friend, Mr. Sesha Ayyangar, has already dilated at length on
the subject. I need not tell our friend Revd. Chatterjee that even Lord
Christ was born of a virgin mother, and in Madras the best of men like
Sriman Srinivasa Iyengar, the late Seshadiri lyer and others who
belong or belonged to the front rank of politicians and of the legal
profession were and are all the products of early marriages. 1 shall not
go into that question here, because the Bill is not concerned with the
question of consummation. All 1 say is that, if a father or guardian enters
into a contract with a view to place his daughter or grand-daughter in a
good position in life, then his action should not be made penal st ull.
Make the present Bill an enabling measure if you like, but do not muke
‘it a penal measure. When such experienced people as Pandit Mctilal
Nehru among the Kashmiris, Mr. Jinnah among the Mussalmans, Mr. Mody
among the Parsis and Colonel (Gidney among the Anglo-Indians were
persuading us in a high strain about the great benefit that post-puberty
marriages confer upon our girls and painted before us beautiful pictures
of how the girls will lead a happy life and how courtship is the best
period of a girl’s life, T spoke to several enlightened men among ihe
orthodox Hindus who had been here in connection with the deputation
that waited on His Excellency the Viceroy, and they told me that they
wished to be left alone and they did not want to emulate the precious
custom of the West of long trials, ecourtships, ete. They did not want
to have those beautiful customs prevailing among the Kashmiri girls,
among the Anglo-Indian girls, among the Mussalman girls and among
the Parsi girls incorporated among the Iindus. They are content to have
their own customs, and they are content to entrust the deatinies of
their daughters into the hands of the parents, They don’t want to
entrust it into the hands of immature or infatuated girls of 14. The
sentiment of the Ilindu Brahmins should be respected. They avoid a
marriage of a8 widow or a discarded or divoreed wife. Once she has horne
children, she is not married again. Other communities have no nbjee-
tion to marry girls or women after they become mothers. The 1louse
must respect the feelings of others and also remember that the
opponents of the Bill are as sincere as anybody else about the welfare of
their girls and boys. '
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Bir, the Home Government have not been rightly apprised of the
popular feeling here, The reformers went to England and told the
English people 1hat the Indian Government were not amensble to the
wishes of the Indians here, and I believe that the llome Government have
come down upon the Indian Government as to why, when the Indian
people clamoured for social reform, the Indian Government should stand
in the way. But, Sir, 1 submit that the Home Government should have
been properly apprised of the warmth of feeling in the country to the
contrary. The long standing custom in India eannot be done away with
easily and the country will be plunged into civil war. The Ilndian
(Government should have reported to the Home (fovernment that small
incidents like the greased cartridges bring about revolutions and that
history will repeat itself if such a measure as thix is enaeted.

The problem of eduecation of the girl will solve itself if the hushand
is enlightened enough to send his wife to college ; and for the sake of
edueation, are you going to have g penal measure like this 7 Widowhood
or life-long suffering with inefficient husbands cannot be solved by my
Honourable friend’s Bill, for how is a 14 years’ girl to find out the fitness
of her husband ? The fitness of the husband ean be tried only by a trial
marriage ; and is my Honourable friend going to sanction ecompanionate
marriages in order to enable the girl to find out a fit and suitable husband
for herself ¥ I do not think he intends doing that. Now, there is an
obligatory bar of puberty for compelling marriages, but when the bar is
taken away there will be no law or convention to compel a girl to marry.
The result will be that you will have a large number of unmarried
women, and [ don't know what the difference is hetween a large nuniber
of unmarried spinsters and a large number of widows ! I do not think
there is any.

We have to depend upon some chance for the compatibility of
temper in the married pair in the same manner as when you beget a
son or a daughter with certain characteristies there ig the chance there.
It is the same case with Indian or any man’s betrothal. The parent is
supposed to know the temperamant and deficiencies of his daughter’s future
husband and he is the best custodian of the girl’s welfare. I know that
difficulties are experienced in those castes which have got post-puberty
marriages. You speak of the dowry system, the obnoxious dowry
system. This dowry system will be worsened in the case of post-puberty
marriages. I know in certain castes, if g girl is kept for a few vears
after she attains puberty, the parent has had to sell the whole of his
ancestral house and other property in order to give the daughter away
in marriage because some anonymous and mischievons rumour is sot
afloat by interested people that the girl was not leading a pure life.
Factions in towns and villages can invent any such rumours. Please
spare the few castes that do not have that custom of post-puberty be-
trothals from all these evil results. For heaven’s sake do not infliet
those few castes which arc celebrating their marriages pre-puberty with
such bad laws. Government have not penalised such monstrous eustoms
as polygamy, or having one wife for the whole family of brothers, uncles,
ete,, prevailing in certain tribes. Go and abolish polygamy rather than
come here and interfere with our customs, where it is held as a relizious
commandment to betroth our girls before they attain puberty—I mean
by betrothal not consummation before puberty..
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" Twelve years is the minimum age of marriage in ‘Englm_ld, undll
cannot see how you can impuse an age of more that 12 in India. India
is a tropical country, and girls attain puberty two years at least before
they attain puberty in England, and yet 12 is the minimum age ﬁ)'&ed
i+ England. That is not penalised in England and yet.you are going
. penalise the age-of 12 in India. I beg of you not to do so in this
«.untry. As I have said, England could not give asylum {o one who
feels it his duty to marry his daughter before puberty | They are
already building pavilions in the free French and Duteh territories where
they can give effect to their honest convietions much better than in
the British territories. If British India cannot harbour such conscienti-
ous and honest .people, then it is far better that they colonise in foreign
States and marry their girls there as their Shastras dictate. We have
no Defenders of Faith, Pay don’t be destroyers of it. It is said that
Suttee was abolished and nobody raised a voice of protest against it.
I do not pretend to defend Sutice. Now suicide is only another name
for Suttee. 1 do not pretend to defend it, but what 1 say is this, that
in one form or another human misery asserts itself and the ways of
Dharma only lead to happiness ultimately, Please allow us to keep our
customs in our hands, Dharma was not dictated by a malicious or vicious
saint bereft of humane feelings. The test of 4 custom lies in the pro-
duct. We have seen the products of post-puberty marriages and {hey
are in no way better than a Srinivasa Tyengar of Madras or Scshiah
Sastri of Puducotta who were born of the girls wed as per the prevail-
ing marriage eustoms. Apply the test to a custom and find out the result
of the product thereof. I am yet to find any caste, following post-puberty
marriages, more intelligent, more courageous or with hetter moral instinels
than people belonging to castes of pre-puberty customs.

1 must conclude my speech by reading some portions of an appeal
addressed to the Government : .

*“ You nre incurring a great responsibility by lending your sympathy and support
to this Bill, which is part of n movement for nssimilating all Indian institutions, cusioms
and mannera to those of your own--which is all thut rcform amounts to in Tndin
today, be it social or political—but ull under the foree of blind imitation and without
any enlm consideration of how your institutions work among your own people. In
doing &0, you are alse violating your solemn pledge of religious neutrality.

May I respectfully call upon you to accopt my humble challenge that the sywiem
of late marriages is not at all n desirnble aystem and that the one vou now propose to
penalise in not only acientific sociology, but is alonc helpful to the Highest Purpose
of Religion ¥ Beenuse, it first stabilisea the family compnet at an age when alone the
seeds of sweet stability could be sown, and thereby enables the socinl, inter-socinl and
universal compacts to be reared in logienl and harmonious sucecasion.

No doubt every custom requires wuitable working conditions. The custom of pre-
puberty marital scttlement can be no exception. But the duty and reaponsibility of
maintaining these conditions is with Government and if that Government should. in
the firat instance, let these conditions go into disrepair, and then set shout to abolish
the custom itsclf and even to penalise it, instend of repenting and making amends
for its negleet—is it not n ridiculous Ehonnmenon of which cvery decent Government
should be ashumed ? And if an unmothered woman ‘is only half & womun nnd if that
is the curse of the West today, is not the discourngement of that ¢¢ husbanding ** by
the |_xen9]_mation of a ecustom which alone ensures the universality of wife-ship for womaon,
:1]:: ;n;t'itmgtof thnt curse among the few communities in Indin, where that curse does

exiat. '

Further, have you pno responsibility in the matter ¥ Is not the @
L . } overnment  the
physiciun to the body-politic Y And does the doetor exist merely to make up um[l
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administer whatever medicine tho majority, rather the most clamorous, of his pitients
proseribe ¥ Or, has he the duty to diagnose the discasc himself and preseribe the
remedy on his own undivided and sucred responsibility ¥ And to repeat, will you con.
descend to prove before an unprepossessed tribumal, acting according to judieial
procedure :

(a) that the system you are being urged so leartlessly und even heedlussly to
penalise, is wrong and, '

(b) that the policy you huve already announced with refercnee to it is cither
wise or courageous ¥ '’

"/ With reference to the Members of the Assembly the appeal says :

*“ We granted you that suffrage, and we did so without even getting a pledge
from you, ns we might have doue, namoly, that you will not initiate or support any
important measure without cousulting those who put you in power and convincing the
mennest among them of their need. SBome of us now stand before you as candidates
for a patient hearing, und you deny even tbat. Do not treat us lightly or rojoct us
summarily. Whatever be our strength or status, give our representation your calm,
leisurely and unbiased consideration.

Do you want the Indian womun to be a copy of the Western woman today ¥ Are
you not particular that the marringe state should be normal, and, if possible, the
universal, institution for girls 1 The vurious forces at work, cconomie, intellectual,
educational and political, are tending in that direction. Do you wani to hasten that
tendency and bring it to a culmination ¥ And are you prepared, as you must be when
murringe becomes an optional institution, to give girls the sume rights of inheritanee
to auncestrul property as the boys ¥ This would meun encouraging girls to scek wmar-
ringes less, which aguin would mcan the greater need for treuting girle in the same
way as boys in respect of aull matters, personal und public—thus constituting a vicious
circle. Are you prepared for all that ? Else, take note that the abolition of the
puberty barrier for marriage, that is, the final marital settlement, not the consummation,
will have that effect, whethor you intend it or not.

Are you not aware that smong people in the West, who do not insist upon maritul
settloment long before Axub{-rty or upon consummation immediately after it, and who,
by dint of economic and politicnl power, ure the veritable lords of the creation today,
the experionces of sex life have been such thut a whole literature has grown up, which
in most shocking to contemplate—but a liternture based, unfortunately, on hard fucts
und stern logie—no fancy, no emotion.

To mnke a small extruct out of mauy choice and apposite ones—Judge Ben Lindsey
estimaten that at least 45 per cent. of high school girls have had intercourse with men
before they leave school.

If thnt is 80 nmoug people who are now the master nations of the world, what
should it be among us whose bodies nre at their merey and whose intellects are under
their monitorship, if their system are introduced into our midat ¢

And if the author of the uforesuid literature and the decpor thinkers among those
nations reccommend the very aystoms of early marringe and carly consumnmation, now
in force among us, at leust among some communities, and that on grounds of actual or
a posteriori experience as well as of a priori sociologicul and scientifie remsoning, is it
up to us to ignore their hard earnced lessons, to legalise the infraction of such a dystem

having the foreco of law in the country, which we omce attempted to do, and now to
penulise its practice ¥’

As for the pre-puberty marrying communities already in Tndia,
there are the Hindus and non-Hindus whose physical and material condi-
tion invno way differs from that of the communities who contract post-
puberty marriages—thus proving that the marriage system has nothing
to do with whatever unsatisfactory conditions may exist in India today.
I would ask you to note, Sir, that though the praetice of the former is
to make the marriage settlement only along with the marriage consum-
mation, t.e., after puberty, their ideal is not of optional but of universal
marriage for their girls, for which the parents and gunardians are to
bear the initial and the final responsibility, Further, the anxiety of
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the parents and guardians in those communities to get their girls mar-
ried as early as they can, and the eternal fear they groan under that no
danger to purity or reputation may oceur to their unmarried grown-
up girls is known to them, and is too obvious to need any special stress-
ing. In concluding I have to repeat what I said before if you only permit
me to do so.

An Honourable Member : (o on. .
Mr. K. V. Rangaswami Ayyangar : If you are impatient, Sir......

Mr. President : Order, order. Why did the Honourable Member use
that expression ! Has the Chair given any oceasion for it ¥

Some Honourable Members : No.

Mr. President : Why did the Ilonourable Member use that expres-
sion 1

Mr. K. V. Rangaswami Ayyangar : 1 have got only one sentence.
(Laughter.)

Mr, President : The Honourable Mcmber must withdraw that
expression.

Mr. K. V. Rangaswami Ayyangar : | withdraw that word, Sir. Now
I have only to add by way of conclusion that in a matter such as carly
marriage and early consummation regarding which well-informed and
scientific opinion, even in the West, is tending towards a more and more
favourable verdict, a Govermment that stands for the expression of the
enlightened conscience of the day should hesitate to bring to bear the
physical force of penal legislation. If, Sir, the familiar Shakespearcan
couplet may be gquoted more by way of a reverent reminder than any-
thing else :
‘¢ Oh, it is excellent
To have a giant’s strength ; but tyrannous
To use it like a giant.’’

Beveral Honourable Members : The question may now be put.

Mr. President : I take it no other Ilonourable Member wants to
speak now 1

Mr. D. K. Lahiri Ohaudhury : I move, Sir, that the question be now.
put. (Laughter.)

Mr. President : Mr. Sarda.

Rai Bahib Harbilas 8arda : Sir, | rise to say only a few words before
the debate closes. I wish to tender my heartfelt thanks o all the
Honourable Members of this House who have supported the Bill as well
as to those who have opposed it—to the supporters hecanse they have
given me great help in secing this measure pass into law, and to the
opponents for the great courtesy they have shown to me. 1 fully helieve,
Sir, that those who have opposed the Bill are actnated by the same
hnneai-;y of purpose and high sense of duty as those who have supported
the Bill. T give them the credit for good intentions in the same way as
I doto those who have supported the Bill, T must also, Sir, take this
opportunity to thank the lonourable Mr. Shervani and Mian Shah
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Nawaz for the great support that they have accorded to this measure on
behalf of the community which they, along with other Members, repre-
sent in this House. Sir, I thank Honourable Members once more. With
these few words | commend this measure to the favourable decision of
the House,

Mr, President : The guestion is :
¢ That the Bill, 2s amended, be passed.’’
The Assembly divided :

AYEB—@7.

Abdul Aziz, Khan Bahadur Mian. Mukharji, Rai Bahadur A. K.
Abdul Quiyum, Nawah Bir Sahibzada. Mukhtar Singhk, Mr,
Ayangar, Mr. V. K. Aravamudha. Munshi, Mr. Jebangir K.
Bajpai, Mr. R. 8. Nehru, Pandit Motilal.
Bhargava, Pandit Thakur Das. Noyece, Bir Frank.
Bower, Mr. E. H, M. Pai, Mr. A. Upendra.
Bray, Bir Denys. Philip, Mr. J. Y.
Chalmers, Mr. T. A. Porter, Lieut.-Colonel L. L.
Chatterjes, The Revd. J. C. Price, Mr, E. L.
Chunder, Mr. N. C. Purshotondas Thakurdas, Sir,
Cosgrave, Mr. W. A, Rainy, The Honourable Bir Jdeorge.
Covernton, Mr. B. H. Rang Behari Lal, Lala.
Crerar, The Honourable Sir James. Rau, Mr. P, R.
Forrers, Mr. V. M. Rogers, Mr, P. G.
French, Mr. J. C. Roy, Mr. K. C.
Ghagunfar Ali Khan, Mr. Roy, Mr. 8. N.
Gidney, Lieut.-Colonel H. A. J. Mnrda, Rai Bahib Harbilas.
Haji, Mr. Sarabhai Nemchand. Sarma, Mr. R. 8,
Hans Ruj, Lala. Hehuster, The Honourable Bir George.
Hira Siogh, Brar, B8ardar Bahadur,| Bhal Nawaz, Mian Mohammad.

Honorary Captain. Shervani, Mr. T. A. K.
Tyongar, Mr. A. Rangaswami. Siddiqi, Mr. Abdul Qadir.
Juwnhar Bingh, Sardar Bahadur Bardar. | Singh, Kumar Runanjaya.
Jayakar, Mr. M. R. Singh, Mr. Gays Prasad.
Kartar Singh, Bardar. Singh, Mr. Ram Narayan,
Keane, Mr. M. Singh, Rai Bahadur 8. N.
Kidwai, Mr. Rafi Ahmud. Sinbha, Mr, SBiddheswar Prasad.
Kunzru, Pandit Hirday Nath. Stevenson, Mr. H. L. |
Lalchand Navalrai, Mr, Stewart-Smith, Mr, D. C.
Lindsay, 8ir Darcy. Bykes, Mr, E, F.
Mehta, Mr. Jamnadas M. Tin Tut, Mr.
Mitra, The Honourable Bir Bhupendra| Tottenham, Mr. G. R. F,

Nath, Winterbotham, Mr. G. L.
Mitter, The Honourable Bir Brojendra. Yusuf Imam, Mr.
Mody, Mr. H. P,

NOES—14.

Abdul Matin Chaudhury, Maunlvi. Jogiah, Mr. V. V.
Acharya, Mr. M. K. Kelkar, Mr, N. O.
Ayynngar, Mr. K. V. Rangaswami. Lahiri Chaudhury, Mr. D. K,
Ayyangar, Mr. M. 8. Sesha. Mulaviya, Pandit Madan Mohan.
Belvi, Mr. D. V. Naidu, Mr. B. P.
Das, Pandit Nilakantha. Neogy, Mr. K. C.
Dutt, Mr. Amar Nath. Sinha, Mr. Rajivaranjan Prasad.

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 24th September, 1929,
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	000
	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153



